The Jharkhand State University Act, 2026

Act No. 5 of 2026

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy,
completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.
Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant
state department concerned or refer to the latest government publication or the gazette notification. Any person
using this material should take their own professional and legal advice before acting on any information contained
in this document. PRS or any persons connected with it do not accept any liability arising from the use of this
document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or
distress to any person on account of any action taken or not taken on the basis of this document.




*
el
S SN o, Y
IR LY
Y YN
(T .
Xl vt
}" 0
: J
)‘ l’!\ ,
i oee.
(R}
A
v
K3 A

SlikdVs dluolc
HATYROT 3
SIREUS TGN GaNT JehTiAd

8 dr@, 1948 (2r)
&7 - 200 =T, HITIGOR, 28 319d, 2026 (§°)

21 319, 2026

TSAT-UA0S0-04/2025-16/A%To, FRTS faem IHT &1 FufaRaa sifdfom, g )
AT ISaUTd feATe-17/04/2026 B SIAM € Tob 8, SUP gRT JAATURUT B a1 & ol U1
fParerarg |

FRWvs Iy fayfaemea sififa, 2026
(FIREUS AfUFTH-05, 2026)




2 SIREUS I[SlC (IATYRUT) HIGAR, 28 319, 2026

1 gfereq a1, RITar vd uRy

2 gRemwe

3T |I: Toth1g faeafaeare™

3  foeafacarerar & faerse

4 faRafacarerd & 3cgeT

5  faeafacares & afeqar wa sdea

6  TaRafdedrerd &1 &iAeR Td faRWfEsRt & yasr

~

‘Tl & v ger faeafaeare

8  Uo¥ WK &I Afed

e Il Reafaearea & gerfRereroT
9  favafacarerd & ugiiRrerreror

10 Fenfaufd

11 9fd Fenfaufa
12 Fomfd

13 gfa-gedfa
14 o garaeff
15 Fodrd

16 9T AgEs
17 foa Jerfasny

18 3fUSSTdr (3eheifsh )

19  HHE & Ffasardr

20  fasTemETsT

21 FoRES

22 g, faeafaearey seags &g

23 g, faeafaearey & afig &g

24 fo¥CRIe, ITEUN, FAdTUR, HGte, 3T Ho&ush Td A
25  fagess, o digafahr va f3foeer afefar

26  fAgers, A FETHT Sy




SIREUS I[elC (ATYRUT) HITeAR, 28 319, 2026

27
28
29
30
31
32
33
34
35
36
37
38
39

e, 3meiiaa 31fere va few

fAGers, o1 A U9 fAdereh, TSET dar Arsfer
frgere, Wome vd aiRe T

fAigerh, 3rdfer J[uTadT AT Fehrss
forcers, TaTael Rrem

fAcerh, AT TaA gete

e, geifdy, nifcafiT v s
fAigers, wFuer ud giaem gaue

forderen, SerdYd vd AR @R

fIgere, o Fem Td HEP

forcere, 3t Fefacae™

focers, Teey AgifacaeT

faeafacare™ & FHaRY de Jas A AT

e |V: faeafacarery & grfereior

40
41
42
43
44
45
46
47
48
49
50
51
52
53

faRafacarerd & wrfgreor
o

GIEETS

AeTiOTeh IRV

T

HETIA S5

18Tl Ud Hediche §1S
3rehae JfRerH ug faT a1
BT HAHC & dIs

Yol U9 ARINH AT &1
HAlTd FHY G a1
geaify, 3T va corHe a1



4 SIREUS I[SlC (IATYRUT) HIGAR, 28 319, 2026

54  gaATaR RET a@E

55  §FYer Ud Giawm geee as

56 37l AgTldcTey a1

57 HdcY Hglidcdrey a8

58 3G g IS

59 &g &g a1S

60 USET UF TSI HFIS a1

61 O el Td TEHId 1S

62 IR & HEEAT H HAH

63  FeEIdT N HATCT

64  SITESRROT AN Fexddl g I
65 AT ITHAS PR o AT
66  STTUHIOT & fAuTr $r fAeeaareAsmar

67 HGEIAT ¥ INIIH

68 WIS I doh

69  3MhiEA® Ridd Tad RiFaat & el g Tl afafa
70 Tyzafaearera Hr wRpa dEamsit vd et @ FRadr RFaat & $Ror 3w 6
grafr

e V: aive, AfAfaar ud g

71 9Rwe, AfAfHAr vd yerse

72 wHAdeHEr wiafa

73 o ug o w@fAfa

74 3ARS IOTERT HRATHA FehISS

75  GEHIOT-HE-3 FEY SfAT

76 %y g@iAfd

77 ©EEY U9 BF IRYG

78  #ad U4 & G@fAfY

79 Yoo fAUROT AEAT




SIREUS I[elC (ATYRUT) HITeAR, 28 319, 2026

80
81

Sa9s gfafa
3aRe Reraa afafa

e VI faRafdearery & gereenial, Aaifiis Td RIaTey Sl w1 o+, @Fgied ud

Hleaifa

82 faeafaearer & Forfaa, fam wrell, e s iR R verfed & frfea
83  faeafdegrerd & @afr ifArsarcmsit, e, fasmamegelt AR Horeemes & fAgfed
84 Ml # Fgfad 3R st

85 freafaemrer ¥ siefeqg mereamentt & seramaraf 1 Fgfad

86 faeafacared & Rerher HAaREl H Fgfed va dWeafa

87  3reurly RiFaal, wiagrera Agferaar td Mher 3w dfFcH

88  Ugl T il

89  UCEUIHA, TUACRYT Td Ffafagid

90  Far &I A

91 Q=g

92  degfd

93 33y sfafafel & favqy FRaE

3EATT VIl g3, gdeT, Hedihd auT BE ¥ H6fd 3w A

94  yaw

95 YA ¥ HeUd fdarg

96  wdieT IR Hediche

97  9lleTho H Gy

98 el 3R Hedichel T & AY I IeUreleT & TIU AT g ghar

99  Wolghg U4 IIGAR arfafaferr

FEAI-VI: BT 3R S & Rerad

100
101
102
103

o g fHaror afafa

FAIN RIFRId fFaror afafa
FAIR RIFRIT Faror =arnfeeor
FHANT FI AT T ATRR



6 SIREUS I[SlC (IATYRUT) HIGAR, 28 319, 2026

104 AT R Faror =aaf@etor ik af@fa & g aFaar 3R gfear

105 arrfReor $r 3fada Wed AR der & Fr afeaar

106  Faranfaeor & fAoty 3ifad ud sregerl gl

107  SArfReor & fAERIT &1 areled o el WX faRafderery o SHTer
HEITT-IX: HEICHT Ud AT & v 3egafd

108 Heeydr AR Agar & fov e

109 TGO AgIdeITe

110 HUFd TO¥T AGIAIToT

111 GUFT TG Hpel TEUTT

3EIIT-X: ATHRA, ATl U S8

112 AR fRueTor AR regaert

113  Fa-faauiita aroTsha

114 oTEt T AR

115 JTefeealcas AfFadl R gemss
116  3urferar, feeaar iR gAor a3

117 A= 3ufaar

118 &refia

119 gefipd FATdh

120 TATIRT ST Yol & =1 gelelr

ey X1 aRfea#, faeafdedrer sreameer 3R favatdearea asmae
121 oRfa=s

122 feafacare srearcer

123 fazafiezmerr fsmEe

e XI: [aeafaezrery fafe, or@r 3k 3fehetor
124 aif¥s T faavofr

125 fazafieamem P

126 o duRofar

127 ¥ or@r AR 3fehetor



SIREUS I[elC (ATYRUT) HITeAR, 28 319, 2026

128

¥+ gfades

ey Xl f3fay

129
130
131
132
133
134
135

& & T 3R Wfteor vd SHaan
T fAuTaAse Ud §dg & e&ad
gerd, 39rele], AT dur #iasy fafer
fadae, faae saafs
HTATAIAT TUT 3TSRAT T FIETT
UfFAT T TATASTT

I AT FRAIRA AT TaT ¢

IEYI-XIV: Av {gRafdeareat $r sUve

136
137
138
139
140
141

AU faeafaeared $r Fuger & fav erd
RS gfddest
ISR |fATd

MNod AR & 31°3H\IC\0'1 2l 3103HI<>10'1
U faeafacarerd &1 AfRfATHT
AU T32afACIATAT FT TS gl W HATHGT & [T 31Ger SR AT

LI XV: SIREUS Iy faRafdearery dar 3mawer

142
143
144
145
146
147
148
149
150
151
152

JTIET FT FATIAT

T Fr TG

3TETe], WG (IA) UG 3w FeLdi &l add

3ETET, FEET (IAT) U Hed HGEAT I hIAKRIe 2T JaT HI el

eFeT, HEET (YRMMHT) Td 3 AT I IMETIT Td Geegcllehol
HoraeTdr i rfed

HTANT & HAHNRTOT TF HAARIRTOT

AT & ATFAAT TG Feled

faeafaere & ggifeRal, guamart, Rierr qar Rerea) FEat w1 aaa
faeafaeare & gl Rt qur Rty AT i dedfa
HiFer@r A FHIEE @ AER



8 SIREUS I[SlC (IATYRUT) HIGAR, 28 319, 2026

153 SIRWUS Yraar 98T ITAfSd e T e g 3TRENAcd
154 3T $r R va @rar

155  3TINT &l @l {iaTor vd gfddeed
156  37fuTeied # fathel WA W aUs

157 HeHEqds fhU T SHrAT T HIETT
158 3T W ey

159  3TINT T HRIGNRAT $hr JErar

160 3MART & ToTAT 1 gAmofeoT

161 3R 1 ATFAIT AT JATASTA

162 ofSd TFT dUT Hewildd T gEATAOT
163 3T & TAU AIATTSN Fala ST AfFa
eIy XVI: faRe 3R dearg #od IR
164 AT 3R e HFd IRI

Y XVII: HehAUTRIel JTaelel

165 facgae yeifeREr 3R sl i fAiawar
166 foReXdr @ @afed wraers

167 ToREs vd eag

168 FHEATHT & fAaror

169  3NTUARE IS T HIwT

3Tl

gl

1Tl



SIR@US [ic (ATYRUT) HITGAR, 28 319, 2026 9

RWUS Iy fayfaemera sifefay, 2026

EESICE]

IREUS I fasyfaamera sifdfam, 2000 (o Twgul St wfgd sifigd fosan mar §) & siaifd
R Iorb1g fayfemer aur gREve Y&t wfda fayfaarea siffag 2016, IRETS WRife!
fayfarmera siftfrem 2015, dfea gy g4 S fayfaemea sififFam 2022 & @ied fafte
FU ¢ Td YT & ¢ RI&01 Y Sagar fayfaamerl ok Sra=i Uu Thd Ao fayfaemert
P R 5 T Sffga |

Safes REUS Isg § Ry R-H 1 ud R-fafsran fayfaamerdt & e+, e @, faxdia
AT Td & IR /g U JHH fafdies uraem™ gfyd o siawas §1

3R TEfh FRWUS WHR g MaWH 3R IUgad JHg ¢ b U T fafdies uraem= farar
ST o SR e TRl & gRIH, fére ams!, oyl fRign, e Wil td Sl
DI JeTaT fear o 9o, didbditie Uishdl & AT I wgfad ufaffia gRfEd fear o 9% aur 3=
fR1e TR &1 Yoo fbar o das |

3R Tafh YRWUS WHR g IHT Bl ¢ b To9 T R-HN ud R-Fiforean fayfaemeral
BT 9T U I fafges w3, fyfaere o gmfsre ud Reifdre a8t & Yrfiert &1 gyret wraem
T, fafta Sisf iR Iftifort &1 67 BT 3R IREvs Iy & fayfaenaat & sifafot o iR
HAT TS ;

Ig Fafiied ©u 8, YRd TURT & ddgord oy | faftrad sififafid fasar man g -

3 |: YRTHS
1 Jférag A, IR vd Ry
1) 39 HfAFgH &I "SRavs Iy fayfaemey sfafaH, 2026" & A I ST ST

2) U8 IREUS Iy ¥ aftfg ok wifta wia fayfaenerl R vad-rg grm o &
g & Srgdt- T 1 Haftfa g |

@) g 39 Al I qurdt grm o fafd @ sffeie Torm & siftgfd foan S|

2 gy
39 iffm o, o9 % dauf T st sférd 7 g, Fafofad weal & ordf 59 UeR givt-
@) A &1 o sl hise dH A g,
@ R uRug o o fayfaemaa @t Qe uRvg 9 §;

@M Heg AeTaeag” o 3 a8 Heideey § R fayfaare gRy Yeedr e @t 1S
;

@  TIRAAE &1 o aifd URd dwie! e ufteg ¥ 8, R sifew wRda
da-itap! R1&m uikeg Sifefm, 1987 & Sidvia —afd fovar mar &,

©) Ui &1 3 o st & siqria Ay fayfaeraa & umifierur 4 8

XTI HETAeTed” 3YdT & SR BT 3 98 HAeTaerad siuar 9= g ol
T U bt TS 81 3R oy uRfaami gr1 59 = u # fRfdy fear man g

g



10

SIREUS [Sic (IATYRUT) HITAR, 28 39, 2026

®)

()

)

"TraIaT 1 3 fayfaenaa grr uRfasl & siarfa ued 39 faRiwfer @ § Sae
gR1 fodt meifoaray o1 I &1 Veifdre SrisAl F IareE, T aeH aur
Tefd fawal & ursgsd Ao &1 sifieR faar St 31 a8 T weifaeey a
TRIT fayfeIerd S SIRT (@Sht i) R FHeid waemi & srefis gof eifore
T IR Wradr U &,

"JHGalNd YR H1 3 Ufdas S 81 a1dt WHe & HfYaxH & 9 0
&rfﬂ%m-—r@%

SIS @1 3 fayfarena & Sef A &;

e o1 3 fayfdemea & 39 Rl 3 8 S gwifdd yeiieial gry 1fed feu
T B,

"pareafar iR ufy e w1 o 3w sftfem grr Ry fayfearag &
panefy 3R ufd panfafa I €;

T BT 31 B FRWUS ey P T,

: " &1 o a8 Helareer ¢ o faxfermer g1 =afd o dag faan T
E’;T'

"3fifhyd TRTfaaTera” &1 o 9 HeTfaeer & o fayfarmer sryar I RBR gRI
R 3R Tanferd farar s &

gferfer &1 o fayfaenera wa/sryar aeifaere &) aftfa g o fayfaemea &
ISR A §;

"JTART" BT 31 5 AFAFTH & URT-142 & fiaid WIfdd "IR@US Iy fayfaemaa
JaT M A @

~HIHGIRS HeTdarerd” ¥ 3= A WHR gRI WUd fbet Hi sitfiyd meifdarca
DI TP IU-IDTS T & S o0 P X T et 0 F DS &1 7 ogi Jbd b=
YT (GER) HH &, RITUT &1 STl § | 39 UHR &b HeTdeerd! o1 e e,
DI TR YT IR R HTIHH B e fSHT TR d UG BT gial
81 3 PRichH AP A UfRie od fRam uRyg (NHEQF) gRT FRefRa I
B TRGAT UGN (NSQF) 31yl fafaamera srgar smanT gr1 ey I8t I=dR
TR1&m ST & ST BT | GRS HeTiaarad fht ot sitfiyd a1 dag Heifaenad
F Uiy TR & U H 1 b, 47 i grifiie aikfag & Ay fear mr e

+JfRrgTar” B 3 § eftra Topra ue fayfaenay & Qeifore Amer & Siftrgrdr:
&, fewarar, v o= &1 3 fyyfaener gRT uex e drar ¥ §;

"faunr @1 o ag faurt g o Ffdy aivfedt & suR fosht derfaemed @
fayformera & faxiy fawa a1 fawdl & THg & Sroie™, IR, fawar Jard aut fRiefor
ST AT,

"3 UG dp-itep! FRI&T AU b7 31} IRWUS WRBR BT I Td deb1p! 1R1erT fIHRT
&;

"R @1 o fayfaene & fordlt T, SIS a1 $h% &1 UHE 7, fo We an
Rifgpe grr ferd fovar man 8
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@) I e g qur “ae-e! Riem e I dad § IRWUS WHR & I
TG a1t Ruem Ay & 3iefe I e fFewes ud awmie! fRiem Hews;

) PHAR B 31 fayfdee & Wigd yal W g Rt Frafta e a1 fRigdbwR
FHHART A1 SHABHTRAT 4 g;

@ EREd W Heldead” S o 98 W Heldeed ¢ o fayfaemer srgem
SR (G,5i.3T) GRT I@TAT 5 AHTId HTdanad a1 I ¥ Helidarad & w4 o
TG U Y, TUT O IR gRT 38R vorga | iRgfrd 3= 3 ueH faar
T 1 3R o onfiIeRor g1 aRfaet & sidvia wxed e Tgifaenad &1 golf
fe g1, fored 39 fReror gur fayfaermera & 9y Ggad U I {3 e & &1
SHIPR U &;

@ NEd WO A I BT 3 JAE yeY e Qo wHe & fard s
I Wrad Helfaererdl a1 TRE & 9Hg ¥ 5, e fayfaerem srem smam
@St gRT IPTAT 8g YHITIT TRIATeRT 1 Sp¥ Helldaad & ¥4 H Tr=dl
o8 firexT gRT a6 Sidid TR W Igd IR &1 ol (a1 T &),
3R forg Rueror wem fayfarme & wry Igad ¥ ¥ fSl v &7 &1 SifieR urw
B,

R e BT A e Yo, 3T Yob qUT THR, o fawrarers e aftbiferd €
BN R CE IS EARUCCES

@ 39 RifFgm A ag 3R "I Weal &1 YA feivT-FRUe 9dm & U H forar
g

@  fayfdemem faurmeny qur HeTideTed favmmeae o1 3 shra: fayfaemer favm

P ehe qUT HEIIATd fAHTT & 3remel oY 3f1d Har g, o fb uRkfaal # _fAfdy
fear Mg

@ 3 e @ ard § fayfaeme, fayfderem faum o i meifaeem grt ueM
aﬁaﬁaﬁrﬁl&m

®  EEG Iuner o1 3 v feh an Rerfore avaar @ g S fhht sufa i fafRiy Iuafsy
1 UfST & BRI USH B1 od) 8, 941 fob AR grr FAoffd g aur Isg WRer gri
IGD! Y B ST

@  sEE o1 Y oy, gerfaure o gwn & faenffdl & fow te fRag-wia
3 8, o fawfaener, merfaemas ar e gRY wifid, Tanferd aut srRfér farar
gl

®) TR BT 3 T Qe TWHE T g, o [P weifeeaay ¥ g g aur S
fayfaeray & faRwifteR urd &f;

@ oredeugediemge JcsTl) &1 3 FR@US fagH, Menfie! td TaeR uRvg 4 |,
S SIRWUS WBR & 3o UG db-iiep! A& faHRT o1 v warm e @;

) HOTHUHSIT" (JSFDA) BT Y IRWUS We b SaAUHE ThsH! I §, o
FRYUS WHR b I Ud A1 R faHNT &1 v Tarm e &

@ SeTeTEesedle” JSHEC) o1 3 FRWUS AT I e uRvg & 8, Sl IRWTS
WHR & Id U4 ab-1o] 11&f [THUN HT T Wad FHa §;
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(Ph)

e B o fodt off TR, St URdtg oe Siffaw, 1882 & Sidfd Usfierd &), 4t
ot Tmdt, S Srae delieur Sififam, 1860 o SidRia Usiigpd @, AT fadlt
HON, S HUAT RATTIH, 2013 BT URT 8 & SfaT(d USiIPpd 8l, & <X, THd SrudT
TareH Hed (Bl oft 3 7 9 TEifda) 3 €, o ol uas an eifies wetiaee
3T 3= R Ty fayfaaey & fARwfieR urd o §;

SHRETe 1 3 HeTeed a1 e & Rierd & § o oRFa gri Frefa
T T

TAGegeTe” BT 31 P e T TR URYS 4 B

TAedere &1 of TP TR HeA A F,;

TR-fIYmHTIHRTR Yeifdre HHl* o1 3 I7 Hitfar T 8, e Io7 WPR gR1 IR-
fasmaTaeT Qerfdres Sifal & wu & affed fbar o 8, S8 paufd, ufd-gaufa
faa ofer), wiien Feae, it siftrmrdr, fayfaee & AraeiaR faur & sreg,
fewe, Uy U9 3 U8 I+t ST ol U Bt o fRded #Rd §;

TEIPRI" &1 U Fed WSRI gR1 Fgdd, sryar iid fayfoemag &
e fde auT 3 §

31 et a1 o1 31f I I Td Qe w0 A Uz v 4 8, e Io0 R
ER1 39 ¥ H 9Ifyd foam a1 g1 au1 398 98 o/ fUsst aif o afthferd g1, fore
YR WHR gRT FRAUS ITT & FeH # Giftyq fovar man g

IRy T q FHGR ST JHE (PVTG)” &1 31 39 siHenfad § § o awa-
Y IR G WBR YAl HRJ TIHR gRT 39 ¥ | °iftd fpar T e ;

et fayfaemer &1 ok T fayfaener § o W9 & oftfem gr1 wifia
foran T B IR O g WRBR 1YaT I WBR gRT annferd SR FRfer faa
ST &Y,

ATABIR [AURT BT 37 ol AeTiaerTer a1 3= e, e st fafkry sremae
TR P I faUmT T 8, S eyl gR1 59 =0 & A1-udT UTtd g1 auT sl |de iR
TR TR AT T4 QY & fore A srar AnfexE UM &l 8);

fyifa &1 of 39 ffgw & oidqrid o1 su Siefa uRfawl, fayfaene
Sifeferae, eruar et g Ruia g a g

TR @1 o fayfaemea & offtyd a1 Yag HeTfdaed & TG q &

YIS, "Hg-UTeATUS” aUT "TeTas Uy &1 3 ufifagat & faffdy ar ama-
TG R I WBR gRT SR AHh1g 3ryar e & =0 H gidl g

Iurard” &1 3 fopelt HeIfdaTey sruar fayfaar & 39 fRige 4 8, o uRfgst
aR1 fafAfdy srgart v@an &),

el Fgr I i ey o Wt way srafied ud W g@readl @ B, o
30 T & orgyEl-1l # Sfcafd fasar man g aun 5 foesht Ffda dimifors
AAISBR B e WRIGRT gRT SrFHIed far a1 81 9 Fwl &1 R 3ad
IR H U=mafRe qur iR nfafafil & b dleru & Ty I &t ordl §,
a8 Fwrdermar utd yuTaRiiadr & gfs 81 9,
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(PY)

(PY)

(PH)

Tofigpd \Tde” o1 31 fht fayfaemer &1 a8 Ade §, 5 59 sififgy & siavfa a1
AT GRT USigd SrudT Usiigpd JTH1 7T 5,

e R 1 31 U1 3/H UGC, AICTE, NCTE, NMC, PCI, ICAR, BCI S g
M & o I I8 & AHST & TR&U & fore Rifid fre T &

"SHYH UUHE Tha fayfaenam &1 orf 39 offm & Sidvia wifid 39
fayfaeraT @ 8, S Uod upfa &1 8 aur R fdt meifdenay &t dag &1 &
SHYBR 7 B;

fpd ug F1 31 95 Ug &, O 0 AR gR1 Wliepd e ma Y,
ST 1 31 3 e & Ty Few Sl A |

*SFTfr STfA T 372 I ST, ST a1 3as WM 31aT THg! 9 8, g URd
& AU & TG 341 & Sfaid 9 RAIFTH & TaeFT Sryfed oifd & w0 &
AT 9T g,

"SFFEfad Sty &1 o 3 Ut St a1 SHeT Ser a1 39 e &
YR 1 g, 5% 39 i & 3530 ¥ URA & AfAUM & 3iJwdg 342 & dgd

TR STeTIfa AT STl ©;
e F S faufaene & e A g;

g-faaaa UTsush A | a1 U Qe ey, saraaniie Uik § Iefia
T I MR 37eaT HTAhH 4 &, e fayfanay a1 39 i meifaamaat
RT UR™ 1 aiferd fopan Srar 8, aur 5 o0 WReR ot ueR o1 foxiig
TEIIdT 1 IoIeI YUY, I18 a8 3MTaxif a1 3T 8l U el gidl | UY UTsashHl BT
Tl o S WH[ Al HHART BT dad, IUHRUN, URINHd o9d qul dare
Teieh arTa Ifferd § (R a6 8) - B gRT UHid Yo a1 [ 3 IR-
WHR Fd T R fHar o1t 8, s2d & a8 30 WaR, fayfaemea sryar s
faframe femal grr Fufia Fame wefaal ar wdidem & e 8,

g AR T AT FRTWUS PR T ¢ dUT 39H g 3T F&H WiDRT a1
Terfery i wfte § For Saftra aRkframi 3 siarid e wrauTi & SER wfdaar
USH 31 71 8 U9 Bl o1 Ry foear a8

T HRE S BT 31 FIRWUS B 3R A J 8 ok w70 -v0 R SifAgferd
g I frar ma g:

g, fayfaeray sifafaw, qur Faaraedt o1 wa: o 59 s &
St a1 3g 3 fAfefa uffaet, fyfaenea sfafaet, aur i 9 ®;

femdl &1 o 95 Jafd g, o fayfaeera st fayfaenem & da ar sifiyg
HeTfaenad & forelt Qeifdrs Hricha & g ud UoiieRor UT &

3ieqg S o1 Y TyyfdeTey o) ue s, siaf-ifed, @ soTs I 7, O et
gd-fAuffea difeores afieR 8q 9@ WRGR! gR1 srHifed far mar g au
foTTeT 3530 39 SARIBR T DTG [0S qUT S fafafda &1 fadrdiaor
B,

‘Rifsee @1 o fayfimmer o1 Rifsbe &;
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fRierep BT o fomdt ot fasyfaemerg fawm, srar fayfaamea & sivflug, Yag srar
WO Aglidaad ¥ Yuierfas Fafld wremnes, 98-mend, Jeie WD,
U, SRl TUHEN, fodl SR=M & Fewe, IRiRe Rer & Fewe ar
URIE® 9 g

18101 we Sagdn fayfaenea o1 3 39 siffaam & sidvia wifta 39 Ryfeemaa
I B, R fdt meifaarera &) e B3 B Qo Ut &l

fayfaemea &1 o 39 iffom &t Srgt-1, 1l e 1 H Ifcarad o fayfameat
%,

Tayfaemea faurT &1 o fayfemey gRT RifUd T SR 99 fawm @ g, o
ORFTE & SFUR SIHY, TRIR T4 TR JaTd U Hal g adr fadt fafdry
T a1 fawg wig &1 e veH Fxar

fyyfaemea Al &1 orf 51 SiftfRow &Y 4R 124 & St wifoa Ryfaemea ot
A3 ;

Tayfaerera Srga AT &1 31 fayfdener Srgam ST SHfifaH, 1956 & Sfaid
R fayfaeer sre™ ST 9 &; aut

“aafd” Td “ufd-perafa &1 AT shae: fayfdemeg & peufd ud ufd-paufa @
gl

YT |1: IreTp 1y fayfaemera
3 foyfoemeal &1 Fema

(M

)

3)

29 YT & URH B fAfY J Uurdl 81 g, Srggdl-1 & Siad 111 § Sfediad Uds
faerm fayfaarea & 39 siftfam & srefm Ay Wimfas eafier ¥ fom fed
AT ST

I WER THI-GHI R HH719% o797 B UG gR1, 39 HfUfaw & 3idfd,
ot T faufaene &t RO =X Fodt 7, FRY fhelt fafdiy am, /mme e
SARIBR quT guTat fafd & Ay FfEy fosan Srem, qut g9 o, SrE-1 & fRgor
Uy JoGdl fayfaemed 8q aUT SITgdl-1ll § SI8uUH-UYH Uhd [ayfdemed gq
IS UAfdar afferd &t S| Iod WPHR, 39 TIoH S1aT 3 fora fAfdy
Ao g, fordt faemm a1 Ad fayfaene & &= &1 uRafda, faxaa srar =3
PR D! 7, TUT I SR GRT VG ST & UNYF HR Ahl! & | TH TR,
SITEN-11 T SI-111 B WAfPaT aUHg T=Nferd A STat | 39 IRumHEaR=Y,
U fyyfaare & aafieRr & fRyd Tt Afére T, T’ 98 Herfaeney, TRIH,
WO YT TRIed W HEIAeTed, Rad WA AP YR, bR AU,
foen S a1 st Fx ([t off T R S oY), afe 97 feh faem fayfeaem @
Hag, T a1 A=A U 81, <l 98 3ad afd § i fayfaenay 3 dag, siftyd
3{qT [T W {7 STa |

Td® fayfaeed & 9a iR s/ad Juft 3ifofd A, YRl o34, Ug W oA, fasa
A, 3ryal foeddt ot =@ a1 sraa Tufy o, St fayfaenera & 3iefia g1 3ruar I9h
Il 7 3ol BT 718 81, 3 UHR I gxdiaid a1 fsTfed & &1 [ifad grn, auT
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(M

2 I & TSI 8 SSY R Td SMaadh 3 JHW 1A HRA Bt it wfdd
T B,

Uq T8 Iuaferd 3o o, At et oft Wufy & og, fasp sryar gaioRo @

ud, fayfaener g1 Fged &g gegise gRT SU®T Hedic fbar ST Sifard
BT YT I WRHR 1 Jd e YT 1 ST STa=adh gt

fayfaemeay & Se=a

fayfaemer & Iexg qmEFIa: fRgun, Sy Ud faem, Sivd faem, ufigor ud
fR1&, TR Td a1 & T W I Ud U BT VAR, ol Td YREU HRAT g1 T
U T Sia- & THIE TeRiE Td Il UHTa gRT THS H JHRIAS e
S BT | 9y = 9, fayfaerney & Fafered Iezd givl-

(P)
()

M

T & Gor, TAREMU1 T TR BT SO ITREID BT fdg &,

SR qUT G TR Y HTaT o1 Tienfed a1 Ud W &) U ey
PTETHD TG & FU H I dl &I 9ad Wiel 5g GHUd BT,

IRWIAT Ud TRER FHS DI UIGHT Bl 914 I8 gU Afddd Ud fafaerdr &1
UIHIgd B,

YR & iy A fAfed Taddn, e RRuear, AT, ImTioie =g &l Serdl
S qUT IS AT Bt g ahodl T gedt &l URa BR SRIHiRaIRS
oI - 3 URad= &1 IR T,

TS YT, 8-, THY HHadrare adl JHS & 3dd dferd aif
F I DI GAAT B 8 IS JdTaRUl & IGTaT o,

fayfeemeg 1wy, &la wd AP faera &1 wrnsdl @ ufhyg wu 9
SredR, AfaTal T THTS & fIH™T 8 T, St Td ASHTRURS HIRTA! BT
IR &2,

T SRS Ud (W GHiterss & &0 o Qs SRl &1 fAde e,
Uiyl &1 Uga Ud FaeH o3, 9t Sitaq-a3 & Iugad Aqd & uiRiemn
B TR &1, auT garsf &l Ifud =i, sy td gedl & fder o
JEIdl UG BT,

I Rl 1 o, SHfeTs, UiRiero Ud 3 Jgrgar Jarsil bt gfawrsi &
T faaRur & treanfed H=;

ATy TR, Hifsar vd denfifesal &1 IuahT SR arTfores THne) &
THTYM 8 ST Ud TR H UfR1er Ud SI-a Yadq & ianfed &3,

¥t IRep gunferat 1 fwfor e, R et ot safed &) Sifgs eman
T 9 8, 9fcp TR &Y Ui, Iifes anTe ot (e ud anH-fafg
& ATl BT WY foran o Io:

g fa @ fapRia 81 32 ud uRkafdd 8 gas # 31 & 3rof9 &) dgrar a1
T T Td HIdt Weififeal § ad IH-3fs, TRIE0 vd Sikid dadk &
TR IUAS] BT dlfs U HTRTHRNS JHIST P S{TYURUN B TR fosar
GITH%;
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()

()

RTSTY Yebdll, SYAT D1 HIGHT DI TTdT o], Fikpicieh LRIER DT TREUT DT
wd faftr e, TR, sfasm, fasm, wan, Swadrel wd Sxefadl & siera
& M1 ¥ YRd & fafay 4wl vd Sepfaal & ufd S &1 yiaT fasia
HHAT;

T 31y STt e, TWHRT T3 & RIFE, &, I8 T4 afyes &R
R fRreror, uiRigor vd Sefia Srded!, srEY™ Td fawr fafafial qur
T IATeH Hal3h & AT SR &7 U fharaa gR1 faxiig srafaRar
P R HIAT;

ARG AR UToashdl &1 Yafd, R Jarsil, I WHR &
T GEANT, S-S ixd SN WU ud 3= wfshd Iurdl & Areqd 9
foeita srafRar & fog gar &=,

faftret fasyfasmeral, S, Seiftra fayfaemea o srefi smare gerfaere,
oY, &7, <, 3yaT fay & 3= fayfaeneral & g dgdR Hdle Ud 999 &I
I 999 ¥0 T fayfaemea ume ud = fRien & forn Sudsy ors
SHarett gfagrst ¥ YR HRA & o dreare= <,

AT P HHGR T | TH-THE TG TRAT Bt HIGT I HAT T I
QAT &,

TS B i FHT Ud HaeARiadT & Uiefed e,
Tt Qe Td o T @ Heifda amal § wfakuuierds ddr vd Syl
DI THAH ORGP Rigid & 0 § R

PGP HISC §b (ABC) H TSHBRU B, ST SPIEiHd Il & ol
P TR BT @ GRawr g, Se el srpefe wauRe w9 #
Uit BIT;

faf¥ret Yorfifcal ud ugell ol fasfRia S dur srRiP &R W fayfaerea
®I g Ud YU &I IR B 3 UToshHl B AfYd HEd, I
fayfaereral 1 UeR-UuR, fad=i fayfaemerl & A1y rbiafie Td srgaur
g, Ygad UIeashl & dgd shiee HTgd], Ay ARTRSGAl e¥HIv Td
fad=h ud o=t & wry gevifiar Sft nfafafay & mem @ 3= fRien &
SRRIPIGBRUT BT SAHR T B,

fayfaeme™ srieM MmN (gl gRT IHa-I9g W fArfd fey e wawa
AT aUT AFCS! &1 UTe &A1 Ud 31 HIa-aa- AT &,

fayfaenea &) qof uraRfar &t 1= S 3rerard ST g aut Fufaea
IFGRT B Aaol-d a1 T4 Uded gg 30! dause W Ugol ©U 4
JUd BRI GATHT HIAT RT:-

0 Ty, SHffow vd uRRfAow duT 3% TRINTd A Tl & IR
T SHBRY;

(i) iifhyd Td Yag AeTfdeerdl & d9uIge & Wudh f9avur 3R i,
gfe AL g
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(i) RIS Heieh Td Ura UG THolo Yoo, TP TRINTA T
FIRT THo3MTE03RoTWo TUT FRWUS T JRINTT T 0@l
& gearH/ b fRufd;

(iv) oA & 2(f), 12(b) 31T fafar srfwyal & Sfavid WrTdl &1 A=
wd Wiefa 3t fRuf;

V) U URMEHS YeIaHial, faurmered, die ud Rifsee gewi &
fa%gd MiwIsd Ud 3 BHf,;

(vi) faf QeifOTes FRIGATIR ST Td [dh™ 3q U SR
TR 3R gfaursft & THHR;

(vii) Ta=T Hifd, Yeh U4 Yo araet i deef fiferr:

(viii) 3T Td I YIS TaeH /AdraR vd IAfiar iy, TR
UIS, T HaIR UHIF 3fe Al giaersif & Jefd sHar;

(iX) feaaiTe wd e - 3nfifer ®u & dferd g9g! 8 Iuasy gfawm;

(x) TG Ud IREUS I faeHed H Uqd Uil & I,

(xi) gﬁﬁﬁm@w&o Sty wRTfaeerdl &1 a1fties ufaded, afe ang

(i) fayformera ud 39 sivfhyg meIfdenerdl &1 aiiie ufdde ud @l

(xiii) faftrar fayfaemeral wd 39 oiftyd HeTfaenadl & sideur ufdde:

(xiv) JHI-IHT R SR URUH T4 ST e,

(xV) 3= faymt / Sisty iRt / safaaat & Ay fosar T TR,

(xvi) JH-I9T R Tied Iiafadt ¥ d&fid smew ud 39 affafaat gri
URdd Ufda; auT

(i) 3 FRIgur TRIFT 8 TraSiHe -l fe=n-fe, 2024
& SR, THI-HY TR INTAT Pis 1 S SIS THBR] |

fayfaemery &) wifeaar vd wda
fayfaemera &) FufRad wfeaar td sdor urd g, St Fafafad fawal @ de&fia git—
(1) Treored it arfq -

@) fayfearag grr Suged weh 8 fafey Rrememarst, fmd sraaie
3T Td Wi wfwferd g, & fRreror vem o,

@)  gHafyd, THYd Ud I UTushal o (A0 Td ST TaTer o,

a  fafay Rreor ugfoat &1 v e ot Rienfiat ot sragwdarst & @@
BT

Reror ygfodt & Adian gy fswuf & gmifed &
© fouffal & sndeere fida, guwr-gmyE dur AEaitie eIl 9
TSI BT,

g
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)

()
(®)
(o)

()
S

g GiATEd BT fob 1707 JoTTedt U Td SRINT HIHh] & 3FU B,
Sidfdwae fRremn gq fafla faurT & e wgai &1 Serar o,

U PRAT & Sidld &g I, wRH Fwl SR WHE®
TR B RITIAT & T STaRTB AR T HRT;

GOTARIT Ud FH ORI fRI&0T aTdTaRor Sl Meied ®RAT; qul
TR A1 b AT YITTERT B ATTRIND ST & AR Iuasd HRHA|

ST UG TganT, 31Ufe -

(@)

ST, T YaeH T TR Pt a1 ST a1 I U § Hel (@ferd
ol Td UG &l Algd), AHIde], QT a9, 7 Td aTford, G U4
3Ivged a9, add U9 IRt g3 Tt ysed, fafhean @ faftm
yonfert, i, fafd, wRive e wd s Rrem=manst aur 3%
Sglawae Td siafduas &t o fasiid vd Wafed &,

ST TR T fARIy Sreage AR 1 RITAA], SEREVT TH HaATe
DT,

ST Gl D1 RITIHT HAT IUT AT IRBR ST [ayfaeTer srgaM smanT
o) gRT FyiRa fe=nfAd=l & SFuR 37 siurH dal § Wi dal o
IR T, Fo T Aadb IR fAUTT, Tasierd, TR, He dx U
3 18107 Ud pIe fapy g afwferd &F;

faenfiat @t A vd IRfe sraaddrs & SuR W fayfaeray akeR
Td/31YaT T sl Td/3MUaT ST hi B RITGAT B HARIT BT,

ST U9 R qareit & forg fopedt s fasyfaenaa, d=im, wifdesRor
31YdT IS & WY FedITT BT AT FGHIIAT BT TUT STILIDATIHR
UTSUSHHT & e o SUGdd FHRISH BT,

fayfaene & duee 3G St FUEaTST BT SNl HAT T SHYU Td
famra, el ufRier erdeH! Td efie, aftifsae a1 3 TR-TRSR!
Tr1a1 & o Qart Uer oA ot 9di4 nfafafiat & a3 snfdfe dane
RICPECRGIr

fayfaRmera SrIem SN U4 3 URifTes denfies el gRT 9Hg-9v1g R
IR fafael & ST SeAfHRar Ui B Bt =P 9 fad=h fayfaemaat
Td TR & 1Y QeI TgHTRT Hrfehd, U™ Td R Jarsii &1
AT BT,

I e, SrgRiem, TRRl- e ufkaierrelt ud arer ikt & wfRremn
FHAGH BT Yob AB YA HIAT dlih IRD BN R 3T FH1e
I hT o Ao,

W yfaruyfere aur R, &e Td s 'R W g g,

AP T4 AAbiR WX W e & I=ed §9F1, RIS uredsal o
STHYT YXHTd B FITaT ¢AT Ud ISTHRMAAN o I I BT, qUT
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3)

(4)

ST U, dh-1e Yadd Td 3T Ty TRIT3T 1 R HRAT dlfes
fayfaeTe gRT fT U STy ! TGRS & § FiaiRd faar o 9db
T fafte fowal & Rree! & ffaford Tarl gRT 59 & 99 SuiRd
TE<IYU! THT3] &1 T T o a5 |

it 1 FgfeRt ud e, sruf -

(P)

(9)

©

fayfaarag & el el gurmeml, e, Rremew sreiar
3R 3 uel wR ufkfamt grr Fuiia adie 3 Fgfaaal s,

ufkfredl o Ay srddrell wd srqua & SraR fayfaenea sl ot wafa
DAl

Td® ay 31 fTeR d% Qerfdres, R-eifdres Td o Wigd ual ot Rfdaat
BT FITAYT HAT TUT THT s g 8 IeR dR &,

giRfgat o Fuffed uftrar & SraR HHaal &I ofdR -fayfaarea R
DI AT U B,

fayfaene sraM A @oid) Td 3= Haiftid SRl & HganT § J+a

Tg1e AP g Bt RITTAT BT, 9T HHATNGT & Jaiior ufRreror ot
IR gl Tob;

FRWUS L hhec! STAUAC ThSH & JgaNT F Tax U, HRER
o™ BrichH, BT TadT HRIHH T HRIRITATT TN HAT;

fayfaena srem smanT i) wd ufifaat & Ay amdst & s
18/ & TSR BT THT THT R i BT,

gfefamt & Fuiivd AaMde! & SruR RiadbR HHaral & UeRH o1 99g
JHY R JAihT BT,

et & fafra HrisH, Tgad TeanT Ud SHUT g Q& Td Sraem
TR & 1Y FHIRTAT R BT,

Rreror sryar wRf sraft F fayfaee a1 meifderag oReR o SHaral ot
IufRUfa &1 Gy AF®! & SruR fafaftg td ATRE &, aut
oRkfamt sryar ot & siqrfa fAftfa emeRwr wd srmm At @t
FHHARA! & fog A H=eAT

farnfidl 1 Se-ifkm, srifea ud wede, oufq -

(P)

()

TaTOTg, fEwiE, I erar 3 foelt it Reifdrs g § =ik &Y
3fard ges & U H FHIRRd HIAT:

e Tl & WY YRR, THia auT ol J10/TH.30 g, & T ¥
it faenffat & fo ot Se-ifRi ud oriifeufRiy & s/awR veM &,
faenfiat @t $eiim, spfeaRu td wiHe W Hiad e Frldd &1,
BT SYAT UDIF BT RITAT BT,

YRA WHR 3Al o8 WPHR gRT aF] a0l & ey fayfemeg &

ATIHAIR TR Td I9d uikiget &1 ugam, faqu= wd aiwar-
SYTRA =TT UfehaT & H1ETH T 3D Jerdd JATHT B,
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()

()
(®)
(o)

()

fayfaemera e ST Sryar o= frelt e e gRT an It &
TOR Iugad Henfiies HrfieRt & wgaim ¥ sifeafRm-wmfay Iurfy
FHRAHH! B BT BT,

R 8 Qi e 1 g R ol ) e e
faenfia & URexif uvd grvaar-sneuia wade 8 =i &1 fAafor &=,
RIHIY Tagadrst, Sucsy URI&or faursfi, IR saadhdrsil Td qd=

AR F AR} H & & ¥@d g faeanfial & uikifea fee o 9w
I BT UG BT qUT

faenfia &1 ISR & AT 3 8 UreTshd &1 Fafid ©u 9§ S
AT

fayfaeraa ot faxfia srawiTy, srufd -

(P)

Q)

I WHR $I gaigdfa ¥ fayfasmea o1 Suft & ufayfd & 9 8 @
fayformera & el @1 gfd og MRl &1 YR o,

HRA IR T4 A9 PR gR1 39 YaH H a1 ol & 31l g fae=i
TRyl & geanht sRiGH o et @t uifty e,
fayformera g1 Ryaron, sifermd, Uik, S, IHRd THh-d!, TavadH,
wrésm, Rl Td 3 Reifdre Ud werae fafaftet & wenw ¥ Iad
SRy ¥ fawm Y S &1 | H1, I8 s w0 3 Halkd
FAT T ITY IAF S BT &, g8y vd fawm, Aeifde wd
Mifad SMYRYT TR & fIBR qUT 3T SMYRYT IR Tafafer &
Tt g TN T

fayfaee & smaie S Yo & o ue IurHifde SrIgIeHT dOR &R,
IRIGH SR g, R &1 SfRig o, difgs wwar SR uRifie!
BXATRYY, WIE 3T TicTe Ud SRISRM 3ife Tiafafear =i gf;
fayfaser o1 siale Pt 9 wW-foqaitd greasdl S Y3 B,
TTferd =T T 35 s DAl aUT U UTeashdl & ol SaRed R fRigre
T4 RigepeR wHaTiRal o faffdy aiies ¥ fgfda wd e a3,

oY WHR P {H YR B UFGRT 1 i=1e & foT, Gx1 o HieR fafda
oy oIl § SaM U &R T HRAT adl Afdadl, Se, T,
et a1 fpelt o Afad § fayfaemery & I=al 1 gfd o W i=IGH
3yaT fayfaaTeaa gRT Ue Q& SruaT 31 TaTefi & Tael § U Yo &1
TRl UTW {1 o Qeffores Sl & fiTT oo T, aul

faera w1y a1 fayfere grT wiftd fardt s iy T 39 ydioH! & forw g
T 1 Hopm o faftrer S0t & ual &1 o foban o1 Hos, 39 &l & forg
9 Y TG 3T A1 U fhT o I, S2Ict fb T UG I Afaadl gRT -Tat
e g oY T Uef IR ke & oM i bR & 3ige Ui i 8; W-
foaafdg enyR W fora it Deifdre Sriea o1 uRw fear o 9 Sl
P I Fafig wdaal & faw uiefie a1 vidme= four o 9%; aur a&t
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(6)

()

3R HHAIRG! & Hear 7 faem Hrf ud o= Tfafafdal w =g fasar o
b |

TR R8T P FTar &, 3rfd -

(@)

Q)

Q)

(N

TUT U] Td S & o faenfial o) fayfaererdia Rien & @y Suasy
PR B [I=IY UraU™l & AR HT;

dfrd ot & daftrd faeniat 8 fot Ureusmdt &t Ypea &, o™ 98
I e & o siawaed e argdr U R o,

QA& ¥U § FHGR Gl & U Tee ITaRTAS UTeahdl ol
UrTfed ST auT

Tfgen R, Rigrorar wHanal vd faafial ot gof JRem gHfEa s 5g
SMYRY TAATHD, Th-11h-SHTYTRA Td FIHISID IURT SO |

fasyfaermera o1 Tarem, srufq -

(P)

g

94944

fayfaemera faumm, sreags Fe, TR, TRANTRITQTSH, Sreqge T g,
Qb Terdl, GUgTadl auT fRigmr, Ty, ufRiem, sr¥u™ Ud fasr aur
TR W Hefd IUSRUN D1 qqRIT, SREU1 Td Yaie= T,

BETERT, WA dal, Vemel, el durem &, aram=marst wd s
foemef Teieht fafaftr &1 RMuH, SrRemT U6 e &,

BET SR HHARAT B YREM Td WRET 3G IS ATS! Sl BT RITGT
FRAT R T HHaa &1 gfad &,

fayfaemem g1 Fuila sfieR a3 ¥ uxmafe &R vaR wfafafiat &
fadhdierur g Tafa siftyd Herfaemeal & fayfaarag & g =i &
REGACXIATICIA

fafrs Iurferdl, fewaan sryar vHTorg=T & for fafay utenatt &g ureasmHi &1
Ao S,

oigl Hva g1, fayfaarey faur, weifdemedl d SRiEl § sy ud g
faarull & Tderur wd Thad & sgaRT &, SR faendf urewm
Tfafafedl & Eu o 37 [AbrIa® doH1si & Jedidh U o ¥,
fayfaenem faumm, oflyg derfaemadl qur Yag meifaarer & fafta
Tl aq et & uast &1 yddemr, a0 ud faf = e,

Q& OTH HASR dIR HRAT T IUP HSR AT B YA BT,
aRkferaet & Ay e Sutferat sriat o sreTafiies fIRTdN wem e,
fayfaramera ufveR & = Ud Aerdyul ardraRvl B! §H1g &

T WBHR 37dl/ T4 YR WNHR gRT [ayfaamag & I==al &t gfd 5q
HTIIHAIAR R I fae, onfife Td THioie SeuaR] HriwH!,
Jarsfi ud nfafafdat & faanfial @) iRt & ora &,
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8

()

W Sryar 3 fayfaererdl T WTel & Hed ¥ &y, IS ud e
OISR & HTTT BT FGIaT T

3T HHATRAT & IR AT B o ST Ao [AdbRId BT,
faeelf-cbfe ef¥epIoT SU=TT Td T YT b1 HfFrepT b1 fFefg B,
3-Rgor va <-umafe Sarsit 39 T e fefoed fayfaemeri wova
TR B,

T Td SR MRt & IUanT & e Uil g1 Reor v urfieRy ot
SIYRUT D FRIeRd] ST,

Y P T FRPpfid favrgd ¥ uRfd S d Wage | S1ed el
PR B AR UGH FR GaAIsf & qarior fasry 89 3G draraRul duR
DT,

fayfaenera & wfdadl, Hdadl Td STRaA@! & JaY T TH-THT TR oY
WEHR gRT SRT =N BT 3uTe ud foraraa;

fafta sivma W fayfaeneaa & faurT td Y& s=al &1 sfeeid
TeAiH BT,

Sre foenfial au TR T R e, siiFemse fRren wd waq fRam
reuhHl & faenlial fau Suital, fewimn ud vHmoms eH &R, W@
R, fRIe707 Td U107 B TawT B,

fayfaarera vd Ius! sifiyd soredl # gRA sidbeur &1 aies wu A
G H1, TR Sel gl & IAdH TR Bl U a1 ST Hop,
faufoemers & Ie=al &1 Wit G SHIaRAD, WG SUaT 379 A
3IH A DI T U BT ST, T

JU-URT (1) W IJU-YRT (7) & il Ifcaed waadl &1 FHde B & forg

fayfaeTe SMaUHIIIR o.U9.Uw S1.U,/4.0q.ud 3 41 /o 3t e dh ot
Y R} TR GHdT g |

T ST &t SrgEt- 1l § Sfcaiad fayfaemea
39 S B SrgA- Il ¥ YR fayfaemerl &1 sifaRed StRaiia d wifdaar

Waﬁjﬁc% Hﬁﬁ?[:—

@)  Sitfhyd Ud Jag Teifagradl Bt RG] &1 9&H 99 o [aRivied e
B WG BT

@) R, ORIed W Ud RIad W e d SR & A0 §g WaUT HRAT:

@m  fauferag &) sroxaddiet & SuR sremgd & a1 &g SieRH $g
TR 6, ST W Wi siftieR & ok Feffyd ItReia e,

@  fayfaemerd srar Aeifdeerd § SrHIfGd UTeashdl &1 3{eqd - dlal Td

effed oiemd <ol ax smaxg® wfse, i sruar IS SifSid A ard
faenfiat & fo aten SmAfTd o=, Yedie 1 T Yo, fewmT,
U, AT IR ST T 3 SpTa i ARt ver 3T,
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@)  Tefduradl Bt Yagdl St Ud U SR Pt 71 st wd Fuffd @,
T e ot fayaan, TeTiaeer, Yol ud fawat ot R Tores
F AFCS! BT M | T ST, ST {6 THg-g9g wR it qur gt
R fuiRa fovar s

@  fayfean & fARwReRt & eidifa e siyar sy merfaemadt wd
TR B Fiferd &1 Td 3% fhdt +f fORwWfeR &1 Sreurdt sruar
I ¥U Y a0y o L

W Yog HellaLTad 31dl WK YR & U H Thd 3Hydl 95d &4

B fhra S, orn o ufefaet & fAfdy femnfad=n & srguR Faffva fasan

Sy,

@)  oifiyd ud dax werfaenedl o faftem ureasmdl |q faenfial & gawr &1
Tfaefur, =0T U4 fafaee &,

@ e faur, fayfdarn =i, Juce U9 Jug Aefagradl, W
3YAT GRIGT W TEIaemadl o o ot &t FRH T Geaid
P, S b Helgdl S1¥aT A=Al o folU Sra=aes giT, 9UT 39 IR &)
37, TP Ta afi T AT & e g 5 URgd R

@)  fayfoarag wd merfaeneal & el wd faenfiat |q smaf, Remfy,
3G, YT 3G, U Td [RIDBR U HA 8 19 U9 Sared! et
P RITYAT TG Yee HAT;

@ 9t gBR & Heifaeerl Ud SRl BT a0 e 8 Th Sugad oA
R H=1 U9 T8 AT B 8 AP HeH IS b I HRIT e,
ST, AT, YFRI&T, SFHU Ud TR & SFad AHS! o1 UTad L adl
sﬂ%wmmﬁ&nﬁ,mf@aﬁmmﬁﬁ@m
Aeifdres gfaumd Iuasy gl

@  Weldarer, ST 3ridT Gope TR b < TS Tergell, AT 3dT e
g fUfd & fRed a1 fAeifad &=

@©  dfe fod deg/ehfiyg meifaerey, SRIF, WEd Al Ixed G
TEIfaeed a1 dgpd SRIF ¥ gays gRT fodt off smuRifds g sran
ST & WUt Wy Iy g, O 39 Heldarad dl YR &
y&e &I Ifud ot uferar & SR U4 30 WHR &1 §d Wipld I
Pl 3= UeeH & gRaidiRd BT, adl

@ faufeeray, gerfaemeat wd Gl & Riget, R-faymmaerh Qe
RigrpR FHANGT & IRaMI@ GHAET B 7g U YT Farer rorT
fas R w3

fayfaemey &1 iR ve fagiuferRI A yawr

M

=g AT B SE-Il R -1 & Ylas fayfaeneat & e ol
ISR, forads siarfd 59 Sififaw gri fayfaerea &1 yea wfaqal &1 wanT fasa
o, g § 0 Ryfyared & W & wwe RNy gl Ryferm & &
gftferd H:
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)

U] I8 &, Gell vd qry fRiafm qur 3{Hers ureushdl & Al &1 o,
T WBR B gargArd 9, fayfaamaa &= & arex fasar s g

I I WBR gRT s 741 forar fd faran ram g, @ 39 B &1 & I
fayfaarag & &R & g, St U ST & goH ¥ 4d 39 &fieR | fRyd o,
arfe 39 fayfasimerd & faRWIdsRI & ud=r &1 gy foar o 9o |

it & fore gar fayfaemea

(M

)

HRA & ot ft e oY, Had fof, T, Uy, I, wifa, S ®IM, wftie faym,
A YAl IASHiae a7 3 IR & 3myR R fayfaeray & foddt ug 9,
fayfoeraa ot fedt ot wideRur, Rer sruar afafa ot Jewar ¥, fedt off i wm
fgfea @ wd fooddt +ft Suifdy, fewm, vmorgs, erar g srbreie fafkiydr o
3T UTeashH H UawT ¥ dfed T8t foear Sram:

IR g IUSTd e %, fayfaemer waa afgansit & for foh meifaarea
YT TR BT ITT G bl 8, YA DR bl g T AT U B Jbdl g
3far Afgersit & i SRfad FR 9Hhd g

fayfaemem Rl @ Rigem soamal & faftg gl w Fgfea aur sifhyg
HeTaeTerdl, fasyfaeera faumT st fayfaemea S # el & vaw & yaeH
¥, fayfaeTer &) T SH1E A GU I TRBR B SREUT ifdl BT SO

TR I8 SUSTId X fob, 39 SHffam & Srggat- 11 & Ifcarad fayfaema
¥ forg g wrau Faa fayfaemed faumT o arg g

T IXHR DI W

(M

)

ST INBR &I gd Wit o fom1 fayfaemay FafaRad srf 78t &= G-

@) W-aud uemedl & Haed @ Sisex [yl & R,
SRt a1 3= el & fory U Uel &1 gor H;

@  fayfaeea & Heaal & forg aaq, we, Jarfadiar ary Td o= ardl &t
i Td gRIer =,

@ o oy Iexg 3 U A & o fanslt oo & uRafed &=,

@ Tyl &t sraa Jult &) fasa srar ug gRT RIMTART HRAT; 9T

@) U WBR, g WPR 3YaT 3 et Fd F ure iRt o1 Iuan fosdt
g w1 g H1, o a% b a8 [ I oA & o o T g8 811

o9 WBHR, 39 1w & fAfgd Iusel & srgey waft fayfaemerdt & v Qefres
D! &1 YA XA 8q, HABTNG vorg7 T SHTURga-T & arend ¥ Fyifa afkfm
& IayT FEfaRad s gg 8ii-

@) Tayfaenea & sitemiieat, el vd oy sl &f a1 &1 iR, Tg+
1 faf¥ vd uforan, yal & fore diwar ud sy, fgfad @t ufshar, TRfYe,
FEERI UTRI&01 UG & 3rgud, TiafaieH, 0 1 SRef0T Hifd & SAR
UGl P SREU, Hied, HIYUR, I, 1), JaT-garaR ary Td g a1y,
S{TERUT, RIS fawdl Ud 3= a1 T 3l 8
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3)

(S)

(&)

TgTfdaTadl &1 fayfaeradl gRT Hagdl UaH &, Yagdl B HRdRdl §1Y
TG IYT Gl DI AT 3YaT S ¥ Grafd Ufshdl, AFes, A-dh
wd gl & ifafd $ g Iusy; Ad Qele ueeF, difae
YR W1 & A, faciy ATagTRebdI, e YTl Yeied gsfoal
qUT 30 U fawg forg siawaes ol S, Sfferd giv;

Ig ey fayfaene & fafts wfdeRor, aftfcd, ufvwal, aur garfieial
DI TG, AT, T3 Sl Fgfaa o1 uferd, Sedit, HRidd, Had],
RIS, Qi wd foxita Yfimref o1 afkurt 9o $aufa, ufd-gaafa
Fd Hfa, faa Rl s, Fixe @ o U gaTieial &
TRER e O T gim;

NeffOre AT T TaTa SR URIH, UTSUsHhH 3R UTaaadi &1 U, BT
HeT0T, HHAIRT R ST BT GR&, Wefl, FHaRAl R St & fou @res
a1 ATy, ToTaT A, GRIFT Hedidh, T SR IS 71 g T
feh goneht vd fayfaerea e oA gRT oY fe=n-fdRl & ey
Tl 3R QeffOre Hrfceat o1 fabm, THiten Ud THa-TH WR G-I
gAAd fovan Sre;

fayfenem ok Sue oifhyd weIfdenad! & HHaiRal & ua! &1 o, aa=
AuRRor, RFR, eRiAT SR wfafgfad & e & uRkfmt &1 At
@Tﬁﬂﬁ'ﬂ;

el ol & fawm, &=t B IR S1eqeH Hesl BI RITTAT 3R Tara
YT ggfaRuiy, FrHTfeie Td Qe (SUHSH) Usdl & PR gg uRIHT
&1 fmfor aiR e,

fayfaemer, Sud sifhyg iR Yag IR & SHaal ok & & fo
RIbTad IR 43 & RITUAT, FaTeH, HHGI6R0l aUT THTd fhar-aaH;
YREUS Iy fayfdeera Jar SManT Y RIGH1, S, Ufedal, B 3R
Ufehd V@;H?-IT

T PR gRT 30 Pl 3= faw |

T R o1 Ffafaa 9 gwfRg feaar i -

(P)

HHARTT B1 AT T, e -

(i) Faa Ayl fayfeaem faum sk sifiyg werfaenaat o
Riera Td Rrerdhk HHARG! & Ue gor &1 fad;

(if) Wipd Ul & faog HHaal & fgfad & forg Iker &t Wisfa;

(iii) FHHaAl @t ufatgfad, fayfaeareg & iR ®MARoT qur
FHHARG & SR-fayfdarag AR & Wefa 33 8g o &
Sffyard &=,

(iv) fayfaenea & poufa gyt gfd-gadfa &1 o=,

(v) W-fanid, 7 faaaia a1 ufkasmr anumia Raifdre srimar
& Sidia fayfaemers gRT Ual & o 8g Td MuiRd &, forad
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(vi)

(vii)

(viii)

(ix)

T Uel & SrgHieH, Hrfed, TdeRu 3R I 3 e
RIIEGES

Wed ual W g HHamal & ad, W SR 3 andl & fuRor
3R TxeM /g AFS 3R fehany;

fayfaemera HeaTial & da= YR gq o9 WHR & fore fFams
afn, s wrafaee ufeant, dar Tieor SR fawforlt & gur
RGNS

fayfoemem & FHaRal @ o Aefre Twi, I e,
ST TS 37al WRBR & 3 faur & ufafrgfad & forg =,
BHTIBTA TUT SFAGA DI ok, qul

fasyfaemerdl ® ues ey, divar-eneriid Td e Aa Tume womet
AT S & o axge a1 Ui Big off fawa |

@ MR o SR o o wtam, siufq -

()

(i)

(iii)

(iv)

)

fayfarmmera aut 39 sivfiyd weIfdeTerdl & faiia Ueied &1 derRa
HRAT, 9T fayfaaray ok St sifyd SHeal & @l &1 T
AT gteor a1 gut crar wRteror Fafd wu @ a1 it srafd & s
ST SUge Udtd 8l ;

oy Ie=al & for fadiy o a1 @ ®ifd =11 fayfaenaa &
3 3R BT Wi BT a1 Wt fa<ita geraar & forg 2raf ok
el o fafafia &

fayfoara & Nl T fpu 7T d9-39 & o @i, Sifieral &1
JYROT, QD! 3R 3T Ixden a1 fefea sifieral &AM
i s

fodt t dag, offiyd, a1 Wrad gerfderay a1 fayfaeme @
e feaht oft g9, 9 Iferd udta 8Y ; aur

fayfaemeat & guret foxfia veem & gRfa o= & e o=
IS T UTHTh BT BT |

@ A e qur 39T SguTaH, Sl -

()

(ii)

39 ST o foddt ot vraum sivar fayfaener srem smam ar
3 et fafame Fom grr o’ fen-fHdw & srure 3g
THY-GHT R HEGHAIER a1 S8l IUYd GH oY, g ot
A, omew, a1 fgETr Wt wRr et ergurem Wit
fayfaermeral & ferg sfard g,

Ife; fayfaemag yrT 5 & Ay wfdaal &1 vam A siyar Hdadl &
frde & fawa wedr 8, a1 faufeme gR1 Tt wifekadl 1 9afra
TN el foham ST 31yal dhaiedl & Wfad UTe -Tg! (o ofrdl, T
fayfaame I AR gR1 o feeht e ar sy ar SifigamT
& 3ruTeH H fAwd g4l §, a1 Iod WeR fHdt o uRkfufa o
Ifad IHS 1 IsU WHR fayfaeney o1 Ioa fdadl & agfrd
TN, Faicdl & TG SfdT SMTGRT & U 8 el oy R
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goat 3| fayfdenea & forw gg SrenerY g f a8 o gaft et
BT STATA B |

@) 3TN & e, 3fd -

()

(i)

(iii)

(iv)

TN & e, G (URIH), TUT 39 G-I o1 Fgfad Td o
Tt & Hefd urayT;

fa, Iu-gfed, wdten Fdae, o taer qur o= fesh ot
FHHARY Algd SN & HHANRAT & UG! BT oI qul IAd! aT =rar
SESCIRGRICHICH

et 1t Sugad fowg W Fdw Rt & aun fayfoeme &
3R TAT 2T IR URTHRS UTW AT, T

STINT & Ie=A1 DI Ifd & W DI 3T 3Ma=ad a1 Ui fawd |

@)  SMTYRYT IFAT BT A0 iR TG-31d, 37 -

(i)

(ii)

(iii)

(iv)

)

fayfommers geaTer, oiftyg meTfdeerdl Ud Jas uReRl & fag
Hifass, srpTefie, fefored, Td sarit SuRYd a1 &1 fawTy,
I, IR R&UN T w0 1w &} SIawITy, ddh-iia! e,
3rgHe ufehary SR SruTer @t Iwa AT e €;

faufoaram & &l F=i 3R wud =l Bt WA, USRH
SAIBR, TS TaAT 3R ulEre IreH & fow AFdet 3R
gfsraraft &1 FufRon, o fayfaemeaa @) yfttens «f wnfia §;

fayfaare &1 snazudmdr sMead iR SRS & YR W
YIRS HETiAeTerd B1 RITTT,

fayfaenem ofterl, offtug merfaenerl, &g &=t oiR i
Pl B SHoll q&rdT, Uy UeeH, STd SREU, 9 fafgedr wRefm,
FeA Peflie R Tafld AF®! &1 b &1 og Ied
UIRreTRAT a1 ToiRral gRT SIRT fe=n-Fde & oruR safde ghd
SHh&(01 HT AT HaTe, T

DIs 3 fawg o o0 IR I e IR & gaiaror & fog
fSER, IS U U ITRERN dUT YRINT ¥U Y Ta6es Jia
3R 3BT HY FgTa1 &7 F o ez Iua |

@ 3G Jerdr 3R iergH, siufd -

(i)

(ii)

(iii)

(iv)

fayformmera ar sifiyg weIfdaerd &1 3T SHare siam a1 il
& fore s Fuifa &,

fayfaemer, sivfhyg meTfaenaal oik Jag weIfderadl & HHaTRal
¥ forg o fsare e Tieme=t 8 IS daR &R,

ST b SUANT &1 TR 1 SR fasyfasmmet & rer faquivor
ST SrRaTh B SHTaRS ST, quT

fo<ita araur @ sgrar 3 SR fayfaerey & Mg UeH &1
T o pis faw |
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@)  HHaIRAl R BT B Rrerd &1 FHarur, srufd;-

(i)

(ii)

(iii)

(iv)

)

B Rrerd AR afify @oshem), sHert Remd fRaro
AT @i auT et Rierd Haror wfde @oiemd)
BT YW, I JRINTT T, EAfIBR, Ufshar Ud wrfgome
1 39 R & srald UaH fHT T Uy & SIER Sb
TR, TT, BRIDT, D IRA YGaal 9UT Haod iaferd g, ARy
T Smd &;

ot R, 3R S 3RS & Tewi 31 Fgfed ud ufafaeT ot
UfshaT & Y-y I da 3R Hl o1 ReRor &=,

TaR], URten aRum, YeumE, Sated, Ja1-di, Wiafd, RIFRR,
3 faumfaal iR SR SRarsdl ¥ Wefid Riemdl &
R & e THgeg FTAaTE SR THIUTH &1 SIH S Melbld
ﬁﬂfﬁ_dm;

fayfaemera gr1 Rreral S gw=fid siee!, 39 R o1 fufq,
YUITERTa et aut -ifa gra=f srzinstt & Jmie ud arftfe
gferde TR fhT S &1 STawT: T

=7, TIRHT YT FRIGRId & Yeed & TR Sresdl YHfEd e+ &
foIT I50 TRBR gRT 3RS THST 4T His U 3/ faw |

fayfaemera oiR ity AeTiaeTerl &1 AR, St

@)

(ii)

ST 11 3R SFE- 111 T TR dhrad ATHHRUT 3rfq fasyfaemaa
& A T gikac do Sd 81T, S SAFBIRE Tora7 | SRR
TR S T S b, quT

SfFEIRE Tomg § SHgE ot &R, g a1 wifd gRara
3t HeTfaRTeal BT TSR T G HRAT |

@  fayfaena wd ITou & fRd A Iuged SR Sy IHY MU 3= faw |

™ 1I1: fayfaenea & yeierimor
fayfaeamea & yefierTor
fasyfaenam & vefeR) Fafafad g1, erifq:-
paryufd;

ufd pernfaafd;

9

(M

9393 343

Hadfd;

yfd-paufa;

foa Rt

SIS (3febTefHep Brl);
THra & SHTUFTCT,
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DTGRP,
ESEIEES
Ri&f (=,
[EEREIREANS
fayrmensy;
fre=rep, fayfdamey s &g;
fER®, SFHYM, TaER, JatH, I 90 Td I,
[EENENIE RS T8
fF4ere, B AH;
=T, WP Yar drer;
fexT®, Wd@e ud IRING fRe;
eI, BT Hell 3R THa;
fIa=Tp, SiiaRes ora STy U1y,
e, el e,
fre=Iep, a1 Uit wd fefoea afH,
e, Sieita T e e,
=1, OMa e Te;
=, Twar ud Jfaur uae; aur
Q@  Fewe, Sud U 9HEe WK,
SgA-1l H Ifcared fayfaeedl # fafafead sl uaiiert 81, erufd -
@ e, sy werfaemy;
@ ez, dag Herideey;
@ ez, fayfderc & &g bg; aur
fayfaereg @ Ja1 & o7 VY veiert st uRkfget grr Ay fbe S
Pparnafa
(1) FIRGUS & Igurd fayfaemera & Gt giv
@  pafiufd ueq fayfaerag & wata ueiter g, il @fe Iufd g
IUITRT UaT &= & forg smaiford fayfaeme & diaid TARIE &1 siegard S|
ufa penfeafa

1) I WHR gRI FATIUG & WHRRIG, ATTAHAIIR Bl fad & ufa
paferafa & U & A1 foar o Iedr g

3 39 9934994

€

2 d 3§38 3 =3

3 3
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12

)

(M

)

©)

(4)

HeAUTd e b1 95 DI M b [T STTFBATTAR Ul permiarafa i sifiipd
I I ¢
Paufd

fayfaenea o ue paufa grm o fayfaererd &1y o= SRl g aur ag
Rifsde ud Aefdres ufvg g sreqer grm|

9 dF 3T IUSTAT A g, el b1 da- Ud H, Ta1 &1 Td 3R | ag g <t
-0 IR I WHR gRT AR forg smat |

PAUld BT 9F HaATUU] Td JEHHAT gRT TG $U Y fayfaeiierd srgam S grRI
FiRa urrar ST & STUR 39 USR foar SIe, srufe-

(P)

SN P T P TSGR AT BT SR B B Teb Wi A g,

forad Fafafed gaw 8-

() Pl gR ARG gfaf¥d Rienfag - sree;

(i) ST WHR gRI A, W€ & g gr1 wifid 3= A9y
gfasT ured Teim a1 fayfderca o1 e a1 vqe - Jaw;

iy foyfdarery srgem emanT &1 ufafAfYy - wew; qur

(v) IR A Fied 1YY Hiea 1 Fierd, I Td ddb-iah! FRIg faumT,
ARYUE RHPR — Ja |

Hafdrd fayfaenea o1 podfaa @i aftfa o1 afa g, fog 39 TdaH
P1 SRBR T8l AT

Ifafy & Tfid fru T wew 9¥ wfdd g S it off el fayfaenem
3rar 39 fayfaemer & fooddl TeTfaemerd siuar fars A adT Ui ST &
aifdrd T8l g1

TAIISR U A 4 Jewl &) Iufufa & famr afifa &) Sow smafsa
a1 81 Fh |

IfAfa, Heufad & w0 & 999 /g faR & fow 3-5 (9 9 ufa) gaifee g
e & AW & Ud B SR § fIHs & vRgd St SRt
fdadl & =19 JuiATer HH T g1 auT 370 Bt UpR @1 aigar 78t g
et 39 09a § SRR Udd Afad & Sugaddl IR Ud fawqd faavon
o} T fovar srem|

39 U & oy Iuged Al &1 U9d dOR R 9Hd Ife aiifa & wewt &
S Hd! B GHFET BId 8 O I & 3reme o FRurias 1d o1 Sifier 8|

Faufd & U § fgfad & forg umsdr &t wraf $ik At ) =i ufshar &t

UG TAIR-YIR fear Simem, difes drgdd SEfieaRr & =i gHfyd &t
EIRCd

Faerafd Ud T, Igad ¥U ¥ UHa § SrRiRid fdadl § 9 fed T & paufa
& ¥ T IgHAd S, Oy anufd gRT Saufd ot Fyfad o St
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()

(6)

()

8)

©)

(10)

R % % 3 a5 Srifya ufdaal # ¥ frdht &t ot zafaa 76 wva €,
o 98 a1 df I RfY F eruar 39 IewT @ 13d T2 IAfY A T T Ot Hi Feha
gl
Faufd Bt 9 Uioha (i U I Faufd ug &1 Rfdd ¥ F-ad 88 718 §d R
B S =1feT quT pafa ) Fgfa ufshar gaufa ug ot Risd § 7w tes Are od
fAfiya =u 2 gof 8 ot =1fgw | Ifafa & afe & 3R W I8 paufd o1 Sweldia
g

FAuld Ue & foT Sfrded &R a1d dfad Bt 31 3H1de @1 3ifaw fafy &Y 65 a8
3{ferep 8T g 1T

Dis 1 Afad S poufa FRgaa fovar S, 98 a1 Siey &1 2df & 31eiH, oo
UGHR T80 3 Bi iy I o auf ! 3faf & oY ug R &1 g | I8 HRDIA
Farerufd gRT, TR & R ¥, JdeHe HAUGRH duT 70 ¥ &t 3y guf 7
s ol fufa o, aiftreay < auf o1 3raf¥ & o Ser o Toar 31 39 sifafked a8
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fRigrpl 7 9 fasar Se, {51 UG 98 eI s 9 3= gh |

ez, grmash fRen, wHRh Ren 9 & Anfex= wd FAdem § orf v a8
FHTaRit e &S g1 U U Afodt vd R & srafaad gg StRard gl

! Fgfaa i af ot saftr ar Jarfgfa @t smg v oA a, o i vea |, b
forg ot st qur 3% <9 ot @Y u 3R srafd & e g Fgad fasar o e

fewre, Trmash fRien & FaE iRt paufa g qur 98 Fafifed Swerdal &
SIEY BRI HT YART HUT:-
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32

(6)

@) fayfaerag & gama=h Rien 8q we XoHifae ae &1 fae e srafaas

HAT:

@  fayfaemea & ot Srismal ud Sarstt & ugd Ud QHTGRIG 96 & e d&d
T4 I5 2T IR T,

) THGRT Td faaivdr ¥ J6fd YR IRPHR T4 o0 WHR & Hadl &
ST 1 AT BT,

@  ForaRh fRiam 8g IR saxaddrall riaT gl B Uga B aul
TR TR & T & forg il 3 fawRid T srras &,
BH 1 fORIY U ¥ HHASR SO W & (oY Terad SRishH BT gord
Td UeY gRigd B

@  BE & o dumeF, ufkigor IrRh td werar Jarsf & e 3 qea
BT U7

@)  OUHUBSIY SydT fhel 3 AP 1 SRS ST 6 & Hiegd §
e, HrTRal Td T & e wHasht fRremr ugfodt, SamieE ud
fafaerar o ufRreror gfdd s

gaTaeft R Fewe s U wfeaar &1 uanT 9uT gt o1 g &, S
gRfget grT fAeiia grmi

e, aa STYE U§ Y=

(M

)

3)

(4)

©)

ez, A9 IOTYE ysyE, fayfdemea & e, ek & 3= HHaal ot
frafaa, drafa, ufieror ud emrar fFafor & geue gq SRerh g

a1, T A1 YdeH BT 99 o TRBR gRI fobdT ST | Herafd gRT A
Tefies 7T T 03 Tva fasyfmmer et & 9, a1 U teaTuss J & TR BT e
7 SFFch UT =g 15 T T FRIEOT SHT BRI, 391 T4 fohal S|

ez, AT IOy ydeE, 9T IOTYT Uee sl & fAexH Ud AnfexH | ot
BTN | gg AT JH1YH Yee als gRI UG Aifad! Ud (=N & Braf-aa= g StRard!
g

A=, AFa YaTeE yded &1 edETd 03 IS BT 8N Havas aRfufadl #
FAUfd BT RN T4 T WBR DI Wipid ¥ U I8 &1 Th SHfakad drierd
UyeM a1 o gt 81 &I f e Fewe, A9 Iueq yded & U R 39
fayformera & gafigaa =& fosar o wam|

3w, AFT GueE ustd & e st gaufa g dur 98 fufutea

IREIA@! & 3T SHRIBRI BT TN HAT:-
@) I8 WBR gRI ey SemRdt gge A fufeaem & sl o1 seea
1T &

@ fayfderag & Riere ud RieswR samar 8g Ridaal &1 gt dar &,

@  faftw et & Iad g arel Sy Rfdaat &1 Yafad e gafed =t
TIR BT
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(6)

@  fayfaenaa sraM ST qul/Am I8 R gRI fbT T GRMeHl & 3IR
faftr erfdre wd RrerdR ual @ viafa & forg ulkfawl & Tenes &1 vara
TR BT,

@) Tt ofefa, T 9fifa, Aee 99 veya aie ear fea o o=
fRor/afafy $t 956 ST BT o et iR RedhwR Hifal &)
Urafa a1 ufreor ¥ Tefda g;

@ el o iefa Q Jefa Riemaal, 9oy ug fRidrsit o1 fHaro s

@) BT R IHRIES U4 SATGH JIdaR0l §1¢ 341 T AT FHAT fob
Hiferar vd ufshand Ifrd wu I @ &

o  fayfdemam & ot sHaRal @ uefa uthar & 90T Usyd & o T
URE U 3Hiars oo faw i &<,

@ e vd RredaR sHaiial B Uit @1 $hif= Uil &1 Swad Mu-dn
& Y YT AT dlfes bad AT Jq1e yeed s g1 RuilRa sifyert
g1 39H e g

@) fRre! vd R HHaal & fore amaaiie e srdsH, s
Td TfRI&0T T ST B o forT SIeeuthetd a1 fayfaemery srar smanT
& TG GHY [AHT g & 1Y HGY VAT BT,

© fayfaerag sHaial & [ sraTeitie UeR dhab! & oe 0 Uh f$iied
UG Heidh-1 YUITel ®I HHH Jedice e & &9 § [dwRid td drffaa
HRT,

@  fayfaeray faurm, sifiyg weTfdemeral wd/srar HIIdT UIed SRAHT & 1Y
JH-ag HR GyTfad Ridaal & uga &,

@ AR SR, JaT KT, Ia wfsear snfe @ Teifda vt ol o
Y BT OrIE U= &1 o1y g1 ayT

@ BRI & QR HRGH Ud WG Hediul § Fafdd Igal &1 IR AT

A9 IG1e Yseq e 39 3 gyt Wfeaar &1 UaT auT Sddl &1 fRdgd &3
St ufkfraet grt FRuffea g

M

)

3)

(4)

few®, iR snifeuRu wd wivde faufaeme &1 s @Rt g ot
fayfaene o @Ml B gAY, sifewRy T waHe ¥ Jaifta gt nfafafeat &
TATeH U9 UaieH oq SURaRT 81T Ud B! & DIIA Hae, emar Fafor ud ufkieror
1 fafaferdt o1 off geie= B

=T, SeiRkm, SrtifeuRi vd wiete o1 fgfda Haufa gr1 &t set | T fgfaa
TS I et 8 9 &1 e, oM I =gAdd IR N &1 SHd |

-IGRI®, STk, Uy Td wHade, e, iifeali td wade a8 &
=M Td ArfexM o 1 S| 98 dis gRI UG Hiadl Td HEe & Sri<add og
ITRErR g

Ft Frgfad i af o orafy a1 YAl &) omg U A 9, St Uga @Y, &
fore ot STt qur 3% < 9t @1 U SR srafd & o g e fasar o e
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5) e, e, epifeaRiv wd wiwHe & FeEh st Pefa 1 dur 98
fafeiad ITRaTd@! & gy SMfYDRI DT YANT DHAT--

()

(9)

()

(@)

eIy, IfeaRIy Ud wHe B! ol fapRid BT Td 3= fayfaemay
DI AeffOrd UreTaal Ta I BT STaFH TS & e AR HRAT;
Qeifore faurT & Ty gaag WIftd ®R 39 SRIGHT Bl UHE =0 3
UISdHH | giRferd BT

T & 1Y AoTgd Hae RATUT HR ZeAIRIT U9 WRHHE & SaeR] &1 gord
3R IR T,

fayfaarem & ud oM, Jem gewl, smifealRm ¢ &S (deiudh),
@t Td I fAeRi & Ty U RIS HR AT TER| BT ATH IS
B P SeArRMY, uifeafly ud wawe & faw Twifad Ratadnsit &) uge™
B T JUD DT

RT3 o gt SRy, srifewiR e wde wrisH [ayfasma o
et ud I AFS! & I gl

BHEI @ WgHe, SeRT ug fealR o1 die Reis a1 15T

PRI A, TedibT] HTAHH, HIIMATE BT TS Td haTaa BT auT
PRIR B IgR daRaT & forT ud Guifad I-Faiadnsit ¥ &1 &1 dudh
RTUT HRAT;

FAHH B THGRINAAT BT faRAwor e3-1 Td fayfaemea v &g Raid
TIR HT:

IINT fARINS DI SHHET HRAT Al 98 THT DI BRI o AWR| Td I&NT
yqfoal & Ty B S e o I,

JE T el § wisee UNd &A1, BRIGHN B JHIAT BT Td
TGP YUR b &A1 B Ugdr B,

g, Suifeafy ud waHe SRiH! o Jdd JHI&T BT Td BHT B
SIS AT Td I UG & TR S5 39d B,

it sitfhyg ud Hag Herfaaerdl § Wae UbIS! &I RITIAT A ST
Td I SifFard fafafeat & prafaaa &1 e BT, Tt
BRI Td Raé U &A1

6)  fwe, geiRm, smifeufm ud wade T o it wifaaat &1 vanT aut wdat
fAdea sy o uRfaoml grr Reiia fee S
34 ez, 9wel U4 gy yee=
(1) =, Iwer @ gfawr ueeE, fayfaeme o1 te siiteRl g, S ag fayfaemeaa

D JYRYT AT, & SREUN Td FYRU § Faiferd oft nfafafiat & e wd
g quT fayfaeey Ud STt glaursil & 3@-38@1d o STRar! g
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)

3)

(4)

()

(6)

a1, TraT ud gfawr ysy o gfad gaufd gr1 o \el | ug Fyfad o8 amg
Rigrp! & Q1 St S fayfammera & W wreades ¥ FEaR ug W A 81 a1 e u
AT 12 auf BT RIE0T SgHa BT

eI, e ud gfawr yeeH, aufd & e vd anfesiq & o= &t o1 fdgH
B TUT WA T B FiAfd gR1 &1 8 Aiferall wd =it o1 fobaraa B3|
SR, T Ud YauT Uee &1 SRIGTd 19 a8 &1 g a1 JaT-ghy &1 31 a,

S oft ggd 11 U Sifaied SRida & oY aufa St SR W g & o
Tl g oras! 3rafdy dF auf &1 gin |

ez, TUel Ud o yeee & FEE et $aufa g aur 98 Fafafea
IIRGIAE] & ST BRI BT TIRT BT -

@) fayfdercy wd SU! SHIsal Bt SNYRYT WRAIAD GAUTsf BT SREU
AT &1, o wemd, TR, SEEN, 8 Sy S, S U
HHAG! & for W $g, Tg3e2Md GUFIR, T BT HaH, TRabTerd Mg
gfthfera &

@) U8 gAYd o o fayfasmerd ud I IHhIsAl Bt UK SNYRYT
WIS e Herg drep fafor faymT a1 gReve e fafor faum gr

Futfa ya wfedr S/ arL &), & ST B

Q) fasyfaemey vd SUP! sHzal & HaHl &1 TEId WNGTRG gRT GHIaS
U4 faffra gRan gedidh gRfga o=,

@ ORI Ya-l Td Ib HTAQTRal ! JR&M Td W& A H o JRa&m
TUTTeH TS Ui ol SaRd BT,

@  faufderag grrSudi @ o et w gfaunstt &1 veee 3R X@-3a1d ST
TUT FTehT FHATTAR YT AT BT, Tl

@  feufaenay, fayfaera faur, sifvym derfaeradl, SmmEr, oe-gar=
Pl onfe o smagmarguR fafrae! sk Rframsiial & Jude
AT HAT aUT WU IUAR DT AL I THE RIHT IR Iy BT |

fr=re, T ud gaud yee s it wifdat o1 TR 9UT dcedl &1 fAdg e

B S R g1 FuiRd fove S|

M

)

3)

(4)

3=, SRS Td W ie TR fayfased &1 ue SifisRT g of fayfaeea
& U TP Td 151 YR & e g STRar gl

A3z, SMRYS Ud Areiie TR St Agfad gaufd grR1 &t S| g fgfed 1@
I Ryt d § &1 e, foFd IR <IAdd 12 T 6T FRI&01 34d 8|

e, SRS e WHEIRie TR, SRS T AreiiRie AR s & fdeH T
ARTeRM § 1 SN TUT SIS §RI Ued -ifadl Td SR & Hrafaa- gg StRart
BT

! Fgfaa i af ot saftr ar Jarfgfa @t smg v oA a, o i vea |, b
fore ot STt qur 3% < 9t @1 U SR srafd & o g e fasar o e
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()

(6)

3=, SFYUS Td AeTie TR & FEt st graufa g1 aut a8 fFafafad

IIRGIAE] & Y BRI BT FIRT HAT:-

@) foyfoarag & =@, &y, g, Iualed td JHER & THd ¥ 9
TG B3 B T W= UG HUFH! BT AHIGT TR BT,

@ ST o Ul BT IR o1 U4 ATeThR BT gae o1, or fayfaemea &1
Tl Ud YbRIAD fafifia gfEa &)

@M GRS Adrsfl, GaHl T WM I & 1Y Heiy RMfUd T geg B,
T8 wgaT vd wHdA & dgrar i

@)  SEEER DI YR S AR 1 Td fayfasirerd ot ufast &1 et o3
T ot ot Have a1 90w & TS T OGS fawdR a1 & 99 |
oI,

@ fayfaera @t deumse W@ o fefSiea wiewml & fou Il & go wd

GGG D TG BT,

@  Tayfaenea & seaial & fayfaenad SHER Td Td-ad gest ¥ s@ma
PR & AU SfiaRe THRREA 3r4aT geifes &1 Fafor td faaror gfda
HAT T

@ faufaeran &t affe R, gRaed, var Il St germ areht &
fafor & v FH=AT

ez, SYUS Td IreIfd TR 3 Tt 2fdaal &1 Ui iR Sdal & Fdea
B S AR g1 i fove S|

(M

)

3)

(4)

BH &l T4 Yepid BT Fews fayfaenaa & aia et & 1 g1, St ¥ uremds
Y YR ug & &1 B a1 FHa iR THfd & &F T Yd 3rya I@aral rT 3R
I fayfaerer ot Tt Sar vd Gipla Bigd Tfafafidl & e & e SwRerd
g

BT Hll Td WP BT (RIS BTH HAT T4 TRpid als &b e T3 AFTeRH § oo
2RIl &1 fAde S auT 91 & =ifcat iR e & foparag & o IwRert
g

! Fgfaa i af ot saftr a1 Jarfgfa @t smg v oA a, o i veA /), b
forg ot St qur 3% <9 ot @) ue 3R srafd & e g e fasar o e

R, BH Sl td Wpla, Fafifed StRelid & ey SifieRT &1y

HATT:-

@) IREUS B Afew 3R IRGAS ORI & 3T Tigfae Tfafafal &
FaeH gg il &1 i vd srafaa &,

@) U DI Pl UM DI W& B & 1T URUR, dieb T b
FHarsll & B TgUIRIAT DI WdTied B,

@M  SR-fayfaeredi aigpfas Aeicml, Ham veRH!, Tiiid HRisHl Ud el
Tty &1 e &,
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()

@ ot fafqy warsll & Gipfas Faal, Swursll d Ififadt &t RO qur
JIRRIG, AP SR IR igplie SrisH § BE FgHIR &I
UieTe Td AUt e &,

@) REUS WEHR & W, Hal T TG, JaT F1 09 [ qUmT & Iy
TG RITUT HRd U fayfIeer & SRisHH! 1 IsawaRid Fiepicrd =iad!

& T T,

@  foyfderaa ud sty weifdarcdl & wigpfde s & wdeH Ud
foparag g SiHfad! &1 T8 BT

@)  &Hg PN Ul SRR el & 9y fieey aiplas Td AaRGHIeS
Tfafaferat &1 e &,

@) garsi & Sl & Ted ST, 34 afad dl, YR i, Y& Hal Td
el emdTal &) WRTET /g DI &1 [T BT,

@  fyftamaaei, I AP iR SR R ot ufaaifiarsi, sRa
fqoma sriRTenstt qut fafte &t o faeniial & forg Sarerds sriwdl &1
SIS HRAT; T

@) BE B fafte Siepiae Tiafafdl # TsawRiy, TP R SR 'R B
gfaaifarsti gq UrRiféd &A1

Ie=®, B B Td Ui, Tt Xfdadl &1 TR Td Sofed! Bl (dg ST ol b
aRfgH! gRT FefRe fevar ar g

ez, sitftya weifdemeaa

(M

)

3)

(4)

©)

gz, sitfiyg meifdenad fayfaemea o1 te iRl g, ot fayfaeea & sifiyg
TerfagTeadl & R Ud SH-ag- 3g SuRer g 98 Afa s f ofrfhyd
TRTfaeTay, fayfaemeay & Ty IE=g Ud XUMIa® a&dl & e &1 By |

e, sifiyd weTieme™ @) Fgfe paula gr1 Bt STl 78 Fgfed & 9
el § W & ST, fSH®T1 Ue U8 wrendss 9 FgaR A 8l

frexe, sifhyd meTfaeer, sifiyd HeTfaener a8 & fdRM Td AnfexR & ot
H T4 SIS gRT e -ifaal vd FE=i & sraf-ag= 8 ITRar gim|

It Fgfad i asf o orafy a1 Jarfigfa &) omg urd A o, St Tga @Y, &
forg ot st qur 3% <9 It @) v SR srafd & o g Frgad fasar o e

e, offtyd weifdaray & et st Faufa g dur g Fafafad

FIREIR@E! & Y HABRI BT TN BT
@) fayfaeraa yemeH T siviyd weifdaredl & Aed SH-ay RAfud S, fored
JATS TATe Ud GETd HrAYone gHfEd g;

@  sifhyg merfaeraal ot Qe ot T ueRF @t FIREY 8k e

@ foyfoereag ot ot vd uferanett @ sitfhyg weifaenedl & srffad &,
IRy *u 9§ Qeifore A, I AHE Td HT e ¥ Jefdd St B
] AT,
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(6)

@  oitfiyd meifaeradl St Wl Td YT & SHTHTH HRA g UeH A S
YU HRAT Td IADT TR DHRAT;

@)  oivid meTfdeerd § el ud RigrbwR Seaal 3 it ud e @)
AR AT T AFd 91 Yaie (eI & 91 99-ag RIUd ST

@ Y HeTfdenadl Bt SMYRYd a1 B Sagebdrail &1 e
Td fafis Aol 1 W &1 Geic o,

@)  Sfftyg derfaeradl § B dicd darsft td gud= yonferdl &1 sraaad

gfthfera g

@)  Sitfhyd TeTfaeTedl Ud o1 WeHl a1 SRIF & o UAiGRT Td 98anT &
I S, qu

@ Sifg merfaenadt & wexiE, gfadl vd Iuaferl W fayfaemey vemeE
%! fafta Ruid TRgd FH=e |

ez, sifhyg meTfaeray s Tt Jifdaal &1 TR quT Hoda! o Hdes S St
aRfaE gRT Rl gi

iz, e weTfa=ey

(M

)

3)

(4)

(5)

e, Teg weTfdaery fayfdarey &1 ue sifiert grm, o fayfaarda & daa
HeIfdeTadl & YR Ud 9909 5q ITRar! 81T dUT I8 AT & fb dag
HeTiaEery fayfaeery & Y SR Td YUHITAD A6dl B ST B BRI |

e, Geg Heifdeed &) i paufa gri @) el | g Fryfe T i et
T ¥ ol Sll, {561 ug 98 uieds § AgaR 7 81

e, Yag meIfdady, Jag Heifaenad as & e Ud Anfex= & &rf e
TUT I8 1S gR1 <1 TS Hifeat ud e & wratage 3q IRer! g

It Fgfad 7 af @) saftr ar Jargfa & emrg U 3 dw, o o ugd B, &
fore ot St qur 3% < oY @ U SR erafy & forw g e s s e

e, Tag HeTiaae & At Sifier) Saufa g1 aur 98 Rafead SwRerfiat
& ITFY BRI BT FIRT HAT:-

@)  Iaodl § J&fd 2t & qgRid erafaas o g e
@ g Helaeradl @ Ul Bl Heg HeTaared die gR1 Hyfia uige uez=

Hhdd! b YR W eI B,

@M  uRFEH & ER e Aeraaredl 8 Fafta fAfteon, SR wd uraw o
GRGIN

@  Hag Aeldgedl &l W Ud URad WA goll UTd B 3q URd BT,
S o ufefaer § iy e

@)  Ua9g Heldeel & U= BT Jedidhd ST aul Jdadl & Haar siyar
IR B 3TaRad =Y 8 d ST, au
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@) I8 YHIEd B b e HeTdaerd AP Udrae Ud Hedic uRyg, g

EORAT hAde d Hyffed AM®! & AR YT |
6) e, du9g meifaeread o at ifdaal &1 Rt auT sdat &1 fAdga s St
aRfadt grT Ayffa g
fayfenaa & FHAR™ de g A S

fayfaemer & Hraial & YR < WiRdn, 2023 Bt 4RT 2(28) & 3 F s Jadh A1
S

3rearg 1v: fayfaemea & wrfires~or

40

fayfaenera & wiftraor

39 S & siduid, FufiRad o1 fayfaemera o unfere=or wr=r Sie, siufd:-
e

Rifge;

Aeifore uReg;

REQLS

T TS,

TRie U4 goidd als;

3freita SffeTH wd fRiam ars;

1 Wi e f&free aff als;

ST, TAER, TatH, I ¥udh Ud ST e,
BHE Al BT SIS,

Wadbe Ud IR e als;

T4 W1 TeieA 91,

$eHiRY, SrUifewiiv Ud wiwe §is;
TaTaRf e are;

TeT Td gfauT UeeH drs;

T B SIS,

BE A Td TP qS;

ST -1 A et s Trermerdt & Frafefaa sifafed ofier 8 ;
e i HeIdE SS;

@ g HerdEey §ls;

Q) & &g drs; AT

8953399909 9939939939 3gdy
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41

(M

)

3)
(4)

©)

0 3y fFrem, o fayfaemera & uRfaet grT fayfaemera & uifdevur & &u
fAféy fear mar 811

e fayfaemaa &1y srieRt, sifad fofa o= aren wd ifa Ao mitexo
BT, o fayfaRTera & THRd ST & URINA gq STRER T ayl 39 JHw giidial
1 fFidga &3, ST Bt 3 wiftresvur, S a1 I ol faRy v 3 90 7 g

e & Jo AMARIGATIIR g1, Afh- ¥ & HH § HH 3 IR (Uh 90 YR
3R T o I0eR) A 93F HT TS Hfard g

e & B Herer Bt ufshar T R o uRfHt gRT FuiRd @t s
Farufa We & sreger g1, TUT IURXA 817 IR 93! B LT B

R T8 s, pamtafa st srufufa & ufa parfiufa & W & sa@!
D1 LA PR o UMY HR bl |

fayfaene o1 e # Fofafea aew gif, srifq -

?

pandufd - sy,
pauld — Iureds;
ufd-geufa;

I T4 dod-ten! R AT, 3aus WReHR o1 ufafAfd St Iod IWeR &
fa e § e=gH g

for oRywrtY;
AR,
v, S e Fe e, 3= Ud do-ite! el faUTT, SIREUs WeR:

fFewe, doiet fren Aewmem, 3= Ud de-ie! e faur, sravs
WHR;

ST, (3rpTefiE BT,
ez, 31 JHe;

fayfoene & AW A=l O T one o=, Faneafd gRI IhTIHd TG
Y 1 fpu S,
FaTIUfd gRT ARG Ue Ufai¥d fRianfag;

© e 3, SN, aftrsy, S, o, arfore, aivgfas eriar o/ das
&t § < ufafd Rrenfag /MRrememe/Sarmafad/Meywatst & 3= wd
Th1op! FRIe faHTT & ATead J I IRHR gRT A1 fhT STa:

@ fayfoemem & @9 ¥ ©% fAurmes, $oufd gRT aRSaT & YR W,
ThTIehH GRT I foby SR,

CRCHCEC

9d4d 4493949

9
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) I TEd P IR 7 IS, S T & ififm gR wiftd e ¥ @
3l Uiy faRiey, fSret AP TR W BAMM 81, I59 THR R MM fby
S,

@  rd e, S fayfaeneay & Wigd ual R Fged g ud ot =1 d 9 &),
T gt meIfaerad e a1 eI 8, FH T HH dRE Tl BT A& 3gva
ARl N | §8 Paufd GRT aREdT & YR TR I a1 S, 37 Ui
gt O 9 o0 A HH T R Sgfed A, Sy s, faRiy &
Y god SHTG THE 31aT 3 fUser arf T Yeifia grm ud g8 ashrsd
vgfa ¥ gffda fasar sme;

)  Ppauld gR1 9afa fayfeareg & dia dofied ade, e Jefe a3,

WAGe Ud dfed Hell H Sh S UG 8T 81| T70 3 T e s SIyfad Siifd,
SIfad oG, ORIy U ¥ gad SHedd 9Hg a1 3 User aff 9

THTIHH UGTd I Ao fbam Se;
@ Tyl S wifid g, 39 &9 & Iive;
@  fayfaemeg & &aiieR & Sl & Sidvia o ard (Hatad &= & IREvS
AUy & Tew,
@  Pould gRI AT fayfaemed & g sl § 3 uid 96w,
@  foyfoereag = uRvg &1 sregey;
@)  eifre oRug & gl & 3 aREd & SMYR IR I91d & IG8; aul
@  fufeenaa &1 paufya dHc &1 ew afaa grml
ws{fgﬁﬁmﬁe@ﬁ%ﬂ—u # gdias fayfaenadl & dne forn Pofafea sfafvea
o B -

M)  Paufd gRI A ST AeTiaaredl & Ui YUTrEr a1 S0 e IHd ara
g, S0 9 TP TR Sad S, Sy Siortd, faviy =0 ¥ gaa
ST GE AT 3 U eT avf § AhTIehd UGl o A1 fasar s,

@  PAUd gRI A Y9G HeTdemed! & Uid UYHER a1 9HdbE 3yYd ard
e, S0 9 TH TR SFYfud ST, Sy Sontd, faviy 0 ¥ gada
ST Gg A1 3 U@ ST avl A ahTgehd Usia o IHd fosar Sma |

6) e & 3ff Fula Iufyd Tl & WYR 9g9d ¥ T ST | SRISR A7d g1 Bt
fufa o, sremer ) oo 7a <3 &1 3ifeR 8

W] T8 &, At We BT Job Iuree BT sreneran F AR & & R, @
Tl &1 RIeS) @ Rufa & FRuifas 1a Iureme g1 faar smam|

(7)  SUTHE B eI T §s Ui-e & dod! H forg T fAufg sremer gRT Wighd fod S |

© e & g Tl &1 HrRieTd diF aui &l g

9 e 3! Ao dod (U TH AR T 9YT T o e H) & o ke oat
I & U fagrs @ Fuffea fesar s

(10) ﬁ;éﬁhﬂ@%ﬂﬂamaswﬁ@ﬁzﬁm@awwmﬁ,
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TP TF AP TR W e, SrgeR SR faeree nfafafid, fo,
TR 3R X A 81 IR Seudbifers d i gur) o) aeiten ud famst
FHA1 Al 36 fayfaererd ¥ gurdt U ¥ an] fasar S 9o,

fayfaemera & uft &t & QURT & fore Tarer oF 1 s &1 3R fofg
o

TRIfaeTa e ST &1 faxifierd Sieqa- Ud Ureushd SdareH oq 9™
T & OIT UTau™ ST | STaFHATIIR YAl O] A~ 81 del 1=
e Td fayfaamedl & 9 oAt SR SERM & fou WHRT
SENTRITTY, Qe Terd, JeTerd Ud SUehRUN o oael 3R UTae &
NefOres afkeg o SR TR SAIH AR fAHRT, AeTiaeed, 3eqa- &g,
I FR1&f = Ud faRivied 3reage SR BT RITUAT BT

Rl & URe, a1 39 forddl YT & SR 1 FREA &1 I TWHR &l
SFFATE B HoT T,

ol fayfame srere™ a1 I9% Tt ymT &1 fmfor, S=nes wd fRem
DT

fayfasmera ot uReufr vd dufral &1 u=mafe FoEo ud ey o3,
e faxiia SFIAT a1 efe, Siiid od R, fayfaemaa fAfal wd sk

foxhia oot @ erawr-3ra urd (A, afe @15 8 R ==l o 8k
Ml & 1Y SFIHIGH BT
fayfaenea BT SR ¥ ey HX-, I8 RN HRA, Ih] HaTa- Td e
P & AT R IR HAT;

fayfoemer & IR gex &1 Weu My td 39d I9anT &1 fHuRo
CeRGIH

I WPHR Pt gargAfa o fayfaemerd & ue o ge, aufiad, g, o 7a-
3t FufRr Ud S Trersd 1 fayfaerer &) sxdToRo WeR AT,

fayfaemera &t 3R I Tt f 7 Jufy o1 Sifge Tuer & AR 3 9w,
3YaT 3 fhdt UHR T gIdiar;

T RBR DI gd S 9 foreht ot sraa ufy &1 fasha, ug st srsy
BRI fpdl 3= 116+ ! gxaidind HRA:

R g for, fasfaemera & Ieal @1 gfif 3 smaxaes s gfaurd
TS B & I I, JYT 9, HEH, STHR, HIalsd <R sfe /g fomr
I WHR &1 GaigArd & R gramEf 96 sEd Jufi & Suan &
3fgAfd & o gopell ©;
T URRR, 3T &g a1 &1 o & forg, S oft ang ), oirféa i @
YW, 4T SR 3T SMYRYT W13 & F9 A rarat Tufxy &1 fAmfor e,

fayfemera @Y 3R T AT SYR T, SYR 7 1 FHa< =T

fafdy Iexal & fow fayfaene & orehe Iuarsy ARt & ua=E o1 ifa
Ryt s
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fasyfaaraa & w1 YareH | Saxas Had, URIR, BHTeR, SUHU U4 3=
YT IUTS HRIT;

HIe, JuTiert ud Reifres ARV T B ¥ SHIEr B3

QeI UReg @1 SR IR IuIferl, fewm, wHoes ud Reifors
fafRrwart vem s qut fayfaenaa st grt Mufia fam & ergurR
Iudad IUMY-UEM gq Ql&id THRIE BT ST,

TR, T BelIy, BEGRT, g, e, T, #8d, Td [REBR
YT BT Td I8 U B4 & oy Fuffd s,

TRWRG ¥ F USRI Q&I HRiHH! & e o= fayfaemed!, S
Td WG o T WeANT g MaH! BT FHi BT,

T WHR GRT Wihd Tal & [aog e 16 Rgpm HHamdl o
frafear @1 srgefad o,

fayfaemea Pl wd o faciia weiRrl @ e (AT @ sragdhdrgaR
SRR, RI&hPTR SR, YRS HHATRA! T 3 Ua! BT gord Bl
YT 3T AT, v, JaT 3afy Td Ia99H Rufid &=,

Uy-uA Faiarsf, oien HHaral, sifaf e o fog amed, uiksfie,
[ AT TG 3 el RTRa A1 a1 fayfa=mers o1 ueH &t SHardt o=
Jarsft g Yed T YR BT YR o,

TRIfaeETad Ud I 1&g SRiMl & RiF-FyRor g 999 uikved Jier wd
e FISHT TR B v QeI ufkerg & Fdwr &,

YaitH & URad I1 geaiaRul Ud Helaenad! Ud SR & ®IF gRad- 9§
e TraTal oR aRfFEE! & SR fduR e srgHied &R,

Ud% B8 HIg H padiad J U fayfderay o1 fasrarers nfafafeat ot
e W foar &,

eifOres uikeg & ST R fayfaerag ser smanT ud ufkfomt &
AR 3ftyd Td Tes HeTfaeaa &l Wrax gull UaH o,

Qe uRvg gRT U Qe SriwH! $ U &1 qeaie Ta SrHe
DT

I WRHR & 1, fayfaenay ATt ud s foxita Teifkal @ ura A
& T T 3IeT- 31T a1 Ufdde, aTfties aRaT U 3idherur ufdde iR foar
AT TG Y 3UAMT;

TIfqaerdl, dRFl wd fayfaeem & oyt & gare d9eE, 3@t
SR Tt foig Al 3 Sefdd fadt it 7mma ot Sirg B
gffal v fasyfaene sreare=il & fafon, W=iem sar AR &l Bisay,
3= Xfaaal & Haufa, fayfaemea sframa, sruar s affadt & gige,
o 98 Ifa gug;

fayfarer M srar s oy ToiRal 4 giord ual 8 g
HHING} & ST, Haadl, AfYBRI T ITREIAG! BT IR HAT;
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fayfaene o1 Rifshe th Hrafas WiYwR gRT, Sl W & SrefFRi g iR 39d
frafafed gew aftifea gin, srfq:-

(M

4993993 333
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(Un

gd BT, GHTSRIad], TN Td 3 fgduRe| d &M, IUGR Td 30 UHR &
Y T B! WHR H1 T3 TH G Td TSR SIS DI WHR & &
fore fasyfaemera gRT SuATS STHaTelt Ufssar fuffed &,

3 SRl A aTet HeTaeTadl/AiE W aRfet & aftfa ufearelt &
3R TS T,

Tl HeTTaTerdl & Ueit & ey | faare o1 fRufd # fadrg & S gamem™
B % I Helaaredl & UsEE P gd Ig adld b AIEH J I
WHR B! YRS a1 (gad B DI IR HRAT| 3T SIS PT 169 Td
frgfaa uferar ufkfadl & aftfa ufsrar & SER g1l 59 Jeiy H Isg IRHR
a1 forar e fofa sifaw wd arege) 8N, a1 o ardk faw iy frar iR
{OTIT ST Hab; qUT

eI, 3IER IR R Hopdl § T Rifsde vd Qe afkeg & fFofar #
PR BT IR B gY, TRAAT B Tobell B

Pauld - g,
ufd-peufd - Iuray;

YRGUE THR & I T4 deb-iic! [RI&M faHTT o Gfra & faffe, o wge
fd & UG 9 3 8,

ICERREE?

DATIRITESD;

SHTIFTA, (IPIGHD D),
ez, o= A,

fayfaemer & AW P! &1 te fagr HFT, [ $aufd gRT ITIhd &
SYR QR A1fd foear Sem;

e m;
ISR MIBEIRiE

Jerl & & ST, S8 Fauld gRT IoIhd & YR W AT fbar
SITQ:

faufoemera faurt & 09 & 38 faurmasy, ¢ Fauld gRT IoIHa &
YR TR A1 foar S,

fayfoenag et & ¥ IR Rigras, S faurmegey 76 M, Faufa gro
THTIHH & YR TR AT fby Sa;

PaTufa gRI Ad T ufafdd Rrenfag;

Higenan Td I UiasT arel 39 1 H Y < Ufaf¥d sufe, forg i ofum-3iu
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& fafry anrer fan 81, 1 Is0 PR gRT 3= T dab-itep! e faHmT,
YRTYUS WHR, & HILTH Y AT BT ST gt

@ Podied - Yo diad|
39 U B Y-l H elide: fayfaemedl & Rifsde fou Aafafaa sifafvaa

e g

@  fyfdarem & IR sifhyd weifderadl & gy, 6 gadfd gri
FHTH & YR TR AT foam ST,

@  feufaenag & IR Jag werfaeme™ & vy, o Faufa gR awmgma
P SMYR W AT foar S|

2) oAUl gRI NG Yo H 1 J 1 UH-faeTs T Afgarsh & ghi:

R I8 {5, Al fayfaemer foeh fafdry sreqgs, fasdt faxiy feiv a1 gure &

dferd il ! Serar o7 & fore wifid fosan man 81, Ot paufa gRI A1 $d Jew o
FH-rE g o Ak yefa & faivg, a1 fady fof a1 wore & faRiy dfea
i 9 gin |

@)  Rifsdhe o it ol Sufd Sewil & JruRor agad 9 g S | 9t &1 SRTes) &
fufa o sieags &1 7a Fuifge grm

4  Rifsdke & T gl &1 wrfe dF auf @1 8 Rifsde o) 556 &0 § &1
U &l 118 H Uh aR A/ 0 ¥ T Hadid & HaIHATINR s

G RifSHe 3 o6& &1 HRA Fa Il & Ua fagls W Fuila g

6 39 AMFEE gRT a1 $9% Siarta FuiRd 2rdf & srefle, Rifsare fafafea sdal &
UTeH YHe & AFTeRH 3R fdeq & s, srufq -
@) fayfoeme & Hufi wd MR R iR, fa=01 Td 3T UawA &R,
@ 39 e qun aRfad! gRT ved SfeRT SR Sdedl o wanT ar fsared

T fayfasmerd o1 SR I SFY BT, I9H GRad &1, 39 SHRffad A1
3R R BT

@  fayfaee & I gex & Wy o1 RuiRor a3, 39! siftRen gifda
BT qUT 3D YA B! fafaftid o=,

fafry SE=at & for fayfaeneg & il et 72 ARt &1 vsiem B,
fasyfaenaa & afife fa<ita SrgH daR o531 Ud HiHe & qHef TRgd T,
Fole O Wiord e & 3favia Tes o7 2 & g Tor <t & arear we o

Y F arefiey N F fopeft o hor N & arefiey o & fopaht oft IR &
SR BT Wipld U&H HRAT;

@) o Mo i & sfard fordt I &1 U srefey =i O g srefiy =i

3T U WUTHD T3 | [l 3 UTufies Sh1s # SicRUI &1 Wipid UaH

GRGIN

o)  fayfaereg & S Jarad gq smaad HaH!, URIR, BHeR, SUHROT auT
3T FIYAT BT UG BT,

4 49 3
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fayfoemeT &) ued, axdiiad, T Td fdlt ot UeR ot Ia 3ryar sad gufd
P Tl oI, fayfaenea &) 3R ¥ WHR BT

fayfaemerd &1 3R I fodt Id sruar srara YUy & gXaiang B,
fayfasrera & fa<, @ral vd Ra=n &1 ey Td faf e &=,

frafaRad T Td el &t RO T4 Tee SAl-

(i) fayfaene 91S; qun

()  uRwd, afffaal vd uely

R R4, AFTA Ja FISHT T AFTT ST DR b e HTau B,
fayfaenem gr1 srRféa meTiaemer, fayfaene faumT srar fa=iied
LA i, TANTRACSN, YeddbTerd] Ud STl &1 Yae B,

fayfaeer faur, dag sruar sifiyg werfaererdl, Sief AR &), Td Sramaml
H1 FRIE0T HRAT TUT D! HRAGRA Bl 9118 8g NIID e AR
HAT| SD HHAMA! & (Ao g Irad uRfufaal &I 98 @ & oy
feen-Frer SRt x| afe QR R Bt SR Bl Sirelt B, A S Helgell
YT AT 1 QT H FRNY HAT YT 3 IUGad HeH ST,

mRIfaeTadl Ud SHar ¥ fdded, faavoft vd s gE=md ure &=,
fayfaemem faur, sifiyg AeTfaenaat vd Jag Aerfaenad, Sief arp el &
BET & AN, ERU T SR &1 G Td a0 &1 8 &
W Td YHH S0l B MHTed B & [l STIRID Y&y HT,

Rl g1 RyiRa a8t @ Are Surfiat 3k Qe fAfRwa ueH &
& forQ fHe Y RN o,

TAlfRIy, T BRI, g, Sdhlaite RIDR, UGH Ud REBR UGH
CeRGIH

fayfaenem & gl vd Hoaial o fgfad 8 SR &A1 T I3t
uRkaferdl &I AYiRd HA1 Td I Sl a7 HaT Td! bl TIRHTT &,
o srpRmeTe® Are o =i g1 39 e & e § TRl Ui R
IS WRBR DI RGN VT

et & il & Fuffed s, fayfaemaa adensit ta s adiemi
& TATeH U9 37 GROTHI & UHTRM gq Maad Uae Hl;

fayfaemem st # Ay Yo w4 o guRl &1 FulRon, Ji wd
CRGIN

fayfene st &1 fufor, T=ites Td fAREH & aur

U 3 ifaaal T UANT U9 o ol fdg T, S 39 T & sieh=
1 39 3Ty a1 AR gr1 Rifsee & ued fHe o1 Iod &1

Rifsde Iu-4RT (6)@) 3R 6N | Ay Tufy ok vl & |t Wt & aR o
e &I we ufade |

e Td I50 WER B gd Wipld & fomr Rifsde fodt o sraa Jufty &1 gxararun
T8l B FH |
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YIRT (6) B HfSHT (B) & 3idqiid Rifsdhe gr1 wfFaar & yai, s f& fyyfa=mea qur
ity meTfdarerl & Sifteiial @aufa & sifalaq), Re!, s Qe wd
fRrerhTR Sl & IaHH Td Hxil &1 FuRor &= td 39 fafia w0 3 weafia
8, T PR & A & 3 |

qIRYIRT A & fore fawfaemera sreare=nt g1 wftrfoal o Fgfad &= 9 gl

Rifsde 37 94t Sl &1 fRware Sy, s de gR1 uRyiitg feu mu )

Rerfore uivug

(M

)
3)
(4)

Aeifores uikeg fayfaerer &1 e Qe wifdiemRor g qut fayfaeme & e,
STHYTT Ud Hidh1 o AFD! $I [Af-afid g §9E 3@ & forg IRt ghm| a8
e 3R Rifgdre & fifarra anfex & dgd Rie, sridy™, fawdR, eifore amat
H weant s, et F SR & Hedihd & AFS! & SFREU Ud 38 39d
T ¥ e Reifdres =ifea & Rufva w7 & fore off Sarert gl

Qeifre uRYG SMaRIHAITIR So@ B, foeg a8 & AaH IR s Sfard gih |

QeffOres ufkeg & Tl &1 SRIBT i auf &1 81|

IESRFIREAR

aikmar ud aRkfaet & FuiRa sifafked aMdsSt & SuR R Haufd gRT

i) & sitfiyg weTfaenedl & gurEr, foF weifdaredl &1 g
i1 Td YT URYG A1 JIPTI UARH 8IS gRT YA gofl &l |
9 el U Y U Yaw Higdl g1l | Ueh Yoy Srgyfad i,
S ST A1 fIRIvEY ¥ SRRIE SHSdy 998 U defdd
BT

R I8 o, 39 i & orfE-n o Ifcafea
fayfderedl & fou, poufd gRT TbMPHH & YR W o
faurmeger o Aferd fosar S

Gy o fayfaeraa ureamde, fomd 9 U SrYfrd Shifd/sHentd a1 faRi
Y Y SRRIEA S g o g
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UAS YH1a I < FR1erds, et fReur s/gya &1 9 &1 15 I8 &1 §), Haard
RT I fpu oM@ 30 ¥ U Sygfd onfa/sHena/faRy U 3
SRRAET eI Tg a1 3 e avf 3 ghm:

R T8 fob, T WUS & dgd UAD ADHA BT UAFIIG HRAamd
gl @ ¥ U Afgen sift;
Rifsde grT we AfHd ufafAfe;
ez, I=a e &1 wfafAfy S 3 e & ug ¥ S ©;
3w, Tt fRren o1 ufafAfy S Tged f3wre & ug ¥ 3 g

Peufd gRT AP T4 o8 TRIT Ul d Gt & iferd o6 wrerd fagey,
o HRrT Ui SR, YR fas & T4 e SRiM, YR
Tae HRIT, YR SidRe] SHeT W6+, YR acs 3dbeced TRIH,
Sy uRvg, Sienfie o, R 3icfie ¥u iR Jag &=t ud gt
Tepra! | gYRYa ufaffd@ g,

Mexe, AT ST Uee;

R, B 9 a;

e, grTaRh e

AU 3R I & &F B HeRH 3 IRWVS R 3 Hiay TS
S Q U U Ga& &l auld gRT TIied a1 o gevdl &;
YRWGUE T hdhee! Saquiic TheH! gRIT AT Th A5,

FRWUS oY I A& URYG gRT A Th G,

FREUS {3, W] T FarER uRvg gRI A1 U 96w, a4l

Pedied - g Hiad|

FAUfd gRT AT Jewl § $1 I $9 U fagrs Afeang s afe fayfaereg o1
Aigen fayfaeer & Eu & Aifid forar 71 8, A adfd gRT G Gawi § i s
Afgemd givft

Qeifores ufteg & Fafafad st ud wdar gin, erfq -

()

g AT H=1 o fayfaeer Rieror, S, srjea™ ud fawr, Srm &
1Y HaTe Td Tudh, SifGe JreT fBRY & o, ST auT I Semd
I & Gae &1 U Jad g a;

I8 gAa &A1 b SR § A7 §9U @9 & e, IO & ggaT @
Ui Uieushd URY forar Se foad soragiRes a1 urifies ufdieror enfia
B,

T TS gRT YHTT & H1HH I W 7T YaTa] WR IR HA1 Td 1Iadh
MY Aigd 3= STHITGd BT,

fayfaeIera SrgeM ST & TAHaH AM®! & IHR UISdHH dOR BT,
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UTedehy SR, UreashH AR, R faftedt d ureavexi= yomer &
fafld srraiavur 8 SUHUGEIT & ITd STR SR U T

gg gMfEd &A1 {6 gy ud ST &1 i fayfaenea &
e YT TiHfa gRT SARIRIT Yo, 39 Yol Td UURT ST srAfed
DA

f&ilt, fewim, gaoTs wa o Reiftie fafkisdrelt &t RIAT &1 SR
HHT;

effOres AEal I defd fayfaeme siemexi & Uy &1 Rifsdhe & qrg
TR BT,

IHT I fAUNT Srafed BT

Uy-u7 fAmtaret, tierd!, Hafewm! td ukten TareH aul id 9 98
uel & for arvgarseit ud wreet ot fRefid o,

o ue o wftifa o1 weafa @ goih o1 et Fame e gr Ruffa
qal & YR, Had W-fadaiita ursasHl & fo fRiee ok e
FHHARA! & &1 & Foi & 1o18 faaR Hx1 T Rifsdhe o1 SR &=

&t SRl 31 fAyfaerad saM ST T8 I8 WHR & AHD! &
3T HIdT Ue o

Rifgdre o1 wedfa I aifere et aRktle aiomT &1 WHe ST e
%ﬂﬂﬁtﬂ;

Rt & T & SUR Jag a1 sifiyd Aerfaererl & W@ golt
UG B DI SR BT,

Taifrg e a8 gRT Weffd AU ureasdl, sidfavg ureusmdl iR
SAPIIID TN HTRIHH DI AT HRT;

e S gRT SRR faflst uredsd a1 urey faavon, uy-ua fafarst,
T&ih!], Taiad! Td Jeuidh UG i & SAfed HRT,

fayfaeneg & it Yeifdre Al R Faufa & Jare o1 td Rifsee grr
el affer dow & SRR Reifores HrdmHE IR e I agrddr Rard
TR BT,

fRren & ufar it rfia eBaior &t 3am e fE3ft 7 o Qeifores wrfsmat
B AqH 3R Hfebad 3@y § R B & U ‘g i Ty
SYRT &I AN, A & fore Hfehany, Fifear wd gm a4,

g A BT b U™ gRAeHN Jde Td APk HRIGH &
TG H1 T 3T 8

fayfaeTe Sre™ Ml Ud o0 WeR & fown-Fde & AR adam
QAerfOres oy & GR1 8 I < TR gl STTHT Qeifores Iy & fore fasyfaamer
BT AeMF Hals TR BT,
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@)  faymT, merfaeray, da, S e, e ud ARy sremae & SRl o
RITUAT 5 RifSdre B1 SR =T, aut

@ 39 iffmm, uRfael fayfeea st we Fodl g1 90 U ey
SIPBRY BT IUTNT BT Td Sl ol g BTl

effOre uiveg facia fMfgard & Fafta @it ama ar fofa &t fag wd e afafa &t

Teufd ¥ Rifgdhe DI 3HeT g Udd B |

I fayfaenaa &1 T Qefres Ta-agsR! Wi g, St Jafd e &
FIRTferd fawal o e Td ST T §g-HbRi 31eag Ud a4 Jafda
BT 3 STIRGR AT

fayfaeme o fafofea dom g, srufd -

@) fovH @ Uit Yo,

@)  dIOrsy Ud Uee 91,
Q)

NIEIIECACRICRICA
@  HFdS! I,
@) Sy egH-Hg-AaHIs e Gh,
@  fafy eregg dorg;
®) TRl Weipe Ud YR Sl Wb, qul

fayfarmera aRfadl & S & e T STTRIH AR 3 ST B RITIAT B
RCIR

TS T B U faumT wnfira g1 oran o afkfadl grr Feifa fasar man g1
U Tobra H Fafefed dawr giv, orufd -

HepTd o SIS — 37eaef;

b ® FiEferd U AU & faummeey,;

THT & YD eI SIS gRT ATHd T Riefes; qut

uia fadiy S wew, S ufaf¥d fag™ & aur e e IJuafsri
R g aur Joora & fawlt & Siienfiies a1 saraaiiies syd ), 3¢ Jafda
IHT & THE & WRIR! 9 Ufd-Harafa gRT AT fam Sem; aat

JU-YRT 4@) & IYT YIGUTd, Gh™T & iaiid Ude fUNT & siemedi § ¥ aRgaH
fRrer o= gt & U A orf BN |

I & Fgfoiad SifieR Td Sdad g7, arifq -

@) T & AISTaT U Qe ulug gR1 Tefifa fosdt of fawa & ufddea
faaR &,

@ Rl Hifa Fofal & st 3g Teaes fharaas o &1 fufor s,

@ U grr deftfa fawal R faR &= aur 3= Siavgs IRNYHT & 91y,
Ife B3 Y, Veifdres uRvg HI =T &

3 3 4@ 3
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@ e aRug & [ifid greawdl &1 UTeasy-IRoN, UTeushd Ia-T Td
i1 Ul i SRIET DT,

@) W vglaeTed, SRIed W Helaererd! Sial SR & SHg R A
UISIhHI BT e Ud S JHIIONd BT,

@  foyfoarag faur siuar dwiel, TRed W U9 WD welfaeradl o
HTABITR QT HTcleh TR TR &0, ST, TR0 T 32 & Helre
B MA@ drst & Refre uikug &1 SR &A1, s sHRifad
fTaRaHang H afferd 8

@) T S8 gRT Welid AdF uledwdl, SRRAYd® UTsusmhdl Ud
eI URIEU HRiHH R faaR aR 3¢ Qe uikg & =i
DT,

@ e sy, URier Td oreRE & Hdy ¥ Qe ulwg gRT Muffa
fer=m-fd=i &1 Ut gRfyd o,

@) AT Se P WA I ARAUTTT Td IdR-Thrg HRIBH! DI arerT

T Td 3T SIS HRAT;

@) IR 3iyar 7aH w U 9 URY fhT U sryar siaRfavas areasmHl & fag
STHumet & ean ¥ fayfaeran witfal 89 gyl @ SEgEeR
FHrAHHT, UfRI&01 Ud Iad uRRier, &g srgva Ud ufafgfad & Sared gq
A4 TTEH YaeH SIS quT Qe TRug $HI SR B,

@ GBI &l ol aiffies RUIE TR aR I Herufd & URdd BT, adl

@  fayfaenaa ofdeon grT 0 g, R ok s & e & Yo #
it fawal Ud ag-Tari sieqa @ afid fodt ot ol o1 Fwre x|

45 IIA IS

1) A favg a1 fawg g & forw uep srema oS gif, o ufefamt gy Ruffea fosar
STQ | 31ea 1S fayfaTera &1 vig Qeifre e g

2  EEae d ufaRed gew g, srufq -
@) SR B & SIS - s
@  Yaftd fowa & fayfasmer faum ar g & v,

@M AqH T I & FRI&T YA a1l B8 Rierd, forg Serafa gR1 Jeifdd Yo
& SHTUSTAT & R & FofaRaa ftrat § ifird feu Sma, srufq -

(i) Taiftrg fowa & fayfaene faurt & goferfos Reel & 4
e,

iy  Gefdd fowa # fayfeamea & sifiyg werfaeredt o SR @ @
fRafep, qu

(i) o AeTdenadl a1 SR ¥ i e, S dL g

YRWUS W Bhee! SqaUe ThsH! gRT AT Th J&;

@) HREUS Ao I R UG gRI AN TP e, ql

g
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3)

(4)

()

YRWUS a7, M Td FaraR uikeg gRT fd T gew;

JU-YRT 2 (@) & U1 wraytfad faummeedt & akygdr e Iew afta & U d &1

ol

T dIS &1 Fafefad wfdkaal ud o g1, S1uf -

(@)

Q)

g

Taftg der a1 gerl aur el ukvg & mem I S
TGS AT & T JHIOTH, FSwar td fSUt URY A Bt SR S,
Taifera Yopra a1 Tl quT RAeifdres ufkeg & Aread § I JHToE, e
T3 &t 1 THIG PR BT WGl B, S SRS 81 g

Ui ISISH Bl SR BT,

fayfomera @1 sr@fRal U &3 &t E¥ & ST qiB-1a UTeahHl Bt
UgdM Ud Y331 & oIU HIN SR e, SR -, Iy warsi
BT T TS BRAT;

IR 5T T UTeusn ! | JS fawdR wrfert &1 gama &

I, HIURE YT AN Bt AUD ATAIDH IS B JHIAT 3R I
Ureaeal # wifed @R, o9 Riemr-siftnm ufhar &1 awg @
TTIDH A3 o ST SR SO T,

I U IR Wit JuHR0N & SUANT FHRes JgaT SR UifieRt &
HEH ¥ URaH Dl YieIgd B,

UISIHH dUR 631, T favd H saraamiies Il shieT 3R HIxrd ey
FTIHT B M FeH & U gan 3afdr oiR sfda gerar wR Fuffea
DT

W vetfaemed, fayfaerag faum, Sem, @ Jmar we SR,
RIG WIA HeTaaTad! SiUal SR & g gRI [dsRid Ureaadl, Iawd
UforaT3T Td SRIYUNTerd! BT SrHifed ST auT el T4 faisi o1 A
Y Teifta Igfaar 3;

UTéashd Ud Ureaeal fuiRor & Twiftd Amdl # Suauwery o W at
SIRIT T BT,

Twiftra fayfaera fQumT sryar sifiyg Herfaemerm, ST @y 8, §RT UR™
fPU I a1a - fauifa areushHl &t Hagrid &1 Jedidh &Rl
Tt W@-faqufta uresHl @t Wiefd ¥ yd eifdres ufkug qur fa wd
T Iiifa & Ty gEay 1T R Aeifires vd fadiia gedfa o &,
qayTq Rifsde I Wigpld g TRdTd IRqd BT, adl

W-fGaitd  greudH/UeasRHl & aiad Bl FIRED &R adl

HTEHATIR T fordlt Ureushd & =eF, faR a1 §¢ axA &1 Uad
T

T SIS TS YH ¥ Uh ST Ud A=Al WM Tf&d B, -

(P)

SR Td Aal witfa § fafaRad wew i gi, siufd-



SIREUS Jelc (AATURUT) HITAR, 28 319d, 2026 69

46

©)

(i)
(i)
(iii)

fayfoenea & defdg favmmeer- sreger;
fasyfaemeay & Te&fa faurT & gt fRreres; qur

FoUld gRT AT & fava faRivs, St wreamass @ =g g, i
AqH < =TI ST g AnieRM fohar g1 aul foFe iy Sl
wfafyd g ar sraRigha <y ufesll siyar Heer! # UeTfRId gu
B, T 9 T fa=ivw fasyfasrer & aex &1 g 91|

T Td Tgar Witfa & feR ud wde fAafefad g1, srifq -

(i)
(ii)

(iii)

(iv)

MY-veY yar faf ey & fawg &1 srguifed &=,

A&l aRYG GRT SFHITGd AFES! & SMYUR IR FAD R, Slaeie
Td 3= 5t UgM A 2 Y-yt st fafaet & oot ot
Tt IR FR Heufd S SR BT,

J9gad UlhdT PT UIa- dRd U I Bl AIdDITR [RI&D,
AT SEU U 30 TR & XY I1-iap!, Feha g
IR fawr foRwst & AW e, fSFe o fafts e &t
STHYT U4 [T TRINTRITeT Sl a1 gl § =g &9 N &l 3gHd
B, I 3 SFHITeT ST AnfaRier & wu o [T &t o 9o,
aur

T S & uRfAgdl grr Refd ud Rerfdre ufvwg grRT 90w

3 Tt SrPTEHP T UM TaRl B B A BT QI
B

fasyfaemey grr fowaodio &t Iufy & forw ufkf~omt & gurfafea fa o1 urem fean

ST |

U4 Td gegic dts

Tie Td qeaied a8 fayfaameaa & udtensii td geaie ¥ Jaftia Iuvd fawdt &1
TR B arell iferep Tl 11T | I8 Wi e, STl ud fayfasmera faum
o g SaTe BT qHaan ot B, S i arL

TS Ud Teie als U Qe o § $1 I 1 &) IR 93% HUT|

(M

)
3)

Rifsde gr1 i & sifiyg Heifaenedl & uuHmEe;
Rifsde gr A1t fayfaemea faur &1 te ureas;
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(4)

©

Rif$he gRT T, 3iTityd a1 Yo HeTfdereral &1 U e, S faummee
1 JHET 9 81 09 S &8 ¥ $F USg au &1 fRI&0r 3rgya uiw 81, ol
SHffTH & orgyl-l § Ifcuafed fayfaemeral & fere =iy foan sme,;

PICIHd AR H G o &5 BT U faRivg, for geraf gRT A1fid
forar SITET,

15y T4 ol fayfaermeral & Heiferd < faiey, foreT ug wgre Hodfd 3
fAaaR 71 8 Td o U Srgedird araraRen B uten BRf &1 SfgHa Y,
I8 pAUld gRT THAT e & =U H A1fHd T g, qur

et s - gog afkg|

URT&l Td Heuieh ds &1 Wfkial Ud deed Fafefad g, siufd:-

(P)

Q)

99

G

faenfiat & ue= & Jeaie g ifd, dF Td aRares Jumifaar fAfHd &=,
R &1 HRIayd® Td I99eS ©U 3 Funfed J;

fayfaenea &t wienst td uteron &1 Ifad smaeE gRfda s, o
TfeH, IRUNGRUT, edid- Td IRUIME! & 99 R Hiwon qfeferd 8:

R+ I8 %, Tien Td oo 9IS 39 URT & WA & ol 81
Al & SIS aYT Ve Td RIS e aS gRT =i ds s arawirsit
CARIUERY
fayfoemera &t aiife foxfia SIAM (@oie) & Witferd w1 gq uRiensi ud
DI IR BT,
TRt F T B SR HAR Taddl Bl Sgawl AT, Forey wtenfar,
Rreret, FRigren!, Tdderel, 3fe GRT Srfod ATe=T & TR BI AehT o op,
et gRT HiegeR WReT § hfge Jeuid- g Uihand Rt &1 ud
URETe o fawmRId &A1, TUT Jedidh Ug SHTdha- & qeyuf ufchar § dagex
JH-I & TanT YAYd a1, Sl uy d6 &1 Fofor td 9@t gurd
I wfwfer |l

g g &1 b &R, few@mn a1 vHr-us veM axA & o 3w
QRIS BT Hedich Dhoid Hedich JuITell & HegH ¥ foban oiTe, fored IR
GRIBISH & MU BT IRET og HIRBT Td SI-HITRHT Yullelt a1 314
I YUt 3(UATS ST

TRI&T Ud Hedie umell H GUR a1, foad 39 31fid guTdT S S 9,

TERT e a8 gRT U gl o ¥ weod-FAafare, wiee! wd
TG &1 Ffad HRAT qUT STATIHATIIR IU-URT (8) P WIS (F) & 3fef
AT GRT B1 718 RN HI e H TWd U 3% g AT Widaferd &,

ter FEes gRT dOR Udien Ud Yedichd S1fehH &1 3fHIG BT,

TRien aae gRT SRifva Ryfderay & udien ulRomAr ot Teiten RUid )
ICEIRGEGI

gensit & Tarad Ud Heaie ¥ Feftrd Rt o gHars ud ol o,
RN
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)

(6)

()

(8)

)

TRA&m3H Ud et ¥ i 3 BRI BT T =1, o 39 gy
¥ Sl 38 IIY o oo Bl

e fdt smuraera= fRufa &, o dahTa HrRiargt B &1 STavadhdl g, al Ui
Td Jid SIS & e AT 3% gRT Wed fhel o iR a1 Jafad &1
HTIIHAIIAR YA HTIATE! TR BT SHABR RN | I HrIare! HI fqavur ag
TS PI 3ATCH 96 T TRgd HUT|

(P)

uy-u= fAufarell, wiers! ud maies! @ Fgfaa 3 udien td geuied e
T v & e ues Ifdifa &1 e e, frad Rafifad gawr g, -

0 ufd-paufd - i,

() i Sera & ST

(i) AT ENES P S G, o A HH A Y T WIdb R & g
aqur

Gv)  ORte foEe afifa & 9fta & U § ot S|

el faurtt & sremer fafte wdtensit wd wdieon & fou afaaal o &t
TR BT qUT I7 SAAFTAT (SHPTGHD DR) DI URGd D, Sl U
RIS & WY, IS DS B, I URIET Td Hedidh ars Pl Ukgd Pl it
o= wer fmfar, oferet ok meadt &) Fgfaa S quT et oimawas &),
B ot Fge B qu

TRIe Td qih sie &l dis Hf T, Uy-ux fFafdr, wiews, waies ar
e Fged =8t fasan sme:

Wy, afe forddt fawa o T Ryt &t sFuasar g1 st usten wd
qedid SIS a1 Iffd & 96 A g, dl Uld-adid $f I8 ISR sh fh
Ig TR Ud geich dls o el W & uy-uF Fafdr, wheds, mifes
a1 fRuriaes & wu 8 fged o T6a 3
fayfdeney & dag wd offiyd meifaeerl & ude Rige Td R
HHIR & e gg sifard ghm b a8 fayfaarer &1 udeanshi vd o=l &
i 4 &fid sl & aRfFoHl & SR Savad Fgridl Ud IdT YaH
B
Ife B e a1 RigrbR SR} fayfaenas ar meifaener gRI SR sre=T
1 UTEH B B [ TgdT 8, O 3 HerRor {1 ST, 3R Yefid et
& [I¥g SFRIATES HRIaTe! BT ST T

Ife IS Tag a1 3Fftyg werfaenag &1 e a1 RepdR HHaR!
fayfaaTea & oM™ &1 Ut H-A H fawhd T§dT 8, 1 Faufd & 39 HHARY
& favg Saad Hriarg! H1 @1 Wfad grfl, forad 39 fea &= o
fcifad e ot =fira g, Srn fo afivfadt & fAfds g

fayfoemera gR1 a1 ITD! 3R T Al ienaf H Fgrrar a1 Yal UG- aA &
TSR BT UTE - &3 a1 SH| & JedidH, uanies uferarsil $iR udten &
s Pl SHIedR, Uy-ua FHafal, wie, maiees, Hulas, R ar udan
AT ¥ AaG 3 Pis Afad TGS & e I gd 3YdT UR1el & i
1 ufehar & farelt ot TRor F ot oft UpR ot sifafiradr wwar g, ot udten
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47

Td g dis SHfUGHaH Ul Yewdl & U Sirg wiifd 1fed s, fored
T 37edef g, qul

@  3ad Wifd o RO e SR Gaufd $i g S| padtd uRie
i & xS g § fob sifafiraarsit & ueer an sm@e U 9 dfera
Hfad & fav SFIRINHTHS BRI BT o | TRI&T e Hadfd & ok
DI AN HRA B HARIS HRare! BT |
3Teita SfEnTy ue fRiem 1S

(1) 3rofig T Td e §is @ R &) Set, e I fafte faoht s
FTIHH T DI B HRIHH & H1em F $@ vd Rifda =g dwred &1
fAmfor A grm

) ofoitad iR Td Rren a1 &t dod I8 H YAdH diF IR gRT
@) Sfeiad siftnma ud e ulivg & vl fFafafad i, srufq -

4333483

g

()

Pauld - g,
yfd-geafd,;

STFT, (SrpTaHe Hrd);
it Yl & SHfUFTaT,;

I e faRivg, for gaufa Afid B, S sfToitad fRI&r Sk, Jod-
e wd drafg sreoge & & o HrRka B

fayfarmera faumm & QI Riees, forg Horafa AHd 3, S TaER, Srgue™
4 o A Tftsy U 3§ Iau gi;

Tefagradl & < e, 8 paufa A &wm, o sifdfam ot
SgYHl-Il # IfewRad fayfaeredl & o TaeR, sy Td faere aur
TR SRIwH! & Afthd &9 9 Iy g1 aur

&=, 3MTeilar SieRTH Td e &g - Faw Jia|

4)  3fToiia iR U4 g 1S &t Fafoiaa faaar td wded givl, sl -

(P)

g

ity AR & forg sirofiam siftnm, gea fRem 3R Shaq-wiwa & & o
Hifa fAofor vd srfams TR R I9ag wftd &A1, R fafte Rreror,
3rgEY Ud faehrar JRHl, &t Te gt el quT R weifid! & e
Tg-31Rd@ 3R TganT e g,

fayfaemera gRT RAfid Tada sirefia HfIv™ Td e uwiy &1 nfafafiat ot
Tt Ud Tddernr e, O afe & Ieal Bt gfd gy |

3Toia TR Td e uiy ot it srawgdarsii td aitfes aoie R
o -famr=t &=,

JTSita iR ud fRren uepiy ot aitfes nfafafal o1 erfed R &=
Ud IHI-99Y W 3P| FHIET BT,

Rifsare & e a1 Ufdde URd ST, auT

uRRfgat g1 Ryiid 3 w1t o1 fAsargd &A1
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T M vd fSforea affn as

1 faufearag & e, fa<ita qut uxmafe Sl o Tl Iiveder Ud Wit
P TG4, TN TS ITANT & IR Ye=A /g a1 Wi v f$frea afin a1 o
o4 T Sem| a8 S8 fayfaeney & fhar-sam & @it & vd dag sl |
AIEaR, GIRAR, HAGCdel adl ddb-id! SMaadbdisl &1 Jaitod dara
gfAfd Hft vd 39 forg sférd fAfrt &1 srgam wam|

2 I Ufet vd fefea affn a1E af # &1 ¥ $1 dF 9R 966 S|

@) I Uit vd feftea afn a8 & e fafafad g1, erufd -

93939 3 4d 3

4

(<)
S

Pauld - g,
gfa-gaufa;

SIS (3febTefHep Prd);
ST (hra);

e Fa=;

fort gefererY ;

fayfaenea faUrT & U WU, S Oiteddr Ud gredar & &3 | faRiugrar
TG g1, 3¢ Haufd gRT Ifdd fasar Se;

I T4 AR WRNfe! 85 & &l faRivg, for te diteder faivs a1 T
Ueh GISdwR faRvg 817, fire parafa grr =ifdra febar s,

pagidd; qul
=T, = et wd fefsreq aff-gew afyal

@) IR vl fSfiea aff IS &t Fafafed wfdaar wd ddo g1, o -

(P)

()

g

AT ! MRy YT & Fufor & wrem & gaAm wenfie! Jarsit
P GIoH1 S,

fayfaenaa o vt Teth snuRyg Ta=1 & affe soie &1 TRdTa TR
DT

ST P&l T TARTRITAT YR TR & 707 3 UM dOR T,
fayfaemera & faftrs oY & g Feafdn & fow Hfa Feffa =,

TR & ST, et Td 37 HHATRE] & Set fAafur, 396 370, [I-d1d
¥ forg Ser-yusR Uiy & FAufur /g Suged -ifa sik uftran erffad s
U1 35 fAfRIy uga W UgH &=,

I WHR, fayfaerag srem ma a1 s fafame et gri sifard
DI TS IYHAT T AT AT LI MRS & 3= JHH IUHRON Bl
FHT-ad HAT; Ul

oRfadt gr1 iR o fadt o e &1 fde &
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AFHYH, TaMR, Y944, SN YU T4 Ie¥ar a8

(M

)

3)

(4)
©)

TP SIHYM, TR, GaLH, IR U T3 ST 9IS g, Sl Th 3P dIaraRor
& Ao SR "ot & fo i S arfd S SR TaER &t S@YURoT $Hi
A far o1 9% | a8 O JaaRyul faart &1 daeq &1 ufkar & weaw @
forarsfia Aisat # ufkafdd H o Teraar B 3R 3fdd: IH B RATTAT B 3R
SRR BN

fayfaera gRT S, TaTER, YadH, IUNT Aud Ud ST & e U W&o &%
DT RITGAT BT ST, S SFHYH, TIER, YaeH, I WU Ud I a1 & Il
o foparfad S| U8 &g, S gR IHg-g0g R Pyl iRy &1 yah ud T
T ol BT UIad B

ST, TAER, ae 19 Il dis & v Fafarad i, srufd -
Pauld - g,

gfd-geafd;

ST (3repTaHep T);

ot dprat o SHFAFTT;

fofor, @1 9 SER Uit 99 oI, R I wd Sar S 9
FAUfd gRT 1T 9rd gd STafa;

fayfaemer faurm & <1 Rre®, S AR, SrI¥y™ T fawr o 9fed g,
38 paUrd gRI A1 foar smem;

@) oG Ud W Tgidenadl o o Riefe, S srdt-1l 5 SfcaRad fayfasmert
& QU Y™ Ud FaaR ¥ Aichd §l, 3% Haraid gRT AT fdhar ST,

&=t & Heifid aiTe yRaTd Safaa St Afye Sl Ud &t g @ aRfed g1,
I8 PaATIYTd GRT AT {1 STa;

@)  FRUUS RC hhed] STAYHC UhSH! gRT AT T I,

@)  IRTUS I I A& uRYG gRT AT Uh T,

©  IRYUS fagH, Mot Ud TaraR ulkvg gRI Afid U6 I8, aul

@ e, srguyF, TaER, dae, 3nT Hud Ud St - Iew afud|

S ! ufday Aaw A1 Sod S @ S|

STHYTH, TaR, FaeH Td AT a1 &1 fFafafad wfdddr vd wda i, sufd -

@)  fyfdarea faur, geifaemeral qur Ieg ud g Ieat | fRud faft el
T YT Td s fafafirat & ug-3ifid Ud 9ganT gq i Ud gRara
foranfafer & wAregw ¥ TH-9g RIUd BT,

@) 3G, Ufthal, ¥a1 Ud AR o faeRi & e Wy B fAdmig H &
fore g vomelt fafRid SR, fo g, Aead Ud 98 SN &1 RATTAT
gAEd BT 1 I,

438 3433

g
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@m oyl &t srafRar gHfd Fxa g Sl @ Wit & e 9
SN quT o RISl & WY Gedl MG R AU T8 RIS
RAISIS ®1 fohanfad &=,

@ 5 Td AfE WR R SfSE gwer feRT & W & forg yomet
RO BT,

T qraRH Td T8t UG &3 oq U JuTelt RATUd &,

@ SHIEHH, AR, YaeH, IUNT ud Td ST by gRT Iuifed o) S arelt
Tfafaferat &1 siree Td gioiHT a9,

@)  SFUYH, TaER, FaeH, I AU Td SHAT Bg &I e Traraierd) &
PRIHH T4 dIf¥s Tolec dIR B, Tfafaferdl Bt FIRF S, THg-99g

TR P! THIET HAT T I, TaER, GaeH, ITNT Huds Ud I
&% & fopar-mamdl o aie Ruic Rifsdhe o TRgd &, 9T

o)  gRfgE gr RyiRa s Bt o1 e &R
50 O HHA BT IS
(1) e, SRl aut fayfasmer faur & o &t fafts gieias td seammeit
Tt Pt AT S T I Y&l & ol B1F ATHA & ais &l 76 b
S| B HHAl & Sie & JHI el e, I A gRT g &t
ST
@)  BEAHEd S e § Roffed g gi-
@)  Pould - ey,
@  ufd-paufa;
@M  $AUd gRI AN UeRH &ar &5 Ue faRivT,;
©)
(S)

Pl gRT AT TAMIT bl & & Th ARV,

FAald gRT AT, & g S Fivpiad Ud HearureRT Trararedl § =
g1, for ¥ U Afgan g,

fayfaemera o uRwg & eTRIBRITT,

(d)

@) d Tuauy age o fayfaeray foum, W derfaared, sifug
TRIfaeTed Ud Yas Heifaenedl & Udie J U -Udh GH-agd, Sl dr] 8l

@) e, IS dar dre a9

@ iz, 8 A - Jex aid|
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qUichTfores feag=Rd BT IRTferd g1;

@M TP Afga ulaffY, 9 e Fafee dea grr g oo, S 39
TR & QUIdIicd 3ead-Rd S aiferd g,

@ TP YR Sl a1 Sgfd St 1 faRiy &9 ¥ SHGR S 99
1 31 Uz e ol § Hafda ufafafe, o g usfa 9, te FHatae dea
BRI AT STQ, forad 39 HeTfaarad & Quidiiad Sed-Rd S qifd
B

TR I8 foh U IUWE & Ie=T ¥ YIS Hglaeerd & forg SREU

1 ot &1 FefRor fayfeme g1 o= MaTee fear sme;

@) TS Hel Y TH B Ui, for 39 wen & quleriors sreaamRd 8E1 &
afa® ded gRT AT STE;

@  Fofiied & 9  e-te o, 5 meifdarad & gy gRT Amad fear
ST, S A1 FaT Ao, AP bS¢ DR, WARa AUIRpId Tararedl
T Hoy g1 9uT RYid AaFcs! & SMUR IR 9aid foT S, T

@)  SAURYG & 99T & U § Ue IRy g, o9 mgifaeay & gyt

SR1 g fasar Se, qur ¥d v IR Rt e, Tieaey srisa
SFRBRY Td TR SR - Rt S Tew & T H iwyfed g

fayfaeaa B uftug & Fofiied aew gif, s -
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©)

(6)

(7)

(8)

)

(10)

(1)

(12)

@)  paAuld - WED;

@  feyfaenag smEy wd/erar TS Helfderad SENY & e, ST anaE;

@  fayfoeneg SERY Td/syar e Heldaad JENY & grad/afa,
ERIKIUEGE

@  feufyaren sme B we afger ufaff;

@)  SrFYgfd oifd a1 SFyfed Seta a1 o fUseT o ¥ Haifdid T ufatfey,
o fayfaenery smty & siegel gRT SUA st A IbTIhH UG & SUR
R 1fHd fobam SR,

@  Feffed ael 9 - oF, S fayfdar spy & i@y gr1 3
A & G & TR § THifehd foba ST, S gy e Frern, A
P3¢ HR, YaPhe U9 AP faw Tiarareat & Jaw g qut fuiia arcs &
STYR W I I, quT

@) v, 8 AW, FRowe, Wage ud IRiRe fRear fAewe, sroftad
31feRTH U4 fawaR B ufteg & Rt amfd W g

fayfaaraa o Uik &1 UuH 9% Faufa $i sieger | gud grn, o gaufa
ERT SRR 3= ST off wfvfera g1

DI Ul B 3 f SHRY &1 9 T 3YaT Fewdl §1¢ 3@ og aHl o 81,
1§ 98 QUiPIae BT & w0 & THifdd 8|

TG BT A & IRE, forelt +ft Herfaemaa sruar T sryar fayfaemag & Amie
T H afferd 8& & sifafked His 30 Afad fobdt Hf TR & g1 ufehar & U
T o T | Ty g, Tt ot meifaena srar IR &1 ois o B feedt ey,
T TR A1 IR Ao gd § Tag fore oft Wee @ dey T8 @ afg B
B YT IHIEIR T Ud BT Ieae BT §, Al IUD (A% RIS HRaTS
DI S TUT It ITGIRT Ht FRET R §f Sireit |

fayfaeney seriY, ude siflyg Teifaeney a1 das Heifdead & SEdy aul
fayfaemera & uRug, &1 96d fHa-t IR AT & ST quT 39 forg faramn
Fote fuiia g ag aikfad & Fdmgar e fasar smem|

fayfaeTeT BrERTY e qeTfdared SRy & O el o Hafe Uded av, Qefis
9 & URY & gy aurRite Futfa fafy &1 doua fear s Faffaa s v &1
PG FHarad ot fafd I gurdt 8 3R el oy ot Sifaw fafy 9 g, o
I fob a8 sififaw ar Aol & fAfdy #13 smamar o =8 #= ad|

fayformera Sy Ud HRIfaea SERY & $d JIewl BT Uh-fdgls U SR gHT|
I3P! & TaTAH DI UichaT quT 37 Jafd faw ulkfamt & fdmgaR Fuiia feg
S|

JiteaR! ud fafem u=mee! & fore smaR dfgar ufkfamt & Ad=mgar Faffva ot
ST

g ®is TR SRNEd oAl ®is MRINE Fo °fed At 7,
fayfa=rmerd/mgTfasiTerd TR gRT I9d SORTY &1 Y1 JUTRIT, TR $URTY & °fed
TR & 12 el & iR, gfery 1 < St




SIREUS Jelc (AATURUT) HITAR, 28 319d, 2026 97

78 49 U9 &R Ififa

fayfaara o faflia oY Ud 98q SMURYd IRT & [AH™ Sl & HRAAgad T4
JHEG U U YUF HRA g U Yo Ud S il o7 T34 far S|

(M

)

©)

4

©)
(6)

()

Yaq Ud S afifa # Fafafed gew g1, srifq:-

(@) DUl - AL,

@  ufd-perfa;

m  forer o,

@  vad P aum & 39 et & i, e fayfemes e Ra €,

4499 39

YT I gRI AT T AYBRY, S 39 fored & HRRd 81 9UT Jgh
AT 3= T,

Ueh Ulf¥d sifdar, ford gaufa grT =i fasar s,
Teh REATd ARG R, R parufa gy v fobar s,
EEEIRE

fad ueTfaesry; qur

=T, TreT Ud gfaym et - 9aw gfd|

oy & I U Towl 3l BisHR 3 I+ Tex Ui auf &t 3afy & faw ug YR
B TYT Ig TR GER1 IR ST UG g G: gad g & U =181 g1 |

g7 [l Haw & Ua W s Riad I gl &, Al I Rfgd el gRI U AIg &
HieR 1=t Efl, SR 39 YR fgaa W 99 S@afy & A9 HRIGIA dd UG YRl
HaT, e o gd Iewr uerf = Ygar afe Rfdd 3o 1 g3 gl

I &) do & oL Taxgsd gan HRA A & Fo T BT AT R |
Yo Td S i fRafarad sl o fded waf-

(P)

Faufa & A T T0g gfaeror & Ha= Fmfor faumT ot woidt srar s
WHR gRT IRRIT Toidt & A1e9d § TRE oH ard 9t UoR & drd
FHATfad B D

Forcry A &t Iuasdr & T § I@-XE9 & S @ IR HS
3gHie Td faita Wi f e Sy,

It @Y ud ggq A Hrf 8 IS SgHied T8 & Widpfd &
=i Rifgare @ U waft; aa

St oy & e frw OF ot ‘el & wrdeH R B a7 ud o
gfafa & aregd @ Rifsdwe &1 sz s, o Ye-v@E & &1, 98q
o1 U @Y B g w0 J Ay g

Yo ud o gfarfa ulkfoml grr FufRa e sdaat &1 fdga st
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79

80

Yoo fArefzor afafa

(M

)

3)

4)
()

(6)

()

(8)

W Helidaradl Ud Wad dgd IRiF & Bigax, fayfaemag qur siflyg
TRIfAeadl gRT Talfid Ud® Hdd Ud AADHITR UISdHhH SHdl HAGH Bl
IRae 107 AT HT FeRo a3 8 U Yoo iR affifa o1 e+ fovar smam|

I R afiifa, sregee S gRT SRR Td Qe uikug R srmifed a+t
TS Al 3YaT HRAGH! (Fafta a1 W-faqaiia) & forg e Yo, oM ®i T4
et o1 FAufRor Bt

e FufRor afafa & AafaRed g g, srifq-

(@) Pl - e,

@ I Y & SHTIgTdT:

@M 3 Td dbHie! R faurT & dfa &1 wfafafe, st WReR d @gad gfud
3 B,

@  Ppould gRI it e o faRwg, o sifmma: =ds serdee g, fhg
fayfasrerd, weIfaeTerd srar s8e SR fordlt 1t R 4 dag A 7,

(&)  Pauld gRT G Ue fafy favieg, S fayfasne, gerfaemed sryar sae
ey fopadt +ff TR & Tag 7 gy

@  Padrd SHydl I gRI AN Al off JU-Fadiad U HHaR UG HT el
BT - How Ifed |

IfAfT Pt dow & AT e Fan HRY I & Fo Taw! BT 31T 1T

Ity & Wit Sew duig aul 31 3afd & AU U YR S a1 I8 TNAR gax
PRSI gd I Fgad 81 & U= =18t givl|

Iwjad fodt off grae™ & gid gU 4, IS PR Yew YRl ud faf o= gg T
Jurfe d fafd &= Tl 7, St faftre YR & Aeifaenaal ud AradT ured =it
R TR I, W1 fb I PR gRI 39 oy & FAFAFEY fovam smom|

e FAuRor afafe grr erRifia qur sida: el uftug grT srgmifed fafte
UTUshH! YT HRIHH! & oY R0 Yeh, 37 B T4 Yeb A U I AN
g

Iy 9 & o9 § $7 & IR de@b Hun, od a8 siffad,fan,/fafamy
fayfaeney sreaew gry ARy At & SMuR W Yewb PR yRaral ot wirg ud
foaR-famet w3 qur sravawHdER Sifie dod AR HR T IfAfy erat
&I N & TRY ¥ HH § HH S8 HIg G4 [T UTaaehHl SUal HRIHH & R0
[eth, 3 Yedh UG THRT &1 R0 St

SHuSP gffa

(M

)

fayfaemer @1 Bfd @1 gee o, [alia RauR®! & A AHRIES Jae RITUT HR
TUT AR TG 9TeT TR R YA TR AT R 5 U U At BT 164
fobar Sma |

g afifa | fafaRed g g -

@)  Pauld - eas;
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81

©)

@

©)

@  gfd-pfd;

M ST (3rebrefie Br);

@ e, o amd;

@ R, sifhg gerfaaey;

@ e, deg weiidaney; aur

@ e, Sius vd Ieiie UER - 96w gid|

e @t it Joo! & o HRY Fa Tt &1 s g, s sreae &t Iufufa
Sffrard grtt

fayfaenea ot 3R 1 fordlt ft YR 1 gadey, U 9T sruar wis s art foedt
ot ThEan e srar H9 W S9US UHIS &1 ¥ AT & foF1 IR el $f
ST |

IAFY B} doF IS TG I YA g BT UETIIR FalTs ST |

3fidafe Rreraqa afufa

(M

)

fayfaeme sryar I sifiyg merfasmedl o forsht ot Riere, Rierar wHl srrar
BE & v T Iaits a1 Sigferd SMTaRUT & ge-st & Adbu, vy gyt fARredor
G B 5g WS Fery & U d T siake Rierd Ififa &1 76+ faar
Se|

3fafkes Rrerd Jfifa § $a ave Yew g, d @ &1 § $3 91 Jex Afeang
BT | Ta=l &1 76 AR 81 -

@)  HAud gRI AT e & Afgar Ried S ureds 9§ FHaaR ug &1 A

Bl - MRy gew:

(@) PRI D;

Q) ST (3BT HS HI) gRT AfHa fAyfaemea & 3 fRee, SFE I 9 I
®H T Higan gl

@ Ayl s uftug grT A1d & &, fvd @ $0 3 &1 te afgar gi;

@)  FAufd gRI IHMHH Ugia I A1iHd 3 fayfaemea faurmenyy, 5 @ 0
3 HH TH Afgan g,

@  fayfeereag & ) e s

@) 9 e & ¥ H fayfaemey & arex ¥ o ufaf¥a ofear Rrenfag ; aur

@)  PAuld gRIAMHd T Afgar Hfdaddr;

fopaft ot oivfiyd weTidenera o fordht ge1 a1 g1 & fRUfA 1, 39 4RT 31 IU-URT (2)

T Ifcetiad wewl & sifafkad Faifed Jewr affa & o gi;-

@) el AeTdered & U gR1 ATEd & g, 59 9 9 3§ o9 T
wfgar gfl;aur

@)  Y&fd veifduray & SEY gRT I g 8, 58  $H J $H U qfed
il
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3)
(4)
)

(6)

39 9fifa & @t T Gewil 1 PRIGIE T 9N BT Safy & fog gl
I Bt UAS 6H & o HRA ot T\ BT 31T gIT |

Faufa, aRfag srar fFam & AR 917 It & oy a1 33 Yo B
TIaYT o Fahd g |

Sfaie Rierd fd & aiia Fafafed g -

(P)

(9)

I P HHARY a1 B Yo H RIwrad oot a1 &1 fAufg dar g, af wfdfa
SaRGH T YT H;

R1wrad dfad g1 &1 @iy & sTaadhdraR Riemamdl &1 gRam ghfda
B, TP UgaH MU I quT e ed R - Wipd /b,
Jufufa Teieh fFramt o ge, farddt s faumT sryar udders & dgd RIMiaRU,
31T RIYT T RIFIARUT 311 FALTE U™ H;

4 Iafts @ Yefid R & FarRur ot ufshar & SR g8 gRfdd st
fo difga sruar maTel &1 yarfed styar Weurd &1 FRIGR = S/ SIG;

et HrERT ST B gRT TRfad Al & 41T o9 & PRI 30 [T
Ufa=NeTdS HRAT 1Al Uided UHTd &1 fFAuy A s,

faare fAaRur iR Tare & 7 B ApRa N, difes Reraedal &
BRI & THar fHu fom =raRiTa 3R Fwer gerg R gersit & Aat
ST G a7 GSTdD IURN o aRIdbdl Dl gAad b1 o1 ¥, e
A, G 3yaT e Sl gHwnd I A 8;

BT Td HHARAT BY I ge1si 3rar nfafafdt & ufa Haesiie s,
5= O It & *u H Uiy foar o g &:

fayfaene™ sruar Teifaserd URER & 39 dag-Rid Wg! &I uga &,
S Iadtsd & ufar i U 81 e ], Ud 39 oIt Suad URIHS U
Ha;

4 Iadte vy Hifa &1 fmfor ue st w3 aur g9 uve giRfa
HA gq Fafia wftemtd s,

TR & foIT IR ureashal &1 s Ud wrafaaE, forad dffies
TaeTeiterdr @ Tefira uep e gets i g,

fayfoene sryar AeTfdeme R # 3Ifud Tu ¥ ufifaa wm=feranst &
Y AR Jar3ff BT TRITT B

fayfaeme srar AeTaeTay oReR & afgen sHaal g faywia vd vafa
Hrdoife aRkagH, SHEN, TIRTRITATE 94T T Ha- &1 Suasidr gHfda
Ha;

Tfge HHARA! Td SHTST 3 AW WA JfauTsf t Juatsar A1
Hf, TRER gRe fifaal & guTdt 9 9 an St aut fayfaemeg & afgan
9™ UIs Td i TaeA=iTaar srismH Jarferd d,

fayfaenerm ergem SmiT wd 3 et et & urifies femmfac ud
Hfat & sy fam T4 fayfaenay sremesr TaR Ha,




SIREUS Jelc (AATURUT) HITAR, 28 319d, 2026 101

@  SiidRe Rerd wfifa & fg Rierd g o, Iud! a8 Td iR
D1 Ufchdn 3 Sugad o RIfUd Hfl;

@)  fodt ot ge sryar udRur & iy Td sifad AR g aRkfam srar
fayfaemera sree®r gR1 ATy Traumi & SrguR o fasfad &, aur

@  Sdisel wd iR Rremdmdist & fovg dSTde Srd! 3ydl &5
fRyifed s

39 SHfATH & Siavid e affadl & sramar, fayfarmer fawh fadiy ol gg Sugad
Trat 3R geHf & Oy gftfa/affaal nfed #R gwar g1

e vi: fayfaenea & uerfieTival, Qerfore vd Riep<r sH=ial &1 99,
frgfe we wiafa
fayfaemey & pagfa, fow w=l, wdher Faae ik fow vefter
ot fogfaa

82

(M

)

3)

(4)

©)

(6)

o =it fayfeacm & golefe st g, S safiufy gri, YR
3fHefU1 Td T JaT & UGG § ¥ I HRd WPR B [l 39 71 qar a1
FREUs foxitg Qa1 a1 fedt o oy foxfi Qa1 & sifYeial # @ a1 o8 ads
3PI3ee, S HRA & 7% T ARTaRal Wieid & Ud | afeferd fod B o
yrfier g, ufafged a1 Fged fasar smem:

TR g b, O7a b T SMUBRY b1 Fgferd 781 81 ST, el e adH- TRt
fora il & ®u § Brf 1 O’ TE g a B

o TR=A @1 Va1 & 1w 1d 20d I WBR gRT Auia &t S fey S qur
98 IHIIE: Urd (05) a8f d% U¢ WR &4 g7 U4 TIR SRS & AW Th &
Tyl & u= 78 8l

paafE, wer e 3R o vafiert fyfaara & qiefie siiert g,
! g Io0 R gRT UfAgfad IR 314aT SN & ATed ¥ gAdSH g1,
oRfamt gRT Fuiid osdr aFds SiR Uik & SIuR &1 ST | 39T SriwTa
TR (04) Y T fayfIeTad S SMANT & AMES & AR JaFgRT Bt 3G U
W%Gﬁlﬁmﬁﬁm

TR I8 fob AT BT YRT-140 & d8d RIMMUT Teb T fayfaanad o A
H 3 Ud dd-ita! g [y fayfaemea & wom gaufa, num e e ok
TyH foa Ui @ Fgfaa & o o0 TRSR &1 03 ATH &1 9-d SUaTsl HRITT |

I Hadicd, TgHIS Hadtd Td 39 WigT Hda®, g wsiel e, 3u fad
ISR auT Hgrie ot iRl o fAgfaa fayfasimera gRT 3l & arend 9 U
A srafd & fore ot s, S for 39 Tey & ulkfamt gry fRuffed fasar s g
H

a1 yeIfierY, 3U faxt ueifie R ud YeTaes fod ueifie) U8 safad gi St ufefast
R FAyiRa srféra umar Auds uR® |

e JU-4RT (5) § RARTEY Graany @R 3rva WA arel st 1 Fgfed T8t @t s
Tadl g, @ fad ueifter, U fad geiitier) vd were fad uaiftert & I
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83

()

8)

©)

(10)

WPHR & G U fayfemeg & el & I Siaka ofeyR W & ¥ ¥ sFfS
3afy & o fgaa fasam ST g

W4 fordll Ug W, 39 YRT &1 JU-YRT (3), JU-YRT (4), JU-URT (5) T JU-URT (6) b
efi Frgfaa ot 718 @Y, 39 fRufa & afe =0 R, [t vaer ©u § yuifad aafad
BRI Ud AT & YR W 374dT WHROM J, Iferd Sia-sdrad &R 3yar Tl S
FRATHR, TUT MAH IR, ForeH T8 afda F WPieor ure & i afdfera §
fSreep fgfert Tfad € 1 GHTa €1, Wy il § fob fasyferemera & ot wrfirepwon
7 ISR GRT B T8 Iad (YFT I T v=iferd fafyr & SgaR 7t &t 718 o,
ST IRBR SR GRT, TUT JaT Bt Wl § A& srgae H fauia uraemi & gid g
ff, paufa I = T o & 5 98 39 afda 3 Fgfad & 9o #R 31 Faufa
T G 1 ATcpIierd UTad BT | Ut uaegfcl efed safad di U 118 &1 gd ga
TP DI AT YT T YT & YT R U HIE BT dd- g o onedit | Ui ug=gfa
& UYTd, Ul I UG & o AdH T Ufehan $IRY x| forg safd o fAgfad
DI 3 IU-YRT & i TAT fopam w1 B, 98 gH: I Ue & e e A &1 Ut
BT, 9= o I8 A T 3HTde B & 99y faffey FuiRa umdr amds & g
CaGI

JU-YRT (7) P A Io0 WHR gRT a1 a1 oI+t smewy Sifam g iR simew
DI TH Ufd Hould gRT I¥®! Wi & 4 G & HiaR Hdiftig safda &1 Ufa ot
SiLegil

FAUfd BT g Hadd oI o 98 I8 JHEd o o foelt ot afdq &1 Iaat dar
TG & gTd foeht oft srafdy & fore fayfaerem s AR Y d T v & Fud ol
Y LT 18T foa ST T T YT 3 AT S TG = aTell bl ot TRt
7 ST fayfaarera &1 Yrram &1 13 A 3 ufagfd wa & forg Faverh gl

Sudaa gt vl & fre Frgfaa ufbar ug Red 89 & gvifad fafy @ &0 3 o4 o
a1e gd URY grt iR Rfad 89 @t Juifad fafy @ 0 9 o0 ue A od gof &
STeTht | fgfaa ufssan &1 gul =1 fe=e, A SreE yeud &1 SeR! gt

fayfaemer & it silkgransii, fFAe=re!, fAurmasy ok par e ot
fFryfea

(M

)

3)

fayfaemers & ot srfimrarell/ Jemnee, e, fAurmee 3R FarRNS &1
T Faufd gRT uRfad & Ruffed ufhrar & SruR &1 oh | 39@! akgdr td ue
& o Iugaaar o YR W AT SITe:

g UE b e, AIFa S1eH Uee B Fgfed 59 ofifaw &t ari-32
H fafAfEy I 3 &1 St aur =i, I Seem &g 31 Fgfa, 4RT-26 & raemt
& AR BT SR

fayfaame srgm Wt et &t algdr G &1 Juro S, S9E 396 ual o
iffepRuT TTeHTge, g WIS 3Ydl Yeid WETgs & 39 | fobdT S|

AMd I91eE yseyd e @1 erafa, siftgmarst, fMdwe, faurmeny iR
FANG & UdH U & oy, aRfaet & Ruffd e ames) sk waumt &
AR 3Mde B M1 I8 R B & g i emde v uer d ol €,
TS ] IR Sire Hf |
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84

(4)

)

(6)

()

TP 91 HHa ST Yee FeRId &1 Hriiad Udd UG & Al STagH! Bt aiRadr
F IR D! Y IR HA

FAUNT SHTAGH! B A Y& Hfad BT 99 Bl T Faierd Ug! & forg Fgfad &1 v
URd DR

Sudad wt uel & e o= ufthar ug Rad g @1 duifad fafy § &9 § &9 dF
e Tgd T& gt 3R g g &t duifad fafy & o0 @ &1 e g uga g &)
STt | STad USH & T B Uish T YR AT (G RIe, AT ST Uee &1 i
BT

fayfaemera o/ Wd & Al ¥ SATIRMG 3HR/A1 Fe=% & Ug TR i fohe oft
fad o1 sifafvad uRaf®mt a1 4 ueH &R g6 |

el 31 Frgfaa ik wafa

M

)

3)

4

(5)

(6)

()

(8)

fayfaenaa & Rieet o ot fFrgfaaat sk vafaat smah & sz R fayfaemaa
R uRfadl § fuffed e I &t st

fayfaaram & @uft e & TR™ T IRWUS We Hdve! Saaude ToreH & 12
ATe & Sifard ufreror wfgd e (02) a8 Y rafd & forg ufdten R fFAged faar s,
o s affemt & Ruffea g1 afkdien srafd gof 89 R, fewres, Ara S veem,
Taiferd e &1 UeRH Ufdded R $H SR I AMd W1 Yae are & qHg
URdd Dl Al 31! AT AYfP g Rifsdhe 1 3= & ot I |

Rrgrp! & T4 B UhdT TAH aY oFa’! § URY §IdR 30 S[F a% gui $I Smert|
fayfaeme & Rigrdl & T9geg 99 Ud gfaad gg ST & 1Y JH-T BT
a1, AT W1 Ude &1 Gl gRT |

ST oY & forg IR R A 7 fayfaemaa & vds af 31 iR a& Wiea
uel & a1 R o Ha Rigaal iR faar fear s | 39 UeR daR 6T 7 IkeR
DI I WPHR gRT IAfed fvar S smaxas g arfe ufkfaal & fuifa
Ui TR fAgfa ufhar 3Ry &1 o Hap |

A9 91 Uy a8 gRI1 e goe/pi aftifa, fayfaeraa & et ot
yerafa & ferg smav o, ufkfae & Ruffea usfa @, srzmam sft | = afifa sik
SHIFT wfBf &t SRae awf € g1, St fos okt & feffea g

TP 99 IiHfa &1 o ot fafd 39 R Muiia &t ool i ude gew o1 Uit
IoF & HH I HY I fod ugd gferd far o1 9o |

Aty @ ufsear 59 sifdfom SR Ruffva ol fyfaenag s/ o &
TG T SUTeH HRd gu fser iR Rl a6 § Tarferg &t st anfgu|
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Fad Uy frd! STUR R Uy 81 S S|

SAT-XIV: ¢ fayfaemeal & wuma=m
136 ¢ fayfaemed &t wiTg=T & forw =rd

137

3 ST & d8d T AU fayfaenad &t M & Wi & forg, Fofafad & uffy sik
YR TR I e i sazgaarsi & ¥ & 1 o Yl g, i

(1) T SR GRT ARG AT & SR YW HT @I g,

2 URT136(1) T P Y R URIefe SR Qeifres 354l & o qeadmied, ame
Fef, THNR, B WA g, T JAUTE 3R TART=Iarg &1 fufor w1, s fos
ot a1 3/ denfes et g1 Feia B, Rieret & e gaie smanfia sgaw,
ST 7[5, SETEN &1 a0 foar o afeT, fory k- 9gIa ude ureushd &
FHH F FH 25% 1 G & e i aof & fiaR gorfea fasar S arfgul
fayfaeme &1 faior gfvd oheR & Rigial = foar S =y, o et R
IUSRUN BT IUANT faan ST AfeT SR oet e Jfaemd wfid &t o anfeu|
e fayfaare omaafie sium SrieH Feferd &= 36T 7, d Ioii ok Jeiftd
e fAem & yaferd ards iR AH® arg 8

3) YR 136(2) H IfcalRad Yo & SIQTdT SUHRU, SR, HriloR, TRIURET, STURY
TR GFAUTy 3R et 3R Teifdra e e gr1 Rufvd amdst & oar
3 SUHITY 3R TR-IUHI a0 SRS BT, qU1

4) ol iR Faifta fafames Rl & arest & SrguR Gad!, ufdmrell, st
3R ST T Bt WG 3R THBIAH RI&0r 3R S & foIe gRaswsied
gfauref & g 9 & U FHR, TRHIad Aeafd 3R o= gfaursit &1
WY

uf¥arsT ufaded

J= Ud dd-itapt R faum fufafad faavon & Iy ues favga ufvaremr ufdae duR &,
3{?4'&‘[:-

(1) wRarad [ayfaemed & RO &1 saxaddl & day & sif;

(2  Udad fayfaemed &1 A, R U6 JEre;

3)  fayfoemey & gy,

@) e 3R RrerwR wrnfal afta Qerfdre giaensit ot srazgerr;

5)  TRreror ud RrerhR T gied Aeifdre gawrsit Bt Sudsid, afe Bis g

6)  fayfaeney oM™ H- gq URIR fasm & for aierrsit &1 <R oI Ha=! &1 fmfor,
TRETED GiAeTsli auT STURYG gfaursil &1 fdsr Ud SudHUN &1 63,

@) GoiNTd o9 T TRUMS SURT;
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138

8)

)

(10)

(1)

(12)

(13)

fayfaaraT gRT URaTfad sieqg, SMYYT Ud FaR & SRIHH 3R UIeashHl &
UHid 3R UPR;

SRTY BT A dTell URaTfad Jfausf &1 upfa;

fayfaeray gr1 fbu S arel fafRry fReror, ufigror ar s wifafafem ot uepfd,
o = srazgedrsit @ Geiftd fafafer o wnfee € afe 39 S B
fopa o1 o,

WG Ud AP BT PR qYT AP a1 Aro1 ST UTeiar Tafafra & g Suesy
T TRAIAd W & HEH! 3R 37 gfamsft &1 KT,

Qe T AU IFHTAT & U URaTfad RS0 3R URMNS oy, foms
T 3R &0 3icbarur Tfdd §; aun

3 faaRuT ©il 3= Ud deb-iep! e faumT 1 amg |

ITUeR g

M

)

3)

I WBHR TH IANYGR FiAfd BT T34 DT, Sl Tob Rt Fpr gt td I
WHR Y STHIG T -4 [ayfI=merd &t a1 o forg w1 o fafis ==on aut wifa
BT 3HAU HAM | U8 IAMYHR Gilfa fayfdeneay & 99U 9=, 3f8au w4
RITT & AU ITREAT BRI o9 WBR THI-THT R SANYBR AT & T84 Td
Il IR YR R Tl g iR SMaIHATIaR URdd- &R gl g

I=fIeR Ifafa ot == FAgaa git:-
@) e, 3= e s
@  fewe, do-ie! - Iuteer;

@M  pould a1 I Uiy S WRe fayfderd & padiad & uc 9 3T 1
-a;

for faumT & dgad afd & ug @ =g il - 9ew;

F1few, TS FUR 3R AU faUTT & g Ifad & g ¥ 3=
gfafAfd- wew;

o, fAEeE vd Yt guR fqumT & Sged gfta & ug 9 g ufaffd-
BN

T 70T U & Sgad I & UG ¥ SR Uiiiy- 9ew;

Y fHTor fqumT & Sged afia & Ue ¥ 3 Ufaffe - Jew;

Sl [AUTT & Ugad Afd & Ug I 3= Ui - 95,

I, 7afaRUl Ud Siaarg aRadH faumT & Sgad afd & U § 3R uiafAty
- Jay;

@ 3R Gfud, I T dadb-iop! Riel f[qurT-ge afg; aur

@ o Smfd gaw - sregel g1 Sif¥iga

ot +ff ufvfRufa & 33 a1 fopat oft ermura fRufa & uRomasy, S=nfIeRr afafa &
Y DI JHY R JHIYH & o 3u IRy ifISRY &Y 59 dvg & faaa ar simurd
fUfY & HRON & T Jferd BT g

4 39

g

449 4949
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139 IS0 WRPOR & UG BT SJUTe=

(1) = UG dob-iiopt & fAUNT gRT TRdd Udld R fdaR &1 & yd I WBR
URATd &) WIHR T SGIPR HR Joba g YT ITH Je= a1 Sifalked SR &t
Tes5T R bl g |

) I IXHR GRT YA WHR fhU I UR, 3= T dp-1op! R faumT:

140

141

@) o0 WBR & THG I T 98 &1 3afy & HiaR URT 136(1) T Sy uffy
BT AT BT,

@) I WPHR gRI AR ¥ 03 a¥ &t 34afy & iR srgHifed Uad &
IR Yo &1 Ff0r SR sawad BHfeR, Il Td IUERul &1 % gof
BT U7

@M AER TR HAM TG I R o9 WPHR & el WRBR HT A U
FH

¢ fayfaemey &1 siftrfaw=

I Td dob-tob! FRIEM fAUTT, YRT 136 Td URT 139 | IfcaRad Urae™ i &) GR1 $Hvd gU, 4RI 3
& ITHR U fayfasITera &1 RITUHT a1 I faurHed gRT a1 ar] 3 &1 Srggt-Il
AT -1l T IFDT ATH SIS 8 Iod IRBR P SIRAGT ST | R fobT ST aret 1Y
fayfaaTaa & AW &) IT WBR & 3gHIeT TR Sifaw = fear S|

T f3yfIenea &1 76 811 WR AHal & U e SRt &A1

(1) 9 URT 3 & SU-URT (2) & 31N FHRe Tog7 & RRGEAT gRT Sig 41
fayfaemera nfad fasan ST &, 99 o0 WRSR, 39 iffgw & feh a1a & g gu o,
SfBIR IToTTF T UHIRId U a1 e e gy, Fafafad wt ar fesf fawal
& foIe Iuay H T, Srfd:-

(P)

()
M

fayfaerea & yym gaufd ok o= siftreiieal &t Fgfaa qut a8 srfema
DI T HAT forgep forg 39T Fgfad oF S

9 =1 fayfaerey & fou WRere fayfaeray;

Ty e Td Reifdre aikeg &1 e Tt S O e o ag 3fad awg
TUT I8 Al 77 B forass forg g ord ¥,

U Iy & gy, o9 fb a8 Py &) Ioear ®, 08 uRfmdr qur
fayfaera sremeR & SR TG a1 A SR

R I8 o, U fayfaeITery &1 e MiIBRT SO R 9 & 9y
DI 3@afy & iR T8 uRfadl, fayfammera sreare=n o, a1 df T8 W=Nel &
1Y T ITH TN Hb, ST Ifed THe!, ST

foeft off drTa fayfaene & doiigd Ade! gR1 S fayfaema &
Usiihd HIde & g a1 ¢ fayfaeea & usiidd gi- & fddbed &1 SUINT,

39 RIfgw & dgd Tfed diver fayfaamaal &1 Whe, Yefre ufiug wd
3 TTIHROT, el SR il o Gewaar &1 TRY TG a1 JHI HAT,
guH fayfaemeag & wifeRon o1 et a1 afafodl & gewt o Fgfaa
AT 1 & HRUT Ida Rfdedl B U=,
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SIS IR & SFIAR FR1er0r v R sl o frgfa;

T fayfaerera gRT HeIfaeeral o Yaaar a1 GRITSH & Ardl SR} G,

e &7 ) SireT TaT § 3R femE fyfere gr, SR & & e

foraT T §, 39 qETW R

@ foumm fayfaemea & feat +f prart &1 U fayfemea A RimidRu aur g
FHHANRA TR AN AT DI d AT 5T PR GRT SFId IHS o1 arel gaid
AT SR faem fayfaemey & HH=nial &) Ja1 T BT

R U8 foh, 3 YHR VARG fhdt wHart & Ja1 &t a9 ud

Tl # 39 forw srarHe R} ufkad= Tet fosan sme;

©  oREuRwEl &1 exdiaRyl, Sfd I a1 S/ad Juft, ISR, frd off ThR &1
3ffofd fed, TuT U9 el sexr & okt 811 & Yd SWId ¢-eiiRal U4 ali;
qur

@ U8 3 R, AN 3R uRumd graur R I0 WHR 3Tawas

T |

94 9

3T XV: SRS Iy fayfaemera Jar smanT
142 3TANT B TITYAT

143

(M
)

3)

T RHR FRWUS Iy fayfaeaa Tar ST & RITg S|

g SN Ue it Mo g, e geed Adt § ghm, et =myad
JRIABINGT 3R ITART Yex 81fY, 3R I 17 T a1 A Wb 1T a1 I TR G I
ST B

I Td dp-iop! e AT 59 MRt &1 A U= fAHRT I Tt 3Rt &t
JIH FiJITeid TgART U BT |

STANT & T

(M

)

3)

(4)

ST & Sfeey, TeR (URIH) U7 - Hawd 2 givl, St guleifass SRt i
YT T DR gRIT g fbT S|

FIs e e ug W e /g & fore ur g1 afe, 98-

@) o WBR H YU I 1 R WDHR T 3R a3 iegd URda
Jarait 3ryar Ju A JaT H JHG IaTHH H Jarga SffUHrt g

@ (ot geee fayfaerad & $aufd siar HRd R & fad gRi
I frdt GRM & e & U § HH-J-FH I auf db Jd1 Bt 81l

HI3 Afed T (YRIF) & g W Agfad 3 ur 81 afe, 98-

@) o8 WNHR T FRIT 3dl YRd AR T WY Iied 3HYaT 90 da—qH
H Jarfgd Sfuert g ar

@ (ot ardefe fayfaemea & 9-9-%H 10 a6l 96 WIeU® & &9 J Ja
H=A ITa YaTgd WU Bl |

T aeE A 9, -
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144

145

@) TP 9eH U1 a1+gd YSTUBRI 8N, S I WRBR H HYdd Ifd a1 YRd
WHR & Y "iyd A1 AT YR daredl a1 fodl gu A da1 a1 IIR@vS
3T e Hal & THGE 79 4 A el N,

@) TP Yo UGl Bnm o fedt urdeie fayfaeray siyar URd AR &
ST gRT RITUT TR F JaTAGT WD B, AT

@M P Yo U1 Ja1+gd ISIISbRY gim, i foren =arandier ug & gA A 81 a1
I IR SR GRT AR U 3iferaadr g1, form $H-9-%H 10 I &1
TR 3Yd U fohan gl |

(5) TN BT U Fiad I, Sl T WRBR H Yad Fieid o UG J = el aiil |

6) 39 URT S e BT TS TS gfad, I5T WBR GRT SRS IR I3 Hi [y
YT A ST |

e, TS (YRTHA) T 30 ASH| BT IJ9

(1) 3R & e, G (URMG) TUT 39 GG b1 99 Ud FAgfad Isd WHR gRI
BN Tog7 | R & W ¥, W M & SR &t S, o fe
faat g1 iR fasar gt

2 3eHd, I (URIEH) Td 39 Yal & U R HHIfad Ridd &t fafy 9 =g=aw a8
T U4 994 &1 UfehdT TR™ &1 SITE aul 39d Ug IR SHTfad R &1 fafy & g7aq
e AN qd Fgfad &t ufeear guf & ot S| S Ud et [Rief faumT &1 a8
JURGIA BIT fob 98 31ede], Yo (VRIEH) Ud 30 G| D1 Ia- UlohaT URT B

R I8 1, 9 AT & Uaa & Uy U (e, 9 (URINH) U9
3 el &1 Fgfert 06 A8 o HaR &R dt STt
A, TG (VM) TH 3T TGl BT BRIBTA qUT QT Bt /[

(1) TN & 3fegel U1 HRIUR Fgfad &t fafd 3 ofg auf &1 s/afy aa srar I adf
D1 3T YUf g db, 99 4 ot 17 U8l g, YR Bl |

2 U (VRINH) BT HRIGIA Ffad & fdfd ¥ IR Il db SHYal TR a8 &t g gof
B o, 378 I S off wgat &), gl

@) g gt TEwTuT 3o Ug Fgfad ot fafy 9 i ol 9 sruar IR 9u &t 31y a,
99 T o off Ugd B, YR S|

@ B ofe sy, Tew (URINF) I1 W & Ug W Hfmdd Ud drieTd & forg
o1 fgad fovan & gab|

5)  afe fhH SRUER s U §1, Ol Yaw (YRINH) S HRIaed 3Fe & T4
T forgerd foha SITUT U1 98 SiftiehdH SRS A18 &1 FR=R 3fafel o oy srexes & Jod
SHfIPRY BT TN Ud IReIId! BT fAdeg B bl |

6) S, Yo (YRINH) TS 3= TGR! BT daf, Ul T 37 HaT T +aH! gRT Aefid
B S



132

SIREUS [Sic (IATYRUT) HITAR, 28 39, 2026

146 A, TG (VM) TH 3T el BT ANTUH T UGHADHRT

147

148

(M

)

3)

STNT & e, TeTg (VR YT B3 3= TG, 0 WBR B! fafad 3mded
U & A1 ¥ YSIId B UecdN &R 9ahdl ¢ | I8 ANTIH o INBR gRT Widd
WG’@WU’*—W@W;

R T8 ISR § b, afe Io0 WMBR gRT Mz Wity &t fafyy ¥ usg
fea & iR Wipfa a1 srRalgia o1 T =751 fosdn ST, df ANTUH &1 didhd A1
e |

I WEHR, Hafeiea g=msil 8, i@ gRy, siee, Faw (URIH) 3rar foe
3 S P U ¥ Ue=hd HR qhal § AfS, T8

@) =gy gR fearferan ity fasar i g1, srrar
@) U BB & SR Ja-gad SdT  Ja |Y; Srudl

) I WBHR P I H, ARG I1 IRING ArTdr 3yar 3 fedt ueR &
P 7 I H ford 89 R T I8 PR & Rl & ufdgd g, & R ug
R &9 384 & 3N gl; 37ydl

@ 0 WER DI I H, T8 I4ed & Ufdemd S o el 8l Siual Hfafay
71 e & sref fRefd wdoat o1 uTerm el o= 8T 81, 31yar

@) T WBR DI T a8 YRS Hoicdl BT HdToeie TG Ta] HR 6T
A CE

@ ol SrRmEREar a1 39 T Sfyar 39d 3eiF §91e U At &
I 5q Uged fhU SF o U= 81|

e, TS (ULTT) 31YdT 30 I Bl IU-YRT (2) H aftfd 3Rt R Had a9 gt
Ug=gd o SITE, Sfd 3g 31U U URdd - o1 Yfoid ¥R UgH fbar gy,
S o framt grr FRuffea uftrar & SR grft

TAUdT oY fad
M, 39 ffAfFaw & frddt Suaw & urad S Saxge U, dd fHdt fad &Y Iga!
TR SryaT WA 7, Frad fafd vd weiem & fo, Srom Iy e R I g1

3TART & SIfFYBTIITUT T HHARRTOT

(M
)

3)
(4)

()

gfya, Iu-Tfud, udten Feme aur fad sifieRY, 3T & UeifieR) 3 S|
TN & TH USSR, Iod WBR gRT FHi¥a oaft 3 forg Fgaa fave S wd
It Jar-vrd gt gr i g

3T & et Fradt & rgarR Fuffia vt vl & g s g1

ST, I RBR RT3 Yae & oY =1 & 37efF T8 d §T, 39 sififm & siavfa
3T el o e gq, STaAHATIR 3 HHATRG! BI (Agfad & T, forat
Qa1-3d Fgdr gr1 RufRa & s

ST o U TehTRET U hafaniRa ob fHigfekt U S+db, ST wdl idicdll o1 et
fruffa fFadt & SrgaR grf
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6) SN & FHaiadl & (de gq, Iod WBHR gRT MaH SMABIRG Bt Ufdgfad o
TN B! FieaTelld grIdl UaH &1 S|

149 3TN B WfeTdr Ud Sood
(1) 3N & FEfaRad wfdaal Td dda giT, Srifd -

(P)

(9)

fayfarmera & feTRA, sreaTue!, RigrdR Bt qut sifiyg TgTfaemaat
P Yy o1 Ueger FRgfad @t fafd @ Teg fawal o fem-fAdw R &
STIIHAT 11 TR GI&T RGBT, WETDHR o1 auT fagyfasmer &
R, et ud R A o TR -
1 Fgfad & forg snaffal &1 o8- &,
Giemaft o Tarer, Fgfa ufshar anfe &g SIo-it Ufehar SIU=HT 3y fadt
Tol! &1 T BT,
fgfad ufesar &1 gula: darem &1, S uy o Fofdrell, wieet o
e 3, UYUS UTed =1, S8 GRI&rd X&-T, Tiefial &t ugar gffda
BT, TN Besil I T W YT Uy B, TYfrd qddeon gHfda
AT, TR GRIPI3T BT RI& TR&0r 1, T wiefmadl 7 spaffai gr
TG 3l ) RUfieRr axT Td Tt gRom UesTRId -1 Qfferd §;

fayformera o SifmIial, sreaue!, Rigrorar Sl wd sivfiyg TeTfaemeat
& gYHTETT Bt Fgfaa gq snaffat ot s SR

fayfoemera & aRkfadl & R fieIRGl, sl Td g Sl
& YA 8 31U gl UG B,

I WBR gRT i fow ud faftrdt & SR SIR@vs g usiern &1
SIS BT,

JU-YRT (@) & Yo g (ARSI &1 99+ T SATHEAT BT qUT W&l Bt
fgfet &,

3o SifHard TIfafafiEt & fde gq TaRil ¥ ddb-ieh! Ud AHa dareH 4
JaT UTed HRAT;

TG SNl &t fgfad & Tae T SR B,

fayfaemera Q Rt ar sifiemrivat o1 fRierdrar witfal ar siftyd werfaemat
& YTl &t T vd Ridadl § awafid I9-99g R ufdded ud ga
T =T,

o gy RuiiRa i & siaefd faxisil & wilkefire, amr v ve o weit
&1 Ry e

Y 39 Hdadl BT Ul Td faqal &1 TN &A1 o SHffaas a1 39%
3iafd s U gt g1 RfAfEy siuar o & & fdea & o s
3T 3IHd B,

Rt uiftresvor a1 =umaraT | Rd IREUS I UATEY Ud YR 6T Jare
TrTag giyfed § R W T8 8, § eman &1 ufaffia s 9
SHfYaaarsll B ¢ TRYTHS B WIPHfd o1 Td Jads BT,
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@ I B Ufd sryar sifard s gg fafgd it &1 srews, s &
fAf & =73 e,

@  fyRaem & el sreame!, e woamal qur sifiya
TRIaTerdl & YU & 999 & T § SIS, TRINHAG YR adl
TSTHTYT fUTT, RWUE GRT THT-900 R (i Isaemenor ifa vd oa=
UfehadT DT SJUTer DT,

@)  fayfaemea & sifveial, sreame!, g Sl wd sifiyg Aerfaaraar
& GYHTET B Fgfad a1 wrafa Hifd W IS0 WEHR o) 1, W 3yar
YT UG BT, YT

@ Tt 3= Tfeaar o fgHT gRT Ued Bl

150 fayfeey & ueeiyal, uurmamal, Rrere! aur ek siHay &1

g

(M

)

3)

@

©)
(6)

fayfaemer Ud® a¥ 15 e’} 9% I WBR gRT FHIRRT A% F AR Raa
el & favg SfIeIRal, sremue!, R it qur srfty Teifaemedl &
YA & 99 gq TN HI TaRadmdr-ud Uitd S|

TN I U Rfaqd! & SaR faqa= usbiiRia s aun sifafam gri faffdy
Sgatell & SguR MBI, sfftyd Heraener & UuTETl, SeATud! T
RigrrR B & Uel & forg 7o ufshan daferd |

SHTART SHTIRAHATIR URTEM Ta/AT IETHR BT TS BT a1 [ARfEy ufchar &
TR siffm & Fuiia ufrar & SR Ul UHIRG Ue /g Sugad snaffal

R I8 o, Ta Uik, W51 AN &, IRWUS Ufaaih uRia (Sr3fd aret
DI AHUTH 5q IUT) HTAFTH, 2023 & WG] BT YT B |

3T T ) RS SHEH 3q T Whii IAfa grf, e} Iemm R
Bi-

@) 3TN & 9 — ey,
@  JU-9fd - g, aul
m o e - e
Shif- Iftfa grT arg snaliat ot it 99 witfa & ot St

fayfoemers & SifeIRal, s, RiebR HHaRal aur siflyg meifdaradl &
YTl & Uel & Ia v ATfia oY srRT 3q Ue 7o witifa gnh, et
TR 39 UHR BIIT:-

TN o & — AT,

el (URMNA) - Had;

TN & 3 i VG — Ha;

el gRT AT Tifid fawg & i faivs - e,

3 3 4 3



SIREUS Jelc (AATURUT) HITAR, 28 319d, 2026 135

151

152

153

()

(8)

©)

(10)

@) YT /sy S/ fUeeT arl/sreasiees Mfean/faaamt
AR &1 ufdfAfde B3 aren T Rignfag o sisagr gRr =1fAa fosan smem
-y, dyl

@ 3N & gfud-ew 9|

T IiAfT Td fasfid ug 8 Wicfore T U snaffat &1 wiemeR aF & forg

TN & fHh Yo o Sieerd H gUd-Jus O TTidd R gl g

T UfshdT gul g W ST, fayfaened gR1 ifa siavaddist & SUR, UadR

3Ry enafdial 1 el fasfdeerd ! Ufid |

fayfaaraa o Sif¥eIRal, sreamue!, RiedR wHamiRal aur sifiyg Herfaeredl &

YTl B A% gfad dad AT @) SR & YR W gl B S, 3R

TR Bt SR & fauid BT 18 Bis ff R R wd s A S|

foaft enaeff ot udlen & vaxr o1 @A A1 3R & oY H AT 1 fAvfy sifaw

g

fayfaenea & veifteiiedl, Rt aur RiaewR il o drafa

(M

)

3)

4

©)

fayfaamer omm siffaet & fAfAfdy Uraumi & SrgaR Wiafa @) ufthar gws m
TUT Tt 8 Snallal ot gl Ud® a9 15 AR b SN I IUD!T FgAld 8g
PIAGEZU

STANT fayfaenera gRT URd Wl URaTal &1 Tiiferd URlefor & T fad Fadt &
3tefi et ufehan & STaR TRdTa Wiftd &t [ty ¥ 30 fGaw &1 srafdy & iR st
Tgdfd UeH ST

R I8 o, Al M1 &) URara & @is fARa veitd g, I 98 S9d UxaTd
Taiftra fayfaamea &) 30 fgaw & W & iR yamafid & 9o |

Sefird fayfasmer, smanT gRT ER1G el &1 FRIHR0 HR, A= TRard, Ui fafy
30 feaq B 3rafer & g: ST B U AR ThaT B

ST, HRNTAT URTd &1 UTiGT o T, 30 faaw & iar Uiafa vard &1 ggafd veH
HR Gl g T 3Ipd off R T g

fayfaenem & oA, sremuel, RapwR HHAl Td siftyg weTaemaa/
TeIfdgTedl & gYTHTET /R @ waf] § Geftia S gry forr mar ot
3ifcr Td Fit uall R STeADRy gh |

SfiaEl &t HEE 1 AR
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THE JHARKHAND STATE UNIVERSITIES ACT, 2026

Preamble

An Act to unify law relating to the State Universities established under the Jharkhand State
Universities Act, 2000, as adapted including all its amendment; Jharkhand Raksha Shakti University Act,
2016; Jharkhand University of Technology Act, 2015 and Pandit Raghunath Murmu Tribal University Act,
2022; and to establish new Teaching Intensive Affiliating and Research Intensive Unitary State Universities
in the State

WHEREAS it is expedient to provide for a uniform pattern for the constitution, academic autonomy,
financial independence and efficient administration of non-agricultural and non-medical Universities in the
State of Jharkhand and to make better provisions thereof.

AND WHEREAS the Government of Jharkhand feels it is expedient to make a law to provide for
better governance, academic standards, quality education, academic autonomy and excellence, adequate
representation through democratic process, and strengthen the higher education institutions

AND WHEREAS the Government of Jharkhand feels it is necessary to regulate the non-agricultural
and non-medical Universities in the State of Jharkhand in an effective manner, to provide for participation
of Universities in social and educational spheres, to constitute various Boards and Committees and to repeal
the Acts of the Universities of the State of Jharkhand;

It is hereby enacted in the Seventy-Seventh Year of the Republic of India as follows: -
CHAPTERI: PRELIMINARY
1  Short title, extent and commencement
(1) This Act may be called the Jharkhand State Universities Act, 2026.
(2) It shall extend to all Universities mentioned in the Schedule IT and Schedule III of this Act
and established in the State of Jharkhand.
(3) It shall come into force from the date of its notification in the Official Gazette.
2 Definitions
In this Act, unless the context otherwise requires: -

(a) “ABC” means Academic Bank of Credit;

(b) “Academic Council' means the Academic Council of the University;

(©) “affiliated college” means a college which has been granted affiliation by the University;

(d) “AICTE” means the All India Council for Technical Education as established under All

India Council for Technical Education Act, 1987;

(e) “authorities” means the authorities of the University as specified by or under this Act;

® “autonomous college” or “autonomous institution” means a college or institution to which

autonomy in the manner as prescribed by the Statutes;

(g)  “‘autonomy” means a privilege of the University conferred by the Statutes to permit a

college or an institution to conduct academic programme(s), examinations and develop
syllabus for the respective subjects in line with the provisions of University Grants

Commission (UGC);
(h)  “bi-annual meeting” means one of the two meetings of the Senate to be held every year;
(1) “boards” means the boards of the University;
0) “bodies” means the bodies of the University formed by the respective authorities;

(k)  “Chancellor” and “Pro Chancellor” shall mean the Chancellor and Pro-Chancellor of the
University as provided in this Act;

Q) “Chief Minister” means the Chief Minister of the State of Jharkhand;

(m)  “college” means a college constituted by or affiliated to the University;

(n) “constituent college” means a college maintained and managed by the University and/or
State Government;
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“committee” means the committee of the University and/or college under the jurisdiction
of the University;

“Commission” means the Jharkhnad State University Service Commission established
under Section 142 of this Act;

“Community College” means a sub-unit of any Constituent College established by the
State Government, particularly in remote or educationally disadvantaged areas of the State
with low Gross Enrolment Ratio (GER), to offer vocational, skill-based, or higher
education programmes up to the undergraduate diploma level, aligned with the National
Skills Qualifications Framework (NSQF) by National Council for Vocational Training and
Education or the National Higher Education Qualifications Framework (NHEQF) by UGC,
and functioning as a feeder institution to any Constituent or Affiliated College in the
manner as may be prescribed by the Statutes;

“Dean” means Dean of concerned faculty and Dean of Academic Affairs of the University;
“degree”, “diploma”, “certificate” means academic qualifications granted by the
University;

“department” means a department conducting research, providing consulting and
extension services, and teaching a particular subject or a group of subjects in a college or
University as prescribed by the Statutes;

“Department of Higher and Technical Education” means Department of Higher and
Technical Education, Government of Jharkhand,;

“Director” means a head of an institution, or a board or a centre of the University as
designated by the Senate or Syndicate;

“Director of Higher Education” and “Director of Technical Education” means the Director
of Higher Education and Director of Technical Education under the Department of Higher
and Technical Education, Government of Jharkhand;

“Employee” means permanent regular teachers, non-teaching staff and Officers appointed
against sanctioned posts of the University;

“Empowered Autonomous College” means an autonomous college that is approved by the
University Grants Commission (UGC) as a College with potential for Excellence or
College of Excellence, which has high level grade as specified by the Government by
notification in the Official Gazette has been given the status of Empowered Autonomous
College by the Authority in the manner as prescribed by the Statutes, with a power to grant
degree of such College jointly with the teaching intensive University;

“Empowered Autonomous Cluster Institutions” means a group of autonomous colleges of
the same management or educational society which includes the colleges identified by the
University Grants Commission (UGC) as College with potential for excellence or College
of Excellence, which have high level grade as specified by the Government by notification
in the Official Gazette as has been given the status of Empowered Autonomous Cluster
Institution by the Authority in the manner as prescribed by the Statutes, and is empowered
to grant a joint degree with the teaching intensive University;

“fee” means tuition fees, other fees and charges, including developmental charges, paid for
imparting education;

“He” and “Him” mean a gender neutral pronouns used in this Act;

“Head of the University Department” and “Head of the College Department” means
respectively, a Head of the University Department, and a Head of the College Department,
as prescribed by the Statutes;

“higher education” means education imparted by the University, University Department or
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any College;

“honorary degree” means a degree or academic qualification conferred on any person, by
reason of eminent attainment or distinction as may be decided by the Senate and confirmed
by State Government;

“Hostel” means a place of residence for the students of the University or a college or an
institution, provided, established, maintained, by the University or college or institution,
as the case may be;

“institution” means an academic institution of learning, other than a college, associated
and admitted to the privileges of the University;

“JCSTI” means Jharkhand Council on Science, Technology and Innovation, an
autonomous body of Department of Higher and Technical Education, Government of
Jharkhand;

“JSFDA” means Jharkhand State Faculty Development Academy, an autonomous body of
Department of Higher and Technical Education, Government of Jharkhand;

“JSHEC” means Jharkhand State Higher Education Council, an autonomous body of
Department of Higher and Technical Education, Government of Jharkhand;
“management” means the trustees or the managing or governing body, by whatever name
called, of any trust registered under the Indian Trusts Act, 1882 or any society registered
under the Societies Registration Act, 1860 or a Company registered under section 8 of the
Companies Act, 2013, under the management of which one or more colleges or other
institutions of higher learning, are admitted to the privileges of the University:

“Lecturer” means a teacher of a College or University possessing such qualification as may
be prescribed by the Statutes;

“NAAC” means National Assessment and Accreditation Council;

“NBA” means National Board of Accreditation;

“non-vacational academic staff” means such staff as the State Government may classify to
be non-vacational academic staff such as Vice Chancellor, Pro-Vice Chancellor, Finance
Officer, Controller of Examination, all Deans, Heads of University Post Graduate
Department, Director / Principal and includes all such staff which is engaged in discharging
administrative functions;

“Officers” means officers of the University appointed and/or nominated by the competent
authority which includes Financial Advisor, Proctor, Registrar, Finance Officer, Controller
of Examination and other;

“Other Backward Classes” means any socially and educationally backward classes of
citizens as declared by the State Government and includes Other Backward Classes
declared by the Government of India in relation to the State of Jharkhand,;

“particularly vulnerable tribal group (PVTG)” means tribes declared as such by the State
Government or Government of India, from time to time;

“public University” means an University established by the Act of Parliament or State Act
and is managed and maintained by the Central or State Government;

“post-graduate department” means a department in a college or institution of higher
learning, research or specialised studies, recognised to be so by the University and
imparting post-graduate instruction or guidance for teaching and research;

“prescribed” means prescribed by Statutes or University Ordinances or Rules, as the case
may be, made by or under this Act;

“principal” means the head of a Constituent or Affiliated College, of the University;
“Professor”, “Associate Professor” or “Assistant Professor” means faculty or teacher in
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the respective capacity as prescribed by the Statutes or notified by the State Government
from time to time;

“Reader” means a teacher of a College or the University possessing such qualifications as
may be prescribed by the Statutes;

“Regional Centres” means a comprehensive inherent independent unit of the University
enlisted in Schedule — II of this Act for a predetermined geographical jurisdiction approved
by the Competent Authority for decentralization of administrative and extension activities
of that jurisdiction, with the objective of improving efficiency and effectiveness;
“registered graduate” means a graduate of a University registered or deemed to be
registered by or under this Act with one of the universities;

“Regulatory Body” means and includes a body such as UGC, AICTE, NCTE, NMC, PCI,
ICAR, BCI established for maintenance of standards of higher education;

“Research Intensive Unitary University” means a University established under this Act
which are of unitary in nature and does not have power to affiliate any college;
“sanctioned post” means the posts sanctioned by the State Government;

“Schedule” means the Schedule appended to this Act;

“Scheduled Castes” means such castes, races or tribes or parts of, or groups within, such
castes, races or tribes as are deemed under article 341 of the Constitution of India to be the
Scheduled Castes for the purpose of this Act;

“Scheduled Tribes” means such tribes or tribal communities or parts of or groups within,
such tribes or tribal communities as are deemed under article 342 of the Constitution of
India to be Schedule Tribes for the purpose of this Act;

“Senate” means the Senate of the University;

“Self-financed Courses” means such academic, professional, vocational, or skill-based
programs of study introduced or conducted by the University or its Constituent Colleges,
which do not receive any financial assistance or budgetary support, whether recurring or
non-recurring, from the State Government; and for which the entire expenditure, including
but not limited to faculty and staff salaries, equipment, administrative expenses, and
operational costs, is met through the fees collected from students enrolled in such courses
or through any other non-governmental sources, subject to such regulatory approvals or
oversight as may be prescribed by the State Government or the University or regulatory
bodie;

“State Government” means the State Government of Jharkhand and other such Competent
Authorities or Officers of the State Government with powers delegated and functions
defined in the manner as prescribed by the Statutes;

“State Reservation Policy” means the Reservation Policy of Jharkhand as notified and
amended from time to time;

“Statutes”, “University Ordinances”, and “Rules” mean, respectively, the Statutes,
University Ordinances, and rules made by or under this Act;

“Student” means an individual who is admitted and registered for an academic program of
the University or affiliated college or constituent college of the University;

“Study Centre” means a comprehensive inherent independent unit of the University for a
predetermined geographical jurisdiction approved by the competent authority for
decentralization of academic and research activities of that jurisdiction;

“Syndicate” means the Syndicate of the University;

“teacher” means full time regular professor, associate professor, assistant professor, reader,
lecturer, principal, Director of an Institution, Director or Instructor of physical education
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in any University department, constituent, affiliated or autonomous college of the
University;

“Teaching Intensive Affiliating University” means a University established under this Act
which have power to affiliate any college;

“University” means State Universities mentioned in the Schedule I, 11, and III of this Act;
“University department” means a department established and maintained by the University
as prescribed by the Statutes, conducting research, providing consultancy and extension
services, and teaching a particular subject or a group of subjects;

“University Fund” means the fund of the University established under section 124 of this
Act;

“University Grants Commission” means the University Grants Commission established
under the University Grants Commission Act, 1956; and

“Vice Chancellor” and “Pro-Vice Chancellor” means the Vice Chancellor and Pro-Vice
Chancellor of the University respectively.

CHAPTERII: STATE UNIVERSITIES
3 Incorporation of Universities

(1

2

3)

Each of the existing Universities, specified in column III of Schedule I, with effect from
the date of commencement of this Act, shall be deemed to be constituted under this Act for
the territorial jurisdiction as specified in the Schedule II and Schedule III.
The State Government may, from time to time, by notification in the Official Gazette,
constitute any new University under this Act by such name, for such area/ territorial
jurisdiction and with effect from such date, as may be specified by it, and insert necessary
entries in Schedule II for Teaching Intensive Affiliating University and Schedule III for
Research Intensive Unitary University, as the case may be; and may for that purpose or
any other purpose specified in that behalf diminish, increase or alter the area of any existing
or new University, by amending the respective Schedule, by the said notification, and
thereupon the entries in Schedule II or Schedule III, as the case may be, shall stand
amended accordingly, and all educational institutions, whether colleges, institutions,
autonomous or empowered autonomous colleges, empowered autonomous -cluster
institutions, post-graduate departments, or the Study Centres, by whatever name called,
within the area of the new University, which are affiliated or constituted to or recognised
by the existing University shall, from the date aforesaid, stand affiliated or constituted to
or recognised by the new University.
Each University shall be competent to acquire and hold property, both movable and
immovable, to lease, sell or otherwise transfer or dispose of any movable or immovable
property, which may vest in or be acquired by it for the purposes of the University, and to
contract and do all other things necessary for the purposes of this Act:

Provided that, no such lease, sale or transfer of such property shall be made
without the valuation, made thereof by the approved valuer appointed by the University,
and with the prior consent of the State Government.

4  Objects of the University

(1

The objects of the University, in general, shall be to disseminate, create and preserve
knowledge and understanding by teaching, research and development, skill development,
training and education, extension and service and by effective demonstration and influence
of its corporate life on a society in general, and in particular, the objects shall be to-
(a) carry out its responsibility of creation, preservation and dissemination of
knowledge;
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promote discipline and the spirit of intellectual inquiry and to dedicate itself as a
fearless academic community to the sustained pursuit of excellence;

encourage individuality and diversity within a climate of tolerance and mutual
understanding;

promote freedom, secularism, equality, social justice as enshrined in the
Constitution of India, and to be catalyst in patriotic socio-economic transformation
by promoting basic attitudes and values of essence to national development;
promote the conducive environment for ensuring social harmony, co- existence,
integral humanism and upliftment of the poorest of the poor;

extend the benefits of knowledge, life and employability skills for development of
individuals and society by associating the University closely with local, regional
and national problems of development;

carry out social responsibility as an informed and objective critic, to identify and
cultivate talent, to train the right kind of leadership in all walks of life and to help
younger generation to develop right attitudes, interests and values;

promote equitable distribution of teaching, learning, training and other support
services facilities of higher education;

to promote training and skills in research and innovation for solving societal issues
with the use of state-of-the art communication, media and technologies;

devise motivational systems to ensure that individual cognitive abilities are not
constrained, but rather the innovative spirit and desire to make true contribution
and realize self-achievement is nurtured;

promote acquisition of knowledge in a rapidly developing and changing society and
to continually offer opportunities of upgrading knowledge, training and skills in
emerging and future technologies appropriate for a learning society;

promote national integration, fraternity and preserve cultural heritage and
inculcate respect towards different religions and diverse cultures of India through
the study of different religions, literature, history, science, art, civilizations and
cultures;

build up financial self-sufficiency by undertaking academic teaching, training and
allied programme, research and development activities for State or Private
industries, Government organisations at local, regional, national and global level
and resource generative services in a cost-effective manner;

to strive for financial self-sustenance through introduction of employment centric
self-financing courses, consulting opportunities, collaboration with State
Government, research focused industry linkages and other similar proactive
measures;

promote better interaction and co-ordination among different universities,
institutions and colleges in the given University, other universities in the State, in
the region, in the nation and at a global level by all such means generally to improve
the governance of the University and facility it provides for higher education;
generate and promote a sense of self-respect and dignity amongst the weaker
sections of the society;

promote gender equality and sensitivity in society;

strive to promote competitive merit and excellence as the sole guiding criterion in
all academic and other matters relating to students;

register with Academic Bank of Credits (ABC), a national-level facility which will
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be a bank for academic purposes with students as an academic account holder;

(t) develop various strategies and initiatives and provide an excellent opportunity
through a wide array of activities for internationalization such as internationally
relevant curricula, popularisation of State Universities, academic and research
collaboration with foreign Universities, credit recognition under twining
arrangements, global citizenship approach and engaging with foreign alumni;

(u) carry out all instructions, norms, as and when issued by the University Grants
Commission (UGC) from time to time;

(v) the University shall imbibe the spirit of full disclosure and ensure that the
following information is readily accessible on its website for public information
and disclosure:-

(i)  about the Institute, Acts and Statutes and its Institutional Development
Plan;

(i1)  contact details and links to the website of Constituent and Affiliated
Colleges, if applicable;

(iii) accreditation / ranking status in NAAC, NIRF and Jharkhand State
Institutional Ranking Framework;

(iv) recognition regarding Autonomous Status and Approval from UGC under
Sections such as 2(f), 12(b) etc.;

(v)  detailed Profiles with Photographs of key administrative personnel, Head
of the Departments, Senate and Syndicate members;

(vi) details of the Academic Programs wise infrastructure facilities available
for research and development;

(vii) policies regarding admission, fees and fee refund policy;

(viii) details of wvarious facilities Cells available such as Research and
Development Cell, Incubation / Innovation and Entrepreneurship Cell,
Anti-Ragging Cell, Equal Opportunity Cell;

(ix) facilities available for differently abled and Socio-economically
Disadvantaged Groups;

(x) replies to Questions submitted to Parliament and State Legislature of
Jharkhand;

(xi) annual report of the University and its Constituent College, if applicable;

(xii) annual reports and Audited Statements of Accounts of the University and
its Constituent Colleges;

(xiii) audit reports of various Universities and its Constituent Colleges;

(xiv) circulars and office orders issued from time to time;

(xv) correspondence with other Departments/ Boards/ Agencies/ persons;

(xvi) Orders regarding constituting Committees from time to time and reports
submitted by such Committees; and

(xvii) any other information required under the Guidelines for Public Self-
Disclosure by Higher Education Institutions, 2024 as amended from time
to time.

S Powers and duties of the University
The University shall have the following powers and duties, related to: —
(1) Teaching and Learning, namely as: -
(a) to impart instruction in such branches of learning as the University may think fit
including professional studies and technology;
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to create and deliver well-structured, engaging, and up-to-date curricula;

use diverse teaching methodologies to meet the needs of all learners;

to incorporate the latest research findings into teaching practices;

to equip students with critical thinking, problem-solving, and professional skills;

to ensure that teaching aligns with accreditation and institutional benchmarks;

to collaborate across departments for Interdisciplinary Teaching;

to carry out need assessment for establishment of Regional Center(s), Study Centre(s),
and Community College(s), as applicable within its jurisdiction;

to promote an inclusive and equitable quality learning environment; and

to partner with external organizations to provide real-world learning opportunities.

(2) Research and Collaboration, namely as: -
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to make provision for research and for the advancement and dissemination of
knowledge, and generally to cultivate and promote the arts (including fine arts and
performing arts), humanities, social sciences, accounts and commerce, pure and
applied sciences, present and emerging technologies, managements, different forms of
medicine, engineering, law, physical education and other branches of learning and
culture and their multi-disciplinary and inter-disciplinary areas;

to establish, maintain and manage departments, institutions of research, institutions of
specialised studies;

to provide for establishment of study centres, and also to provide for and maintain
common resource centres in such Study Centres in the form of post-graduate
departments, libraries, laboratories, computer centres and the like centres of learning
and skills training, as per the guidelines laid down by the State Government or by the
University Grants Commission (UGC);

to provide for the establishment of the University campus and / or study centres and /
or Regional Centres depending on the administrative demand and requirement from
students;

to co-operate or collaborate with any other University, institution, authority or
organisation for research and advisory services and for such purposes to enter into
appropriate arrangement with other universities, institutions, authorities, or
organisations to conduct certain courses as the situation may demand;

to explore the possibilities of augmenting the resources of the University by exploring
or innovating activities such as research and development, consultancy, training
programme and providing services for different clients from industry, trade or any
other non-government organisations;

to undertake academic collaboration programmes, research and advisory services with
Universities and institutions abroad, as per the regulations issued by UGC and related
statutory bodies, from time to time with the vision of attaining self-sustenance;

to undertake development programme in higher education, research, consultancy-
based projects and training programme for outside agencies, by charging fees, so as to
generate internal funds and other resources;

to create knowledge, disseminate it, and foster high quality research, which is
contemporary, globally competitive and locally as well as regionally and nationally
relevant;

to strengthen education at under-graduate and post-graduate level, promote research
culture in relevant degree programme and cultivate desire for entrepreneurship; and
to cultivate research parks, technology incubators and other engagement entities, to
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translate University research to commercial domain and coordinated projects
involving multiple faculty groups from several disciplines that address some important
issues before the State.

(3) Appointment and Promotion of Employees, namely as: -

(a) to make appointments to the posts of Officers, Directors, Principals, teachers, non-
teaching staff and other posts of the University in the manner as prescribed by the
Statutes;

(b) promotion of University employees as per procedure prescribed by the Statutes;

(c) to analyze the vacancies arising against the sanctioned posts for both teaching, non-
teaching staffs and other posts of the University till 31st December of every year and
preparation of the roster for timely appointment against such vacancies;

(d) to facilitate inter University transfer of employees as per the procedure prescribed by
the Statutes;

(e) to establish Human Resource Development Centres (HRDCs) with the support of
University Grants Commission (UGC) and other such arrangements for all-round
training of its employees;

(f) to carry out induction training, career development program, skill enhancement
program and workshops for the employees of the University in collaboration with
Jharkhand State Faculty Development Academy;

(g) to periodically assess the performance of teachers in accordance with the norms
prescribed by the University Grants Commission (UGC) and the Statutes;

(h) to periodically assess the performance of non-teaching employees in accordance with
the norms prescribed by the Statutes;

(i) to collaborate with academic and research institutions for faculty exchange programs,
joint collaborations, and research;

(j) to regulate and monitor the attendance of the employees on the premises of the
University or College during teaching or working hours as prescribed; and

(k) to enforce conduct and discipline rules for employees prescribed by the Statutes or
Rules framed in this regard.

(4) Internship, Apprenticeship and Placement of Students, namely as: -

(a) to integrate internships as a mandatory component of certificate or diploma or degree
or any other academic qualification;

(b) to provide sufficient internship and apprenticeship opportunities for all students
through partnerships, agreements, memorandum of understanding with industry
bodies;

(c) to establish dedicated board or office or cell focusing on internship, apprenticeship and
placement of students;

(d) to identify, advertise and engage apprentices and advanced apprentices as per the
requirement of the University through merit-based selection process as per the norms
of Government of India or the State Government, as applicable;

(e) to introduce apprenticeship embedded degree programs with suitable industry partners
as per the norms of University Grants Commission or any other regulating body as
applicable;

(f) to introduce specialised courses for improving employability of students;

(g) to formulate policies for transparent merit-based placement of students;

(h) to identify skills to which students need to be exposed to, by taking into account the
local needs, training facilities available, emerging needs and new employment
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(1)

opportunities; and
to regularly update the curriculum, ensuring employability of students.

(5) Finances of the University, namely as: -

(a)
(b)
(©)

(d)

(e)

®

(2

to borrow funds for the purposes of the University on the security of the property of
the University, with the prior permission of the State Government;

to receive funds for collaborative programme(s) from foreign agencies, subject to rules
of the Central Government and the State Government in that behalf;

to create development corpus out of surplus that the University may generate through
its teaching, learning, training, research, emerging technology, startup, innovations and
development, consultancy and any other academic and support activities and to invest
it in a professional manner and use the interest generated through it for the growth and
development of academic, research and development, academic and physical
infrastructure development and any other infrastructure;

to formulate strategic roadmap for generation of internal funds of the University by
undertaking activities such as industry-academia collaboration, research and
consultancy projects, alumni contribution and endowments, internationalization of
education, intellectual property and technology transfer, start-up promotion and
incubation, etc.;

to introduce or operate or wind-off self-financed courses out of the internal funds of
the University and carry out recruitments and appointments of teaching and non-
teaching employees, if any for such courses in the manner as prescribed;

to incur expenditure from various funding agencies within the Country without any
share or contribution from the State Government, and contributions received from
individuals, industries, institutions, organizations or any person whosoever, to further
the objectives of the University, and contributions or fees for academic or other
services offered by the University for aided and self-supporting academic
programmes; and

to incur expenditure from the development fund, or any other fund established by the
University for the purposes of creation of posts in various cadres, granting pay and
allowances and other benefits to the posts created through its own funds provided those
posts are not held by such persons, who are holding the posts for which government
contribution is received, starting any academic programmes on self-financing basis,
granting remunerations or incentives to its employees for performing any task assigned
to them other than their regular duties and responsibilities and incurring expenditure
on any development work and on welfare activities of its students and employees.

(6) Promotion of Inclusive Education, namely as: -

(a)

(b)

(©)
(d)

to make special provisions for the benefit of University education to be made available
to classes and communities which are socially and educationally backward or women
students or divyangjan students or students from rural and tribal areas;

to introduce bridge courses for students belonging to underprivileged sections of the
society;

to promote remedial courses for the academically weaker students; and

to take appropriate infrastructural or technological or social measures for complete
safety of female teachers, non-teaching staff and students.

(7) Operations of a University, namely as: -

(a)

to organize, maintain and manage University departments, institutions, laboratories,
learning resource centres, libraries, museums and equipment for teaching, learning,
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training, research and development or extension;

(b) to establish, maintain and manage hostels, health centres, auditoria, student resource
centres gymnasiums and other student related activities;

(c) to establish requisite infrastructure and engage personnel for campus security and
safety of students and employees;

(d) to upgrade selected Constituent Colleges into Regional Centres of the University for
decentralization of administrative and extension activities in the jurisdiction
determined by the University;

(e) to prescribe the courses of instruction and studies for the various examinations leading
to specific degrees and diplomas or certificates;

(f) to make provision, wherever feasible, in the University departments, colleges and
institutions, for survey and collection of statistics, data and other particulars relevant
to various developmental activities including State and National plans, evaluation of
the developmental schemes with the participation of the students as a part of their
curricular activities;

(g) to supervise, control and regulate admission of students for various courses of study in
University departments, Constituent and affiliated Colleges;

(h) to prepare the academic calendar and ensure its strict adherence;

(i) to confer honorary degrees or other academic distinctions as prescribed by the Statutes;

(j) to maintain discipline and cordial environment within the University;

(k) to make provision for participation of students in any programme, services or activities
directed towards cultural, economic and social betterment as may be necessary and
possible, to fulfill the objects of the University by the State Government or / and the
Government of India;

() to promote by itself, or in co-operation with other universities or organisations, the
study of regional, national and foreign languages;

(m) to evolve an operational scheme for ensuring accountability of its employees;

(n) to have a learner-centric approach and perform the role of being a knowledge creator;

(o) to create a comprehensive digital University framework for both, e- learning and e-
administrative services;

(p) to exploit the power of ‘learning by collaboration’ and ‘participation’ with use of
information and communication technology;

(q) to provide an environment for the all-round development of youth by exposing them
to the rich cultural heritage of the country and creating opportunities for development
of skills in sports;

(r) to comply with and carry out any directives issued by the State Government, from time
to time, with reference to above powers, duties and responsibilities of the University;

(s) to conduct academic audit of University departments and related units at regular
intervals;

(t) to confer and award such degrees, diplomas and certificates, and provide for such
lectures, instruction and training for external students, and the students under
correspondence and distance education, online and continuing education courses;

(u) to ensure that Green Audits of the University and its Constituent Units are conducted
annually to achieve highest level of energy efficiency;

(v) to do all such other acts and things as may be necessary for, or incidental or conducive
to, the attainment of all or any of its objects; and

(W) to carry out the duties as mentioned under sub-section(1) to sub-section(7) of this
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section, the University may consult with JSFDA/ JSHEC/ JCSTI as required.
(8) The Universities enlisted in Schedule 11 of this Act
The Universities enlisted in Schedule II of this Act have been entrusted with additional
responsibilities and powers, namely as: -

(a) to make provisions to enable establishment of constituent and affiliated colleges to
undertake specialised studies;

(b) to make provisions for creation of autonomous, empowered autonomous and
empowered autonomous cluster of institutions;

(c) to establish Study Centres or Regional Centres of the University as per its requirements
and with clear geographical jurisdiction and assigned responsibilities;

(d) to hold examinations or evaluations and confer certificates, diploma, degrees and post-
graduate diplomas other academic distinctions on persons who, have pursued approved
courses of study in the University or in a college and have passed the examinations
and earned the required credits or marks or grades prescribed by the University;

(e) to lay down the conditions of affiliation of colleges and recognition of institutions
taking into account the credibility of the management and the norms of academic
performance of colleges, faculties and subjects, as may be laid down, from time to
time, by the Statutes or Rules;

(f) to admit to the privileges of the University, affiliated or constituent colleges and
institutions not maintained by the University and withdraw all or any of those
privileges, temporarily or permanently;

(g) to designate constituent college, an affiliated college, institution as an autonomous
constituent college, affiliated college or institution, in a stand-alone or cluster form as
the case may be, in accordance with the guidelines, as prescribed by the Statutes;

(h) to supervise, control and regulate admission of students for various courses of study in
constituent and affiliated colleges;

(1) to monitor and evaluate the academic performance of University departments,
University institutions, constituent colleges and affiliated colleges, autonomous or
empowered colleges in a stand-alone or cluster form for affiliation or recognition, as
the case may be, for periodical State, National and World accreditations/ rankings;

(j) to hold and to manage trusts and endowments and to institute and award fellowship,
travelling fellowship, scholarship, studentship, medals and prizes for teachers and
students of the University and colleges;

(k) to inspect, where necessary, all types of colleges or institutions through suitable
machinery established for the purpose, and take measures to ensure that proper
standards of instruction, teaching, learning, training and research, and extension are
maintained by them and adequate library, classrooms, laboratory, hostel, workshop and
other academic facilities are provided for;

(1) torescind or suspend affiliation or recognition or empowered status granted to colleges
or institutions or cluster of institutions;

(m) to transfer the management of an affiliated college, institution or autonomous college
or empowered autonomous college or cluster of institutions in case where irregularities
or commissions or omissions of criminal nature by the management of such college or
institution or mismanagement of such college or institution are prima- facie evident,
to any other management, following proper legal procedure and with prior approval of
the State Government; and

(n) to evolve an operational scheme for ensuring accountability of teachers, non-
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vacational academic and non-teaching staff of the University, institutions and colleges.

6  Jurisdiction and admission to the privileges of University

(1

2

The territorial jurisdictions, for Universities enlisted in Schedule-II and Schedule-III of
this Act, within which the powers conferred upon the University by this Act shall be
exercised, shall comprise the whole of the University area as specified against the name of
such University in the Schedule:

Provided that, the benefit of Open and Distance Learning and Online Courses,
of any University may, with the prior permission of the State Government, extend and
cover area outside the University area.

If a new district is created by the State Government, the area of such district shall be under
the jurisdiction of such University, which the University have been before the creation of
the new district, for the purpose of admission to the privileges of such University.

7  University open to all

)

(@)

No citizen of India shall be excluded from any office of the University or from membership
of any of its authorities, bodies or committees, or from appointment to any post, or from
admission to any degree, diploma, certificate or other academic distinction or course of
study on the ground only of sex, race, creed, class, caste, place of birth, religious belief or
profession or political or other opinion:

Provided that, the University may maintain, accredit, or recognise any college
or institution exclusively for women, or reserved for women.
The University shall adopt the reservation policy of the State Government for appointment
to different posts of teachers and non- teaching staff, considering University as a Unit, and
for the purpose of admission of students in the constituent colleges, University departments
or University institutions:

Provided that, for Universities mentioned under Schedule-III, this provision
shall be applicable, only for University Departments.

8 Power of the State Government

&)

2

Without prior approval of the State Government, the University shall not:-

(a) create new posts of teachers, officers or other employees of the University
except for operationalization of self-financed courses;

(b) grant and revise the pay, allowances, post-retirement benefits and other benefits
for the employees of the University;

(c) divert any earmarked funds received for any purpose other than that for which it
was received;

(d) transfer by sale or lease of immovable property; and

(e) incur expenditure for any development work from the funds received from the
State Government or Central Government or any other source, other than the
purpose for which the funds are received.

The State Government may, in accordance with the provisions contained in this Act, for
the purpose of securing and maintaining uniform standards in all Universities in the State,
by notification in the Official Gazette, prescribe Statutes for:-

(a) classification, manner and mode of selection; qualifications and experience for
posts; process of appointment; induction, advance training and field exposure of
employees; deputation; reservation of post as per State Reservation Policy;
duties, workload, pay, allowances, post-retirement benefits, and other benefits;
conduct, disciplinary matters and other conditions of service of the officers,
teachers and other employees of the University;
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(b)

(©

(d)

(©)

®

(2

(h)
(i)

governing the process, norms, criteria, and procedure for grant of affiliation,
continuation of affiliation, and withdrawal or de-affiliation of colleges by the
Universities; including provisions for related to academic performance,
infrastructural standards, financial viability, governance, management practices,
and other such matters as may be deemed necessary;

relating to the establishment, composition, manner of constitution or appointment,
qualifications, tenure, roles, powers, responsibilities, reporting obligations, code
of conduct, and decision-making processes of the various Authorities,
Committees, Councils, and Officers of the University; definition of administrative,
academic, and financial roles and interrelationships between officers of the
University including the Vice Chancellor, Pro-Vice Chancellor, Registrar,
Financial Advisor, Deans, Directors, and other statutory officers;

governance and administration of academic affairs, course and curriculum design,
student welfare, safety and security of employees and students, healthcare
facilities for employees and students, quality benchmarks, institutional
assessment, accreditation, and national and state-level ranking systems;
development, review, and periodic revision of curricula and academic programmes
in line with the guidelines issued by the University Grants Commission (UGC);
frame and prescribe Statutes regarding the creation of posts, pay fixation, transfer,
posting, and deputation of employees of the University and its Constituent
Colleges;

frame and prescribe Statutes for infrastructure development, establishment and
governance of Regional Centres and Study Centres, and for implementation of
Environmental, Social and Governance (ESG) initiatives;

establishment, governance, standardisation, and effective functioning of grievance
redressal mechanisms for employees and students of the University, its Constituent
Colleges, and affiliated institutions;

establishment, composition, powers, functions, and procedures of the Jharkhand
State University Service Commission; and

any other matter as may be required by the State Government.

(3) The State Government shall have the powers relating to :-

(a)

Conditions of Service for employees, namely as:-

(i)  Creation of posts for teaching and non-teaching employees only in
University, University Departments and Constituent Colleges;

(i1))  Clearance of roster for appointment of Employees against the sanctioned
posts;

(iii)) Mandating mechanisms for deputation, intra-University transfer of
employees and approving inter-University transfer of Employees;

(iv)  Selection of Vice Chancellor and Pro-Vice Chancellor ;

(v)  Prescribing conditions for creation of posts by the University for self-
financed, externally funded, or project-based academic programmes,
including guidelines for approval, tenure, renewal, and abolition of such
posts;

(vi) Standards and procedures for fixation and revision of pay, allowances, and
other benefits of employees appointed against sanctioned posts;

(vii) Regulatory framework for the State Government to carry out pay fixation
of University employees, including modalities of implementation, audit,
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(b)

(c)

(d)

(e)

(viii)

(ix)

and rectification of anomalies;

Conditions, tenure, and approval procedures for deputation of University
employees to other educational institutions, State bodies, research
organisations, or other departments of the Government; and

Any other matter necessary or incidental to ensure a fair, merit-based, and
efficient human resource management system within the Universities.

Funds, Accounts and Financial Audits, namely as:-

(1)

(i)

(iii)

(iv)
)

Oversee the financial management of the University and its Constituent
Colleges as applicable and carry out test audit or full audit of the accounts
of the University and its Constituent Units, regularly or at such intervals
as it may deem fit;

Establish special funds or accounts for specific purposes, sanction grants
and loans to the University and regulate the terms and conditions for such
financial assistance;

Prescribe standards of accounting, maintenance of records, books and
other documentary or digital records of transactions made from the funds
of the University;

To carry out inspection of any affiliated, constituent, or autonomous
college or University at any time it deems fit, and

Any other matter necessary or incidental to ensure effective financial
management of the Universities.

Issue directions, directives and its compliance, namely as:-

(1)

(ii)

Issue any direction/s or order/s or notification/s from time to time, as may
be required, or it deems fit for compliance of any provisions of this Act,
or guidelines/ regulations issued by UGC or any regulatory bodies and it
shall be mandatory for all Universities to comply with the same;

In case of failure of the University to exercise powers or perform duties
specified in section 5, or where the University has not exercised such
powers or performed such duties adequately, or where there has been a
failure to comply with any direction/s or order/s or notification/s issued
by the State Government, or under any other circumstances as the State
Government may deem fit, the State Government may issue a directive to
the University for proper exercise of such powers or performance of such
duties or comply with the order and it shall be mandatory for the

University to comply with all such directives.

Operation of the Commission, namely as:-

(1)
(i)

(iii)

(iv)

Appointment and conditions of service of Chairperson, Member
(Administration) and other Members of the Commission;

Create post and conditions of Service for employees of the Commission
including but not limited to Secretary, Deputy Secretary, Controller of
Examinations, Finance Officer and any other employee;

Issue directions on any matter its fit and seek consultations on
Qualification criteria, eligibility norms, reservation policy, age limits, and
equivalency conditions for employees of the University; and

Any other matter necessary or incidental to fulfillment of objectives of the
Commission.

Creation and Maintenance of Infrastructure, namely as:-
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(1)

(i)

(iii)
(iv)

™)

Development, upgradation, and maintenance of physical, academic,
digital, and residential infrastructure for the University headquarters,
Constituent Colleges, and affiliated campuses, including funding
mechanisms, technical standards, approval processes, and compliance
timelines;

Prescribing Norms and procedures for establishment, territorial
jurisdiction, administrative structure, and operational governance of
Regional Centres and Study Centres of the University, including the roles
of the University;

Establish Community Colleges based on the need assessment and
recommendations of the University;

Mandatory conduct of periodic Green Audits across University campuses,
Constituent Colleges, Regional Centres and Study Centres to assess
energy efficiency, waste management, water conservation, biodiversity
protection, carbon footprint, and related parameters in accordance with
guidelines issued by competent authorities or agencies; and

Any other matter that the State Government may consider necessary to
promote environmentally responsible, socially responsive, and
institutionally accountable growth and development in higher education
institutions.

(f)  Grants, Aid and Incentives, namely as:-

)

(i1)
(iif)
(iv)

Prescribe the norms for Grants or funds to be given to the University or
Constituent College;

Formulate Schemes for performance based incentives to be provided for
employees of the University, Constituent Colleges and affiliated Colleges;
Monitor the utilization of Grants and mandate deficit financing based
accounting of the Universities; and

Any other matter incidental to promotion of financial prudence and
granting of incentives to the University.

(g) Grievance Redressal of Employees and Students , namely as:

@

(i1)
(iii)

@iv)

™)

Mandate Institutional structure, jurisdiction, and procedures of the Student
Grievance Redressal Committee (SGRC), Employees Grievance
Redressal Committee (EGRC), and Employees Grievance Redressal
Tribunal (EGRT), as provided under this Act, including their composition,
term of office, quorum, powers, and duties;

Prescribe the manner of appointment and deputation of Members to the
EGRC and EGRT along with determination of their pay and allowances;
Prescribe timelines and escalation protocols for redressal of grievances
related to admissions, examination results, discrimination, harassment,
service conditions, promotions, transfers, pay anomalies, and disciplinary
actions;

Mechanism for quarterly and annual reporting of grievance statistics,
status of disposal, systemic issues, and policy recommendations by the
University; and

Any other matter deemed necessary by the State Government to secure
justice, dignity, and institutional integrity in the management of
grievances.
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(h)  Nomenclature of the University and Constituent College, namely as :
(i)  amendment to Schedule-II and Schedule-III limited to nomenclature i.c.,
change in name of the University by issuance of notification in the Official
Gazette; and
(i) name or rename Constituent College(s) either established or to be
established, by issuance of a notification in the Official Gazette.
(i)  Any other manner or subject as it may deem fit or necessary in the interest of the
University and the State.

CHAPTER I1I: OFFICERS OF THE UNIVERSITY
9  Officers of the University
) The following shall be the officers of the University, namely

(a) Chancellor;
(b) Pro Chancellor;
(c) Vice Chancellor;
(d) Pro-Vice Chancellor;
(e) Financial Advisor;
43} Dean (Academic Affairs);
(2) Dean of Faculty;
(h) Proctor;
(1) Registrar;
)] Controller of Examinations;
(k) Finance Officer;
Q) Head of Department;
(m)  Director, Study Centres of the University;

(n) Director, Research, Innovation, Incubation, Industry Linkage and
Entrepreneurship;
(0) Director, Knowledge Resource Center;

(p) Director, Student Affairs;

(@ Director, NSS;

(r) Director, Sports and Physical Education;
(s) Director, Student Art and Culture;

t) Director, Internal Quality Assurance Cell;
(u) Director, Inclusive Education;
v) Director, Information Technology and Digital Learning;

(w) Director, Lifelong Learning and Education;

(x) Director, Human Resource Management;

(v) Director, Internship, Apprenticeship and Placement;

(2) Director, Estate and Facility Management; and

(aa)  Director, Public Relations, and Community Outreach;
For the Universities enumerated in the Schedule-1I, the following additional officers,
namely:-

(bb)  Director, Constituent Colleges;

(ab)  Director, Affiliated Colleges;

(ac) Director, Regional Centres of the University; and
such other officers in the service of the University as may be prescribed by Statutes.
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10 Chancellor
(1) The Governor of the State of Jharkhand shall be the Chancellor of the University.
(2) The Chancellor shall, by virtue of his/her office, be the Head of the University and shall, if
present, preside at the Convocations of the University held for conferring degrees.
11 Pro Chancellor
(1) The State Government, in consultation with the Chancellor, may nominate any person as the
Pro-Chancellor.
(2) The Chancellor may authorize the Pro-Chancellor to preside over the meeting of the Senate,
as and when required.
12 Vice Chancellor
(1) There shall be a Vice Chancellor who shall be the Chief Executive Officer of the University
and ex-officio Chairperson of the Syndicate and Academic Council.
(2) Save as otherwise provided, pay and allowances, terms and conditions of service of the Vice
Chancellor shall be such as may be determined by the State Government, from time to time.
(3) The Vice Chancellor shall be selected jointly by the Chancellor and Chief Minister, as per the
eligibility criteria prescribed by the University Grants Commission, in the following manner,
namely:-

(a) There shall be a Search Committee consisting of the following members to
recommend most suitable names for selection to the post of Vice Chancellor, namely:
(i) Eminent Educationalist nominated by the Chancellor - Chairperson;

(i1) Director or Head of an Institute or Public University of high national repute
established by an Act of Parliament, nominated by the State Government -
Member;

(iii) Representative from University Grants Commission - Member; and

(iv) Additional Chief Secretary or Principal Secretary or Secretary, Department of
Higher and Technical Education, Government of Jharkhand — Member.

(b) The Registrar of the concerned University shall be the Secretary to the Search
Committee without any voting rights.

(¢) The members nominated on the Committee shall be persons who are never connected
with the University concerned or any College or any recognised institution of the
University.

(d) No meeting of the Committee shall be held unless three members with voting rights
are present.

(¢) The Committee shall recommend a panel of 3 — 5 (three to five) most competent
persons in a sealed envelope for selection to the post of Vice Chancellor. The names
of the persons so recommended shall be in alphabetical order without any preference
being indicated. It shall be accompanied by a detailed write- up on the suitability of
each person included in the panel.

(f) In case of tie, amongst the members of the Committee while preparing the panel of
suitable names for the post, the Chairperson of the Search Committee shall have the
casting vote.

(g) The eligibility conditions and the process for recommendation of names for
appointment as a Vice Chancellor shall be given wide publicity to ensure the
recommendation of most competent candidates.

(4) The Chancellor and Chief Minister shall jointly select one of the persons included in the
panel as the Vice Chancellor, and thereafter, the Chancellor shall appoint the Vice
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)

(6)
(7

®
®

(10)

(11)

(12)

Chancellor:

Provided that, if they do not approve any of the persons so recommended, they may
call for a fresh panel either from the same committee or after constitution of a new committee
for the purpose, from such new committee.

The process of selection of the Vice Chancellor, shall invariably begin at least six months
before the probable date of occurrence of the vacancy of the post of a Vice Chancellor and
the process of appointment of the Vice Chancellor shall be completed invariably at least one
month before the probable date of occurrence of the vacancy of the post of Vice Chancellor.
It shall be the responsibility of the Registrar as Member Secretary of the Committee.

A person applying to the post of Vice Chancellor should not have attained the age of Sixty-
Five years as on the last date of application.

The person appointed as a Vice Chancellor shall, subject to the terms and conditions of
contract of service, hold office for a period of three years from the date on which he takes
charge of his office, and the term can be extended for another two years only by the
Chancellor, in consultation with the Chief Minister, subject to satisfactory performance and
non-attainment of the age of Seventy years. Further, he shall not be eligible for re-
appointment in the same University after completing one term (including any extensions):

Provided that, on the basis of his work done and found most efficient and
competent he/she shall be eligible for re-appointment to any other University subject to
fulfillment of eligibility conditions.

The person appointed as a Vice Chancellor shall hold a lien, if any, on the substantive post
held by him prior to the appointment.
In any of the following circumstances, the exigency whereof shall be jointly judged by the
Chancellor and Chief Minister, namely: —
(a) where the committee appointed under sub-section (3)(a) is unable to recommend
any name within the time limit specified by the State Government; or
(b) where the vacancy occurs in the office of the Vice Chancellor because of death,
resignation or otherwise, and it cannot be conveniently and expeditiously filled in,
in accordance with the provisions of sub-sections (3) and (4); or
(c) where the vacancy in the office of the Vice Chancellor occurs temporarily because
of leave, illness or other causes; or
(d) where there is any other emergency.
The Chancellor, in consultation with the Chief Minister may select any suitable person, to
act as the interim Vice Chancellor. The Interim Vice Chancellor shall be appointed by the
Chancellor for a term not exceeding twelve months, in the aggregate as may be specified in
his order:

Provided that, the person so appointed shall cease to hold such office on the date
on which the person appointed as a Vice Chancellor in accordance with the provisions of
sub-sections (3) and (4) assumes office or the Vice Chancellor resumes office.

If a person receiving an honorarium from the Consolidated Fund of the State, or if a principal
of an affiliated or constituent college or a University teacher is appointed as a Vice
Chancellor, his terms and conditions of service shall not be altered to his disadvantage during
his tenure as a Vice Chancellor.

Notwithstanding anything contained in the foregoing sub-sections, the person referred to in
sub-section (7) shall retire from his original post in accordance with the terms and conditions
of service of that post.

The Vice Chancellor may, by writing under his signature addressed to the Chancellor, after
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(13)

(14)

giving one month’s notice to resign from his office and shall cease to hold his office on the
acceptance of his resignation by the Chancellor or from the date of completion of the said
notice period, whichever is earlier.

The Chancellor and the Chief Minister, jointly, after due inquiry conducted by the State
Government, may decide to remove the Vice-Chancellor from office, if they are satisfied that
the Vice-Chancellor:—

(a) has become insane and stands so declared by a competent court; or

(b) has been convicted by a court for any offence involving moral turpitude; or

(c) hasbecome anundischarged insolvent and stands so declared by a competent court;
or

(d) has been physically unfit and incapable of discharging functions due to protracted
illness or physical disability; or

(e) has willfully omitted or refused to carry out the provisions of this Act or has
committed breach of any of the terms and conditions of the service or any other
conditions, prescribed by the State Government under sub-section (2), or has
abused the powers vested in him or if the continuance of the Vice Chancellor in
the office is detrimental to the interests of the University or have sufficient criminal
evidence against him; or found guilty on the charges levelled against him after due
inquiry during existing tenure as a Vice Chancellor; or

(f) is a member of, or is otherwise associated with, any political party or organisation
which takes part in politics, or is taking part in, or subscribing in aid of, any
political movement or activity or working against the Government or interest of
education;

Explanation: - For the purposes of this sub-clause, whether any party is a political party, or

whether any organisation takes part in politics or whether any movement or activity falls

within the scope of this sub-clause, the decision of the State Government shall be final:
Provided that, the Vice Chancellor shall be given a reasonable opportunity to

show cause and personal hearing by the State Government before taking recourse for his

removal under sub-clauses (d), (¢) and (f).

The Vice chancellor shall,-

(a) undertake all such activities necessary to make the University self-reliant and
financially sustainable;

(b) review the annual budget of the University and internal funds generated by each
Department, Study Centers, Regional Centers and Constituent Colleges as
applicable;

(¢) ensure timely conduction of examinations and other academic activities as per the
academic calendar;

(d) ensure that the University and Constituent Colleges (if any), is/are accredited from
NAAC and /or NBA and also, they participate in National and State Rankings
process;

(e) ensure the implementation of policies, directives and initiatives for the promotion of
eGovernance within University, Study Centers, Regional Centers and Constituent
Colleges as applicable; and

(f) have other powers and duties as prescribed by the Statutes.
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13 Pro-Vice Chancellor

(M
2
(€))

“

&)

(6)
(7

®)

®

The Pro-Vice Chancellor shall be the academic and administrative officer next to the Vice
Chancellor having purview of the entire University.
The Pro-Vice Chancellor shall be the Chairperson of the Board of Study Centres and Board
of Regional Centres of the University.
The Pro-Vice Chancellor shall be a full-time salaried officer of the University and shall
work directly under the superintendence, direction and control of the Vice Chancellor.
Save as otherwise provided, pay and allowances admissible to him as well as the terms
and conditions of his service shall be such as may be determined by the State
Government, from time to time.
The Pro-Vice-Chancellor shall be selected jointly by the Chancellor and the Chief Minister
from among the persons recommended by the Search Committee constituted under Section
12(3)(a). Thereafter, the Pro-Vice-Chancellor shall be appointed by the Chancellor for a
term of three years.
The provisions of Section 12(3)(b) to Section 12(3)(g) and Section 12(4) to Section 12(8)
shall, in regard to the selection and appointment of Pro-Vice Chancellor, mutadis-
mutandis, apply.
The Pro-Vice Chancellor shall act as the Chairperson of the authorities, bodies and
committees, in the absence of the Vice Chancellor or Interim Vice Chancellor.
If the office of the Pro-Vice-Chancellor falls vacant, or if the Pro-Vice-Chancellor is unable
to discharge the duties of the office by reason of illness, absence, or any other cause, the
Chancellor, in consultation with the Chief Minister, may appoint a person qualified to hold
the office of the Pro-Vice-Chancellor to act as Pro-Vice-Chancellor on a temporary basis.
Such appointment shall remain in force until the Pro-Vice-Chancellor resumes the duties
of the office or until a new Pro-Vice-Chancellor is duly appointed, whichever is earlier.
The Pro-Vice-Chancellor may resign from the office by submitting a written resignation
under his/her signature, addressed to the Chancellor through the Vice-Chancellor, by
giving one month’s notice. The Pro-Vice-Chancellor shall cease to hold office from the
date on which the resignation is accepted by the Chancellor or upon the expiry of the said
notice period, whichever is earlier.
The Chancellor and the Chief Minister, jointly, after due inquiry conducted by the State
Government, may decide to remove the Pro-Vice-Chancellor from office if they are
satisfied that the Pro-Vice-Chancellor:—
(a) has become insane and stands so declared by a competent court; or
(b) has been convicted by a court for any offence involving moral turpitude; or
(c) has become an undischarged insolvent and stands so declared by a competent
court; or
(d) has been physically unfit and incapable of discharging functions due to protracted
illness or physical disability; or
(e) has willfully omitted or refused to carry out the provisions of this Actor has
committed breach of any of the terms and conditions of service or any other
conditions, prescribed by the State Government under sub-section(5) or has
abused the powers vested in him or if, the continuance of the Pro-Vice
Chancellor in the office is detrimental to the interests of the University; or
(f) is a member of, or is otherwise associated with, any political party or organization
which takes part in politics, or is taking part in, or subscribing in aid of, any
political movement or activity.
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Explanation: - For the purposes of this clause, whether any party is a political
party, or whether any organization takes part in politics or whether any movement
or activity falls within the scope of this clause, the decision of the State
Government thereon shall be final:

Provided that the Pro-Vice-Chancellor shall, before being removed from office
under clauses (d), (e) and (f) of the sub-sections, be given a reasonable opportunity of
showing cause and of being heard in person by the State Government.

The Pro-Vice Chancellor shall,-

(a) ensure academic activities for undergraduate courses are conducted as per the
approved academic calendar;

(b) represent the Vice Chancellor in his absence in official functions and meetings;

(c) assist in generating and augmenting internal fund of the University;

(d) promote alumni engagement and partnerships with industries;

(e) leads important projects, such as digital transformation or development of Regional
Centres and Study Centres; and

(f) perform such other duties as prescribed by the Statutes.

14 Financial Advisor

@)

2

(€))

4
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The Finance Advisor shall be a full-time officer of the University. The Finance Advisor shall
be selected and appointed by the Chancellor. The term for appointment of the financial
advisor shall be 5 years. The Finance Advisor shall not be eligible for reappointment in the
same University.

The Financial Advisor shall be the ex-officio member of the Finance and Accounts
Committee. All proposals having any financial implication shall not be approved without
seeking the advice of the Financial Advisor. It shall be the responsibility of the Registrar to
obtain the advice of the Financial Advisor on all matters having financial implication.
Further, the Registrar shall ensure that the advice of the Financial Advisor is explicitly
mentioned in all proposal placed before the Senate or having any financial implication.

In case, the Vice Chancellor or Syndicate takes a decision contrary to the advice of the
Financial Advisor, for any proposal having any financial implication, such a decision shall
not be implemented and shall be forwarded by the Vice Chancellor to the Chancellor, whose
decision in the matter shall be final and binding.

It shall also be the responsibility of the Financial Advisor to ensure that all financial
procedures of the University are carried in accordance with the Act, the Statutes, University
Ordinance and Rules.

The Financial Advisor shall be responsible for preparation of the University budget,
maintenance of accounts, audit of accounts, from time to time, compliance of the audit
objections, timely receipt of grants from the State Government in accordance with the
approved budget and University Grants Commission, and arrangements for timely
submission of utilization certificate of the University grants in the prescribed manner.

The Financial Advisor shall work under the administrative control of the Vice Chancellor
and the Finance Officer shall work directly under the control of the Financial Advisor.

15 Registrar

)

The Registrar shall be the custodian of records and administrative officer of the University
and work under the direction and control of the Vice Chancellor. He shall be appointed by
the University on recommendation of the Commission for a period of 04 years or till he
attains the age of superannuation, whichever is earlier. Further, he shall be eligible for
reappointment in the manner as prescribed by the Statutes.
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The Registrar shall supervise and maintain discipline of the staff of the entire University.
He shall report all such matters in writing to the Vice Chancellor.

The qualifications and experience norms for the purpose of selection of the Registrar shall
be as laid down by the University Grants Commission or prescribed by the Statutes.

The power and functions of the Registrar shall be as prescribed by the Statutes.

When the office of the Registrar falls vacant or the Registrar is, by reason of illness or
absence or any other cause, unable to perform the duties of his office for a period not
exceeding six months, the Vice Chancellor shall appoint a suitable Deputy Registrar to
officiate as the Registrar until the new Registrar assumes duty or the incumbent Registrar
resumes duty, as the case may be. It shall be the duty of the Vice Chancellor to ensure that
the post of Registrar is filled at the earliest:

Provided that, in case an officer in the rank of Deputy Registrar is not available,
the Vice Chancellor, may appoint an Assistant Registrar to officiate the duties of the
Registrar.

The process of appointment or re-appointment of the Registrar shall invariably begin at
least three months before the probable date of occurrence of such vacancy and the process
of appointment shall be completed invariably at least one month before the probable date
of occurrence of the vacancy. It shall be the responsibility of the Vice Chancellor to initiate
the process of appointment or re-appointment of the Registrar.

The Registrar shall be assisted by the Deputy Registrar(s) and Assistant Registrar(s) for
discharging his duties.

16 Controller of Examinations

)]

2
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4)

The Controller of Examinations shall be an Officer of the University and work under the
direction and control of the Vice Chancellor. He shall be appointed by the University on
recommendation of the Commission for a period of 04 years or till he attains the age of
superannuation, whichever is earlier. Further, he shall be eligible for reappointment in the
manner as prescribed by the Statutes.
The qualifications and experience for the purpose of selection of the Controller of
Examinations shall be, as prescribed by the Statutes.
When the office of the Controller of Examinations falls vacant or the Controller of
Examinations is, by reason of illness or absence or any other cause, unable to perform the
duties of his office for a period not exceeding six months, the Vice Chancellor shall appoint
Deputy Controller of Examinations to officiate as the Controller of Examinations until the
new Controller of Examinations assumes duty or the incumbent Controller of
Examinations resumes duty, as the case may be. It shall be the duty of the Vice Chancellor
to ensure that the post of Controller of Examinations be filled on a permanent basis:
Provided that, in case an officer in the rank of Deputy Controller of
Examinations is not available, the Vice Chancellor may appoint an Assistant Controller of
Examinations to officiate the duties of the Controller of Examinations.
The Controller of Examinations shall, —

(a) be the officer-in-charge of the conduct of University examinations, tests and
evaluation, and declaration of their results in a timely manner;

(b)  be the Member Secretary of the Board of Examinations and Evaluation and of the
committees appointed by the Board except the committees constituted for
appointments of paper-setters, examiners and moderators;

(¢) be responsible for making all arrangements necessary for holding examinations,
tests and evaluation, and for timely declaration of results; and
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(d) exercise such other powers and perform such other duties as prescribed by the
Statutes.
The process of appointment or re-appointment of the Controller of Examinations shall
invariably begin at least three months before the probable date of occurrence of such
vacancy and the process of appointment shall be completed invariably at least one month
before the probable date of occurrence of the vacancy. It shall be the responsibility of the
Vice Chancellor to initiate the process of appointment or re-appointment of the Controller
of Examinations.
The Controller of Examinations shall be assisted by the Deputy Controller of Examinations
and Assistant Controller of Examinations for discharging his duties.

17 Finance Officer
(1) The Finance Officer shall be the finance and accounts officer of the University and work

2

3)

4)

)

directly under the superintendence, direction and control of the Financial Advisor. He shall
be appointed by the University on recommendation of the Commission for a period of 04
years or till the age of superannuation, whichever is earlier. Further, he shall be eligible for
reappointment in the manner as prescribed by the Statutes.
When the office of the Finance Officer falls vacant or the Finance Officer is, by reason of
illness or absence or any other cause, unable to perform the duties of his office for a period
not exceeding six months, the Vice Chancellor shall appoint Deputy Finance Officer to
officiate as the Finance Officer until the new Finance Officer assumes duty or the
incumbent Finance Officer resumes duty, as the case may be. It shall be the duty of the Vice
Chancellor to ensure that the post of Finance Officer be filled on permanent basis:
Provided that, in case an officer in the rank of Deputy Finance Officer is not
available, the Vice Chancellor may appoint an Assistant Finance Officer to officiate the
duties of the Finance Officer.
The Finance Officer shall, —

(a) exercise general supervision over the funds of the University and advise the Vice
Chancellor on the finances of the University;

(b) ensure that the limits fixed by the University for recurring and non-recurring
expenditure for the financial year are not exceeded, and that all allocations are
expended for the purposes for which they are granted or allotted;

(¢) be responsible for preparation and maintenance of accounts by double entry
accounting system on an accrual basis, presenting the annual financial estimates
(budget), statement of accounts and audit reports, to the Finance and Accounts
Committee;

(d) prepare financial reports as required by the various authorities or bodies of the
University, the State Government and the Central Government; and

(e) exercise such other powers and perform such other duties as prescribed by the
Statutes.

The process of appointment or re-appointment of the Finance Officer shall invariably begin
at least three months before the probable date of occurrence of such vacancy and the
process of appointment shall be completed invariably at least one month before the
probable date of occurrence of the vacancy. It shall be the responsibility of the Vice
Chancellor to initiate the process of appointment or re-appointment of the Finance Officer.
The Finance Officer shall be assisted by the Deputy Finance Officer and Assistant Finance
Officer for discharging his duties.
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18 Dean (Academic Affairs)

(1) The Dean (Academic Affairs) shall be an Officer of the University, appointed by the Vice

Chancellor, from amongst teachers at the University, not below the rank of Professor:

Provided that, in case non-availability of a teacher in the rank of Professor, a
teacher with 03 years of experience in the rank of Associate Professor may be appointed as
the Dean (Academic Affairs).

(2) He shall be appointed for a term of 03 years or till he attains the age of superannuation,
whichever is earlier and shall be eligible for reappointment in the same University.

(3) He shall be responsible for all academic functions, internal and external to the University,
and work under direct superintendence, direction and control of the Vice Chancellor.

(4) When the office of the Dean (Academic Affairs) is vacant or when the Dean (Academic
Affairs) is by reason of illness or absence or any other cause, unable to perform the duties of
his office, the duties of the office shall be performed by such person as the Vice Chancellor
may appoint for the purpose.

(5) The Dean (Academic Affairs) shall have the following powers and duties:-

(a)  coordinating the development of and implementing the vision and mission
Statement of the University;

(b) leading, coordinating and implementing strategic planning and Curriculum
Development of various academic programmes run by various faculties of the
University in coordination with Deans of other faculty;

(c)  evolving the academic policy and programmes of the University in line with the
education policy of the Government, UGC and other statutory and regulating
bodies;

(d)  supervising, evaluating, and supporting Departments in a manner that promotes
excellence in instruction, scholarly and creative productivity. and service at the
University;

()  evaluating overall Departmental productivity in instruction, research, and service
responsibilities in coordination with Deans of each faculty;

(f)  tobuild an Annual Academic Calendar containing all academic activities including
decisions as regards Academic terms, Summer and Winter vacation, schedule of
examinations, Declaration of results, Dates for commencement of Academic
sessions and so on in coordination with all the Deans of different faculties in the
University;

(g) to ensure that procedures established and applied fundamentally to protect and
enhance the University's academic integrity and quality, focusing the core functions
on its essential, academic mission; and

(h)  to create and implement a faculty development plan in consultation with JSFDA to
improve classroom teaching skills, especially with students of diversity.

(6) The Dean (Academic Affairs) shall exercise such other powers and perform such other
duties, as may be prescribed by the Statutes.

19 Dean of Faculty

(1) There shall be a Dean in each Faculty of the University appointed by the Vice Chancellor
from amongst the competent teachers within the Faculty, concerned, not below the rank of
Professor:

Provided that, in case no teacher of the rank of Professor is available, a teacher in
the rank of Associate or Assistant Professor may be appointed as Dean of Faculty.

(2) Each Dean of Faculty shall be appointed for a period of 03 years or till he attains the age of
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superannuation, whichever is earlier.

The qualification and experience of a teacher for the purpose of selection of the Dean shall

be the qualification and experience of the Professor or Principal having aggregate minimum

teaching or research experience of not less than fifteen years, as applicable.

The Dean of Faculty shall,-

(a) be responsible for academic planning and academic audit of the programmes and
implementation of academic policies approved by the Academic Council in respect
of academic development, maintenance of quality of education including
standards of teaching and research and training of teachers within his faculty. He
shall work directly under the superintendence, direction and control of the Vice

Chancellor;
(b) be responsible for development and application of quality benchmarks or
parameters for various academic and administrative activities of higher education;
(©) prepare the Annual Quality Assurance Report of programmes within his faculty,

based on the quality parameters or assessment criteria, developed by the relevant
quality assurance bodies, in the prescribed format;

(d) recommend to the Syndicate proposals for the institution of fellowship, travelling
fellowship, scholarship, studentship, medals and prizes and making proposals for
their award;

(e) render necessary assistance for redressal of grievances of the students in the
faculty;

6y} prepare reports as required by the various authorities or bodies of the University,
the State Government and the Central Government; and

(2) exercise such other powers and perform such other duties as prescribed by the
Statutes.

20 Head of Department

(1

2

3)

4)
)

There shall be a Head of Department for each University Department within the faculty, who
shall be a regular permanent teacher of the University and work directly under the
superintendence, direction and control of the Dean of Concerned Faculty.

The Head of Department shall be appointed by the Vice Chancellor from amongst the

Professors of the Department for a period of 3 years each on rotation basis:

Provided that, in the Department which does not have any Professor, Associate

Professor shall be eligible to be appointed as the Head of Department on rotation basis:

Provided that, in the Department which does not have any Professor or Associate

Professor, Assistant Professor with PhD and at least 15 years of teaching experience shall be

eligible to be appointed as the Head of Department on rotation basis.

Dean of concerned Faculty shall act as the Head of the Department/s for those Department/s,

where appointment cannot be made as per sub-section (2) and also during short-term absence

or leave of the appointed Head of the Department.

In case of long-term absence or leave i.e., for a consecutive period of more than 3 months,

the Vice Chancellor shall appoint a new Head of Department as per sub-section (2).

The Head of the Department shall,-

(a) be responsible for academic planning and academic audit of the programmes and
implementation of academic policies approved by the Academic Council in respect
of academic development, maintenance of quality of education including
standards of teaching and research and training of teachers within his Department;

(b) be responsible for development and application of quality benchmarks or
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parameters for various academic and administrative activities of higher education;
and

facilitate the creation of a learner-centric environment conducive for quality
education.

(6) The Head of the Department shall exercise such other powers and perform such other
duties as prescribed by the Statutes.

21 Proctor

(1)  The Proctor shall be the chief legal and compliance officer of the University, appointed by
the Vice Chancellor, for a period 03 years, from amongst such teachers of the University who
are not below the rank of Associate Professor.

(2) In case, Professors and Associate Professors are less than six in number in the University
concerned or if any of the Professor and Associate Professor is not willing to be appointed
as Proctor, Assistant Professors having experience of more than fifteen years and having

Ph.D.

Degree may be considered for the appointment to the post of Proctor.

(3) The Proctor shall be assisted by Deputy Proctor and Assistant Proctor in their mandated
activities. The conditions of service of Deputy Proctor and Assistant Proctor shall be as
prescribed by the Statutes.

(4) The Proctor shall have the following roles and duties:-

(@)
(b)
(©
(d)

responsible for maintaining discipline amongst students on campus, ensuring a
conducive environment for learning and personal development;

implement and enforce the University’s rules related to student conduct, ensuring
consistent and fair application;

investigate complaints and incidents of indiscipline, and recommend appropriate
disciplinary actions in accordance with the University’s policies; and

exercise such other powers and perform such other duties as prescribed by the
Statutes.

22 Director, Study Centre of University
(1) The Director, Study Centre shall be the chief academic and administrative officer of the

Study Centres and work under the superintendence, direction and control of the Pro-Vice

Chancellor.
(2) The Director, Study Centre shall be a person engaged in teaching, research and

development activities, with not less than fifteen years of teaching or research or

administrative experience.
(3) The appointment of the Director, Study Centre shall be made by the Vice Chancellor from
the competent teachers not below the rank of Associate Professor, who have applied for the

post.

(4) The Director, Study Centre shall be appointed for a term of three years or till the age of
superannuation, whichever is earlier. He shall be eligible for re-appointment in the manner

as prescribed by the Statutes.
(5) The Director, Study Centre shall,-

(a)
(b)

(©)

oversee and monitor the administration of the academic programmes of the Study
Centres;

oversee and monitor general administration of the Study Centres of the University
and ensure efficiency and good order of the University departments or institutions on
the Study Centres; and

exercise such other powers and perform such other duties as prescribed by the
Statutes.
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23 Director, Regional Centre of the University
(1) The Director, Regional Centre shall work under the superintendence, direction and control of
the Vice Chancellor.
(2) The Principal of the Constituent College designated by the University as a Regional Centre shall
serve as the Director of the said Regional Centre.

(3) The Director, Regional Centre shall have a term co-terminus with that of the Principal of
Constituent Colleges.
(4) The Director, Regional Centre shall,-

(a)
(b)
(©)

(d)

be the officer responsible for implementing all academic and administrative functions
assigned by the University;

oversee the delivery of student centric services and manage the constituent and
affiliated Colleges under the jurisdiction designated of the University;

ensure that grievance related to any constituent or affiliated College under the
jurisdiction designated of the University is appropriately handled and disposed off;
and

exercise such other powers and perform such other duties as prescribed by the
Statutes.

24 Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship
(1) The Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship shall

be an Officer of the University, responsible for creation and cultivation of an enabling
environment to propagate the concept of innovation, for converting innovative ideas into

working models through a process of incubation which shall finally lead to creation of an
enterprise and to cultivate, establish, maintain and strengthen the link of the University with

premier national and international universities and/or institutions, and work under

superintendence, direction and control of the Vice Chancellor.
(2) The Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship

shall be appointed by the Vice Chancellor from amongst the competent teachers not below

the rank of Associate Professor, who have applied for the post.
(3) He shall be appointed for a term of three years or till the age of superannuation, whichever

is earlier and may be reappointed for one more term of three years.
(4) The Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship

shall,—

(a)

(b)
(©)
(d)
(e)
®

()

be the principal officer who shall lead and provide vision to the Board for
Research, Innovation, Incubation, Industry Linkage and Entrepreneurship with his
dynamism and enterprise;

Collaborate with JSFDA for training programs, expert lecture series and mentorship
related to research and innovation;

spearhead the awareness and training programmes for imparting education on
intellectual property rights and aspects associated therewith;

overlook the activities of the Research and Innovation Cell established in the
University;

Seek funds and grants for research projects from Central Government or State
Government or Autonomous Bodies or other agencies;

organize training programmes for creating awareness on the importance of
entrepreneurship in collaboration with JSFDA;

organize and create support system for cultivation and incubation of good ideas



SIRGUS JTolC (3TATHRUT) HITelaR, 28 31de, 2026 179

into a scalable mode that would eventually culminate into the establishment of
small, medium and large industry;

(h) coordinate and liaison with national and international bodies and agencies
involved in creating and developing entrepreneurial skills in students;

(1)  take all steps to facilitate colleges to establish linkages with knowledge based and
other types of industries;

(j)  conduct training programmes to guide the young entrepreneurs in operational
aspects, legal aspects, intellectual property rights, patent related issues, business
model creation and financial aspects;

(k) implement the policies and strategies for promotion of international linkages with
premier national and international universities and institutions, as envisaged by the
Board of National and International Linkages and the University authorities;

() process applications for visits of teachers and students from University
departments, institutions, constituent colleges, colleges and recognized institutions
to national and international universities or institutions and assist them on logistic
support for such visits;

(m) to ensure that the objectives of the Board for Research, Innovation, Incubation,
Industry Linkage and Entrepreneurship are accomplished; and

(n) exercise such other powers and perform such other duties, as prescribed by
Statutes.

25 Director, Information Technology and Digital Learning

(1

2

3)
“4)

The Director, Information Technology and Digital Learning shall be an Officer of the
University responsible for planning, implementing, and managing technology
infrastructure and digital initiatives across all departments, campuses, constituent and
affiliated colleges.

The Director, Information Technology and Digital Learning shall be appointed by the Vice
Chancellor from among the teachers of the University not below the rank of Associate
Professor and having demonstrable experience in the field of Information and
Communication Technology (ICT).

He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

The Director, Information Technology and Digital Learning shall, —

(a)  assist in planning and managing the creation of a robust and scalable Information
Technology infrastructure within the University;

(b) oversee the implementation and maintenance of Enterprise Resource Planning
(ERP) systems, learning management systems (LMS), and other digital tools
mandated by the State Government;

(¢) devise policies for campus-wide networking, data security, and digital governance;

(d)  supervise the development of virtual classrooms and digital laboratories to enhance
remote and hybrid learning capabilities;

(e) establish and manage the University’s Data Repository Cell including issuance and
upkeep of Unique Identification Numbers for students, faculty, and staff;

(f)  ensure timely implementation of digital initiatives recommended by the Board of
Information Technology and Digital Learning;

(g) collaborate with academic, administrative, and financial units to align technology
with institutional goals;

(h) evaluate emerging technologies and recommend their adoption in consultation with
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the Board of Information Technology and Digital Learning; and
perform any other duties as may be prescribed by the Statutes or as directed by the
Vice Chancellor.

26 Director, Knowledge Resource Centre
(1) The Director, Knowledge Resource Centre shall be an Officer of the University, appointed
by the University on recommendation of the Commission, in-charge of the Knowledge
Resource Centre in the University. He shall work under the superintendence, direction and
control of the Vice Chancellor.
(2) The qualifications, experience, emoluments, other conditions of service of the Director,

Knowledge Resource Center shall be as recommended by the University Grants
Commission for University Librarian and as prescribed by the Statutes.
(3) The Director, Knowledge Resource Centre shall,—

(a)

(b)

(©)

(d)

(e)

®

(2
(h)

be the Member Secretary of the Library-cum-Knowledge Resource Committee and
shall ensure proper implementation of the decisions taken by the Library-cum-
Knowledge Resource Committee;

be the custodian of all books, periodicals, manuscripts, journals in print, audio and
digital format, and equipment in the Knowledge Resource Centre;

evolve and implement such processes and procedures to ensure that the books,
periodical, manuscripts, journals and equipment in the Knowledge Resource
Centre are not lost or damaged, and no irregularities take place in the Knowledge
Resource Centre;

cause periodical verification of stock, prepare appropriate report that includes
losses, and place it before the Library-cum-Knowledge Resource Committee;
conduct training programmes and workshops to update the skills and knowledge
of librarians of affiliated colleges and recognized institutions of the University as
applicable;

create awareness among the students of various departments of the University
regarding the availability of resources, information, search techniques and
databases through the information literacy programme;

undertake any other task assigned to him by the University authorities to ensure
that the objectives of Knowledge Resource Centre are accomplished; and
exercise such other powers and perform such other duties as prescribed by the
Statutes.

(4) The Director, Knowledge Resource Centre shall be assisted by Deputy Director(s) and
Assistant Director(s) of the rank of University Deputy Librarian and University Assistant
Librarian for discharging his duties. The qualifications, experience, emoluments, other

conditions of service of the Deputy Director and Assistant Director of the University shall
be as prescribed by the Statutes.

(5) The Constituent Colleges under the Universities mentioned in Schedule — II shall have
College Librarian to carry out the activities of the Knowledge Resource Centre in the
Colleges.

27 Director, Lifelong Learning and Education

(1) The Director, Lifelong Learning and Education, shall be an officer of the University not
below the rank of Associate Professor, who shall be responsible to carry out the activities of
the Board of Lifelong Learning and Education and work under the superintendence, direction
and control of the Vice Chancellor.

(2) The Director, Lifelong Learning and Education shall be appointed by the Vice Chancellor
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from amongst the competent teachers, with at least 12 years of teaching experience.

He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

The Director, Lifelong Learning and Education shall be the ex-officio head of the Board
of Lifelong Learning and Education.

The Director, Lifelong Learning and Education shall,—

(a) be responsible for implementation of policies and recommendations of the Board
of Lifelong Learning and Extension;

(b) promote research in the field of lifelong learning, value education, life skills for
adults and senior citizens, and for longevity;

(c) organize the teaching programmes which include certificate and diploma
programmes for graduate students and advanced diploma programmes at post-
graduate level in value education and longevity;

(d) coordinate with JSFDA for expert lecture, short term courses and training
programs in the field of Lifelong Learning and Education;

(e)  organize post-graduate teaching programmes exclusively in the domain of value
education and life skills for adults and senior citizens;

(f)  organize and co-ordinate awareness activities for students to train adults and senior
citizens on life skills for coping with old age, information on social organization
and Government Schemes for elderly persons and briefing on home for the aged;
and

(g) exercise such other powers and perform such other duties as prescribed by the
Statutes.

28 Director, Student Affairs and Director, NSS
(1) The Director, Student Affairs shall be appointed by the Vice Chancellor, from amongst the

2
3)

teachers having teaching experience of at least 12 years and desired exposure in the field of
extracurricular and extension activities and shall work under the directions and control of the
Vice Chancellor.

He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

The Director, Student Affairs shall,—

(a)  work towards promotion of cultural, recreational and welfare activities of students
in colleges, institutions and University Departments;

(b) conduct leadership training programmes for students;

(¢) ensure that there are mentors and counselling cells for the young students in
colleges, institutions and University Departments;

(d) organize anti-ragging committees and squads and ensure that all necessary
measures are taken to prevent ragging in the University, colleges and the
institutions;

(e) look into the grievances and general welfare of the students;

(f)  help in building-up the all-round personality of students and to groom them to be
future leaders and confident adults;

(g) coordinate to conduct elections of the University Students’ Council and College
Student Union,;

(h) to prepare the report of the Board of Student Affairs to be submitted before the
Senate;

(i)  oversee and monitor administration of Foreign Students Assistance Cell which
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gives facility of a Single Window Operation to the foreign students;

(j)  process the applications received from foreign students for their visits to other
parts of India; and

(k) supervise the working of the Migrant Indian Students’ Cell established for
providing Single Window Operation for students coming from other parts of the
country.

(4) The Director, NSS (National Service Scheme) shall be appointed by the Vice Chancellor
from amongst the teachers having teaching experience of at least ten years including at
least three years of experience as NSS Programme Officer and desired exposure in the field
of National Service Scheme activities.

(5) He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

(6) The Director, NSS shall, —

(a) organize University, State, National and International level workshops seminars,
camps, competitions for National Service Scheme volunteers;

(b) train the students for State, National and International competition;

(¢) undertake any other task assigned by the Vice Chancellor and/or State National
Service Scheme coordinator to carry out the objectives of National Service
Scheme;

(d) engage with local communities, educational organizations, and advocacy groups
to enhance inclusivity in education;

(e) organize outreach programs and events to raise awareness and promote inclusive
practices; and

(f)  work towards promotion, co-ordination and conduct of different activities under
National Service Scheme in colleges, institutions and University departments.

(7) The Director of Student Affairs and Director, NSS shall perform such duties as may be
prescribed by the Statutes.

29 Director, Sports and Physical Education

(1) The Director, Sports and Physical Education shall be an officer of the University, responsible
for promoting the culture of sports and supervising sports related activities in the University,
University Departments and colleges, and work under the direction and control of the Vice
Chancellor.

(2) The Director, Sports and Physical Education shall be appointed by the Vice Chancellor
from amongst the teachers of the University with at least 10 years of teaching experience
and at least three years of experience as Physical Education or Sports officer and has
desired exposure in the field of physical education and sports.

(3) He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

(4) The Director, Sports and Physical Education shall,—

(a) cultivate excellence in various domains of sports and promote a spirit of healthy
competition;

(b) promote sports, culture and organize activities in the field of sports in colleges,
institutions and University departments as applicable;

(¢) co-ordinate and organize activities related to various sports jointly with regional
and national bodies;

(d) organize University level competitions, sports skill development camps in various
sports on the University campus;
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(e) train students for regional, national and international competitions in various
sports;

(f)  prepare the report of the Board of Sports and Physical education to be submitted
before the Syndicate;

(g) undertake any other task that may be assigned to him by the University authorities,
so as to carry out objectives of the Board of Sports and Physical education; and

(h) exercise such other powers and perform such other duties as prescribed by the
Statutes.

30 Director, Internal Quality Assurance Cell

(1

2

(€))
“
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The Director, Internal Quality Assurance Cell shall be responsible for promoting measures
for institutional functioning towards quality enhancement through internalization of quality
culture and institutionalization of best practices and shall be the head of the University
Internal Quality Assurance Cell.

The Director, Internal Quality Assurance Cell shall be appointed by the Vice Chancellor,
from amongst the teachers at the University not below the rank of Associate Professor or
having equivalent research and teaching experience.

He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

The Vice Chancellor shall ensure that the office of Director, Internal Quality Assurance Cell
is never vacant. When the Director, Internal Quality Assurance Cell is by reason of illness or
absence or any other cause, unable to perform the duties of his office, the duties of the office
shall be performed by such person as the Vice Chancellor may appoint for the purpose.

The Director, Internal Quality Assurance Cell shall report to the Vice Chancellor and shall
exercise the authority commensurate with the following responsibilities:-

(a) Development and application of quality benchmarks/parameters for various
academic and administrative activities of the University;

(b) Facilitating the creation of a learner-centric environment conducive for quality
education and faculty maturation to adopt the required knowledge and technology
for participatory teaching and learning process;

(¢)  Acting as anodal agency of the University for coordinating quality-related activities,
including adoption and dissemination of good practices;

(d) Development and maintenance of Institutional database through MIS for the purpose
of maintaining /enhancing the institutional quality;

(e)  Preparation of the Annual Quality Assurance Report (AQAR) of the University
based on the quality parameters/assessment criteria developed by the relevant
quality assurance body in the prescribed format and submission of the same to the
accreditation bodies and its follow up reports to the University Grants Commission;

(f)  Interaction with State Level Quality Assurance Cell (SLQAC) in the pre and post
accreditation quality assessment, sustenance, and enhancement endeavours;

(g) Ensure participation of the University and its constituent colleges in rankings and
accreditations by National Institutional Ranking Framework, National Accreditation
and Assessment Council and State Institutional Ranking Framework as mandated by
the University Grants Commission or the State Government; and

(h) to timely and accurate updation of data with all relevant documents on the All-India
Survey for Higher Education or similar other surveys mandated by the University
Grants Commission or Government of India or the State Government, by whatever
name, as the case may be.
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(6) The Director, Internal Quality Assurance Cell shall exercise such other powers and perform

such other duties, as may be prescribed by the Statutes.
31 Director, Inclusive Education

(1) The Director, Inclusive Education shall be responsible to ensure that the University shall be
inclusive and non-discriminatory in nature and does not discriminate among its students,
teachers, non-teaching staff or any other employee of the University.

(2) The Director, Inclusive Education shall be appointed by the Vice Chancellor, from amongst
teachers of the University, not below the rank of Associate Professor.

(3) The Director, Inclusive Education shall discharge functions under the direction and guidance
of the Board of Inclusive Education and shall be concerned with the implementation of the
policies and directives given by the Board of Inclusive Education.

(4) He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

(5) The Director, Inclusive Education shall report directly to the Vice Chancellor and shall
exercise the authority commensurate with the following responsibilities:-

(a) to develop and implement a strategic plan for inclusive education within the
University;

(b) to formulate goals and objectives for increasing accessibility and inclusivity across
all University programs and services;

(c) to ensure compliance of University policies and practices with the rules and
regulation of Government of India or State Government related to disability and
inclusion;

(d) to identify any emerging needs or challenges for the inclusive education and

develop or revise policies to support inclusive practices;

(e) to create and manage programs aimed at supporting students with diverse needs,
including those with disabilities, minority backgrounds, or PVTG;

) to oversee the development of resources, training materials, and support services
for students; and

(2) to ensure training of faculty, staff, and administrators on inclusive teaching
practices, accommodations, and diversity through JSFDA or any other national or
international organisation of repute.

(6) The Director, Inclusive Education shall exercise such other powers and perform such other
duties, as may be prescribed by the Statutes.

32 Director, Human Resource Management

(1) The Director, Human Resource Management shall be responsible for managing the
appointment, promotion, training and capacity building of teaching, non-teaching and other
employees of the University.

(2) The Director, Human Resource Management shall be selected by State Government, from
amongst a list of 03 teachers of the University, in the rank of Professor or having teaching
experience of at least 15 years, shortlisted by the Vice Chancellor.

(3) The Director, Human Resource Management shall discharge his functions under the
direction and guidance of the Board of Human Resource Management and shall be concerned
with the implementation of the policies and directives given by the Board of Human
Resource Management.

(4) The post of Director, Human Resource Management shall have a term of 03 years, with one
extension of 01 year, in case of necessary circumstances as recommended by Vice Chancellor
and approved by State Government. No teacher shall be allowed for reappointment to the
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post of Director, Human Resource Management in the same University.

(5) The Director, Human Resource Management shall report to the Vice Chancellor and shall
exercise the authority commensurate with the following responsibilities:-

(@)

(b)
(©)

(d)

(e)
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(h)
(i)

0)

(k)

)
(m)
(n)

to maintain the database of the employees of the University in the ERP suite as
prescribe by the State Government;

to prepare the roster of vacancies available for teaching or non-teaching staff;

to collect the vacancies that may be arising out of different faculty and prepare a
consolidated list of the same;

to propose amendments to the Statutes for promotion of various teaching and non-
teaching posts as per revisions by the University Grants Commission and /or State
Government;

to convene the meeting of screening committee, selection committee, Board of
Human Resource Management or any other body/ committee dealing with
promotion or training of teachers and non-teaching staff;

to entertain concerns, grievance, conflicts related to promotion of teachers;

to maintain a positive working environment and ensure that policies and procedures
are followed;

to develop a transparent online mechanism for managing the end-to-end process of
promotion of all University employees;

to ensure that the screening of application for promotion of teachers and non-
teaching staff is done in utmost secrecy without involvement of any personnel other
than those mandated by the Board of Human Resource Management;

to coordinate with JSFDA or UGC’s Human Resource Development Centres to
organise professional development programs, workshops, and training sessions for
teachers and non-teaching staff;

to develop and implement digital performance appraisal systems in line with
academic performance indicators as a mock assessment tool for employees of the
University;

to coordinate with University Departments, constituent colleges and/or recognized
institutions as applicable for identifying the prospective vacancies;

to handle administrative tasks related to employment records, service book, payroll
processing, etc. that benefits administration; and

to oversee workplace safety programs and initiatives related to health and wellness
of the institution’s human resource.

(6) The Director, Human Resource Management shall exercise such other powers and perform

such other duties, as may be prescribed by the Statutes.

33 Director, Internship, Apprenticeship and Placement
(1) The Director, Internship, Apprenticeship and Placement shall be an officer of the University

responsible for managing the internship, apprenticeship and placement of the students of the
University including their skill enhancement, capacity building and training.

(2) The Director, Internship, Apprenticeship and Placement shall be appointed by the Vice

Chancellor, from amongst the competent teachers having at least 12 years of experience.
(3) The Director, Internship, Apprenticeship and Placement shall discharge his functions under

the direction and guidance of the Board of Internship, Apprenticeship and Placement and
shall be concerned with the implementation of the policies and directives given by the Board

of Internship, Apprenticeship and Placement.

(4) He shall be appointed for a term of three years or till the age of superannuation, whichever
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is earlier and may be reappointed for one more term of three years.
The Director, Internship, Apprenticeship and Placement shall report to the Vice Chancellor
and shall exercise the authority commensurate with the following responsibilities:-

(a) to develop and oversee internship, apprenticeship, and placement programs that
align with academic curricula and industry needs;

(b) to collaborate with academic departments and integrate these programs into the
curriculum effectively;

(c)  to build and maintain strong relationships with businesses, non-profits, government
agencies, and other organizations to create and expand internship and placement
opportunities;

(d) to engage with alumni, faculty, Board of Apprenticeship Training (BOAT), Board
of Apprenticeship Training (BOPT), and industry professionals and leverage new
opportunities;

(e) to identify and engage potential employers for internship, apprenticeship and
placement of students;

(f)  to ensure that all internship, apprenticeship, and placement programs comply with
University policies and industry regulations;

(g) tomaintain accurate records of student placements, internships, and apprenticeships;

(h) to plan and execute career fairs, networking events, workshops and to connect
students with potential employers for enhanced career readiness;

(i)  toanalyse program effectiveness and generate reports for University administration;

(j)  to invite industry professionals to provide insights into career opportunities and
industry trends;

(k) to gather feedback from students and employers to assess the effectiveness of
programs and identify areas for improvement;

(1) to continuously evaluate and refine programs based on feedback, industry trends,
and changing student needs;

(m) to monitor the establishment of placement cells in all constituent or affiliated
colleges and the execution of their mandated activities; and

(n) to provide information and other reports to the Board of Internship, Apprenticeship
and Placement as required from time to time.

The Director, Internship, Apprenticeship and Placement shall exercise such other powers and
perform such other duties, as may be prescribed by the Statutes.

34 Director, Estate and Facility Management

(1)
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The Director, Estate and Facility Management shall be an officer of the University
responsible for handling all the activities related to infrastructure development, maintenance
and up keeping of the University and its utilities.

The Director, Estate and Facility Management shall be appointed by the Vice Chancellor,
from amongst teachers at the University, not be below the rank of Associate Professor or
having teaching experience of at least 12 years.

The Director, Estate and Facility Management shall discharge his functions under the
direction and guidance of the Vice Chancellor and implement the policies and directives
given by the Building and Works Committee.

He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

The Director, Estate and Facility Management shall report to the Vice Chancellor and shall
exercise the authority commensurate with the following responsibilities:-
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to ensure maintenance of the infrastructure facilities of the University and its units
such as classroom, laboratories, hostels, student resource centres, health centres for
employees and students, multipurpose hall, playground, libraries, etc.;

to ensure that all infrastructure facilities of the University and its units adhere to the
Building Code mandated by the Central Public Works Department or Department of
Building Construction, Government of Jharkhand, as applicable;

to ensure timely and regular safety audits of the Buildings in the University and its
units by the concerned authorities;

to oversee security systems and protocols, ensuring the safety and security of
campus buildings and occupants;

to manage and upkeep all utilities being used by the University and ensuring its
timely payment; and

to ensure availability of doctors and medical personnel as required, and first-aid are
placed at prominent places of the University, University Departments, Constituent
Colleges, Hostels, Student Resource Centre, etc.

(6) The Director, Estate and Facility Management shall exercise such other powers and perform
such other duties, as may be prescribed by the Statutes.
35 Director, Public Relations and Community Outreach
(1) The Director, Public Relations and Community Outreach shall be an officer of the University
responsible for handling all external and internal communications of the University.
(2) He shall be appointed by the Vice Chancellor, from amongst the teachers of the University
having teaching experience of at least 12 years.

(3) He shall discharge his functions under the direction and guidance of the Board of Public

Relations and Community Outreach and shall be concerned with the implementation of the
policies and directives given by the Board of Public Relations and Community Outreach.

(4) He shall be appointed for a term of three years or till the age of superannuation, whichever
is earlier and may be reappointed for one more term of three years.

(5) The Director, Public Relations and Community Outreach shall report directly to the Vice

Chancellor and shall exercise the authority commensurate with the following

responsibilities:-

(a) to draft key messages and narratives for effective communication of the
University’s vision, mission, values, achievements, and news;

(b)  to handle media inquiries and manage interviews, ensuring accurate and positive
representation of the University;

(¢)  to develop and maintain relationships with community leaders, organizations, and
local industries for fostering collaboration and support;

(d)  to monitor public perception and manage the University’s reputation, bringing any
issues or crisis that arise, to the attention of Board of Public Relations and
Community Outreach;

(e)  to oversee the creation and maintenance of content for the University’s website
and other digital platforms;

(f)  toproduce and distribute internal newsletters or bulletins to share University news
and updates with employees; and

(g) to oversee the production of University publications, such as annual reports,

brochures, and promotional materials.

(6) The Director, Public Relations and Community Outreach shall exercise such other powers
and perform such other duties, as may be prescribed by the Statutes.
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36 Director, Student Art and Culture
(1) The Director, Student Art and Culture shall be from amongst senior teachers of the University

not below the rank of Associate Professor having prior experience in the field of arts and culture
and shall be responsible for handing all art and culture centric activities of the University.

(2) The Director, Student Art and Culture shall discharge his functions under the direction and
guidance of the Board of Student Art and Culture and shall be responsible for implementing of
the policies and directives of the Board of Student Art and Culture.

(3) He shall be appointed for a term of three years or till the age of superannuation, whichever is

earlier and may be reappointed for one more term of three years.
(4) The Director, Student Art and Culture shall exercise the authority commensurate with the
following responsibilities: -

(a)
(b)
(©
(d)
(©)

()
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(b)
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Formulating and implementing policies for the promotion of cultural activities in line
with the educational and cultural heritage of Jharkhand;

Encouraging student participation in traditional, folk, and contemporary arts to
preserve the state's cultural identity;

Organizing inter-University cultural festivals, art exhibitions, musical performances,
and theatrical activities;

Establishing cultural clubs, societies, and committees in various art forms and
facilitating student participation in state, national, and international cultural events;
Liaison with the Department of Tourism, Art and Culture, Youth Affairs and Sports,
Government of Jharkhand, to align University programs with state-level cultural
policies;

Constitute committees to manage and execute cultural events at the University and
constituent colleges;

organize cultural and recreational activities jointly with regional, national and
international bodies;

promote the interest of the youth and develop their skills for appreciation of the fine
and performing arts, pure arts and literary skills;

organize University, state, national and international level competitions, skills
development workshops and interactive programmes in various fields for the
students; and

train the students for state, national and international level competitions in various
cultural activities.

(5) The Director, Student Art and Culture shall exercise such other powers and perform such other

duties, as may be prescribed by the Statutes.
37 Director, Constituent Colleges

(1) The Director, Constituent Colleges shall be an officer of the University and shall be
responsible for overseeing the administration and coordination of the University’s
constituent colleges. He shall also ensure that Constituent Colleges are aligned with the
University’s overall mission and strategic goals.

(2) The Director, Constituent Colleges shall be appointed by the Vice Chancellor, from amongst
teachers of the University not below the rank of Associate Professor.

(3) The Director, Constituent Colleges shall discharge his functions under the superintendence,
direction and guidance of the Board of Constituent Colleges and shall be concerned with the
implementation of the policies and directives given by the Board of Constituent Colleges.

(4) He shall be appointed for a term of three years or till the age of superannuation, whichever
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is earlier and may be reappointed for one more term of three years.
(5) The Director, Constituent Colleges shall report to the Vice Chancellor and shall exercise the
authority commensurate with the following responsibilities:-

(@)
(b)
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(e)
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to co-ordinate between the University administration and constituent colleges
ensuring streamlined operations and consistent practices;

to monitor and support the academic quality and performance of the constituent
colleges, including program evaluations and accreditation processes;

to implement and enforce University policies and procedures within the constituent
colleges, including those related to academic standards, student affairs, and faculty
governance;

to establish and monitor performance metrics to assess the progress and impact of
the Constituent Colleges initiatives;

to oversee the deployment of teachers and non-teaching staff in Constituent Colleges
in coordination with Director, Human Resource Management;

to oversee the infrastructure requirement of Constituent Colleges and the
implementation progress of various Schemes;

to oversee the implementation of student centric services and support systems within
the constituent colleges, including counselling, career services, and extracurricular
activities;

to facilitate partnerships and collaborations between constituent colleges and
external organizations or institutions; and

to provide regular reports to the University administration on the performance,
challenges, and achievements of the constituent colleges.

The Director, Constituent Colleges shall exercise such other powers and perform such other
duties, as may be prescribed by the Statutes.

38 Director, Affiliated Colleges
(1) The Director, Affiliated Colleges shall be an officer of the University, responsible for

overseeing the administration and coordination of the Affiliated Colleges. He shall ensure

that operations of Affiliated Colleges are aligned with the University’s overall mission and
strategic goals.

The Director, Affiliated Colleges shall be appointed by the Vice Chancellor, from amongst
teachers at the University, not be below the rank of Associate Professor.

The Director, Affiliated Colleges shall discharge functions under the direction and guidance
of the Board of Affiliated Colleges and shall be concerned with the implementation of the
policies and directives given by the Board of Affiliated Colleges.

He shall be appointed for a term of three years or till the age of superannuation, whichever

is earlier and may be reappointed for one more term of three years.
The Director, Affiliated Colleges shall report to the Vice Chancellor and shall exercise the
authority commensurate with the following responsibilities:-

(a) to ensure conditionalities related to affiliation are implemented appropriately;

(b) to track the progress of affiliated colleges against the key performance indicator set

by the Board of Affiliated Colleges;

(¢) to conduct regular inspections, visits and quality checks as may be prescribed by the

Statutes;

(d) to encourage affiliated colleges for attaining autonomous and empowered

autonomous status as prescribed by the Statutes;

(e) to track the performance of affiliated colleges and suggest modifications in the rules
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or Statutes for affiliation; and
(f) to ensure participation of affiliated colleges in NAAC, NIRF, NBA and JSIRF as
applicable.
(6) The Director, Affiliated Colleges shall exercise such other powers and perform such other
duties, as may be prescribed by the Statutes.
39 Employees of the University to be public servants
Employees of the University shall be deemed to be public servants within the meaning of
section 2(28) of the Bharatiya Nyaya Sanhita, 2023.

CHAPTERIV: AUTHORITIES OF THE UNIVERSITY
40 Authorities of the University
(1) The following shall be the authorities of the University, namely: -
(a) Senate;
(b) Syndicate;
(¢) Academic Council,
(d) Faculty;
(e) Board of Studies;
(f) Board of Examinations and Evaluation;
(g) Board of Lifelong Learning and Education;
(h) Board of Information Technology and Digital Learning;
(i) Board of Research, Innovation, Incubation, Industry Linkage and
Entrepreneurship;
(j) Board of Student Affairs;
(k) Board of Sports and Physical Education;
() Board of Human Resource Management;
(m) Board of Internship, Apprenticeship and Placement;
(n) Board of Inclusive Education;
(o) Board of Estate and Facility Management;
(p) Board of Study Centres;
(q) Board of National and International Linkages;
(r) Board of Student Art and Culture;
For the Universities enumerated in the Schedule-1I, the following additional officers,
namely:-
(s) Board of Constituent Colleges;
(t) Board of Affiliated Colleges;
(u) Board of Regional Centres; and
such other bodies of the University as may be prescribed by the Statutes, to be the
authorities of the University.
41 Senate
(1)  The Senate shall be the principal executive, final decision making and policy making
authority of the University and shall be responsible for administering all the affairs of the
University and carrying out such duties, which are not specifically assigned to any other
authority, board or committee.
(2) The Senate shall meet as and when required but not less than two times in a year (one at
even semester and one at odd semester).
(3) The procedure for conduct of business of the Senate shall be such as may be prescribed by
the Statutes.
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The Chancellor shall be the Chairperson of the Senate and preside over the meetings of the
Senate, when present:

Provided that in absence of the Chancellor, he may authorize the Pro-Chancellor
to preside over the meetings of the Senate.
The Senate of the University shall consist of following members, namely: —
Members

(a) Chancellor — Chairperson;

(b) Vice Chancellor — Vice - Chairperson;

(©) Pro-Vice Chancellor;

(d) Representative from Department of Higher and Technical Education,
Government of Jharkhand not below the rank of Secretary to the State
Government;

(e) Financial Advisor;

43} Proctor;

(2) Director, Directorate of Higher Education, Department of Higher and Technical
Education, Government of Jharkhand;

(h) Director, Directorate of Technical Education, Department of Higher and
Technical Education, Government of Jharkhand,;

(1) Dean, Academic Affairs;

)] Director, Student Affairs;

(k) half of the remaining Directors of the University nominated by the Vice
Chancellor on rotational basis;

Q)] one eminent educationist nominated by the Chancellor;

(m) ten academicians/educationists/industrialists/researchers from the field of

education, industry, agriculture, commerce, banking, finance, social, cultural and
other such allied fields to be nominated by State Government through
Department of Higher and Technical Education;

(n) three to six Head of the University Department, to be nominated by the Vice
Chancellor on seniority basis, by rotation;

(0) two eminent experts from the institute or organisation of National Importance
established by an Act of the Parliament, having national level reputation to be
nominated by State Government;

(p) five teachers of the University appointed against sanctioned posts who are not
principals or college teachers or directors having at least twelve years of teaching
experience to be nominated by the Vice Chancellor from amongst the University
teachers, on the basis of seniority, out of whom one shall be selected from
Scheduled Castes or Scheduled Tribes or PVTG or Other Backward Class
categories, by rotation;

(@ five registered graduates of the University selected by the Vice Chancellor on
basis of their performance in academics, sports and fine arts, out of whom one
shall be selected from Scheduled Castes or Scheduled Tribes or PVTG or
Backward Class categories, by rotation;

(r) Members of Parliament in the area of establishment of the University;

(s) Members of the Jharkhand Legislative Assembly of Constituencies falling under
the jurisdictional districts of the University;

(1) five members from amongst the non-teaching staff of the University nominated
by the Vice Chancellor;
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(u) President of the University Student Council;

(v) two members selected by the Academic Council from amongst its members, on
seniority basis; and

(w) the Registrar of University shall be the Member Secretary of the Senate.

For Universities enlisted in Schedule — II of this Act the following additional members

shall form a part of the Senate;

(x) five Principals or teachers with equivalent experience, of the Constituent
Colleges of the University to be nominated by the Vice Chancellor; out of whom
one shall be selected from Scheduled Castes or Scheduled Tribes or PVTG or
Other Backward Class categories, by rotation; and

() five Principals or teachers with equivalent experience, of the Affiliated Colleges
of the University to be nominated by the Vice Chancellor, out of whom one shall
be selected from Scheduled Castes or Scheduled Tribes or PVTG or Other
Backward Class categories, by rotation.

All the decisions of the Senate shall be taken by simple majority of the members present with

the Chairperson having the deciding vote in case of a tie:

Provided that, in case the meeting of the Senate is being organized under the

Chairpersonship of the Vice Chairperson, it shall have the deciding vote in case of a tie.

All decisions taken in the meeting of the Senate headed by the Vice Chairperson shall be

approved by the Chairperson.

The tenure for nominated members of Senate shall be of three years.

The quorum for bi-annual meeting (one at even semester and one at odd semester) of the

Senate shall be set at one-third of the total members.

The Senate shall have the following powers and duties, as supreme authority of the

University, namely: —

(a) to review and deliberate on short- and long-term reforms in academic, research
and development activities, finances, management and governance that are
taking place at the national and global level with a view to allowing them to
percolate into the University;

(b) to study and decide upon the operative mechanism for the reforms in all the
domains of the University;

() to make such provisions, as may enable colleges and institutions to undertake
specialised studies and courses, and where necessary or desirable, organize and
make provisions for common laboratories, libraries, museums and equipments
for teaching and research among various organisations and universities;

(d) to establish departments, colleges, centres, institutions of higher learning,
research and specialised studies as applicable, on the recommendation of the
Academic Council;

(e) to recommend to the State Government, the draft of Statutes or amendment or
repeal any or part of Statutes for approval;

) to make, amend or repeal any or part of University Ordinances;

(2) to control and arrange for administration of assets and properties of the
University;

(h) to discuss and approve with modifications, if any, the annual financial estimates

or budget, that is to say the fund which may be received from State Government,
University funds and other funding agencies separately;
(1) to consider proposals to enter into, amend, carry out and cancel contracts on
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behalf of the University;
)] to determine the form of common seal for the University and provide for its use;
(k) to accept, on behalf of the University the transfer of any trusts, bequests,
donations and transfer of any movable, immovable and intellectual property to
the University with the prior permission of the State Government;

)] to transfer by sale or otherwise, any movable or intellectual property rights on
behalf of the University;
(m) to transfer by sale or lease or contract any immovable property to other

organisation with the prior permission of the State Government:

Provided that, any immovable property may be permitted to be used for
the specific period, for the purpose of providing essential physical facilities for
accomplishment of objects of the University, such as bank, canteen, post office,
mobile towers, etc, without prior approval of the State Government;

(n) to create immovable assets in the form of land, building and other infrastructure
out of reserve funds, for its campus, study center and regional centre, as
applicable;

(0) to borrow, lend or invest funds on behalf of the University;

(p) to lay down policy for administering funds at the disposal of the University for

specific purposes;

(@ to provide buildings, premises, furniture, equipment and other resources needed
for the conduct of the work of the University;

(r) to recommend the conferment of honorary degrees and academic distinctions;

(s) to institute and confer such degrees, diplomas, certificates and other academic
distinctions as recommended by the Academic Council and arrange for
convocation for conferment of the same, as provided by the University
Ordinances;

(t) to institute fellowship, travelling fellowship, scholarship, studentship,
exhibitions, awards, medals and prizes and prescribe rules for their award;

(u) to make rules for collaborations with other universities, institutions and
organisations for mutually beneficial academic programme;

(v) to approve appointments for the posts of teaching and non-teaching staffs against
the posts sanctioned by the State Government;

(W) to create posts of officers, non-teaching skilled, administrative staff and other
posts from the funds of the University and from the funds received from other
funding agencies, as and when required, and prescribe their qualifications,
experience, timespan and pay-scales;

(x) to prescribe honorarium, remunerations, fees and travelling and other allowances
for paper-setters and other examination staff, visiting faculty and fees or charges
for any other services rendered to the University;

(y) to instruct the Academic Council for submission of the comprehensive
perspective plan and annual plan for the location of colleges and institutions of
higher learning;

(2) to consider and approve proposals for change or transfer of management and
shifting of locations of colleges and institutions, as prescribed by the Statutes;

(ab) to consider report of the development activities of the University received from
the Registrar every six months;

(ac) to confer autonomous status on constituent colleges and affiliated colleges on the
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42 Syndicate

recommendation of the Academic Council, as per the Statutes and the University
Grants Commission (UGC);
to assess and approve proposals for academic programme received from the
Academic Council;

to consider and adopt the annual report, annual accounts and audit report in respect
of State Government funds, University funds and funds received from other
agencies separately;
to cause an inquiry to be made in respect of any matter concerning the proper
conduct, working and finances of colleges, institutions or departments of the
University;
to delegate, any of its powers, except the power to make, amend or repeal Statutes
and University Ordinances, to the Vice Chancellor or such officer or authority of
the University or a committee appointed by it, as it deems fit;
to define the functions, duties, powers and responsibilities of non- teaching
employees in the University, in respect of the posts created from the funds of the
University and from the funds received from other funding agencies;
to accept donations, gifts and other forms of financial support from alumni,
philanthropists, industries and other stakeholders and prescribe the procedure to
be followed by the University for accepting such donations, gifts, etc;
to impose penalties upon the erring colleges/ institutions as applicable as per the
process laid down by the Statutes;
to recommend to the State Government through the Vice Chancellor to appoint
an Administrative Board for the affiliated college to run the management of such
college in case of disputes regarding the management of such colleges, till the
dispute is statutorily resolved. The constitution of this board and the process of
its appointment shall be as prescribed by the Statutes. The decision of the State
Government in this regard shall be final and binding; to develop and adopt
students® charter; and
may issue directions, instructions and change the decisions of Syndicate and
Academic Council, mentioning the reasons for such decisions.

(1) The Syndicate of the University shall be the functional authority and subordinate to the
Senate of the University and shall consist of the following members, namely: -

(a)
(b)
(©

(d)
(e)
6
(8)
(h)

(1)
W)
(k)
M

Vice Chancellor — Chairperson;
Pro-Vice Chancellor - Vice Chairperson;
representative of Secretary, Department of Higher and Technical Education,
Government of Jharkhand not below the rank of Joint Secretary;
Financial Advisor;
Proctor;
Dean, Academic Affairs;
Director, Student Affairs;
one-third of the remaining Directors of the University nominated by the Vice
Chancellor on rotational basis;
Controller of Examinations;
Finance Officer;
two Dean of Faculty to be nominated by Vice Chancellor on rotation basis;
three to six Head of University Department, to be nominated by the Vice
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2

3
“

&)
(6)

Chancellor on rotation basis;

(m)  four teachers of the University, other than Head of the Department, to be
nominated by the Vice Chancellor on rotation basis;

(n) one eminent educationist nominated by the Chancellor;

(0) ten eminent persons from amongst the educationists, social workers, public
administrators, representatives of backward communities, women and such
other classes of high repute persons, who have distinct contribution in their
respective field to be nominated by the State Government through Department
of Higher and Technical Education, Government of Jharkhand; and

(p) Registrar — Member Secretary.

For Universities enlisted in Schedule — II of this Act the following additional members

shall form a part of the Syndicate:

(qQ) four Principals of Constituent Colleges of the University, to be nominated by the
Vice Chancellor on rotational basis; and

(r)  four Principals of Affiliated Colleges of the University, to be nominated by the
Vice Chancellor on rotational basis.

At least one-third of the total members to be nominated by the Vice Chancellor shall be

women:

Provided that in case of a University established for studies of specialised nature
or promoting any specific gender or promoting any underprivileged section of the Society,
three-fourth of the total members to be nominated by the Vice Chancellor shall be experts of
the specialised nature or from specific gender or particular underprivileged section of the
society respectively.

All the decisions of the Syndicate shall be taken by the simple majority of the members

present and the Chairperson shall have the deciding vote in case of a tie.

The tenure for nominated members of Syndicate shall be three years. The Syndicate shall

meet at least once in every two months and as and when required by the Vice Chancellor.

The quorum of the meeting of the Syndicate shall be set at one-third of the total members.

Subject to such conditions as may be prescribed by or under this Act, the Syndicate shall

perform the following duties under the guidance and direction of the Senate, namely: -

(a) to hold, control and administer the property and funds of the University;

(b) to enter into, vary, carry out and cancel contract on behalf of the University in the
exercise or performance of the powers and duties assigned to it by this Act and the
Statutes, with it;

(©) to determine the form and provide for the custody and regulate the use of the
common seal of the University;

(d) to administer funds placed at the disposal of the University for specific purposes;

(e) to prepare the annual financial estimates of the University and to submit them to
the Senate;
69} to sanction the transfer of any amount within the budget grant from one minor

head to another or from subordinate head under the minor head to a subordinate
head under another minor head;

(2) to sanction the transfer of any amount within a minor head from one subordinate
head to another or from one primary unit to another;

(h) to make provisions for buildings, premises, furniture, apparatus and other means
needed for carrying on the work of the University;

1) to accept on behalf of the University, bequests, donations and transfer of any
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0)
(k)
)
(m)
(n)
(o)

(p)
(@

()
(s)
®

(w)
™)

(W)
x)

movable or immovable property to the University;
to propose the transfer of any movable or immovable property on behalf of the
University;
to manage and regulate finances, accounts and investments of the University;
to institute and manage —

(i) University Boards; and

(i1) Councils, Committees and Cells
to make provisions for Physical Education, National Social Service, National
Cadet Corps;
to manage colleges, University Departments as applicable or specialised studies,
laboratories, libraries and hostels maintained by the University;
to arrange for, and direct, the inspection of University Departments, affiliated or
constituent colleges as applicable, and hostels and to issue instructions for
maintaining their efficiency and/or ensuring proper conditions of employment for
members of their staff, and in case of disregard of such instructions, to modify the
conditions of their affiliation or recognition or take such other steps as it deems
proper;
to call for reports, returns and other information from colleges or hostels;
to supervise and control the residence, conduct and discipline of the students of
the University Departments, Constituent Colleges and Affiliated Colleges as
applicable and to make-arrangements for promoting their health and general
welfare;
to recommend to the Senate, for conferment of honorary degrees and academic
distinction in the manner prescribed by the Statutes;
to recommend award fellowships, travelling fellowships, studentships,
exhibitions, medals and prizes, to the Senate;
to make recommendations for appointments of teachers and employees of the
University, to fix their emoluments and define their duties and terms and
conditions of their services including disciplinary matters, to the State
Government, after consultation with the Senate;
to fix remuneration of examiners and to arrange for conduct and for publishing the
result of the University examinations and other tests;
to fix, demand and receive such fees and other charges as may be prescribed by
the Rules;
to make, amend and cancel the University Ordinances; and
to exercise such other powers and perform such other duties as may be conferred
by the Board or imposed upon by or under this Act.

The Syndicate shall make a report to the Senate about all acceptances of property and matters
referred in sub-sections (6)(i) and 6(j).
The Syndicate shall not transfer any immovable property without the previous sanction of

the Senate and the State Government.

The exercise of the powers by the Syndicate under clause (t) of sub- section (6), in so far as
they relate to the laying down and regulating salary scales and allowances of officers (other
than the Vice Chancellor) and members of the teaching, other academic and non-teaching
staff of the University and constituent colleges shall be subject to the approval of the State
Government.

The Syndicate by University Ordinances may appoint committee or committees to carry out
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its administrative work and define its constitution, functions and tenure.
The Syndicate shall exercise functions as defined by the Senate.

43 Academic Council

()

2

(€))
“

The Academic Council shall be the principal academic authority of the University,
responsible for regulating and maintaining the standards of teaching, research and
evaluation in the University. It shall also be responsible for laying down the academic
policies for maintenance and improvement of standards of teaching, research, extension,
collaborative programme in academic matters and evaluation of the workload of the
teachers, under policy guidance of Senate and Syndicate.

The Academic Council shall meet as and when required, but not less than four times in a
year.

The tenure for nominated members of Academic Council shall be three years.

The Academic Council shall consist of the following members, namely: -

Members

(a)  Vice Chancellor — Chairperson;

(b)  Pro-Vice Chancellor;

(¢)  Financial Advisor;

(d)  Dean (Academic Affairs);

(e)  Dean of each faculty;

(f)  Controller of Examinations;

(g)  Finance Officer;

(h)  the Vice Chancellor shall nominate the following members, on seniority basis and
also on the basis of additional criteria as may be prescribed by the Statutes:

(i) three Principals of constituent colleges which are accredited by the National
Assessment and Accreditation Council (NAAC) or National Board of
Accreditation (NBA), as the case may be, out of whom one shall be woman
and one shall be a person belonging Scheduled Castes or Scheduled Tribes
or PVTG:

Provided that for the Universities as mentioned in Schedule-III of
this Act, three Head of Departments shall be nominated on rotation basis,
and

(i1) two University professors, out of whom one shall be a person belonging
Scheduled Castes or Scheduled Tribes or PVTG by rotation;

(1) two teachers, representing each faculty, with not less than fifteen years of
teaching experience to be nominated by the Vice Chancellor, out of whom one
shall be a person belonging Scheduled Castes or Scheduled Tribes or PVTG
or Other Backward Class:

Provided that, out of the teachers representing each faculty, under
this clause, one shall be a woman,;

)] one nominated representative of the Syndicate;

(k) representative of Director, Higher Education not below the rank of Deputy
Director;

0] representative of Director, Technical Education not below the rank of Deputy
Director;

(m) eight eminent experts from the institutes or organisations of national or state
repute, such as Indian Institute of Technology, Indian Institute of Science
Education and Research, Indian Institute of Management, Indian Space
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Research Organisation, Institute of Chartered Accountants of India, Institute
of Cost Accountants of India, Institute of Company Secretaries of India, Indian
Council for Social Research, Industrial Associations, Indian Olympic
Association and allied fields and as much as possible representing all the
faculties, nominated by Vice Chancellor;

(n) Director, Human Resource Management;

(0) Director, Student Affairs;

(p) Director, Inclusive Education;

(qQ) an eminent person from Federation of Jharkhand Chamber of Commerce and
Industries in the field of business and industry can be a member, as nominated
by the Vice Chancellor.

(r) one member nominated by Jharkhand State Faculty Development Academy;

(s) one member nominated by Jharkhand State Higher Education Council;

t) one member nominated by Jharkhand Council on Science, Technology and

Innovation; and
(u) Registrar — Member Secretary:
At least one-third of the total members to be nominated by the Vice Chancellor shall be
women, provided that, for Universities designated as Women Universities, three-fourth of
the total members to be nominated by the Vice Chancellor shall be women.
The Academic Council shall have the following powers and duties, namely:—

(a) toensure that the University becomes a vibrant hub for teaching, learning, research
and development, interactions and linkages with industries, cultivation of
intellectual property rights and entrepreneurship and incubation of knowledge
linked industries;

(b) to ensure in-demand market relevant courses are introduced in collaboration with
industry having practical or hand-on training;

(c) to consider and approve with modifications, if any, the matters referred to it by the
Board of Studies through the faculty;

(d) to frame curriculum as per latest norms of UGC;

(¢) to seek opinion and recommendation from the JSFDA for regular updation of
course structure, curriculum, pedagogy and delivery mechanism;

(f)  to ensure that the spirit of research and entrepreneurship percolates to all colleges
and recognized institutions of the University;

(g) to approve fees, other fees and charges as recommended by the fee fixation
committee;

(h) to recommend to the institution of degrees, diplomas, certificates and other
academic distinctions;

(1)  to propose draft of University Ordinances relating to the academic matter to the
Syndicate;

(j)  to allocate Departments to the faculties;

(k)  to prescribe qualifications and norms for appointment of paper-setters, examiners,
moderators and others, concerned with the conduct of examinations and
evaluation;

(I)  to consider and make recommendations to the Syndicate for creation of posts of
teaching and non-teaching staff, for self-financed courses only, as per the
qualifications prescribed by UGC or concerned regulatory body, in concurrence with
the Finance and Accounts Committee;
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to accord recognition to various certificate, diploma, advanced diploma and degrees
programmes run by constituent or affiliated colleges, in consonance with the norms
of the University Grants Commission and the State Government;

to recommend to the Syndicate the comprehensive perspective plan of academics;
to recommend to the conferment of autonomous status on affiliated or constituent
colleges in accordance with the provisions of the Statutes;

to approve new courses, inter-disciplinary courses and short-term training
programmes referred to it by the concerned Board of Studies;

to approve the course syllabi, paper-setters, examiners and moderators, and
evaluation schemes of various courses recommended by the faculty concerned,

to advise the Vice Chancellor on all academic matters and submit financial
feasibility report to the Syndicate on academic programmes;

to work out the procedures, policies and practices to introduce more flexible
approach to education and of ‘adaptive pace of learning’ with minimum and
maximum duration for completion of a degree and other academic programmes;

to ensure that the research projects are an integral part of curriculum for under-
graduate and post-graduate programmes;

to prepare academic calendar of the University for the subsequent academic year as
per the guidelines of the University Grants Commission and the State Government,
three months before the completion of the current academic year;

to recommend to the Syndicate establishment of departments, colleges, centres,
institutions of higher learning, research and specialized studies; and

to exercise such other powers and perform such other duties as may be conferred or
imposed on it by or under this Act, the Statutes, University Ordinances and Rules.

(6) The Academic Council shall refer all matters or decisions involving financial implications to

44 Faculty

(M

2

3)
“4)

the Syndicate for approval with due concurrence of Finance and Accounts Committee.

The faculty shall be the primary academic co-ordinating authority of the University in respect
of studies and research in relation to the subjects included in the respective faculty and also
in respect of studies and research in multi-faculties.

The University shall have the following faculties, namely:—

(@)
(b)
(©
(d)
(e
®
(&

Faculty of Science and Technology;

Faculty of Commerce and Management;

Faculty of Social Science;

Faculty of Humanities;

Faculty of Inter-disciplinary Studies-cum-Vocational Studies.
Faculty of Legal Studies; and

Faculty of Education, Sports and Performing Arts.

The University may constitute other faculty as per the requirement and as may be
prescribed by the Statutes.

Each faculty shall comprise of such Departments as prescribed by the Statutes.

A faculty shall consist of the following members, namely —

(@)
(b)
(©
(d)

Dean of Faculty, concerned — Chairperson;

Head of Department of each Department comprised in the faculty;

One teacher, nominated by each Board of Studies within the faculty; and

five special invitees, who are eminent scholars with proven academic achievements
and industrial or professional exposure in the subjects within the faculty, to be
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nominated by the Pro-Vice Chancellor in consultation with the Dean of Faculty,
concerned.

Senior most Head of the Department as mentioned in sub-section (4)(b), shall act as
Member Secretary.
(5) The faculty shall have the following powers and duties, namely:—

(a)
(b)
(©)
(d)
(e)
®

(e

(h)
(1)
)

(k)
Q)

to consider the report on any matter referred to it by the Dean of concerned
Faculty or Academic Council;

to create time bound operative mechanism for implementation of the academic
policy decisions;

to consider and recommend with modifications, if any, to the Academic Council,
the matters referred to it by the Departments;

to recommend to the Academic Council the course syllabi, course structures and
evaluation schemes of various courses;

to study and certify the curricula made by the autonomous colleges, empowered
autonomous colleges or cluster of institutions as applicable;

to recommend to the Academic Council the requirements regarding the conduct
of post-graduate or under-graduate teaching, research, training and instruction, in
University departments or institutions, empowered autonomous and
autonomous colleges, including the manpower requirement;

to consider and recommend to the Academic Council, new courses,
interdisciplinary courses and short-term training programmes referred to it by the
Boards of Studies;

to ensure that guidelines framed by the Academic Council in relation to teaching,
research, training and instruction are implemented;

to plan and organize inter-departmental and inter-faculty programmes in
consultation with the Boards of Studies;

to recommend to the Board of Human Resource Management and the Academic
Council, conduct of refresher and orientation programmes for employees of the
University, especially for the revised or newly introduced or inter-disciplinary
courses of study, training and advance training, field exposure and deputation
in collaboration with JSFDA;

to prepare and submit the annual report of the functioning of the faculty to
the Vice Chancellor; and

to undertake any other task in respect of studies and research in relation to
the subjects included in the faculty and also in multi-faculties, as may be
assigned to it by the University authorities.

45 Board of Studies
(1) There shall be a Board of Studies for every subject or group of subjects prescribed by the

Statutes. The Board of Studies shall be the primary academic body of the University.
(2) The Board of Studies shall consist of the following members, namely:—

(a)
(b)
(©)

Dean of concerned Faculty - Chairperson;

Head of the University department or institution in the relevant subject;

six teachers having minimum ten years teaching experience, nominated by the

Vice Chancellor in consultation with the Dean of the respective faculty, from the

following categories, namely :—

(i) one teacher from amongst the full-time teachers of the University
departments in the relevant subject,
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(d)
(e)
®

(i) two teachers from amongst the constituent colleges or institutions as
applicable in the concerned subject, and

(ii1) three teachers from amongst affiliated colleges or institutions as applicable;

one member nominated by Jharkhand State Faculty Development Academy;

one member nominated by Jharkhand State Higher Education Council; and

one member nominated by Jharkhand Council on Science, Technology and

Innovation.

Senior most Head of the Department as mentioned in sub-section (2)(b), shall act as
Member Secretary.
(3) The Board of Studies shall have the following powers and duties namely:-

(a)

(b)

(©)
(d)

(e)
®

()
(h)

(i)

Q)

(k)
Q)

(m)

to recommend through the faculty or faculties concerned and the Academic
Council, the introduction of new certificate, diplomas and degrees as per industry
requirements;

to recommend to the through the faculty or faculties concerned and the Academic
Council, the discontinuation of certificates, diplomas and degrees which have
become irrelevant;

to recommend to the faculty concerned, the course syllabi, course structures and
evaluation schemes of various courses;

to undertake skill gap analysis, market research, best practices study, etc. for
introduction of in demand courses in line with the University vision to attain self-
sustenance;

to suggest extension programmes with respect to the courses introduced;

to understand the requirements of industry or corporate or society at large and to
incorporate them into the syllabi to make the teaching-learning process relevant to
the needs of the time;

to encourage learning by collaboration and participation by using information and
communication technology tools;

to design curricula, add vocational content to every discipline and to prescribe the
minimum period to pursue skill development programme and the level of
proficiency expected;

to ratify curricula, all processes and practices developed by the autonomous
colleges, University departments or institutions, autonomous recognized
institutions, empowered autonomous colleges or cluster of institutions as
applicable, and recommendations in respect of recognition of teachers or experts.
to seek recommendations or consultations from the JSFDA in the matters of course
and curriculum design;

to evaluate the feasibility of the self-financed course/s to be introduced by the
concerned University Department or Constituent Colleges (as applicable);
coordinate with Academic Council and Finance and Accounts Committee for
academic and financial concurrence before seeking approval of the syndicate for
the concerned self-financed course; and

to monitor the operations of self-financed course/s and propose any modification,
extension or closure of such course as required.

(4) The Board of Studies shall constitute a Research and Recognition Committee for each
University Department,-

(a) The Research and Recognition Committee shall consist of the following members,

namely :-



202 SIREUS [iC (ATYRUT) HITeAR, 28 319, 2026

(i) Head of the Concerned University Department- Chairperson,

(i1) All teacher of the concerned University Department, and

(iii) two experts in the subject, to be nominated by the Vice Chancellor, not
below the rank of Professor, who have successfully guided at least three
Doctorate of Philosophy (Ph.D.) students and have published research work
in recognized or reputed national or international journals, anthologies, etc.,
one of whom shall be from outside the University;

(b) the Research and Recognition Committee shall have the following power and duties,
namely:—

(1) to approve the topic of thesis or dissertation in the subject,

(i) to recommend the Vice Chancellor a panel of referees for thesis or
dissertations for awarding post-graduate, doctorate and higher degrees,
based on the criteria as approved by the Academic Council,

(iii) to recommend to the faculty, by following appropriate process, names of
post-graduate teachers, research scientists in the recognized research and
other institutions, active research and development experts having of not
less than ten years’ experience in research and development laboratories or
centres in variety of industries, for recognition as approved research guides,
and

(iv) to undertake any other task in academic and research matters, as may be
prescribed by the Statutes or assigned to it by the Academic Council;

(5) The University shall follow the procedure for the award of PhD as prescribed by the Statutes.

46 Board of Examinations and Evaluation
(1) The Board of Examinations and Evaluation shall be the authority to deal with all
matters relating to examinations and evaluation. The Board of Examinations and

Evaluation shall also oversee the conduct of examinations in the autonomous colleges,

institutions, University Departments, as applicable.

(2) The Board of Examinations and Evaluation shall meet at least twice in an academic year.
(3) The Board of Examinations and Evaluation shall consist of the following members,
namely:—

(a)  the Vice Chancellor - Chairperson;

(b)  the Pro-Vice Chancellor;

(¢)  the Dean (Academic Affairs);

(d) Dean of concerned Faculty;

(e)  Director, Student Affairs;

(f)  two Principals of the Constituent Colleges, nominated by the Syndicate;

(g) one professor of the University Department, to be nominated by the Syndicate;

(h)  one teacher from autonomous or constituent or affiliated Colleges other than heads
of Departments or Principals with the minimum teaching experience of fifteen years
to be nominated by Syndicate for Universities mentioned in Schedule-II of the Act;

(i)  one expert in the field of evaluation in computerized environment, nominated by
the Vice Chancellor;

(j)  two experts, not below the rank of Deputy Registrar , one each from a State and
Private University, who has experience related to examination work in
computerized environment as an invitee to be nominated by Vice Chancellor; and

(k)  Controller of Examinations - Member Secretary.

(4) The Board of Examinations and Evaluation shall have the following powers and duties,
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namely:—

(a)
(b)

(©)

(d)
()

®

(2
(h)

(i)
Q)
(k)
M

to devise policy, mechanism and operational strategies to do the tasks relating to

assessment of performance of students efficiently and in a time bound manner;

to ensure proper organization of examinations and tests of the University,

including moderation, tabulation, evaluation and timely declaration of results:
Provided that, the Board of Examinations and Evaluation shall, for the

purposes of this clause, give effect to the recommendations of the Board of Student

Affairs and the Board of Sports and Physical Education, regarding alternative

arrangements;

to prepare the financial estimates relating to examinations and evaluation for

incorporation in the annual financial estimates (budget) of the University and shall

submit the same to the Finance and Accounts Committee;

to arrange for strict vigilance during the conduct of examinations so as to avoid

use of unfair means by the students, teachers, invigilators, supervisors, etc.;

to establish procedures and devise operative mechanism for credit assessment in

the modular structure by the teachers and use computer technology for the entire

process of assessment and evaluation including creating and effectively using a

repository of question banks;

to ensure that the assessment of answer books for award of degrees, diplomas or

certificates shall be done centrally through central assessment system by following

system of masking and de-masking of answer books or any other alternative

system for ensuring the objective of secrecy;

to undertake examination and evaluation reforms in order to make examination

and evaluation system more efficient;

to appoint paper-setters, examiners and moderators from amongst the persons

included in the panels prepared by the respective Boards of Studies and, where

necessary, having regard to the recommendations made by the committee under

sub-section (8)(b), remove them or debar them;

to approve detailed programme of examinations and evaluation as prepared by the

Controller of Examinations;

to consider the reports of review of results of University examinations forwarded

by the Controller of Examinations;

to hear and decide the complaints relating to conduct of examinations and

evaluation; and

to exercise such other powers in relation to examinations and evaluation as may

be assigned to it by or under this Act.

In case of any emergency requiring immediate action to be taken, the Chairperson of the
Board of Examinations and Evaluation or any other officer or person authorized by him in

that behalf, shall take such action as deems fit and necessary, and report the action taken

by him in the next meeting of the Board.

(a) In order to appoint paper-setters, examiners and moderators, the Board of
Examinations and Evaluation shall constitute committees for every subject consisting
of, -

(i) Pro-Vice Chancellor- Chairperson;

(i1) the Dean of the concerned Faculty;

(ii1) two members of the Board of Studies, nominated by it from amongst its
members of whom at least one shall be a post-graduate teacher; and
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(7

®)

(b)

(©)

(b)

(©)

(a)

(b)

(iv) Controller of Examinations-Member Secretary.

The Head of concerned Departments shall prepare lists of persons for various
examinations and tests and submit them to the Dean (Academic Affairs), who shall
submit the same with his recommendations, if any, to the Board of Examinations and
Evaluation, which shall then appoint paper-setters, examiners and moderators, and
where necessary referees; and

No member of the Board of Examinations and Evaluation shall be appointed as a
paper-setter, examiner, moderator or referee:

Provided that, the Pro-Vice Chancellor shall have power to appoint a
member of the Board of Examinations and Evaluation, as a paper-setter, examiner,
moderator or referee where no teacher relating to such subject who is not a member of
the Board of Examinations and Evaluation, or the committee is available;

It shall be obligatory on every teacher and non-teaching employee of the University,
affiliated, or constituent colleges, as applicable, to render necessary assistance and
service in respect of examinations of the University and evaluation of students as
prescribed by Statute;

If any teacher or non-teaching employee fails to comply with the order of the
University or college or institution, in this respect, it shall be treated as misconduct
and the employee shall be liable for disciplinary action; and

In case of failure on the part of the teacher or non- teaching employee of any affiliated
college or constituent college as applicable, to comply with the order of the University
in this respect, the Vice Chancellor shall have power to take an appropriate action
against concerned employee, which may include imposing penalties including
suspension of the employee, as may be prescribed by the Statutes.

In order to investigate and take disciplinary action for failure to comply with the order
of the University for rendering assistance or service in respect of examinations by or
on behalf of the University or evaluation of students or formal practices and lapses on
the part of candidates, paper-setters, examiners, moderators, referees, teachers or any
other persons connected with the conduct of examinations including the pre-
examination stage and the post-examination stage or at any stage whatsoever, the
Board of Examinations and Evaluation shall constitute a committee of not more than
five persons of whom one shall be the Chairperson; and

Such committee shall submit its report and recommendations to the Vice Chancellor,
who may direct the Controller of Examinations, the disciplinary action to be taken
against the person or persons involved in the malpractices, directly or indirectly, and
the Controller of Examinations shall proceed to implement the decision of the Vice
Chancellor.

47 Board of Lifelong Learning and Education
There shall be a Board for Lifelong Learning and Education to create skilled and

(M

2
(€)

learned human power through its various degree level programmes and skills

development programmes.

The Board for Lifelong Learning and Education shall meet at least three times in a year.
The Board for Lifelong Learning and Education shall consist of the following

members, namely:—

(a) the Vice Chancellor - Chairperson;
(b) the Pro-Vice Chancellor;
(c) the Dean (Academic Affairs);
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4)

(d) Dean of all Faculty;

(e) three eminent experts, nominated by the Vice Chancellor, working in the domain
of lifelong learning skills, value education and in field of longevity;

(f) two teachers from University departments, nominated by the Vice
Chancellor, who are actively engaged in innovation, research and development;

(g) two teachers from the colleges, nominated by the Vice Chancellor, who are
actively engaged in innovation, research and development and extension for
Universities mentioned in Schedule-II of the Act; and

(h) Director, Lifelong Learning and Education - Member Secretary.

The Board of Lifelong Learning and Education shall have the following powers and
duties, namely:-

(a) to create synergy at policy and operative level mechanism for co-
existence and co-operation between various teaching, research and
development institutions and various regional and national bodies and
governmental agencies in the domain of lifelong learning, value education and
life skills for senior citizens;

(b) to supervise and monitor the activities of an independent Lifelong Learning
and Education Cell that shall be set up by the University to carry out the
objectives of the Board;

(¢c) to look into budgets and financial needs of the Lifelong Learning and
Education Cell ;

(d) to prepare an annual programme of activities of the Lifelong Learning and
Education Cell and to review the same periodically;

(e) to submit an annual report to the Syndicate; and

(f) to undertake any other task that may be prescribed by the Statutes.

48 Board of Information Technology and Digital Learning

)

(@)
3)

There shall be a Board of Information Technology and Digital Learning to create an
umbrella structure to professionally manage the selection, deployment and use of
application software and technology in Academics, Finances and Administration,
address the issues relating to use of the right kind of technology, software, hardware and
connectivity to deploy technology in all domains of activities and associated tasks of
the University and to project the funds required for that purpose.
The Board of Information Technology and Digital Learning shall meet at least three
times in a year.
The Board of Information Technology and Digital Learning shall consist of the following
members, namely:—
(a)  Vice Chancellor - Chairperson;
(b)  Pro-Vice Chancellor;
(¢c) Dean (Academic Affairs);
(d) Dean of all Faculty;
(e) Controller of Examinations;
()  Finance Officer;
(g) one professor from University departments having knowledge and expertise in the
domain of software and hardware, nominated by the Vice Chancellor;
(h) two external experts in the field of information and communication technology,
nominated by the Vice Chancellor, one of whom shall be an expert in software
and the other in the field of hardware;
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“

(1)
Q)

the Registrar; and
the Director, Information Technology and Digital Learning -Member Secretary.

The Board of Information Technology and Digital Learning shall have the following
powers and duties, namely:-

(a)
(b)
(©)

(d)
(e)

()

(e

to plan information technology services through creation of information
technology infrastructure;

to propose the annual budget of the University for creating technology related
infrastructure;

to devise strategy for creation of virtual classrooms and laboratory infrastructure;
to lay down the policy for networking in the various campuses of the University;
to work out appropriate policy and procedure for creation of a Data Repository
Cell for creation, up-gradation and maintenance of data on students, teachers as
well as other staff members in the institutions and give a Unique Identification
Number;

to implement Enterprise Resources Planning and other similar Information
Technology tools mandated by the State Government or University Grant
Commission or other regulatory organisations; and

to undertake any other task as may be prescribed by the Statutes.

49 Board of Research, Innovation, Incubation, Industry Linkage and Entrepreneurship
(1) There shall be a Board of Research, Innovation, Incubation, Industry Linkage and

Entrepreneurship for creation and cultivation of an enabling environment to propagate the

2

3

concept of research, innovation and to convert the innovative ideas into working models

through a process of incubation which shall finally lead to the creation of enterprise.

The University shall establish an independent Centre for Research, Innovation, Incubation,

Industry Linkage and Entrepreneurship to carry out the objectives of the Board for

Research, Innovation, Incubation, Industry Linkage and Entrepreneurship. The Centre

shall exercise the powers and perform the duties as may be assigned by the Board,
from time to time.

The Board of Research, Innovation, Incubation, Industry Linkage and Entrepreneurship
shall consist of the following members, namely:-

(a)
(b)
(©)
(d)
(e)

()
(2

(h)

(1)
)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Dean (Academic Affairs);

Dean of all Faculty;

five prominent industrialists, from manufacturing, information and
communication technology, biosciences, agro-industries and service industries,
nominated by Vice Chancellor;

two teachers from University Departments, who are active in innovation,
research and development nominated by the Vice Chancellor;

two teachers, nominated by the Vice Chancellor, one from Constituent and other
from Affiliated colleges who are active in innovation, research and development
for Universities mentioned in Schedule-II;

eight eminent persons from different areas of Science, Commerce, Agriculture,
Banking , Finance, Industry, Intellectual Property Rights, etc., who are conversant
with the global trends as well as regional issues to be nominated by Chancellor;

a member nominated by Jharkhand State Faculty Development Academy;

a member nominated by Jharkhand State Higher Education Council;
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(k)
M

a member nominated by Jharkhand Council on Science, Technology and
Innovation; and
Director, Research, Innovation, Incubation, Industry Linkage and

Entrepreneurship - Member Secretary.

(4) The Board shall hold a minimum of three meetings in a year.
(5) The Board of Research, Innovation, Incubation, Industry Linkage and Entrepreneurship
shall have the following powers and duties, namely:-

(a)

(b)

(©)

(d)
(©
(®
(2

(h)

to create synergy at policy and operative level mechanism for co-existence and
co-operation between various research and development activities in
University departments, colleges and various industries in the State and in other
States;

to create support system for incubation of ideas such as product, process,
service and innovation, into a scalable mode so as to establish small, medium
and large industries;

to collaborate with industries and other organisations for undertaking research and
consultancy project with the objective of generating resources to make the
University self-sustenance;

to establish a system to support protection of intellectual property rights at
national and global level;

to establish a system so as to guide and help young entrepreneurs in operational,
legal, business model creation and financial support;

to project and plan the activities to be carried out by the Centre for Research,
Innovation, Incubation, Industry Linkage and Entrepreneurship;

to prepare annual programmes of activities, annual budget, monitor and
periodically review the activities, and submit an annual report to the Syndicate
regarding the Centre for Research, Innovation, Incubation, Industry Linkage and
Entrepreneurship; and

to undertake any other task as may be prescribed by the Statutes.

50 Board of Student Affairs
(1)  There shall be a Board of Student Affairs to plan and oversee the various cultural and

welfare activities of the students in colleges, institutions and University departments.
The activities of the Board of Student Affairs shall be carried out by the Director of
Student Affairs.

(2) The Board of Student Affairs shall consist of the following members,:-

(a)
(b)
(©)

(d)
(e)

()
(2

(h)
(1)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

one professional, nominated by the Vice Chancellor, in the field of
Performing Arts;

one professional, nominated by the Vice Chancellor in the field of Fine Arts;
two teachers, nominated by the Vice Chancellor involved in cultural or welfare
activities out of whom one shall be woman,;

office bearers of University Students Council;

two NSS Coordinators, one each from University Department, Autonomous
College, Constituent College and Affiliated Colleges for Universities as
applicable;

Director, National Service Scheme (NSS); and

Director, Student Affairs - Member Secretary.
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(3) The Board of Students Affairs shall have the following powers and duties, namely:-

(a)
(b)
(©)
(d)

(e)

®

()

(h)
(1)
Q)

to take necessary steps for promotion of culture and students’
development activities in colleges and University departments;

to establish links with regional and national bodies in the various cultural activities
and to promote various activities jointly with them;

to take up activities in colleges and University departments to promote interest and
skills for appreciation in the field of performing arts, pure art and painting skills;
to hold University level competitions, skills development workshops, interactive
activities in order to bring the society closer to the colleges, institutions and
University;

to establish rapport with groups (excluding political parties), societies and
other professional bodies so as to involve them in the activities of Board of
Students Affairs;

to devise, develop and implement innovative schemes of students’ development
including Earn and Learn Scheme, Education Loan, Vice Chancellors Aid Fund,
Endowment Schemes, Student Exchange Schemes, etc.;

to devise a mechanism of grievance redressal of student and prevention of sexual
harassment and ragging of students and to prepare and submit the Annual Report
of the Board to Senate for approval;

to devise, develop and implement schemes of career counselling, psychological
counselling and rehabilitation and upliftment of differently abled students;

to co-ordinate activities of National Service Scheme (NSS)and National Cadet
Corps (NCC) in University, Constituent Colleges and Affiliated Colleges; and

to undertake any other task as may be prescribed by the Statutes.

51 Board of Sports and Physical Education
(1) There shall be a Board of Sports and Physical Education in the University to
promote the culture of sports and look after sports related activities. The activities of
the Board shall be carried out by the Director of Sports and Physical Education.

(2) The Board of Sports and Physical Education shall consist of the following members,

namely:-

(a)
(b)
(©)
(d)
(e
()
(2

(h)
(1)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Director, Student Affairs;

three professionals, nominated by the Vice Chancellor with established
credibility in different fields of sports;

District Sports Officer of the district where the University Headquarter is
located;

one teacher from the University Department of Physical Education, nominated by
the Syndicate;

two sports teachers, from affiliated colleges, constituent colleges or autonomous
colleges, as applicable, nominated by the Syndicate;

the President of the University Student Council; and

the Director, Sports and Physical Education - Member Secretary.

(3) The Board of Sports and Physical Education shall have the following powers and

duties, namely:-

(@)

to take necessary steps for promotion of sports culture and activities in the field
of sports in colleges and University departments;
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(b)

(©

(d)

(©)

®

€9

(h)

to establish links with regional and national bodies in the various sports and
to promote various activities jointly with them;

to establish rapport with groups, societies and other professional bodies so as
to involve them in the activities of Board of Sports and Physical Education;
to take up activities in colleges, recognized institutions and University departments
to promote interest and also skills in various sports as per the policy of the
University and also national policies in the field of sports (only in case of
Universities mentioned in Schedule-III);

to hold University level competitions, sports skills development camps, interactive
activities and also training workshops in various sports in order to bring the
society closer to the colleges, institutions and University;

to encourage participation in regional, national and international level activities
and competitions through well trained teams in various sports;

to recommend to competent authority to make alternative arrangements regarding
examinations of students participating in the inter-University or national or
international sports tournaments or events during the relevant schedules of
examinations as prescribed by University Ordinances; and

to undertake any other task as may be prescribed by the Statutes.

52 Board of Human Resource Management
(1) The Board of Human Resource Management shall be the primary body responsible for timely
appointment, promotion, and training of officers, teachers and non-teaching employees of
the University.

(2) The Board of Human Resource Management shall consist of the following members,:-

(@)
(b)
(©
(d)
(e
®
(&)
(h)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Proctor;

Dean (Academic Affairs);

Director, Information Technology and Digital Learning;

Director, Student Affairs;
member nominated by Jharkhand State Faculty Development Academy; and
the Director, Human Resource Management - Member Secretary.

(3) The Board of Human Resource Management shall have the following power and duties,

namely:-

(a)
(b)

(©

(d)

(e)

to prepare the roster of vacancies available for teaching or non-teaching staff;

to enlist the vacancies of officers, teaching and non-teaching employees that may
arise in the University Department/s, faculties and Colleges and prepare a
consolidated list of the same:

to propose amendments to the Statutes for promotion of various teaching and non-
teaching posts as per revisions by the University Grants Commission and/or State
Government;

to entertain concerns, grievance, conflicts related to the administrative functions of
teachers and non-teaching staff, and work to maintain a positive working
environment and ensure that policies and procedures are followed;

to monitor and ensure timely conduction of professional development programs,
trainings, workshops, etc. by Jharkhand State Faculty Development Academy,
HRDC’s or Malaviya Mission Teacher Training Centre similar specialised agencies
for teachers and non-teaching staff;
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(f) tooversees workplace safety programs and initiatives related to employee health and

wellness are being followed properly;

(g) to prepare the record of pay-fixation of teachers, non-teaching staffs and officers of
the University;

(h) to monitor that the record/ database of seniority of all categories of teaching and
non-teaching staffs is being maintained accurately and in timely manner.

(i) to monitor and oversee the updation of service records and/or books of the
University employees; and
(j)  toperform any other task or activity as may be prescribed by the Statutes.

53 Board of Internship, Apprenticeship and Placement
(1) There shall be a Board of Internship, Apprenticeship and Placement for creation and

cultivation of an enabling environment for industry linkages so as to ensure internship,
apprenticeship and placement of the students.

(2) The Board for Internship, Apprenticeship and Placement shall consist of the following
members, namely:-

(@)
(b)
(©
(d)
(e)

®
(2
(h)
(i)
0)
(k)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Dean (Academic Affairs);

Dean of all Faculty;

five prominent industrialists, nominated by the Vice Chancellor from
manufacturing, information and communication technology, biosciences,
agro-industries and service industries;

two teachers from University Departments, who are active in industry-
academia linkage nominated by the Vice Chancellor;

two teachers, nominated by the Vice Chancellor, from Constituent and Affiliated
colleges who are active in industry-academia linkage for Universities as
applicable;

a member nominated by Jharkhand State Faculty Development Academy;

a member nominated by Jharkhand State Higher Education Council;

a member nominated by Jharkhand Council on Science, Technology and
Innovation; and

the Director, Internship, Apprenticeship and Placement - Member Secretary.

(3) There shall be a minimum of three meetings of the Board in the year.
(4) The power and duties of the Board of Internship, Apprenticeship and Placement shall be,

namely:-

(a)
(b)
(©
(d)
(e)

to create and maintain partnerships with businesses, industries, and educational
institutions to facilitate opportunities for students or participants;

to oversee the progress and effectiveness of internship and apprenticeship
programs, including evaluating participant performance and program outcomes;
to provide support and guidance to participants, including career counseling and
advice on professional development;

to maintain records and reports related to program activities, participant
placements, and outcomes; and

to perform any other duties as prescribed by the Statutes.

54 Board of Inclusive Education
(1) The Board of Inclusive Education shall be the primary body responsible to ensure that there

is no discrimination of any form with teacher, non-teaching staff and students. It shall also
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be responsible to ensure that rights of teacher, non-teaching staff and students belonging to

any section of the society for whom special provisions have been mandated by the
Government of India or the State Government through any law at the time in-force shall be
strictly adhered to in the University

(2) The Board of Inclusive Education shall consist of the following members,:-

(@)
(b)
(©
(d)
(e
(H
(&)
(h)
()

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Proctor;

Dean (Academic Affairs);

Director, Information Technology and Digital Learning;
Director, Estate and Facility Management;

Director, Student Affairs;

Director, Constituent Colleges; and

Director, Inclusive Education - Member Secretary.

(3) The Board of Inclusive Education shall have the following power and duties, namely:-

(@)
(b)
(©
(d)
©)

®
(&
(h)

to develop and propose policies and strategies related to inclusive education,
ensuring they align with the University’s mission and legal requirements;

to monitor and evaluate the effectiveness of inclusive education initiatives and
recommend policy initiatives improvements;

to advise the Syndicate and/or Senate on the allocation of resources and budget for
inclusive education initiatives, ensuring that adequate support is provided;

to recommend and advocate for funding and grants to support inclusive education
projects;

to ensure compliance with provisions of the Rights of Persons with Disabilities Act,
2016 and advocate for the needs of students with disabilities and diverse needs
within the University;

to advocate for the needs of students with disabilities and diverse needs within the
University and broader community;

to develop and support awareness campaigns and educational initiatives to foster a
culture of inclusivity and respect within the University community; and

to perform any other duties as prescribed by the Statutes.

55 Board of Estate and Facility Management
The Board of Estate and Facility Management shall be the primary body responsible to

)

2

ensure the formulation, adoption, implementation and monitoring of all initiatives or

measures related to the campus infra development, safety and security of students,
specifically, Women in the University Campus.

The Board of Estate and Facility Management shall consist of the following members,:-

(a)
(b)
()
(d)
(e)
®
(8
(h)
O]
Q)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Proctor;

Registrar;

Director, Inclusive Education;

Director, Information Technology and Digital Learning;
Director, Estate and Facility Management;

Director, Student Affairs;

Director, Constituent Colleges; and

Director, Estate and Facility Management - Member Secretary.
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3) The Board of Estate and Facility Management shall have the following power and duties,

namely:-

(a) to ensure adherence with Rules and guidelines issued by University Grants
Commission or any other statutory or regulatory body;

(b) to assess future space and facility needs for academic, administrative, and
recreational purposes;

(©) to recommend strategies for sustainable campus development and environmental
stewardship;

(d) to oversee the maintenance and operation of existing buildings, facilities, and
infrastructure;

(e) to ensure compliance with regulatory standards, codes, and University policies in
construction and development projects;

® to monitor the allocation and expenditure of funds related to campus infrastructure
and maintenance;

(2) to develop safety protocols including work place safety norms, fire safety and
disaster management plans for campus facilities;

(h) to monitor and ensure that the healthcare facilities are properly maintained in the
University and Constituent Colleges;

1) to empanel the healthcare practitioners in the manner as prescribed by the Statutes;

) to carry out best practices study regarding campus security and safety of
employees and students, inculcating the best practices or learnings from them;

(k) to release Annual reports of Universities including the data about the number of
complaints of sexual harassment received, successfully disposed of and pending,
without revealing the identities of complainants; and

0 to perform other such activities as prescribed by the Statutes.

56 Board of Constituent Colleges
(1) The Board of Constituent Colleges shall be the primary body responsible for regulation,

coordination and monitoring of Constituent Colleges.

(2) The Board of Constituent Colleges shall consist of the following members,:-

()
(b)
()
(d)
(e)
®
(8
(h)
0]
Q)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Proctor;

Dean (Academic Affairs);

Director, Human Resource Management;

Director, Information Technology and Digital Learning;
Director, Estate and Facility Management;

Director, Inclusive Education;

Director, Student Affairs; and

Director, Constituent Colleges — Member Secretary.

(3) The Board of Constituent Colleges shall have the following power and duties, namely:-

(a)
(b)
(©

(d)

to ensure that the academic programs and curricula of the constituent colleges align
with the University’s standards and strategic objectives;

to monitor and support the academic quality and performance of the constituent
colleges, including program evaluations and accreditation processes;

to ensure that the constituent colleges comply with regulations, accreditation
requirements, and other relevant standards as prescribed by the Statutes;

to develop and support strategic plans for the growth and development of the
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(e)
®
(&

(h)

constituent colleges, aligning them with the University’s overall goals and vision;
to establish and monitor performance metrics to assess the progress and impact of
the constituent colleges’ initiatives;

to support faculty and staff development programs, including training and career
advancement opportunities;

to ensure that directives mandated by the University or the State Government related
to healthcare facilities, safety and security of employees and students are
implemented properly; and

to perform such other duties as prescribed by the Statutes.

57 Board of Affiliated Colleges
(1) The Board of Affiliated Colleges shall be the primary body responsible for regulation,
coordination and monitoring of Affiliated Colleges.
(2) The Board of Affiliated Colleges shall consist of the following members,:-

(@
(b)
(©
(d)
(e
®
(&)
(h)
Q)
0

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Proctor;

Dean (Academic Affairs);

Director, Human Resource Management;

Director, Information Technology and Digital Learning;
Director, Estate and Facility Management;

Director, Inclusive Education;

Director, Student Affairs; and

Director, Affiliated Colleges — Member Secretary.

(3) The Board of Affiliated Colleges shall have the following power and duties, namely:-

(@)
(b)

(c)
(d)
(e)
®
(2

(h)

to formulate policies regarding granting or renewal or rescind of affiliation;

to establish and periodically review the criteria and guidelines for granting and
renewing affiliation, including academic standards, infrastructure, and governance;
to ensure that affiliated colleges adhere to the University’s standards for academic
quality, teaching, and research;

to regulate financial support or grants provided to affiliated colleges, if applicable,
and ensure that funds are used appropriately;

to recommend norms for granting temporary and permanent affiliation, autonomous
and empowered autonomous status;

to conduct regular evaluations and inspections of affiliated colleges to assess their
performance, compliance with University standards, and overall effectiveness;

to ensure that directives mandated by the University or the State Government related
to healthcare facilities, safety and security of employees and students are
implemented properly; and

to perform such other duties as prescribed by the Statutes.

58 Board of Study Centres
(1) There shall be a Board of Study Centres of the University to organize the task and activities

of the Study Centres. It shall consist of the following members, namely:—

(a)
(b)
(©)
(d)
(e)

Pro-Vice Chancellor - Chairperson;
Dean (Academic Affairs);

Dean of concerned Faculty;
Finance Officer;

Directors of all Study Centres;
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(f) Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship;

(g) two members from University Departments or constituent college as applicable, to
be nominated by the Vice Chancellor, one of whom shall be a Principal/ Head of
the Department and the other shall be a teacher with experience of at least 12 years;

(h) Controller of Examinations;

(i) Director, Student Affairs;

(G) Director, Sports and Physical Education;

(k) one Principal, one Teacher, one management representative from the Affiliated
College as applicable within the jurisdiction of each Study Centre to be nominated
by the Vice Chancellor;

()  member nominated by Jharkhand State Faculty Development Academy;

(m) member nominated by Jharkhand State Higher Education Council;

(n) member nominated by Jharkhand Council on Science, Technology and Innovation;
and

(o) Registrar - Member Secretary.

(2) The Board of Study Centres of the University shall meet at least three times in a year.
(3) The Board of Study Centres of the University shall have the following powers and duties,
namely:—

(a)  to co-ordinate the under-graduate and post-graduate educational activities in the
jurisdiction determined by the University;

(b) to ensure implementation of various academic, administrative and governance
mechanisms of the parent University;

(c) to co-ordinate the intra-institutional and inter-institutional information and
communication technology linkages among the institutions of higher education in
the jurisdiction determined by the University;

(d)  to carry out in association with colleges/University Departments for workshops and
training programmes for the benefit of teachers and non-teaching employees;

(¢)  to co-ordinate the examination and evaluation related activities in the jurisdiction
determined by the University;

(f)  to co-ordinate creation of research plans, development plans and other fund-raising
activities for the colleges and institutions in the district and establish links with the
central office of the parent University (as applicable);

(g) to co-ordinate teaching and learning activities at post-graduate level amongst the
colleges and institutions, as applicable, and render necessary assistance in this
regard,

(h) to work as a district level gateway of the University for all academic tasks of
students, research students, teachers, supporting staff and other members of the
society;

(i)  to prepare financial needs and annual financial estimates (budget) for the financial
year and submit it to the central office of the parent University; and

(j)  toundertake any other task as may be prescribed by the Statutes.

59 Board of Regional Centres
(1) There shall be a Board of Regional Centres of the University for monitoring the activities of
Regional Centres. It shall consist of the following members, namely:—

(a)  Pro-Vice Chancellor - Chairperson;

(b)  Dean (Academic Affairs);

(¢)  Finance Officer;
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(d)  Directors of all Regional Centres;

(¢) two Principals, one each from Constituent College and Affiliated College, to be

nominated by the Vice Chancellor;
(f)  Controller of Examinations;
(g) Director, Student Affairs; and
(h)  Registrar - Member Secretary.

(2) The Board of Regional Centres of the University shall meet at least three times in a year.

(3)

The Board of Regional Centres of the University shall have the following powers and duties,

namely:—

(a) to co-ordinate the administrative activities in the jurisdiction determined by the
University;

(b) to ensure implementation of various academic and governance policies of the parent
University;

(¢c) to co-ordinate the intra-institutional and inter-institutional information and
communication technology linkages among the institutions of higher education in the
jurisdiction determined by the University ;

(d) to act as a single point of contact for all the student centric services such as issuance of
mark sheet, transcript and degree in the jurisdiction determined by the University;

(e) to work as a district level gateway of the University for all administrative tasks of
students, research students, teachers, supporting staff and other members of the society;

(f) to monitor the quality of Constituent and Affiliated Colleges in the jurisdiction

determined by the University; and
(g) to undertake any other task as may be prescribed by the Statutes.

60 Board of National and International Linkages

(1

2
3)
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There shall be a Board of National and International Linkages to cultivate, establish, maintain
and strengthen the link of the University with premier national and international universities
and institutions.
The Board shall meet at least three times in a year.
The Board of National and International Linkages shall consist of the following members,
namely:-
(a) Vice Chancellor - Chairperson;
(b) Pro-Vice Chancellor;
(¢) Dean of all Faculty;
(d) one senior professor of the University, nominated by the Vice Chancellor;
(e) two principals, of whom one shall be from Constituent College and one shall be
from affiliated colleges to be nominated by the Vice Chancellor;
(f) one expert from industries having proven expertise about National and International
linkages to be nominated by Vice Chancellor; and
(g) Director, Research, Innovation, Incubation, Industry Linkage and Entrepreneurship
-Member Secretary.
The Board of National and International Linkages shall have the following powers and
duties, namely:—
(a) to work on long term policy and strategy for promotion of inter-linkages with
premier national and international universities and institutions;
(b) to evolve a process to collaborate with national and international agencies,
universities, colleges and institutions for sharing of academic resources, running
joint research and development and teaching programmes, running joint degree
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programmes with national and international universities, colleges and institutions;
to evolve mechanism for visit of teachers or research and development scientists or
experts from industry and other entities, to the University departments, colleges and
institutions and vice-versa, and also to work out the details on logistic support for
such visitors;

to evolve mechanism for visits of teachers and students from University
departments, colleges and institutions to national and international universities,
colleges or institutions and vice-versa, and also to work out details on budgetary
provisions and logistic support for such visits;

to evolve a mechanism to assist foreign students and migrant Indian students in their
admissions and other statutory formalities;

to organize cultural and other activities such as visits of foreign students and migrant
Indian students to other parts of India;

to make arrangements for other logistic infrastructure, if any, created by the
University for foreign students and migrant Indian students;

to work out budgetary provision for activities of the Board and for providing
various services to foreign students and migrant Indian students; and

to undertake any other task as may be prescribed by the Statutes.

61 Board of Student Art and Culture
(1) There shall be a Board of Student Art and Culture to fostering a vibrant art and cultural
environment in the University.
(2) The Board of Student Art and Culture shall consist of the following members, namely:-

(a)
(b)
(c)
(d)
(e)
()
(8)
(h)
(1)

Vice Chancellor - Chairperson;

Pro-Vice Chancellor;

Dean (Academic Affairs);

Registrar;

Finance Officer;

Director, Estate and Facilities Management;

Director, Student Affairs;

Director, Public Relations and Community Outreach; and
Director, Student Art and Culture — Member Secretary.

(3) The Board of Student Art and Culture of the University shall meet at least three times in a year.
(4) The Board of Student Art and Culture shall have the following powers and duties namely:-

(a)

(b)

(©
(d)

(e

®
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(h)

to recommend budgets for cultural activities, recommend faculty and student
participation in cultural programs, and enter collaborations with external cultural
organizations;

promote inclusivity by ensuring participation from diverse communities, including
marginalized and tribal students;

archive and document cultural events, performances, and student artworks;
Collaborate with academic departments and Board of Studies to integrate arts and
culture into the curriculum;

Coordinate with State Government and non-governmental organizations for funding
and sponsorship of cultural activities;

Develop and maintain University-level cultural centres, auditoriums, and art galleries;
Submit an annual report on cultural activities and initiatives of the University to the
Academic Council and Syndicate;

to devise a mechanism to implement recommendations of the Vice Chancellor as
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regards students’ development and culture;

(i)  to take necessary measures to ensure participation of well-trained teams in various
regional, national and international level competitions, and cultural, recreational and
other activities;

(j)  to recommend to competent authority to make alternative arrangements regarding
examinations for students participating in the inter-University or national or
international sports, cultural competitions or NCC, NSS events during the relevant
schedules of examinations as prescribed by Statutes/University Ordinances; and

(k)  to undertake any other task as may be prescribed by the Statutes.

62 Term of Office of Members of Authorities

(1) The term of nominated members in any authority constituted under this Act shall be of three
years from the said date of nomination.

(2) The process for nomination of member shall commence at least three months before expiry
of the term of such member and shall be completed before the expiry of the term of such
nominated member:

Provided that, the process of nomination of members for the reconstituted
authorities of the Universities shall be completed within six months of commencement of
this Act.

63 Cessation of membership
Notwithstanding anything contained in this Act or the Statutes made thereunder, where a
person nominated or appointed as the case may be, as an officer of University or a member
of any of the authority or bodies of the University by virtue of his being eligible to be so
nominated or appointed as such an officer or a member under any of the categories of officers
or members specified by or under the relevant provisions of this Act in relation to such office,
authority or body, he shall cease to be such an officer of the University or a member of such
an authority or a body as soon as he ceases to belong to such category and shall be deemed
to have vacated his office as such officer or member.

64 Disqualification for membership of authority

(1) Aperson shall be disqualified from being a member of any of the authorities of University,
if he-

(a) is of unsound mind and stands so declared by a competent court; or

(b) is an undischarged insolvent; or

(c) has been convicted of any offence involving moral turpitude; or

(d) has been punished for indulging in or promoting unfair practices in the conduct
of any examination and evaluation, in any form, anywhere; or

(e) has willfully omitted or refused to carry out the provisions of this Act, Statutes
or University Ordinances, or has acted in any manner detrimental to the
interests of the University; or

() has been punished in any form, by the competent authority for committing a
misconduct; or

(g) discloses or causes to disclose to the public, in any manner whatsoever, any
confidential matter, in relation to the examination and evaluation, the knowledge
of which he has come to be in possession, due to his official position.

65 Ineligibility for second consecutive term
No person shall be a nominated member of the Senate or Syndicate, for a second
consecutive term:
Provided that, any person who was the nominated member of the Senate or
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Syndicate, for the first time on the date of commencement of this Act, shall not be
deemed to have enjoyed the consecutive term if such person is nominated for the
first time after the commencement of this Act.

66 Conclusiveness of decision of authority

Save as otherwise provided by or under the provisions of this Act, each authority of the
University while acting and exercising its powers and discharging functions or duties
assigned to it by or under the provisions of this Act, shall have the exclusive jurisdiction to
deal with and decide the matters assigned to it and discharging functions or duties assigned
to it by or under the provisions of this Act.

67 Resignation of membership

(1

(@)

Anominee of Chancellor, State Government and Vice Chancellor may resign by addressing
to the Chancellor, State Government and Vice Chancellor respectively. The person shall
cease to be a member upon his resignation being accepted by the Chancellor, State
Government or the Vice Chancellor, as the case may be, or upon expiry of thirty days
from the date of resignation, whichever is earlier.

If a person nominated or appointed to any authority or body remains absent without
prior permission of the authority or body for three consecutive meetings, the person shall
be deemed to have vacated his membership and shall cease to be a member from the
date of the third such meeting in which such person remained absent.

68 Meeting of the Authorities

@)

(@)
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Save as otherwise provided by this Act, all matters with regard to the conduct of
meetings of the authorities, bodies or committees, if any, constituted by the University,
shall be as mentioned in this Act or as may be prescribed by the Statutes.

A meeting of an authority or body shall be convened on the date determined by the
Chairperson by a notice issued by its Member Secretary.

Except as otherwise provided, the quorum for a meeting shall ordinarily be one-third of
the number of sitting members. If there is no quorum, the meeting shall be adjourned by
the Chairperson to a specific time on the same day, or on a later date and quorum
shall be necessary for such adjourned meeting. Quorum shall be necessary on the
following day of the continued meeting.

Where no provision is made by or under the Statutes for the Chairperson to preside over
a meeting of any authority or body of the University or when the Chairperson so
provided for is absent and no provision is made for any other person to preside, the
members present shall elect a person from amongst themselves to preside at the
meeting.

Save as otherwise provided, all items, questions, matters or proposals on the agenda
shall be decided by consensus of the members present.

69 Casual vacancy and Standing Committee to fill vacancies

)

(@)

3)

In case, any vacancy occurs in the office of a member, other than an ex-officio
member of the University, it shall be filled within 3 months, by nomination of the person,
to the concerned authority.

When such vacancy as mentioned in sub-section (1) is not filled within 3 months, the
vacancy shall be filled by nomination of a person by the Standing Committee constituted
under sub-section (3) who is otherwise eligible to be elected on the said authority or
body from the same category.

The constitution of the Standing Committee for filling in such casual vacancies shall be
as follows, namely: -
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(a)  Pro-Vice Chancellor - Chairperson;

(b) Dean (Academic Affairs);

(c) one Dean of Faculty, nominated by Senate;

(d) one Principal of the Constituent College (as applicable) nominated by Vice

Chancellor;

(e) one teacher of the University nominated by Syndicate;
(f) one graduate or postgraduate student nominated by Senate from amongst its
members; and
(g) Registrar - Member Secretary.
(4) The term of the nominated member of the Standing Committee shall be three years.
(5) The quorum for the meetings of the Standing Committee shall be set at one-half of the total
member.
70 Proceedings of University authorities and bodies not invalidated to vacancies
No act or proceeding of any authority or other body of the University shall be invalid
merely because of the existence of a vacancy or vacancies among its members.
CHAPTER V: COUNCIL, COMMITTEES AND CELLS
71 Council, Committees and Cells
(1) The following shall be the Council, Committees and Cells constituted under this Act,
namely:-
(a) Advisory Committee;
(b) Finance and Accounts Committee;
(¢) Internal Quality Assurance Cell;
(d) Library-Cum-Knowledge Resource Committee;
(¢) Purchase Committee;
(f)  Students’ Union and Student Council;
(g) Buildings and Works Committee;
(h) Fee Fixation Committee;
(i)  Public Relations Committee; and
(3)  Internal Complaints Committee;
72 Advisory Committee
(1) The Advisory Committee shall consist of following members -
(a) to be nominated by State Government,-

(i) An eminent industrialist who has proven wide experience in the changing
scenario of opportunities for youth and global trends in academy-industry
interaction-Chairperson;

(i1) An eminent scientist of repute with experience of working with national and
global entities that deal with policy and approaches in research and
development - Vice Chairperson;

(iii)) An eminent social leader who has experience of working with the masses
and understands the linkages between education and social transformations-
Member;

(iv) An eminent educationist who is conversant with new trends in the world
of higher education -Member; and

(v) An Information Communication Technology (ICT) expert who has wide
experience at the national and international level in the higher and professional
education -Member;

(b) ex-officio :
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(1) Pro-Vice Chancellor - Member; and
(i1) Registrar-Member Secretary.
The duties of the Committee shall be as follows:-

(a) to advise the Vice Chancellor through generation of reports and action plans in
academic, research and development, administration, generation of financial
resources and governance so as to make the University academically vibrant,
administratively efficient and financially sustainable;

(b) to devise a mechanism and approach for monitoring of the working of the
University system as a whole and to keep track of the activities and provide
information and critical analysis and comments on the progress and impact
of the activities on the working of Universities and its identity in the Society;

(c) to advise the Senate of the University regarding strategic perspective planning;

(d) to take up any other task that the Chairperson of the Committee shall find of
importance for the growth of the University;

(e) to periodically report on the development, progress and working of the
University to the State Government;

(f) to keep track of various reforms and policies thereon as devised by the UGC
and respective statutory bodies; and

(g) to perform such other duties as may be prescribed by the Statutes.

The Advisory Committee shall meet at least two times a year.
The quorum for the meetings of the Advisory Committee shall be set at half of the total
members.

73 Finance and Accounts Committee
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There shall be a Finance and Accounts Committee for planning, coordinating and
overseeing the financial operations of the University. It shall examine the accounts, the
progress of expenditure and all new proposals involving fresh expenditure in the light
of the provisions available.

The Finance and Accounts Committee shall consist of the following members, namely:-

(a)  Vice Chancellor - Chairperson;

(b) Financial Advisor;

(c) one person from the Academic Council, nominated by the Vice Chancellor;

(d) two experts nominated by the Senate, one of whom shall be a Chartered
Accountant who is an expert in the field of accounting and auditing and the
other shall be an expert in the area of finance;

() Registrar; and

(f) Finance Officer - Member Secretary.

The quorum for a meeting of the committee shall be set at half of the total members.
All nominated members of the committee shall hold office for a term of three years
and shall not be eligible for a second consecutive term.

The committee shall meet at least four times in a year and as required by the Vice
Chancellor.

The Finance and Accounts Committee shall,-

(a) examine and consider Annual Statement of Accounts, Audited final statement of
accounts and Audit Report and its compliance report, and the annual financial
estimates to be presented by the Finance Officer and recommend the same to
the Executive and thereafter to the Senate for approval;

(b) examine the progress of expenditure and all new proposals involving fresh
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expenditure in the light of the provisions available;

(c) recommend to the limits for the total recurring and non-recurring expenditure
for the year, based on the income and resources of the University, including
the proceeds of loans for productive work;

(d) recommend to the productive investment and management of University assets
and resources;

(e) explore the possibilities of augmenting further resources for the development of
the University;

(f)  asses the financial viability of the proposals for Self-Financed Courses submitted
by Board of Studies;

(g) take necessary steps to have the University accounts audited by the auditors
appointed by the University and Accountant General respectively ;

(h) advise on matters related to the administration of the property and the funds
of the University;

(i)  ensure proper implementation of the orders issued by the State Government
from time to time, in respect of funds, assets, and other resources received from
the State Government;

()  advise on financial matters referred to it by the Syndicate, Academic Council or
any other authority, body or committee or any officer of the University;

(k)  report to the Vice Chancellor on any lapse or irregularity in financial matters which
comes to its notice so that he may take suitable prompt actions after assessing the
seriousness of the matter or refer it to the State Government;

() ensure that the annual accounts of the University, colleges and institutions are
open for audit by the auditors appointed by the Accountant General;

(m) study various financial reforms recommended by UGC or Central/ State
Government for management of financial resources, maintenance of accounts
and use of modern technologies to enhance the efficiency in accounts
maintenance and audit procedures; and

(n) carry out any other functions and tasks as may be prescribed by the Statutes.

74 Internal Quality Assurance Cell
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There shall be an Internal Quality Assurance Cell in the University to plan, guide and
monitor quality assurance and quality enhancement in all the academic activities of the
University.

The Internal Quality Assurance Cell in the University shall be constituted and function as
per the guidelines of the University Grants Commission.

The Annual Quality Assurance Report shall be approved by the Senate of the University
for the follow up action for the necessary quality enhancement measures. The University
shall regularly submit the Annual Quality Assurance Report to the National Assessment
and Accreditation Council or other accreditation bodies.

The Internal Quality Assurance Cell shall be responsible to ensure preparedness and
participation in accreditations and rankings under National Institutional Ranking
Framework, State Institutional Ranking Framework, National Accreditation and
Assessment Council or any other similar organisation as mandated by the University
Grants Commission, Central Government and State Government.

There shall be an Internal Quality Assurance Cell in each college and recognized
institution that shall be constituted and function as per the guidelines of the University
Grants Commission, Central Government and State Government, issued from time to
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time.

The colleges and recognized institutions shall regularly submit their Annual Quality
Assurance Reports to the University, State level quality assurance bodies and national
accreditation bodies as applicable.

The University shall monitor the functioning of Internal Quality Assurance Cells in the
colleges and recognized institutions within its jurisdiction.

The Director, Internal Quality Assurance Cell shall be the head of Internal Quality
Assurance Cell of the University.

The University, may, as it deems fit, devise performance linked honorarium for members
of the Internal Quality Assurance Cell at the level of University and Colleges.

The Internal Quality Assurance Cell shall perform such other duties as may be prescribed
by the Statutes.

75 Library-cum-Knowledge Resources Committee
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There shall be a Library-cum-Knowledge Resource Committee for administering,
organizing and maintaining the Library and Knowledge Resource Centre, print and
electronic material and related services of the University.
The Library-cum-Knowledge Resource Committee shall consist of the following
members, namely :-

(a) Vice Chancellor - Chairperson;

(b) one Dean of Faculty, nominated by the Vice Chancellor, on rotation basis;

(c) one head of the University department or University institution nominated by the

Vice Chancellor, on rotation basis;
(d) two members nominated by the Vice Chancellor, of whom one shall be from
industry and the other shall be librarian from a national level organization;

(e) Registrar;

(f) Finance Officer; and

(g) Director, Knowledge Resource Center - Member Secretary.
All nominated members of the Library-cum-Knowledge Resource Committee, shall hold
office for a period of three years.
The Library-cum-Knowledge Resource Committee shall meet at least three times in a
year and as desired by the Chairperson.
The quorum for a meeting of the committee shall be set at half of the total members;
The Library-cum-Knowledge Resource Committee shall,-

(a) provide for proper organization and support for the functioning of the Library and
Knowledge Resource Centre, documentation services and maintenance of
records in analogue and digital form;

(b) provide the approach and operational plan for modernization and improvement of
Library and Knowledge Resource Centre and documentation services in both
analogue and digital format;

(¢) recommend to the Academic Council fees and other charges for the services
and use of the Knowledge Resource Centre by students and others;

(d) prepare the annual budget and proposal for development of the Library and
Knowledge Resource Centre;

() submit the annual report on the functioning of the Library and Knowledge
Resource Centre to the Vice Chancellor;

(f)  establish a network with regional, national and international libraries and
information centers; and
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(g) undertake any other task as may be prescribed by the Statutes.

76 Purchase Committee
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There shall be a Purchase Committee for dealing with all matters pertaining to all
purchases of the University, as per the latest Rules of State/Central Procurement.
The committee shall consist of the following members, namely:-

(a)  Vice Chancellor - Chairperson;

(b)  Pro-Vice Chancellor;

(¢) Finance Advisor;

(d) two heads of University departments nominated by the Vice Chancellor;

(e) one member of the Syndicate nominated by the Syndicate;

(f) one external expert, nominated by the Vice Chancellor;

(g) Registrar; and

(h) Finance Officer-Member Secretary.
During the absence of the Finance Officer, the Registrar shall act as the Member
Secretary of the Committee.
The Purchase Committee shall invite the head of the University department or
University institution, for which the purchases are to be made.
All nominated members of the committee shall hold office for a term of three years and
shall not be eligible for a second consecutive term.
All matters pertaining to all purchases of the University shall carried out as per the latest
Rules of State/ Central Government or as prescribed by the Statutes.
The powers and duties of the Purchase Committee shall be as prescribed by the
Statutes.
The quorum for a meeting of the committee shall be set at half of the total members.
The Purchase Committee shall meet at least three times in a year and as required by the
Vice Chancellor.

77 Students Union and Student Council
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There shall be a University Students Union at University level and a College Students Union
at each constituent and affiliated college, to look after the welfare of the students and to
promote and co-ordinate the extra-curricular activities of different student’s associations for
better corporate life. The University Student Union and College Student Union shall not
engage in political activities having affiliation with regional, State or Central political parties.
The University Students Union shall consist of the following members, namely :-

(a) President, elected by an electoral college consisting of students who are engaged
in full time studies in all University departments;

(b)  Secretary, elected by an electoral college consisting of students who are engaged
in full time studies in all University departments;

(c) one female representative, elected by an electoral college consisting of students
who are engaged in full time studies in all University departments;

(d) one representative belonging to Scheduled Castes or Scheduled Tribes or
PVTG or Other Backward Classes, elected by an electoral college consisting of
students who are engaged in full time studies in all University departments;

(e) one student from each department, elected by an electoral college consisting of
students who are engaged in full time studies in that department;

(f)  one student each from National Service Scheme, National Cadet Corps, Sports and
Cultural activities, nominated by the Vice Chancellor from the students who are
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engaged in National Service Scheme, National Cadet Corps, Sports and Cultural
activities, respectively, on the basis of prescribed criteria; and
Director, Student Affairs shall be an ex-officio member.

(3) The College Students Union for each institution, constituent college or affiliated college
as applicable shall consist of the following members, namely :-

(a)
(b)
(©)
(d)

(e)
®

(2

President, elected by an electoral college consisting of students who are engaged

in full time studies in that college;

Secretary, elected by an electoral college consisting of students who are engaged

in full time studies in that college;

one female representative, elected by an electoral college consisting of students

who are engaged in full time studies in that college;

one representative belonging to Scheduled Castes or Scheduled Tribes or

PVTG or Other Backward Classes, by rotation, elected by an electoral college

consisting of students who are engaged in full time studies in that college:
Provided that the University shall decide the category of reservation

for each college for the purpose of this clause by drawing lots;

one student from each class, elected by an electoral college consisting of

students who are engaged in full time studies in that class;

one student each from National Service Scheme, National Cadet Corps, Sports,

and Cultural activities, nominated by the Principal from the students who are

engaged in National Service Scheme, National Cadet Corps, Sports, and Cultural

activities, respectively, on the basis of prescribed criteria; and

one senior teacher as coordinator of the Students Council appointed by the

principal of the college and Director, Sports and Physical Education, NSS

Programme Officer and NCC Officer as permanent invitees.

(4) The University Students Council shall consist of the following members, namely :-

(a)
(b)
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Vice Chancellor- Patron;

President of the University Students Union and/or each College Students Union
, as applicable;

Secretary(ies) of the University Students Union and/or each College Students
Union, as applicable;

one female Representative, of the University Students Union;

one Representative belonging to Scheduled Castes or Scheduled Tribes or
Other Backward Classes or, by rotation, nominated by the President of University
Students Union from amongst themselves;

one student each from National Service Scheme, National Cadet Corps, Sports,
and Cultural activities nominated by the President of the University Students’
Union in consultation with the Director, Students Affairs from amongst the
students of the University Departments and affiliated colleges who are engaged in
National Service Scheme, National Cadet Corps, Sports and Cultural activities
respectively on the basis of prescribed criteria; and

Director, Board of Student Affairs, Director, Sports and Physical Education,
Director Board of Lifelong Learning and extension shall be permanent invitees to
the Students Council.

(5) The first meeting of the University Students Council shall be presided over by the Vice
Chancellor and shall be attended by such other officers as recommended by Vice
Chancellor.
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A student shall be eligible to be, or continue to be, a member of any of the Students Union,
only if he is enrolled as a full- time student.

During the period of election, no person, other than a student on the rolls of college
or institutions or University, shall be permitted to take part in the election process in
any capacity. Also, no student of the college or institutions shall be associated with
anybody affiliated to any regional, State or National political party. Any student or a
candidate violating this condition shall be liable for disciplinary action against him in
addition to the revocation of his candidature.

The budget and frequency for meetings of the University Student Union, College Students
Union for each institution, constituent college or affiliated college and University
Students Council shall be as may be prescribed by the Statutes.

The election of the student members of the University Students Union and College
Student Union shall be made every year, as soon as possible after the commencement
of the academic year, on a date as may be prescribed. The term of office of the elected
student members shall begin with effect from the date of election and shall extend up
to the last day of the academic year, unless they have, in the meantime, incurred any
of the disqualifications specified by or under the Act, and as prescribed by the Statutes.
One third of the members of the University Students Union and College Student Union
shall constitute the quorum. The procedure for conduct of business of the meetings and
such other matters shall be such as may be prescribed by the Statutes.

The procedure for election, the powers and duties, authority for the conduct of election,
mechanism for conduct of such elections, code of conduct for the candidates and
election administrators in respect of such election shall be such as may be prescribed
by the Statutes.

Any instance of acute lawlessness or the commission of a criminal offence shall be reported
to the police by the University / college authorities as soon as possible, but not later than
12 hours after the alleged commission of the offence.

78 Building and Works Committee
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There shall be a Buildings and Works Committee to carry out minor and major
infrastructure development activities of the University efficiently and in a time bound
manner.

The Buildings and Works Committee shall consist of the following members namely :-

(a)  Vice Chancellor - Chairperson;

(b)  Pro-Vice Chancellor;

(¢) Financial Advisor;

(d) Engineer of the Building Construction Department in charge of the District in
which the University Headquarter is situated, or his nominee not below the
rank of Assistant Engineer from that District;

() one eminent engineer, nominated by the Vice Chancellor;

(f)  one eminent Architect, nominated by the Vice Chancellor;

(g) Registrar;

(h)  Finance Officer; and

(1)  Director, Estate and Facility Management - Member Secretary.

All nominated members of the committee shall hold office for a term of five years
and shall not be eligible for a second consecutive term.

If any vacancy occurs in the office of a member, the same shall be filled within one month
by the Vice Chancellor and the member so appointed shall hold office for the residual
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term for which the earlier member shall have held the office if the vacancy had not
occurred.

The quorum for a meeting of the committee shall be set at half of the total members.
The Buildings and Works committee shall,-

(a) under direction and overall supervision of the Vice Chancellor may execute all
types of works to be executed through the agency of the Building Construction
Department or through the agency recommended by the State Government;

(b) accord administrative approval and financial sanction to the maintenance work,
subject to availability of funds in the budget;

(¢) recommend and obtain administrative approval and expenditure sanction of the
Syndicate in respect of all minor and major works; and

(d) recommend to the Syndicate through the Finance and Accounts Committee, a
‘Programme of Works’ to be executed in the ensuing year, specifying maintenance
works, major works and minor works, separately;

The Buildings and Works Committee shall perform such other duties as may be prescribed
by the Statutes.

79 Fee Fixation Committee
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There shall be a Fee Fixation Committee to work out the real cost of delivery of each and
every under-graduate and post-graduate courses or programmes run by the University,
Constituent colleges, other than autonomous colleges and autonomous cluster institutions.

The Fee Fixation Committee shall decide the tuition fees, other fees and charges for all

courses or programmes (regular and self-financed courses) as recommended by the

board of studies and approved by the academic Council.

The Fee Fixation Committee shall consist of the following members, namely:-

(a)  Vice Chancellor-Chairperson;

(b) the Dean of the concerned faculty;

(c)  representative of Secretary, Department of Higher and Technical Education, not
below the rank of Joint Secretary to the Government;

(d) one finance expert nominated by the Vice Chancellor, preferably a Chartered
Accountant, not connected with the University or college or institutions under
its jurisdiction;

(¢) one legal expert nominated by the Vice Chancellor, not connected with the
University or college or institution under its jurisdiction; and

(f)  Registrar or his nominee not below the rank of Deputy Registrar - Member
Secretary.

The quorum for a meeting of the committee shall be set at half of the total members.

All members of the committee, other than ex-officio members shall hold office for a

term of five years and shall not be eligible for a second consecutive term.

Notwithstanding anything contained above, the State Government may evolve the

Statutory Mechanism of fixation and regulation of fees which shall be binding on different

types of colleges and recognized institutions as specified by the State Government in

this regard.

The tuition fees, other fees, and charges for various courses or programmes as

recommended by fee fixation committee and finally approved by the Academic Council

shall be applicable in general.

The committee shall meet at least twice a year to examine and consider the fee fixation

proposals based on the norms as prescribed by the Statutes/ Rules/ University Ordinance
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and shall hold as many meetings as needed. The committee shall decide tuition fees,
other fees and charges for various courses or programmes, at least six months before
the commencement of next academic year.
80 Public Relations Committee
(1) There shall be a Public Relations Committee to manage the University’s image, fostering
positive relationships with various stakeholders, and ensuring effective communication
both internally and externally.
(2) The Public Relations Committee shall consist of the following members:-
(a) Vice Chancellor - Chairperson;
(b) Pro-Vice Chancellor;
(c) Dean (Academic Affairs);
(d) Director, Student Affairs;
(e) Director, Constituent Colleges;
(f) Director, Affiliated Colleges; and
(g) Director, Public Relations and Community Outreach — Member Secretary.
(3) The quorum for all the meetings of the committee shall be set at half of total members
with mandatory presence of the Chairperson.
(4) No statement or press release or any material on behalf of the University shall be released to
any media organisation or platform without the explicit permission of the cell.
(5) The Committee shall convene its meeting quarterly or as and when required by the
Chairperson.
81 Internal Complaints Committee
(1) There shall be an Internal Complaints Committee (ICC) as the primary body to ensure
prevention, prohibition and handling of occurrences relating to Sexual harassment or
misconduct against any member of the teaching or non-teaching staff and students of the
University or its Constituent Colleges, as applicable.
(2) The ICC shall have thirteen members, of which at least seven members shall be women. The
composition of these members is as follows:-
(a) woman teacher of the University not below the rank of Professor nominated by the
Vice Chancellor - Presiding Member;
(b) Proctor;
(c) two teachers of the University nominated by the Dean (Academic Affairs) such that
at least one of them is women;
(d) two students nominated by the University Student Council such that at least one of
them is women,;
(e) two Head of the University Departments nominated on rotational basis by the Vice
Chancellor such that at least one of them is women,;
(f) two non-teaching staff of the University, nominated by the Vice Chancellor;
(g) two eminent woman academician from outside the University as an external
members; and
(h) one woman advocate nominated by the Vice Chancellor.
In case of an occurrence or incident in any Constituent College the following additional
members shall be the part of the committee as mentioned in sub-section(2) of this section;-
(1) two faculty members nominated by the Principal of the Concerned College such that
at least one of them is women; and
(j) two students nominated by the concerned College Students Union such that at least
one of them is women.
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(3) The term of all the nominated members for the purpose of membership in this Committee
shall be One (01) Year.

(4) The quorum for all the meetings of the Committee shall be set at half of the total members.

(5) The Vice Chancellor may provide for allowances or sitting fees of external members as
may be prescribed by the Statutes or Rules.

(6) The responsibilities of the ICC are as follows:-

(a)

(b)

(©
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to provide necessary assistance if an employee or student chooses to file a complaint
with the police;

protect the safety of the complainant by not divulging the person’s identify and
providing the mandatory relief by way of sanctioned leave or relaxation of
attendance requirement or transfer to another department or supervisor as required
during the pendency of the complaint or also provide for the transfer of the offender;
ensure that victims or witnesses are not victimised or discriminated against while
dealing with complaints of sexual harassment;

ensure prohibition of retaliation or adverse action against a covered individual
because the employee or the student is engaged in a protected activity;

provide mechanism for dispute redressal and dialogue to anticipate and address
incidents through just and fair reconciliation without undermining complainants’
right and minimize the need for punitive approaches that lead to further resentment,
alienation or violence;

Sensitize the students and employees about the incidents or occurrences which may
be considered as sexual harassment;

Identify vulnerable groups within the University or College prone to harassment and
provide them with suitable corrective measures;

Formulate and implement the anti-sexual harassment policy and conduct regular
reviews to ascertain its efficacy;

Develop and roll-out of orientation courses for administrators with a compulsory
module on gender sensitization;

Institutionalising Counselling Services at the University or College Campus with
well-trained Counsellors;

Ensure that reliable and adequate public transport, hostels, laboratories and main
buildings is available for Women employees in the University or College Campus;
Ensure that adequate health facilities are available for women employees and
students, campus safety policies are put in place and Women Development Cells and
Gender Sensitization Programmes are carried out in the University;

Formulate Rules and University Ordinances in line with relevant guidelines or
policies of University Grants Commission and other Statutory Bodies;

Provide for the mechanism of lodgement, hearing and disposal of complaints for the
ICC;

Develop mechanism for interim and final redressal of any incident or occurrence as
may be prescribed by the Statutes or University Ordinances; and

Lay down punitive actions or punishments against harassers and frivolous
complainants.

In addition to the committees constituted under this Act, the University may constitute

other committee(s) with suitable terms and reference for any specific task.
CHAPTER VI: SELECTION, APPOINTMENT AND PROMOTION OF OFFICERS, TEACHING AND
NON-TEACHING EMPLOYEES OF THE UNIVERSITY
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82 Appointment of Registrar, Financial Advisor, Controller of Examinations and Finance Officers of
the University

(1) The Finance Advisor shall be a full-time officer of the University and shall be appointed or
taken on deputation by the Chancellor from amongst the officers of the Indian Audit and
Accounts Service or any other Accounts Service of the Government of India or the Jharkhand
Finance Service or any other State Finance Service, or from amongst Chartered Accountants
who are partners of a firm empanelled with the Comptroller and Auditor General of India.

Provided that, until such an officer is appointed the present incumbent may
continue to work as the Financial Advisor.

(2) The terms, and conditions of service of the Financial Advisor shall be determined by the
State Government and he shall ordinarily hold the post for five (05) years and shall not be
eligible for consecutive terms in the same University.

(3) The Registrar, Controller of Examinations, and Finance Officer shall be a whole-time
officer of the University appointed by the State Government, either on deputation or by re-
employment through the Commission as per the eligibility criteria and process prescribed by
the Statutes. The term of shall be for a term of four (04) years or till he attains the age of
superannuation as per the University Grants Commission norms whichever is earlier:

Provided that, in case of a new University established under Section 140 of the
Act, the Department of Higher and Technical Education shall provide a panel of 03 names
to the State Government for the appointment of 1! Registrar, 1% Controller of Examination,
and 1% Finance Officer of the University.

(4) The Deputy Registrar, Assistant Registrar; and Deputy Controller of Examinations,
Assistant Controller of Examinations; Deputy Finance Officer and Assistant Finance
Officer; shall be appointed, for a fixed term, by the University through the Commission as
may be prescribed by the Statutes in this regard.

(5) The Finance Officer, Deputy Finance Officer and Assistant Finance Officer shall be a person
who possess the required eligibility criteria as prescribed by the Statutes.

(6) In case the person possessing the qualifications and experience as specified in sub-section
(5) cannot be appointed, the Finance Officer, Deputy Finance Officer and Assistant Finance
Officer may be appointed on interim basis from amongst the teachers of the University
with approval from the State Government for a period not exceeding one year.

(7) Where an appointment has been made to a post referred to in sub-section (3), sub-section
(4), sub-section (5), or sub-section (6) of this section, if the State Government, either upon
a petition lodged by any person directly affected or on its own motion (suo motu), after
conducting or causing to be conducted such inquiries, and obtaining or causing to be
obtained such explanations, including explanations from the person whose appointment is
likely to be affected, as it deems necessary, determines that such appointment, when made
by any authority or officer of the University, was not in accordance with the law then in
force, the State Government may, by order, and notwithstanding anything to the contrary
contained in the contract relating to the conditions of service of such person, direct the
Vice Chancellor to terminate the appointment of that person. The Vice Chancellor shall
forthwith comply with such direction. Such termination shall be effected by giving one
month's notice to the person concerned, or by paying one month's salary in lieu of such
notice. Upon such termination, the Vice Chancellor shall initiate steps for a fresh selection
to be made for the post. A person whose appointment has been terminated under this sub-
section shall be eligible to apply again for the same post, provided that such person fulfills
the prescribed eligibility criteria at the time of making the fresh application
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Any order made by the State Government, under the sub-section (7) shall be final and
a copy of the order shall be served on the person concerned by the Vice Chancellor
within three days from its receipt.

It shall be the duty of the Vice Chancellor, to ensure that no payment whatsoever is made
to any person, by way of salary or allowance, from the funds of the University, for any
period after the termination of his services, and any authority or officer authorizing or
making any such payment shall be liable to reimburse the amount so paid to the
University.

The process of appointment for all the above-mentioned posts shall begin at least six
months before the probable date of occurrence of the vacancy of the post and shall be
completed at least one month prior to the probable date of occurrence of the vacancy. It
shall be the responsibility of the Director, Human Resource Management to complete the
process of appointment.

83 Appointment of all Deans, Directors, Head of Departments and Proctor of the University
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All the Deans, Directors, Head of Departments and Proctor of the University shall be
appointed by the Vice Chancellor as per procedure prescribed by the Statutes:

Provided that, the Director, Human Resource Management and Director,
Knowledge Resource Centre shall be appointed in the manner mentioned in Section 32 and
Section 26 of this Act respectively.

The University shall maintain a seniority list of all the Teachers of the University with
categorization of their positions such as Professor, Associate Professor or Assistant
Professor.

The Office of the Director, Human Resource Management shall call for applications for
each position of Dean, Director, Head of Department and Proctor with the eligibility
criteria and norms as prescribed by the Statutes. It shall also carry out a preliminary
screening of the documents to ensure that the application is complete in all respects.

The Office of the Director, Human Resource Management shall then create a list of
applicants as per their seniority for each post.

The Vice Chancellor shall select the competent person among the applicants and extend
the offer of appointment for the concerned posts.

The process of selection for all the above-mentioned posts shall begin at least three months
before the probable date of occurrence of the vacancy of the post and shall be completed
at least one month prior to the probable date of occurrence of the vacancy. It shall be the
responsibility of the Director, Human Resource Management to initiate the process for
selection of the above mentioned posts.

The University, may from its own sources provide additional emoluments or allowances
to any person holding the posts of Proctor and/or Directors.

84 Appointment and Promotion of Teachers
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All appointments and promotions of the teachers in the University shall be done by the
University on recommendation of the Commission, in the manner as may be prescribed by
the Statutes.

All teachers of the University shall be initially appointed on probation for a period of two
(02) years including mandatory training of 12 months by the Jharkhand State Faculty
Development Academy as prescribed by the Statutes. On completion of the probation
period the Director, Human Resource Management shall prepare the performance report
of the concerned teacher and place it before the Board of Human Resource Management
for its recommendation to the Syndicate and confirmation of service.
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The process for selection of Teachers shall begin from January of every year and shall be
completed by 30" June of every year. It shall be the responsibility of the Director, Human
Resource Management to coordinate with the Commission for selection and appointment
of the teachers of the University in timely manner.

The total number of vacancies of teachers against the sanctioned posts arising out of the
University each year by 31% December shall be considered for preparation of roster for the
upcoming year. The roster so prepared must be approved by the State Government to initiate
the recruitment process as prescribed by the Statutes.

The Selection / Screening Committee constituted by the Board of Human Resource
Management, shall make recommendations for promotion of University teachers to the
Commission, in the manner as prescribed by the Statutes. The composition of Selection
Committee and Screening Committee shall be as prescribed by the Statutes.

The date of the meeting of every selection committee shall be so fixed as to allow a
notice of at least thirty days of such meeting, be given to each member.

The process of promotion needs to be conducted in fair and transparent manner complying
with the provisions of this Act and the prescribed Statutes/ University Ordinances/ Rules.
Where an appointment has been made to a post referred to in sub-section (2) of this section,
if the State Government, either upon a petition lodged by any person directly affected or
suo moto, after conducting or causing to be conducted such inquiries, and obtaining or
causing to be obtained such explanations, including explanations from the person whose
appointment is likely to be affected, as it deems necessary, determines that such
appointment, when made by any authority or officer of the University, was not in
accordance with the law then in force, the State Government may, by order, and
notwithstanding anything to the contrary contained in the contract relating to the conditions
of service of such person, direct the Vice Chancellor to terminate the appointment of that
person. The Vice Chancellor shall forthwith comply with such direction. Such termination
shall be effected by giving one month's notice to the person concerned, or by paying one
month's salary in lieu of such notice. Upon such termination, the Vice Chancellor shall
initiate steps for a fresh selection to be made for the post. A person whose appointment has
been terminated under this sub-section shall be eligible to apply again for the same post,
provided that such person fulfills the prescribed eligibility criteria at the time of making
the fresh application.

Any order made by the State Government, under sub-section (8) shall be final and a
copy of the order shall be served on the teacher concerned by the Vice Chancellor
within three days from its receipt.

It shall be the duty of the Vice Chancellor, to ensure that no payment whatsoever is made
to any person, by way of salary or allowance, from the funds of the University, for any
period after the termination of his services, and any authority or officer authorizing or
making any such payment shall be liable to reimburse the amount so paid to the
University.

85 Appointment for Principals of Constituent Colleges of the University
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The Principals of Constituent Colleges shall be appointed from amongst teachers of the
University on recommendation of the Commission, in the manner as may be prescribed by
the Statutes.

The process for appointment of Principals in Constituent Colleges shall begin at least six
months before the probable date of occurrence of the vacancy of the post and shall be
completed at least one month prior to the probable date of occurrence of the vacancy.
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86 Appointment and Promotion of non-teaching staff of the University
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All the appointments and promotions of non-teaching staff of the University shall be done
by the University on recommendation of the Commission, in the manner as may be
prescribed by the Statues.

All the non-teaching employees of the University shall be initially appointed on probation
for a period of two (02) years including mandatory training of 12 months by Jharkhand
State Faculty Development Academy (JSFDA) as prescribed by the Statutes. On
completion of the probation period the Director, Human Resource Management shall
prepare the performance report of the concerned employee and place it before the Board
of Human Resource Management for its recommendation to the Syndicate for
confirmation.

The total number of vacancies of non-teaching staff against the sanctioned posts arising out
of the University each year by 30 June shall be considered for preparation of roster for the
upcoming year. The roster so prepared must be approved by the State Government to initiate
the recruitment process as prescribed by the Statutes.

The process for selection of non-teaching staff of the University shall begin from 1% of
July of every year and shall be completed by 31 December of every year. It shall be the
responsibility of the Director, Human Resource Management to coordinate with the
Commission for selection and appointment of the non-teaching staff of the University.
Non-teaching employee who has been appointed on contractual basis cannot claim the
benefits that are being availed by the regular full-time employee.

The Board of Human Resource Management, shall prepare the list of non-teaching staff
eligible for promotion and send the same to the Commission with prior approval of the
Syndicate.

87 Temporary Vacancies, Contractual appointments and Professor of Practice
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Where an appointment is to be made for a temporary vacant post of teaching or non-
teaching employee of the University arising due to resignation, leave or vacancy or any
other reason, the appointment shall be made by the competent authority of the University
as per the process prescribed by the Statutes or by an order of the State Government.

The University may engage adjunct teacher including Professor of Practice against the total
sanctioned posts of teachers as per the provisions in the Statutes.

Any contractual employee of the University or Professor of Practice shall not claim for
regularization of service in any case.

88 Creation of Posts
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After the commencement of this Act, the State Government shall create the posts of
teaching and non-teaching staffs, only for the University, University Departments and
Constituent Colleges.

The affiliated Colleges shall have the autonomy to create posts in the manner as prescribed
by the Statutes and there shall be no financial liability on the State Government for such
posts.

89 Posting, Transfer and Deputation
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All existing or newly appointed officers, teachers and non-teaching staff of the University
may be transferred or deputed to any University and Constituent College within the State
of Jharkhand:

Provided that any teacher on probation shall not be considered and allowed for
inter or intra University transfer or deputation.
They may also be deputed to Department of Higher and Technical Education, Government
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of Jharkhand or any organisation/body of the State Government associated with
Department of Higher and Technical Education.

(3) Further, the officers, teachers and non-teaching staff of the University may be allowed for
deputation in any public University/ organisation/ autonomous body of the Government of
India/ any State Government with prior approval from the competent authority in the
manner as prescribed by the Statutes.

(4) The first posting of the teaching and non-teaching staff of the University shall be done in
the rural and remote areas under the jurisdiction of the University.

(5) While approving transfers and posting, the Competent Authority of the University shall
ensure that:-

(a) Constituent Colleges located in rural and remote areas are adequately staffed;

(b) the mechanisms or provisions for transfer and posting, as mentioned in
Statutes or University Ordinances as followed; and

() academic activity from the place of transfer, shall remain unaffected or

minimally affected such transfer.
(6) The transfers and postings of the teachers, non-teaching staff and employees of the
University shall be done as prescribed by the Statutes.
(7)  The State Government shall have the exclusive authority to consider, approve or reject the
applications for inter-University transfer of employees.
90 Conditions of Service

(1) Every salaried Officer of University and every teacher employed in a University
Department other than officers and teachers who are members of the Public Services in
India and whose services have been lend to the University, shall be appointed on a written
contract which shall be lodged with the Registrar of the University and copy thereof shall
be furnished to the officer or teacher concerned. Every teacher of the University shall in the
absence, of any agreement to the contrary, be governed by the conditions and restrictions,
as specified in the Statutes.

(2) It shall be lawful for the University to allow deputation of officers, teachers and non-
teaching staffs as mentioned in section 89(2) and section 89(3) in the manner as prescribed
by the Statutes.

(3) Every employee of the University must adhere to the service conditions as prescribed by
the Statutes.

91 Retirement from Service

(1) Notwithstanding anything, contained contrary to the Act, the age of retirement of employee
of the University shall be as prescribed by the Statutes.

(2) The University may require any employee who, reckoned from the date of his appointment,
has completed the total service of 25 years, to retire from the University service after giving
at least three months prior notice, if considers that his conduct or efficiency is such, as it
does not justify his continuation in the service.

(3) Notwithstanding anything contained in the preceding sub-sections, any employee may, after
giving at least three months prior notice in writing to the concerned appointing authority,
voluntarily retire from such date, on which such an employee has completed 32 years of
service or attains 52 years of age, in the manner as prescribed by the Statutes:

Provided that no employee of the University under order of suspension shall
voluntarily retire except without a specific approval of the concerned appointing authority.
92 Termination from Service
(1) All employees of the University shall conduct themselves as per the service conditions
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mandated in the Statutes and prescribed by the Rules. Further, no employee of the
University shall:-
(a) engage in any unlawful activity/ies or mischief or criminal trespassing or show
of criminal force or compel any person to do what he is not legally bound to
do; or use abusive language inside the institution campus;

(b) perform dissatisfactory while discharging of his academic or administrative or
financial duties assigned; or

() undertake actions or activities in any form harming the interest of the
University or State Government or the Government of India ; or

(d) receive conviction under any law of the State or Central Government; or

(e) involved in financial misappropriation; or

) be a member of, or be associated with, any organisation which takes part in

politics, or is taking part in, or subscribing in aid of, any political movement
or activity without obtaining prior approval of the University;

Explanation: For the purposes of this sub-clause, whether any party is a
political party, or whether any organisation takes part in politics or whether
any movement or activity falls within the scope of this sub-clause, the decision
of the State Government there on shall be final;

(2) conduct, own, partake or participate in owning of, or participating in, any
organisation or institution or legal entity engaged in providing commercial
education services such as tuitions, coaching, or counselling activities; and

(h) violate any provisions of service conditions as mentioned in the Statutes.

In case, any employee is found to be carrying out the above mentioned activities, he shall
be liable for termination, subject to principles of natural justice in front of the appropriate
authority by following the procedure as mandated in the Statutes and prescribed by the
rules:

Provided that, no employee must be terminated without giving an opportunity
to put forth its explanation and no action shall violate the principles of natural justice.
Such employee shall also be subjected to appropriate legal or penal action under provisions
of the Bharatiya Nyaya Sanhita 2023, as applicable.

93 Action against Unlawful Activities
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All employees of the University or its Constituent Colleges when acting or purporting to
act in pursuance of any provisions of this Act, or rules made or directions issued thereafter
shall be deemed to be public servants within the meaning of Section 28 of the Bharatiya
Nyaya Sanhita, 2023.

Any person whoever with intent to cause, or knowing that he is likely to cause, wrongful
loss or damage to the public or to any person, causes the destruction of any property, or
any such change in any property or in the situation thereof as destroys or diminishes its
value or utility, or affects it injuriously, commits mischief or prevents any official from
performing his duty shall be subjected to strict legal action under Section 324 of the
Bharatiya Nyaya Sanhita, 2023.

CHAPTER VII: ADMISSION, EXAMINATION, EVALUATION AND OTHER MATTERS RELATING
TO STUDENTS
94 Admission

(1) Subject to the reservation policy of the State Government, admission to all courses in the

University Departments, Constituent Colleges and Affiliated Colleges shall be made on
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the basis of merit in accordance with the rules, if any, made by the State Government and
published in the Official Gazette, or University Ordinances made by the University:

Provided that, where model rules have been framed by the State Government in
the interest of students throughout the State, the University shall adopt the same and such
rules shall be published by the University before the commencement of the academic
session.

(2) Further with regard to the maintenance of discipline, the authority concerned shall have
the power to refuse admission to a student, except at the entry point of any academic
programme.

95 Disputes relating to admission
All the disputes relating to admissions to University Departments, Constituent Colleges and
Affiliated Colleges shall be adjudicated by the Students Grievance Redressal Committee as
per section 100.

96 Examination and evaluation

Before the start of each academic year, the University shall prepare the schedule of
examinations for the next academic year for each and every course wherever applicable,
conducted by itself within its jurisdiction and shall publish it at the commencement of each
academic year and shall strictly adhere to the schedule. Failing which the concerned authority
or officer of the University shall have to make a reasoned report to State Government within
thirty days and the directions or decisions of the State Government in this regard shall be
final and binding:

Provided that, in case the University is unable to follow the said schedule due to
reasons and circumstances beyond its control it shall at the earliest, submit a report to the
State Government incorporating the detailed reasons for making a deviation from the
published schedule.

97 Declaration of results
The University shall strive to declare the results of every examination conducted by it within
thirty days from the last date of the examination for that particular course and shall in any
case declare the results latest within forty-five days thereof:

Provided that, if for any reasons whatsoever, the University is unable to finally
declare the results of any examination and evaluation within the aforesaid period of forty-
five days, Controller of Examinations shall prepare a detailed report incorporating the
reasons for such delay submit the same through Vice Chancellor to the State Government,
and the direction of the State Government in this regard shall be final and binding.

98 Examination and evaluation not invalid for non-compliance with Schedule
No examination or evaluation or the results of an examination or evaluation shall be held
invalid only for the reasons that the University has not followed the schedule as stipulated in
sections 96 and 97, as the case may be.

99 Sports and extra- curricular activities
The University shall frame appropriate University Ordinance and Rules to ensure that the
students selected to represent their Department, Colleges or the University, as the case may
be, for sports, culture and all other extra-curricular activities are selected entirely on the basis
of merit, through open merit competition alone and on no other basis.
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CHAPTER VIII: GRIEVANCES OF STUDENTS AND EMPLOYEE
100 Student Grievance Redressal Committee
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There shall be Student Grievance Redressal Committee (SGRC) at the University and
College Level to resolve the Grievances of Students and to suggest different ways and
means to minimize and prevent such grievances. The functional mechanism of working
of Student Grievance Redressal Committee shall be as prescribed by Statutes, prepared in
accordance with the provisions of the University Grants Commission (Redressal of
Grievances of Students) Regulations, 2023, or any other regulations for the time being
in force.
The Student Grievance Redressal Committee shall also be mandated with the redressal of
election-related grievances, including, but not limited to breaches of the code of conduct
of elections and complaints relating to election related expenditure. The composition of
the Student Grievance Redressal Committee at University shall be as follows:-

(a) Director, Student Affairs — Chairperson;

(b) Registrar — Member;

(c) Five Professors of the University nominated by the Vice Chancellor as Members;

(d) Two final year students of the University — one boy and one girl nominated by the

Pro-Vice Chancellor;

(e) Proctor— Member Secretary; and

(f) Any Special Invitee as nominated by the Chairperson.
The composition of Student Grievance Redressal Committee at College level shall be as
prescribed by Statutes, prepared in accordance with the provisions of the University
Grants Commission (Redressal of Grievances of Students) Regulations, 2023, or any
other regulations for the time being in force.
The term of the special invitee shall be one year.
The quorum for the meeting including the Chairperson, but excluding the special invitee,
shall be fixed at six members.
In considering the grievances before it, the SGRC shall follow principles of natural justice.
The SGRC shall send its report with recommendations, if any, to the competent authority
of the institution concerned and a copy thereof to the aggrieved student, preferably within
a period of 15 working days from the receipt of the complaint.
In pursuit of its duties, the SGRC may prosecute violators of any aspect of the code of
conduct or the rulings of the committee. The SGRC shall serve as the court of original
jurisdiction.
The Vice Chancellor shall have appellate jurisdiction over issues of law and fact in all cases
or controversies arising out of the conduct of the elections in which the SGRC has issued
a final decision. Upon review, the Vice Chancellor may revoke or modify the sanctions
imposed by the SGRC.
Each University shall appoint Ombudsperson for grievance redressal of students of the
University and colleges under its jurisdiction as per University Grants Commission
(Redressal of Grievances of Students) Regulations, 2023 as amended from time to time.
The duties and the procedure for handling of grievances shall be as prescribed by the
University Grants Commission (Redressal of Grievances of Students) Regulations, 2023 as
amended from time to time.

101 Employees Grievance Redressal Committee

(1

There shall be an Employees Grievance Redressal Committee in each University or group
of Universities to deal with all types of grievances of employees of University and Colleges
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under its jurisdiction as may be determined by the State Government:

Provided that, in case a group of Universities have a common Employees
Grievance Redressal Committee, the oldest University by virtue of its establishment as
mentioned in Schedule — II or Schedule — I1I shall be the headquarters of the Committee.
Each University shall establish an Employees Grievances Redressal Cell headed by the
officer of the University not below the rank of the Assistant Registrar for providing
administrative assistance to the Employees Grievance Redressal Committee:

Provided that, in case a group of Universities have a common Employees
Grievance Redressal Committee, the oldest University by virtue of its establishment as
mentioned in Schedule — II or Schedule — III shall provide administrative assistance to the
Employees Grievance Redressal Committee.

The Employees Grievance Redressal Committee shall consist of the following members,

namely :-

(a) retired Judge not below the rank of the District Judge or an advocate recognised
by the State Bar Council, with at least 10 years of experience in Court of Law —
Chairperson;

(b) an advocate recognised by the State Bar Council with prior experience in handling

of legal matter pertaining to State Universities - Member;
() retired Officer of Jharkhand Financial Services not below the rank of Deputy
Secretary to the Government appointed by the State Government - Member;
(d) retired Officer of the State Government not below the rank of Deputy Secretary,
having significant experience in administrative and personnel related matters -
Member;
(e) an Assistant Professor with minimum 07 years of teaching experience from any
University shall be deputed as the Member Secretary of the Committee; and
) Any invitee decided by the Chairperson;
The appointment of members of the Committee as mentioned in sub-section (3)(a) to (3)(d)
and deputation of member mentioned in sub-section (3)(e) of this section shall be done by
the State Government for a period of three years, in the manner as prescribed by the Statutes.
The appointment and deputed members of the Committee shall be entitled for such pay and
allowances as may be determined by the State Government in the Statutes.
The Employees Grievance Redressal Committee shall convene its meetings at least once a
month and the quorum for meetings of the Committee shall be set at two members with the
compulsory attendance of the Chairperson and excluding invitee members.
The Employees Grievance Redressal Committee shall hear, settle and decide grievances as
per the law, as far as may be practicable, within three months, from the date of filing of the
complaint.
It shall be lawful for the Employees Grievance Redressal Committee to entertain and decide
grievances or complaints relating to service of the employees, after giving reasonable
opportunity of being heard to both the parties.
Any appointed member may, by writing under his signature resign from his office and shall
cease to hold his office on the acceptance of his resignation by the State Government or from
the date of expiry of thirty days from the date of resignation, whichever is earlier.
The State Government shall fill the vacant post of the Committee within a period of 30
(thirty) days of occurrence of such vacancy. The quorum and sittings of the Committee shall
not be affected for want of vacancy.

102 Employees Grievance Redressal Tribunal



238

SIREUS [iC (ATYRUT) HITeAR, 28 319, 2026

(1

2

3)

“4)
)
(6)
(7

®)

There shall be Employee Grievance Redressal Tribunal at the State Level governed by this
Act as the appellate authority for review and disposal of any matter adjudicated by the
Employee Grievance Redressal Committee.
The Tribunal shall consist of following members:
(a) Retired Judge of High Court or a person having qualification to become a High Court
Judge - Chairperson;
(b) an advocate recognised by the State Bar Council with at least 10 years of prior
experience in handling of legal matter pertaining to State Universities - Member ;
(c) retired Officer of Jharkhand Financial Services not below the rank of Joint Secretary
to the Government- Member;
(d) retired Officer of the State Government not below the rank of Joint Secretary, having
significant experience in administrative and personnel related matters - Member;
() a Professor or Associate Professor from any University shall be deputed as the
Member Secretary of the Committee; and
(f)  Any invitee as decided by the Chairperson.
The appointment of members of the Tribunal as mentioned in sub-section (2)(a) to (2)(d) and
deputation of member mentioned in sub-section (2)(e) of this section shall be done by the
State Government for a period of three years, in the manner as prescribed by the Statutes.
The quorum of meeting of the Tribunal shall be set at two members with the compulsory
attendance of the Chairperson, excluding the invitee members.
The appointment and deputed members of the Tribunal shall be entitled for such pay and
allowances as may be determined by the State Government in the Statutes.
The State Government shall make available to the Tribunal such staff as may be necessary
for the discharge of its functions under this Act.
Any appointed member may, by writing under his signature resign from his office and shall
cease to hold his office on the acceptance of his resignation by the State Government or from
the date of expiry of thirty days from the date of resignation, whichever is earlier.
The State Government shall fill the vacant posts of the Tribunal within a period of 30 (thirty)
days of the occurrence of such vacancy. The quorum and sittings of the Tribunal shall not be
affected for want of vacancy.

103 Employees Right of appeal

(1

2

Notwithstanding anything contained in any law or contract for the time being in force, any
employee of the University governed by this Act or Colleges under its jurisdiction, who is
dismissed or removed or whose services are otherwise terminated or who is compulsorily
retired or who is reduced in rank by the University or College and who is aggrieved shall
have a right of appeal and any appeal against any such order or decision shall lie to the
Tribunal:

Provided that, no such appeal shall lie to the Tribunal in any case where the matter

has already been decided or pending before a Court or Tribunal on the date of
commencement of this Act or where the order of dismissal, removal, otherwise termination
of service, compulsory retirement or reduction in rank, was passed at any time before the
date on which this Act comes into force.
An appeal shall be made by the employee to the Tribunal, within thirty days from the date of
receipt by him, the order of dismissal, removal, otherwise termination of services,
compulsory retirement or reduction in rank, or of decision of the Employees Grievance
Redressal Committee, as the case may be.

104 General Powers and Procedure of Employees Grievance Redressal Tribunal and Committee



SIRGUS JTolC (3TATHRUT) HITelaR, 28 31de, 2026 239

(1

2

)

4

The Employees Grievance Redressal Committee shall for the purposes of any inquiry or
proceedings under this Act, have the same powers as are vested in a Civil Court under the
Code of Civil Procedure, 1908 in respect to the following matters namely:-

(a) Summoning and enforcing the attendance of any person and examining him /
her on oath;

(b) requiring the discovery and production of any document or other material
object producible as evidence;

() receiving evidence on affidavits;

(d) requisitioning of public records;

(e) issuing commission for the examination of witnesses;

3} reviewing its decisions, directions and orders; and

(2) any other matters as may be prescribed.

The Employees Grievance Redressal Tribunal for the purposes of hearing and disposal of
appeals shall have the same powers as vested in an appellate court under the Code of Civil
Procedure, 1908 and shall have the power to stay the operation of any order against which
an appeal has been made, on such conditions as it may think fit to impose and such other
powers as are conferred on it by or under this Act.

Notwithstanding anything contained in this section, the Tribunal may entertain an appeal
made to it after the completion of the said period of thirty days, if it is satisfied that the
appellant had sufficient cause for not preferring the appeal within that period.

Every appeal shall be accompanied by a fee as prescribed by the Statutes.

105 Powers of Tribunal to give appropriate relief and directions

(1

2

On receipt of an appeal, where the Tribunal after giving reasonable opportunity of being
heard to both parties, is satisfied that the appeal does not pertain to any of the matters
specified in sub-section (1) of section 101 or is not maintainable, or there is no sufficient
ground for interfering with the order of the University or management or decision of the
Employees Grievance Redressal Committee, it may dismiss the appeal.

Where the Tribunal, after giving reasonable opportunity to both the parties of being heard,
decides in any appeal that the order of dismissal, removal, otherwise termination of service,
compulsory retirement or reduction in rank, or the decision of the Employees Grievance
Redressal Committee, was in contravention of any law, contract or conditions of service for
the time being in force or was otherwise illegal or improper, the Tribunal may set aside the
order of the University or the College, or decision of the Employees Grievance Redressal
Committee, as the case may be, partially or wholly, and direct the University or the College,-

(a) to reinstate the employee on the same post or on a lower post as it may specify;

(b) to restore the employee to the rank which he held before reduction or to any lower
rank as it may specify;

(c) to give arrears of emoluments, dues and other monetary benefits including pay
fixation to the employee for such period as it may specify;

(d) to award such lesser punishment at it may specify in lieu of dismissal, removal,
otherwise termination of service, compulsory retirement or reduction in rank, as the
case may be;

(e) where it is decided not to reinstate the employee or in any other appropriate case, to
give such sum to the employee, not exceeding his emoluments for six months, by
way of compensation, regard being had to loss of employment and possibility of
getting or not getting suitable employment thereafter, as it may specify; and

(f) to give such other relief to the employee and to observe such other conditions as it
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may specify, having regard to the circumstances of the case.

It shall be lawful for the Tribunal to recommend to the University that any dues directed by
it to be paid to the employee.
Any direction issued by the Tribunal under sub-section (2) shall be communicated to both
parties in writing and shall be complied with by the University or College within the period
specified in the direction, which shall not be less than two months from the date of its receipt
by the University or College.

106 Decision of Tribunal to be final and binding
Notwithstanding anything contained in any law or contract for the time being in force, the

decision of the Tribunal on an appeal entertained and disposed of by it shall be final and
binding on the employee and the University or College, as the case may be, and no suit,
appeal or other legal proceeding shall lie in any court or before any other Tribunal or
authority, in respect of the matters decided by the Tribunal.

107 Penalty to University for failure to comply with directions of Tribunal

If the University or College, as the case may be, fails, without any reasonable cause, to
comply with any direction issued by the Tribunal under section 106 within the period
specified in the direction, or within such further period as may be allowed by the Tribunal,
the University or College, as the case may be, shall on conviction, be punished-

(1

2

(a)

(b)

(a)

(b)

for the first contravention, with fine which may extend up to one lakh rupees:

Provided that, in the absence of special and adequate reasons to the contrary to be
recorded in the judgment of the Tribunal, the fine shall not be less than ten thousand
rupees; and
for the second and subsequent contraventions, with fine which may extend up to five
lakh rupees for each such contravention:

Provided that, in the absence of special and adequate reasons to the contrary to be
recorded in the judgment of the Tribunal, the fine shall not be less than fifty thousand
rupees:

Provided further that, when the direction issued by the Tribunal is not complied
with, within the period stipulated in the direction or within such further period as
allowed by the Tribunal, and when the contravention is a continuing one, the
convicted person shall be punished with a further fine of rupees two thousand per
day during which such contravention continues after conviction.

Where the University or, as the case may be, College committing the contravention
under this section is a society, every person who at the time such contravention has
been committed, was in charge of and was responsible to the society, for the conduct
of the affairs of the society, as well as the society, shall be deemed to be guilty of the
contravention and shall be liable to be proceeded against and punished accordingly:

Provided that, nothing contained in this sub-section shall render any person liable
to the punishment, if he proves that the contravention was committed without his
knowledge or that he had exercised all the diligence to prevent commission of such
contravention; and
Notwithstanding anything contained in sub-section (2)(a) of this section, where the
contravention has been committed by a society and it is proved that the
contravention has been committed with the consent or connivance of, or is
attributable to any neglect on the part of the University or any president, chairperson,
secretary, member, principal or manager or other officer or servant of the society,
such president, chairperson, secretary, member, principal or manager or other officer
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or servant concerned, shall be deemed to be guilty of the contravention and shall be
liable to be proceeded against and punished accordingly.

CHAPTER IX: PERMISSION FOR AFFILIATION AND RECOGNITION
108 Conditions for affiliation and recognition
(1) The management applying for affiliation or recognition, and the management whose
college or institution has been granted affiliation or recognition, shall give the following
undertaking and shall comply with the following conditions, namely:-

(a)

(b)

(©)

(d)
(e)

®

()

(h)

(1)

that the provisions of the Act, Statutes and University Ordinances made there under
and the standing orders and directions of the University and the State Government
shall be complied with;

that the number of students admitted for courses of study shall not exceed the limits
prescribed by the University, University Grants Commission (UGC) and the State
Government, from time to time;

that there shall be suitable and adequate physical facilities such as land, buildings,
laboratories, libraries, books, equipment required for teaching and research,
healthcare centers, hostels, gymnasium, CCTV security system, etc. as may be
prescribed by the Statutes;

that the financial resources of the college or institution shall be such as to make
due provision for its continued maintenance and working;

that the strength and qualifications of teachers and non-teaching employees of the
affiliated colleges and the emoluments and the terms and conditions of service of
the staff of affiliated colleges shall be such as may be specified by the
University and the State Government and which shall be sufficient to make due
provision for courses of study, teaching or training or research, efficiently;

that the services of all teachers and non-teaching employees and the facilities of
the college to be affiliated or constituted shall be made available for conducting
examinations and evaluation and for promoting other activities of the University;

that the directions and orders issued by the Vice Chancellor and other officers of
the University in exercise of the powers conferred on them under the provisions
of this Act, Statutes and University Ordinances shall be mandatorily complied
with;

that there shall be no change or transfer of the management or shifting of location
of college or institution, without prior permission of the University and the State
Government-

(i) that the college or institution shall not be closed without prior permission
of the University and the State Government;

(i1) that in the event of disaffiliation or de-recognition or closure of the college
or institution, the management shall abide by and execute the decision of
Academic Council and Senate regarding the damages or compensation to
be recovered from management;

no college or institution of higher learning which is part of another University
jurisdiction area shall be considered for affiliation or recognition, as the case may
be, unless a no objection certificate is given by the parent University:

Provisions regarding procedure for permission for opening new college or new
course, subject, faculty division; procedure for affiliation; procedure of
recognition of institutions; procedure for recognition of private education
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provider; continuation and extension of affiliation or recognition; permanent
affiliation and recognition; shifting college location; inspection of colleges and
report; transfer of management; withdrawal of affiliation or recognition; closure
of affiliated college shall be followed as prescribed by the Statutes in this regard;

(j) prepare a comprehensive perspective plan for every five years. Such plan shall be
prepared for the location of colleges and institutions of higher learning in a manner
ensuring comprehensive equitable distribution of facilities for higher education
having due regard, in particular, to the needs of unserved and under-developed areas
within the jurisdiction of the University; and

(k) carry out other roles and responsibilities as may be prescribed by the Statues.

109 Autonomous Colleges

@)

2

(€))

“

An affiliated or constituent college may apply to the University Grant Commission for
grant of autonomous status through its designated online or offline mechanism. The
University Grant Commission may grant autonomous status to the college or institution as
per its regulations in this regard.

The autonomous affiliated or constituent college, shall function with the objectives of
promoting academic freedom which is essential to the fostering and development of an
intellectual climate conducive to the pursuit of scholarship and excellence as provided by
University Grant Commission.

The autonomous affiliated or constituent college, may constitute its authorities or bodies
and exercise the powers and perform the functions and carry out the administrative,
academic and other activities of the University, as may be prescribed by the Statutes.

The autonomous, affiliated or constituent college, may prescribe its own courses of study,
evolve its own teaching methods and hold examinations and tests for students receiving
instruction in it, and recommend the University for award of degrees, diplomas or
certificates, after following the procedure as prescribed by the Statutes. The autonomous
affiliated or constituent college shall have full academic and administrative autonomy
subject to the provisions of this Act and Statutes and the regulations issued by the
University Grant Commission, from time to time.

110 Empowered Autonomous Colleges

)
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The constituent or affiliated autonomous colleges that are identified by the University
Grants Commission (UGC) as college with potential for Excellence or College of
Excellence which have a high level grade to be prescribed by the State Government
through Official Gazette may apply to the University for grant of empowered autonomous
status. The Senate or Syndicate on the recommendation of the Academic Council may after
the approval of the State Government confer the empowered autonomous status upon such
college.

The norms and procedure for grant of the empowered autonomous status and continuation
thereof, shall be as may be prescribed by the Statutes.

The empowered autonomous college may constitute its authorities or bodies and exercise
the powers and perform the functions and carry out the administrative, academic, financial
and other activities of the University, as may be prescribed by the Statutes.

The empowered autonomous college shall enjoy all such privileges in addition to the
privileges enjoyed by autonomous college as may be prescribed by the Statutes and orders
or notifications of the State Government and the University Grants Commission.

The empowered autonomous college shall strive to be recognised as Deemed to be
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University under applicable regulations of University Grant Commission.

111 Empowered Autonomous Cluster Institutions

(D

2)

)
4)

A group of affiliated autonomous colleges of the same management or educational society,
constituent autonomous colleges, which includes the colleges or institutions, identified by
the University Grants Commission (UGC) as Potential for Excellence or College of
Excellence or which have a high level grade to be prescribed by the State Government
through Official Gazette may apply to the University for grant of status of empowered
autonomous cluster institutions.

The Senate on recommendation of the Syndicate, and after approval of the State
Government may confer the status of empowered autonomous cluster institutions upon
such group of colleges or institutions.

The norms and procedure for grant of status of empowered autonomous cluster institutions
and continuation thereof, shall be as may be prescribed by the Statutes.

The empowered autonomous cluster institutions may constitute its authorities or bodies
and exercise the powers and perform the functions and carry out the administrative,
academic, financial and other activities of the University, as may be prescribed by the
Statutes and orders of the State Government and University Grants Commission (UGC).

The provision enumerated in Section 108, 109, 110, and 111 shall not be applicable for
Research Intensive Unitary Universities.

CHAPTER X: ENROLMENT, DEGREES AND CONVOCATIONS
112 Post graduate teaching and research

All postgraduate instruction, teaching, training, research, research collaborations, and
partnerships shall typically be conducted by the University or through autonomous and
empowered autonomous, affiliated or constituent colleges, as prescribed by the Statutes.

113 Self-financed Courses

)
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Any University Department or Constituent College, as applicable, may introduce or wind-
off Self-financed Courses by submitting a detailed proposal to the Board of Studies of the
concerned University in the manner as prescribed by the Statutes.

Every proposal for introduction of Self-financed Course must contain the details of the
curriculum, domain, necessity, employment opportunities, pedagogy, and duration of such
course/s or any other matter as may be prescribed by the Statutes.

The Board of Studies, after due consideration, shall present the proposal to the Academic
Council, Fee Fixation Committee, Finance and Accounts Committee for its concurrence, and,
on receipt of such concurrence, the proposal may be placed before the Senate / Syndicate for
necessary approvals.

All Self-financed Courses must be delivered in strict compliance with the provisions of UGC
or other regulatory bodies as applicable and the Board of Studies shall be responsible for
monitoring of all Self-financed Courses in the Departments under its jurisdiction.

All appointments to teaching or non-teaching posts under self-financed courses shall be made
by the University or an autonomous body of the University in the manner as prescribed by
the Statutes.

114 Enrolment of Students

A person to be enrolled as the student of the University shall possess such qualifications and
fulfill such conditions as may be prescribed.

115 Disciplinary powers and discipline

@)

All powers relating to discipline and disciplinary action in relation to the students of the
University departments and institutions and colleges maintained by the University, shall
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vest in the Vice Chancellor.
The Vice Chancellor may, by an order, delegate all or any of his powers under sub-section
(1), as he deems fit, to such other officer as he may nominate in that behalf.
The Vice Chancellor may, in the exercise of his powers, by an order, direct that any student
or students be expelled or rusticated for a specified period, or be not admitted to a course
or courses of study in constituent college, institution or department of the University for a
specified period, or be punished with fine, as prescribed by the University, or be debarred
from taking an examination or evaluation constituent by the department, constituent college
or institution maintained by the University for a specified period not exceeding five years
or that the result of the student or students concerned in the examination or evaluation in
which he or they have appeared, be cancelled :

Provided that, the Vice Chancellor shall give reasonable opportunity of being
heard to the student concerned, if expulsion is for a period exceeding one year.
Without prejudice to the powers of the Vice Chancellor, the principals of constituent
colleges, heads of University institutions and the heads of departments of the University
shall have authority to exercise all such powers over the students may be necessary for the
maintenance of proper discipline.
Notwithstanding anything contained in the foregoing sub-sections, the provisions relating
to discipline, code of conduct and misconduct of students, and the procedure for taking
disciplinary action against them, shall be such as may be prescribed by the Statutes. Such
provisions shall be applicable to all students of the University Departments, Constituent
Colleges, and Affiliated colleges.
The Statutes relating to discipline and proper conduct for students, and the action to be
taken against them for breach of discipline or misconduct, shall also be published in the
prospectus of the University, affiliated/constituent college and every student shall be
supplied with a copy of the same. The principals of the colleges and heads of the
institutions, maintained by the University and affiliated/constituent colleges, may prescribe
additional norms of discipline and proper conduct, not inconsistent with the Statutes, as
they think necessary, and every student shall be supplied with a copy of such norms.
At the time of admission, every student shall sign a declaration to the effect that he submits
himself to the disciplinary jurisdiction of the Vice Chancellor and the other officers and
authorities or bodies of the University and the authorities or bodies of the constituent
colleges, affiliated/constituent colleges and shall observe and abide by the Statutes made
in that behalf and in so far as they may apply, the additional norms made by the principals
of constituent colleges and heads of University institutions and affiliated/constituent
colleges.
All powers relating to disciplinary action against students of an affiliated/constituent
college not maintained by the University, shall vest in the principal of the
affiliated/constituent college and the provisions of sub-sections (5) and (6) including the
Statutes made there under, shall mutatis-mutandis apply to such colleges, institutions and
students therein.

116 Degrees, diplomas and certificates

)

(@)

The Senate may institute and confer such degrees, diplomas, certificates and other
academic distinctions as may be recommended by the Academic Council in accordance
with the norms laid down by the University Grants Commission (UGC).

The Senate may institute and confer post-doctoral degrees such as DSc and DLitt - by
Research, as may be recommended by the Academic Council.
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The Vice-Chancellor may, on the recommendation of the Senate and the Academic Council,
supported by a majority of not less than two-third members of each such authority, present
at its meeting, such majority comprising not less than one-half of the members of each such
authority, withdraw the degree or diploma or certificate or any other academic distinction
permanently or for such period as the Vice-Chancellor thinks fit, if such a person is
convicted by a court of law for any offence involving moral turpitude or has been found to
have sought admission to any degree or diploma or certificate course by fraudulent means
or has been found to have obtained such degree or diploma or certificate or any other
academic distinction by fraudulent means. No such action under this section shall be taken
unless the person concerned is given an opportunity to defend himself.

It shall be the duty of the University to upload the degrees and academic qualifications of all
students on the Academic Bank of Credits and National Academic Depository as mandated
by University Grants Commission from time to time.

117 Honorary Degrees

)

2

The Senate may consider and recommend to the State Government the conferment of an
honorary degree or other academic distinction on any person, without requiring him to
undergo any test or examination or evaluation, on the ground solely that he, by reason of his
eminent position, attainments and public service, is a fit and proper person to receive such
degree or other academic distinction, and such recommendation shall be deemed to have
been duly passed if supported by a majority of not less than two-thirds of the members
present at the meeting, being not less than one-half of its total membership.

The Senate may take a decision on the proposal of the Academic Council, provided that, the
Academic Council shall not entertain or consider any proposal in that behalf without the Vice
Chancellor having obtained prior approval of the State Government.

118 Convocation

The convocation of the University shall be held at least once during an academic year in the
manner prescribed by the Statutes for conferring degrees, post- graduate diplomas or for any
other purpose.

119 Registered Graduates

)

2
3)

Subject to the provisions prescribed by the Statutes, the following persons shall be entitled
to have their names entered in the register of registered graduates or deemed to be registered
graduates, maintained by the University, namely: -
(a) who are graduates of the University, and
(b) who are graduates of the parent University from which corresponding new
University is established:

Provided that, the graduates registered in the parent University as registered

graduates but residing in the jurisdiction of the new University shall have to apply for
registration, as registered graduates, to the new University and once registered with the
new University, they will automatically cease to be the registered graduates of the parent
University.
Every person who intends to be a registered graduate shall make an application to the
Registrar in such form and make payment of such fees as may be prescribed by the Statutes.
The Vice Chancellor shall, after making such inquiry as he thinks fit, decide whether the
person is entitled to be a registered graduate. If any question arises whether a person is
entitled to have his name entered in the register of graduates or be a registered graduate or
is not qualified to be a registered graduate, it shall be decided by the Vice Chancellor after
making such inquiry as he thinks fit and his decision shall be final.
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120 Removal of name from register of graduates
(1) A person who —

(a) is of unsound mind and stands so declared by a competent Court; or

(b) is an un-discharged insolvent; or

(c) is convicted for an offence involving moral turpitude, criminal procedure code; or

(d) has obtained a degree by fraudulent means; or

(e) is a registered graduate of any other University established by law in the State,
shall not be qualified to have his name entered in the register of graduates, or be a
registered graduate.

(2) The Vice Chancellor may, on the recommendation of the Academic Council, supported by

)

a majority of not less than two-third of its members present at its meeting, such majority
comprising not less than one-half of its members, remove the name of any person from
the register of graduates for such period as the Vice Chancellor thinks fit, for any of
the reasons mentioned in sub-section (1) of this section.

No action under this section shall be taken unless the person concerned is, as prescribed
by the Statutes, given an opportunity of being heard in his defense.

CHAPTER XI : STATUTES, UNIVERSITY ORDINANCES AND UNIVERSITY RULES

121 Statutes

(1) Subject to the provisions of this Act, the Statutes may provide for all or any of the following

2)
(€))

matters, namely;

(a) the institution of Fellowship, Scholarships, exhibitions, medals and prizes:

(b) the designations and powers of the officers of the University:

() the constitution, powers, functions and duties of the authorities of the University:

(d) the admission of educational institutions as colleges and the withdrawal of
privileges from Colleges so admitted,;

(e) the institution of Colleges and hostels and their maintenance and management;

® the classification of teachers of the University, the manner of their appointment
and their recognition;

(2) the constitution of pension, insurance or provident fund for benefit of the officers,
teachers and other employees of the University, and Principal of Constituent
College:

(h) the maintenance of the register of registered graduates ;

(1) the number, qualification, grade, pay, reservation of posts as per State Reservation

Policy and conditions of service of officers and other employees of the University;
)] the maintenance of accounts of the income and expenditure of the University
including the income and expenditure of Colleges and the forms and registers in
which such accounts shall be kept;
(k) the maintenance of Service Books of the employees of the University;
0] the conferment of honorary degrees and distinctions; and
(m) any matter which is to be prescribed by Statutes, or which is necessary to give
effect to the provisions of this Act.
The State Government shall make Statutes to be followed by all Universities, unless
otherwise prescribed.
In case of any need for Statutes or amendment thereunder, the University shall get the
proposal of Statutes or amendment thereunder ratified by the Senate or Syndicate and send
the same for approval of the State Government.
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(@) The State Government may approve or withhold approval thereto, of any proposed Statutes
or amendment thereunder.

&) Notwithstanding anything contained in the previous sub-sections, the State Government
shall have the power to prescribe Statutes or amendment thereunder on the subjects, as it
may deem fit and such Statutes or amendment thereunder shall be binding upon the
University.

122 University Ordinance

(D On all subjects for which the Statutes can be made, the University shall have the power to
promulgate University Ordinance, in case of urgency or exigency for a period of not more
than 06 (six) months, within which timeframe the University shall obtain approval of the
State Government.

2) The State Government may approve or withhold approval thereto.

(3)  Upon such approval being granted by the State Government the University Ordinance shall
become the Statute.

4) In case the approval of the State Government is not granted, such University Ordinance
shall deem to have lapsed post 06 (six) months of its promulgation.

&) Any action taken or right performed as per the provisions of the University Ordinance,
after it has been lapsed, shall be null and void.

(6)  The University shall have the power to make, amend or repeal University Ordinance in the
following manner, namely:-

(a) The Syndicate shall prepare and propose draft University Ordinance concerning
the matters referred to in sub-section (1):
Provided that University Ordinance concerning academic matters shall be
proposed by the Syndicate in consultation with the Academic Council;
(b) The Senate shall approve the University Ordinance proposed by the Syndicate;
and
() All University Ordinances promulgated shall be submitted to the State
Government for information.
123 University Rules
(1) Subject to the provisions of this Act, the University may make rules for all matters mentioned
in the Statutes, to provide clarity, explanation or procedure for carrying out the provisions of
the Statutes.
(2) The Senate shall approve the University Rules proposed by the Syndicate and may send to
the State Government for information:
Provided that University Rules concerning academic matters shall be proposed by
the Syndicate in consultation with the Academic Council for approval from the Senate.

CHAPTER XII: UNIVERSITY FUNDS, ACCOUNTS AND AUDIT
124 Annual Financial Statements
(1) The annual financial estimates (budget) of the University for ensuing financial year shall
be prepared by the Finance and Accounts Committee, at least four months before the
commencement of the financial year in the manner as prescribed by the Statutes.
(2) The Registrar on behalf of the University shall thereafter forward copies of annual financial
estimates (budget) as approved by the Senate or Syndicate to the State Government.
(3) The financial year of the University shall be the same as that of the State Government.
125 University Fund
(1) The University shall establish funds, namely: -
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(a) General fund includes affiliation fee, funds received from affiliated or Constituent
Colleges, etc.;

(b) Government Fund;

(¢) Donation Fund;

(d) Corpus; and

(e) any other fund which, in the opinion of the University, is deemed necessary to
establish.

(2) The following shall form part of, or be paid into, the Government fund, namely:-

(a) non-salary contribution or grant, received from the State Government or the
Central Government or the University Grants Commission (UGC) or such other
authority or Government Department;

(b) any sums borrowed from the banks or any other agency, with the permission of the
State Government; and

(c) sum received from any other source or agency.

(3) All income or moneys from trusts, bequests, donations, endowments, subventions and
similar grants shall form part of the Donation fund.

4) (a) The General Fund of the University shall consists all income of the University

from any source whatsoever, including income from fees, other fees and charges;

(b) Amount from this fund may be re-appropriated to any other fund of the University
or expended for any other purpose; and

(c) The Donation Fund shall be utilised in the manner consistent with the object of the
programme and as per the guidelines of the funding agency on expenditure and
audit, to be granted and approved by the Senate in consultation with the Finance
and Accounts Committee.

(5) The University shall have and maintain a Corpus fund under a separate head of the
University accounts which shall be used only for the purpose of meeting any unforeseen
expenditure.

(6) Surplus money at the credit of Corpus funds, including accruals thereto, which cannot
immediately or at any early date be applied for the purposes aforesaid shall, from time to
time, be deposited in the State Financial Securities or invested, in any other Equity or
securities issued by the Corporations having financial participation of the State
Government.

126 Financial Sustainability

(1) The University shall strive to be self-reliant and financially sustainable by adopting the
best practices of Central Universities/ State Universities/ Deemed to be Universities/
Private Universities/ Institute of National Importance.

(2) The State Government may issue directives for promotion of financial sustainability of the
Universities.

(3) The University shall:-

(a) maintain fiscal discipline and ensure that any deficit financing (deficit financing
means the State Government shall provide the grants to the University only for the
differential amount between the estimated expenses and estimated revenue) aligns
with the financial policies of the State Government;

(b) develop long-term financial strategies to reduce recurring deficits;

(¢) prepare the financial sustainability plan and conduct the Sustainability Audit by an
independent agency expertise in conducting such audit;

(d) submit the compliance report of the financial sustainability plan along with the
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Sustainability Audit Report as approved by the Syndicate;

(e) collaborate with private entities for infrastructure development and revenue
generation;

(f) strive for income from sponsored research projects, patents, and consultancy
services;

(g) seek Corporate Social Responsibility (CSR) Funds from Industries, Corporate
Houses, MSME’s and other similar organisations;

(h) maintain transparency in financial reporting through periodic audits and public
disclosures;

(i) ensure that deficit financing does not exceed a predefined percentage of the
University’s annual budget, as prescribed by the Statutes;

(j) adopt cost-cutting measures and revenue-enhancing initiatives as proposed by the
Finance and Accounts Committee and/or Financial Advisor; and

(k) adopt such other procedure as prescribed by the Statutes.

127 Annual Accounts and Audit

(1

(@)

3

4

&)

(6)

The accounts of the University shall be maintained on the basis and principles of double
entry accounting system, and the method of accounting to be followed shall be the
mercantile system as prescribed by the State Government.

The accounts of the University shall be audited at least once every year and in any case
within four months of the closure of the financial year by the auditors appointed by the
University from amongst the Comptroller and Auditor General (CAG) of India empanelled
Chartered Accountant firms whose partners have no interest in any of the authorities or
affairs of the University.

The Finance and Accounts Committee shall comply with the remarks and discrepancies as
shown in the audit report in any case within one month of the receipt of such audit report
and submit the same for approval of the Syndicate in any case within six months from the
close of the financial year.

Audited accounts shall be published by the University and a copy thereof, together with
the copy of the auditor’s report shall be submitted to the State Government within six
months of the closure of the financial year.

The State Government shall provide for conduct of the test audit or full audit of the
accounts of the University at regular intervals by the auditors appointed by the Principal
Accountant General (Audit), Jharkhand and auditors appointed by the Audit Directorate,
Finance Department of Jharkhand or as prescribed by the Statutes.

The University shall engage retired audit officer from the Office of the Principal
Accountant General (Audit) Jharkhand, or Audit Directorate, Jharkhand for the purpose of
Pre Audit in the University, who shall ensure internal review of financial transactions and
records that takes place before a formal audit on a regular basis in accordance with
government rules and audit regulations.

128 Annual Reports

(1

The Finance and Accounts Committee shall prepare the Annual Report containing the
administrative, academic, research and development and other activities of the University,
colleges and institutions under its jurisdiction, for each academic year and submit it to the
Senate after approval of Syndicate for final consideration. The Senate shall discuss and
approve the Annual Report as received from the Finance and Accounts Committee. Such
report, as approved by the Senate, shall be submitted to the State Government for
information, within one year from the conclusion of the academic year.
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(2) The Annual Report shall mandatorily contain the following sections:-

(a)  Targeted Sources Revenue of the University and its implementation plan;

(b)  Achievement of revenue against targets set in the previous financial year; and

(c)  New initiatives taken by the University for achievement of the targets or causes
and remedies for failure to achieve the targets of the last financial year.

(3) While preparing the Annual Report, the University shall focus on :-

(a)  Appropriateness of the fees being charged from students for academic programs
and the revisions required with a view of achieving financial self-sustenance;

(b)  Steps taken and income generated from research and consultancy activities by
the teachers and students at the University;

(c)  Capital Investments made by the University for improvement of research
facilities in the University and its expected outcome;

(d)  Actions taken for collaboration with industrial houses, companies within and
outside Jharkhand and plans for future collaboration;

(¢)  Courses and academic programs initiated by the University after demand
analysis with the industry;

(f)  Initiation of self-financed courses and the estimated revenue for the University;
and

(g)  Any other matter having implication on the financial revenue of the University.

CHAPTER XIII: MISCELLENOUS
129 Authorities and Employees responsible for damages

(1) It shall be the duty of every authority, employee and officer of the University to ensure that
the interests of the University are duly safeguarded.

(2) [Ifitis found that a damage or loss has been caused to the University by any action on the
part of any authority or employee or officer of the University, not in conformity with the
provisions of this Act, Statutes, University Ordinances or Rules, or any failure so as to act
in conformity thereof, by willful neglect or default on its or his part, such damage or loss
shall be liable to be recovered from the authority or employee or the Officer thereof, jointly
or severally, or from the officer or employee concerned, as the case may be, in accordance
with the procedure prescribed by the Statutes.

130 Membership of State Legislature and Parliament

(1) If a teacher or non-teaching employee of the University seeks to contest elections or file
nominations for membership of the State Legislature or the Parliament of India, he must
seek the approval of the University, in the manner as prescribed by the Statutes, before
initiating the process of contesting elections or filing nominations. The University before
providing any approval shall ensure that teaching, learning, administrative or research
activities of the University remain unaffected by such employee contesting elections or
filing nominations.

(2) A teacher or a non-teaching employee shall not be disqualified for continuing as such
teacher or a non-teaching employee on the ground that he has been selected or nominated
as a member of the Legislative Assembly of the State or of the Parliament.

(3) Ateacher or a non-teaching employee selected or nominated as a member of the Legislative
Assembly of the State, or of the Parliament for the period of his membership of the
Legislative Assembly or of the Parliament shall be entitled to treat such period as on leave
without salary and allowances.

(4) A teacher or a non-teaching employee referred to in sub-section (3) shall also be entitled
to count the period of his membership of the Legislative Assembly or of the Parliament for
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the purposes of pension, seniority and increments.

131 Pensions, Gratuity, Insurance and Provident Fund

(1

2

The University shall, subject to such manner and conditions as may be prescribed by the
Statutes, constitute any pension, gratuity, insurance or provident fund, as it may deem fit for
the benefit of its officers, teachers and non-teaching employees.

Where any such pension, gratuity, insurance or provident fund is constituted in this manner,
the State Government may declare that the provisions of the Provident Fund Act, 1925 (Act
No. 19 of 1925) shall apply to the said Fund, as if that fund State Provident Fund.

132 Interpretation, disputes etc.

If any question arises regarding the interpretation of any provision of this Act, or of any
Statutes, University Ordinance or University Rules, by any person the matter may, be
referred, suo-motu by the Vice Chancellor to the State Government, who shall clarify on
such interpretation, and the decision of the State Government shall be final and binding:
Provided that, such reference shall be made by the Vice Chancellor upon a
requisition signed by not less than one fourth members of the Senate or Syndicate.

133 Protection of Acts and Orders

No suit, prosecution, or other legal proceeding shall lie against the University or any of its
officers, authorities, or any person duly authorised by it, in respect of anything which is in
good faith done or intended to be done in pursuance of the provisions of this Act or the
Statutes, University Ordinances, or Rules made thereunder. All acts done and orders passed
in good faith by the University or any of its officers, authorities, or authorised persons shall,
subject to the provisions of this Act, be final and binding.

134 Delegation of Powers

Subject to the provisions of this Act and the Statutes, any officer of the University may, by
order, delegate his or its powers, except the power to make University Ordinances and Rules
and recommend amendment to the Statutes, to an immediate subordinate officer of the
University, and subject to the condition that the ultimate responsibility for the exercise of the
powers so delegated shall continue to vest in the officer delegating them.

135 Acts and proceedings not invalid

(1) No act or proceeding of any authority or body or committee of the University, shall be

deemed to be invalid at any time merely on the ground that —

(a) any of the members of any such authority, body or committee are not appointed,
nominated or for any other reason are not available to take office at the time of the
constitution or to attend any meeting thereof or any person is a member in more
than one capacity or there is any other defect in the constitution thereof or there are
one or more vacancies in the offices of members thereof; and

(b) there is any irregularity in the procedure of any such authority, body or committee
not affecting the merits of the matter under consideration, and the validity of such
act or proceeding shall not be questioned in any court or before any authority or
officer merely on any such ground.

CHAPTER XIV: ESTABLISHMENT OF NEW UNIVERSITIES
136 Conditions for establishment of New University

For the purpose of establishing a new University under this Act, the following may be
considered as the indicative requirements relating to land, and infrastructure, namely: -

(1) possess land as may be prescribed by the State Government;



252

SIREUS [iC (ATYRUT) HITeAR, 28 319, 2026

(@)
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“

construct on land referred to in the section 136 (1), of built up area for administrative and
academic purpose including library, lecture theatre, auditorium, student resource centres,
sports facilities and laboratories as may be prescribed by UGC or other Statutory Bodies.
Adequate residential accommodations for teachers, guest houses, hostels, should be
constructed, which shall gradually be increased to accommodate at least 25% of student
strength in each course within 3 years of existence. The University should be built on the
principles of a Green Campus which should be using energy efficient appliances and set
up water harvesting facilities. In case University is conducting professionals’ program of
study, prevailing norms and standards of UGC and respective regulatory body shall be
applicable.

install equipment, computers, furniture, assets, infrastructural facilities other than building
mentioned in the Section 136(2) and other consumables and non-consumables as the norms
prescribed by UGC and the respective regulatory body; and

purchase of books, journals, periodicals and online resources as per the norms of UGC and
the respective regulating bodies and provisions computers, library networking, and other
facilities to make the library facilities adequate for contemporary teaching and research.

137 Project Report

)
(@)
(€))
“
&)
(6)

(7
®)

®
(10)

(11)

(12)
(13)

The Department of Higher and Technical Education shall prepare a detailed project report
with the particulars, namely:-

justification regarding the necessity of establishment of the proposed University;

the name, location and headquarters of the proposed University;

the objectives of the University;

requirement of academic facilities including teaching and non-teaching staffs;
availability of academic facilities including teaching and non-teaching staffs if any;

the details of plans for campus development such as, construction of buildings,
development of structural amenities and infrastructure facilities and procurement of
equipment for starting the University;

the phased outlays of capital expenditure;

the nature and type of programmes and courses of study, research and innovation proposed
to be undertaken by the University;

the nature of facilities proposed to be started;

the nature of specialized teaching, training or research activities to be undertaken by the
University including those related to the local needs, so as to fulfil its objects;

the details of playgrounds and other facilities available or proposed to be created for games
and sports and extracurricular activities like National Cadet Corps and National Service
Scheme;

proposed approach and initial plans for academic and research excellence, including
accreditations to be sought and academic auditing; and

such other details as the Department of Higher and Technical Education may like to give.

138 High Power Committee

(M

The State Government shall constitute a High Power Committee, which will be a
permanent body, to monitor the various stages and progress of work for setting up a new
University which has received its approval from State Government. The High Power
Committee shall be the responsible for the overall coordination, monitoring and
establishment of the University. The State Government may revisit the constitution, and
responsibilities of the High Power Committee from time to time and make changes, as it
deems fit.
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(2) The composition of the High Power Committee shall be as follows: -

(a) Director, Higher Education- Chairperson;

(b) Director, Technical Education- Vice-Chairperson;

(c) Vice Chancellor or his representative not below the rank of Registrar, Mentoring
University-Member;

(d) Representative of Department of Finance, not below the rank of Joint Secretary-
Member;

(e) Representative of Department of Department of Personnel, Administrative
Reforms and Rajbhasha, not below the rank of Joint Secretary-Member;

(f) Representative of Department of Revenue, Registration and Land Reforms, not
below the rank of Joint Secretary-Member;

(g) Representative of Department of Road Construction, not below the rank of Joint
Secretary-Member;

(h) Representative of Department of Building Construction, not below the rank of
Joint Secretary-Member;

(i) Representative of Department of Energy, not below the rank of Joint Secretary-
Member;

(j) Representative of Department of Forest, Environment and Climate Change, not
below the rank of Joint Secretary-Member;

(k) Under Secretary, Department of Higher and Technical Education-Member
Secretary; and

(1) Special Invitees- as authorised by the Chairperson.

(3) Incase of any circumstances resulting in delay or any exigency conditions, the Chairperson

of the High Power Committee shall convey the same with the reasons for such delay or
exigency to his superior official for timely resolution.

139 Compliance to approval of State Government
(1) On consideration of the proposal submitted by the Department of Higher and Technical

(@)

Education, the State Government may accept or reject or seek modification or additional
information in the proposal.

On acceptance of the proposal by the State Government, the Department of Higher and
Technical Education shall,

(a) acquire the land as specified in Section 136(1) within a period of one year from
the approval by the State Government;

(b) complete the construction of building and procurement of required furniture,
fixtures and equipment as per the approved proposal within a period of 3 years
from the approval by the State Government; and

(c) prepare the roster and the get the same approved by the competent authority of the
State Government.

140 Enactment of New University

The Department of Higher and Technical Education on fulfilling the provisions as
mentioned in Section 136 and Section 139, shall make recommendation to the State
Government for establishment of new University as per Section 3 and addition of its name
in Schedule-II or Schedule — III of the Act, as applicable by the State Legislature. The
name of the new University to be established shall be finalized on the approval from State
Government.

141 Issue of order providing for matters when new University is constituted
(1) When any new University is constituted by a notification in the Official Gazette under sub-
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section (2) of section 3, the State Government may, notwithstanding anything contained in
this Act, by one or more orders published in the Official Gazette, provide for all or any of
the following matters, namely: -

(a) the appointment of the first Vice Chancellor and other officers of the University

and the term for which they shall be appointed;

(b) the mentor University for the newly established University;
(c) the constitution of the first Senate and Academic Council in such manner as it

thinks fit and the term for which it shall function;

(d) the continuance or application of such Statutes and University Ordinances with

(e)
®
(e
(b)

(1)

Q)

(k)

M

such modifications as it may specify:
Provided that, the Competent Authority of the new University shall adopt such
Statutes, University Ordinances, either in to or with such modifications as deemed
fit, within a period of two years from its establishment;
the exercise of option by the registered graduates of any of the then existing
universities to continue to remain registered graduates of the same universities or
to get registered with the new University;
the continuance or discontinuance of membership of the Senate, the Academic
Council and other authorities, bodies and committees of the existing universities
constituted under this Act;
the filling in the vacancies caused by discontinuance of the members of authorities
or bodies or committees of the existing University;
recruitment of teaching and non-teaching staffs as per the approved roster;
the continuance of affiliation of the colleges or the recognition of the institutions
by the new University to which the area is added and discontinuance of the same
by the existing University from which the area is carved out;
the transfer of any of the employees of the existing University to the new
University and the terms and conditions of service applicable to such employees
or termination of the service of the employees of the existing University by giving
such terminal benefits as the State Government deems fit:
Provided that, the terms and conditions of service of any employee so transferred
shall not be varied to his disadvantage;
transfer of assets, that is to say, the property, movable or immovable, right, interest
of whatsoever kind acquired, and the liabilities and obligations incurred, before
the issue of any such order; and
such other supplemental, incidental and consequential provisions as the State
Government may deem necessary.

CHAPTER XV: JHARKHAND STATE UNIVERSITY SERVICE COMMISSION
142 Establishment of Commission
(1) The State Government shall establish the Jharkhand State University Service Commission.

(2) The Commission shall be a body corporate, having its head office in Ranchi, which will
have perpetual heritance and its common seal and may sue or may be sued in the said name.

(3) The Department of Higher and Technical Education shall be the nodal administrative
Department and shall provide the necessary Secretarial assistance to the Commission.

143 Composition of the Commission

(1) The Commission shall consist of Chairperson, Member (Administration) and three
Members, who shall be whole time officers and shall be appointed by the State
Government.
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A person shall be eligible for appointment to the post of Chairperson, if, he or she:-

(a) is a retired Officer not below the pay grade of Principal Secretary in the State
Government or Additional Secretary in the Government of India or equivalent
pay grade from All India Services or any Group A Service; or

(b) has served for a minimum period of 03 years as the Vice Chancellor of a Public
University or Director of an Institute established through an Act of
Government of India.

A person shall be eligible for appointment to the post of Member (Administration), if he
is:-

(a) aretired Officer not below the pay grade of Secretary in the State Government
or Joint Secretary in the Government of India or equivalent pay grade from
All India Services or any Group A Service; or

(b) aretired Professor with at least 10 years of experience in the rank of Professor
in any Public University or Institute established through an Act of Government
of India.

Of the three members, :-

(a) one member shall be a retired Officer not below the pay grade of Joint
Secretary in the State Government or Deputy Secretary in the Government of
India or equivalent pay grade from All India Services or any Group A Service
or any Jharkhand State Public Service;

(b) one member shall be a retired Professor from any Public University or Institute
established through an Act of Government of India; and

(c) one member shall be a retired Judicial Officer not below the rank of District
Judge or an advocate recognised by State Bar Council with at least 10 years
of experience in Court of Law.

The Commission shall have a Secretary who shall be an officer not below the rank of Joint
Secretary to the State Government.

Every appointment under this Section shall take effect from the date of its notification by
the State Government.

144 Selection of Chairperson, Member (Administration) and other Members

(1

2

The Chairperson, Member (Administration) and other Members of the Commission shall
be selected and appointed by the State Government by a notification in the Official Gazette
in the manner as may be prescribed by the Rules.
The process of selection of Chairperson, Member (Administration) and other Members of
the Commission, shall invariably begin at least six months before the probable date of
occurrence of the vacancy of the post and the process of appointment shall be completed
invariably at least one month before the probable date of occurrence of the vacancy of the
post. It shall be the responsibility of the Department of Higher and Technical Education to
initiate the process for selection of Chairperson, Member (Administration) and other
Members of the Commission:

Provided that the 1* Chairperson, Member (Administration) and other Members
of the Commission shall be selected and appointed within 06 months of the enactment of
this Act.

145 Term of Office and Conditions of Service of Chairperson, Member (Administration)
and other Members

(1)

The Chairperson of the Commission shall hold the office for a term of five years from the
date of appointment or till he / she attains the age of Seventy years, whichever is earlier.
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(2) The Member (Administration) of the Commission shall hold the office for a term of four
years from the date of appointment or till he / she attains the age of Seventy years,
whichever is earlier.

(3) All Other Members of the Commission shall hold the office for a term of three years from
the date of appointment or till he / she attains the age of Seventy years, whichever is earlier.

(4) No person shall be appointed to the post of Chairperson or Member (Administration) or a
Member for more than one term in the same post.

(5) In case of absence of the Chairperson, the Member (Administration) shall act as the
Chairperson of the Commission with the same powers and responsibilities, not exceeding
a continuous period of twelve months.

(6) The pay, allowances, and any other service conditions of the Chairperson, Member
(Administration) and other Members shall be as prescribed by the Rules.

146 Resignation and Removal of Chairperson, Member (Administration) and other
Members

(1) The Chairperson or Member (Administration) or any Member of the Commission may, by
request letter in writing and addressed to State Government, resign from the office, which
shall come in force on being accepted by the State Government:

Provided that, if the acceptance or rejection of resignation is not communicated
within fifteen days from the date of its receipt by the State Government, the resignation
shall be deemed to have been accepted.

(2) The State Government may, by order, remove from Office the Chairperson or Member
(Administration) or any Member, if he or she:-

(a) has been adjudged as an insolvent by a Court of Law; or

(b) engages in any paid employment during his or her term of office; or

(c) is in the opinion of the State Government, unfit to continue to the office due to
mental or physical incapacity or on indulging in any act of omission or commission
detrimental to the interest of the State Government; or

(d) is in the opinion of the State Government not functioning in the best interest of State
Government or not performing the duties as assigned under the provisions of the Act
or the Rules made thereunder; or

(e) is unable to perform administrative duties to the satisfaction of the State
Government; or

(f) is liable for removal on grounds of misconduct or is in violation of any provisions
of this Act or the Rules made thereunder.

(3) The Chairperson, Member (Administration) and other Members of the Commission shall
be removed from Office on the grounds mentioned in the sub-section (2) only after an
opportunity has been given to make representation, by the procedure as may be prescribed
by Rules.

147 Power to Associate
The Commission may associate with itself, in such manner and for such purpose, any
person whose assistance or advice it may desire to have in carrying out any of the
provisions of the Act.

148 Officers and Employees of the Commission

(1) Secretary, Deputy Secretary, Controller of Examinations, and Finance Officer shall be
considered as Officers of the Commission.

(2) All Officers of the Commission shall be appointed by the State Government with service
conditions as may be prescribed by the Rules.
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(3) The Officers of the Commission shall be eligible for all such allowances as may be
prescribed by the Rules.

(4) Subject to such directions as may be issued by the State Government in this regard, the
Commission may appoint such other employees as it may deem necessary for discharge of
its duties under this Act and on such terms and conditions as may be prescribed by the
Rules.

(5) Officers and employees of the Commission shall be appointed and vest such powers and
duties as may be prescribed by the Rules.

(6) The State Government shall provide Secretarial assistance to the Commission by way
providing the necessary Officers to assist the Commission in discharging its duties.

149 Powers and duties of the Commission

(1) The Commission shall have the following powers and duties, namely:-

(a) to prepare guidelines on matters relating to the method of direct recruitment of
Officers, Teachers and non-teaching staff of the University and Principals of
Constituent Colleges;

(b) to conduct examinations, where necessary, hold interviews and select candidates for
appointment as Officers, Teachers and non-teaching staff of the University and
Principals of Constituent Colleges;

(c) to adopt its own procedure or select any agency for conduction of examination,
recruitment process, etc.;

(d) to carry out the entire recruitment process including appointment of the question
setters/examiners, obtaining question papers, keeping them in safe custody, ensuring
the identity of the candidates, timely supply of question papers to the different
centers, proper invigilation, safe custody of answer books, tabulation of marks
obtained by candidates in such examinations and publishing the results;

(e) to recommend candidates for appointment of Officers, Teachers and non-teaching
staff of the University and Principals of Constituent Colleges;

(f) to provide its concurrence for promotion of Officers, Teachers and non-teaching
staff as prescribed by the Statutes of the of the University;

(g) to conduct the Jharkhand Eligibility Test in the manner and for the subjects as
prescribed by the State Government;

(h) to select and invite experts and to appoint examiners for the purposes of clause (b);

(i) to procure technological and manpower services from agencies for carrying out its
mandated activities;

(j) to make recommendations regarding the appointment of selected candidates;

(k) to obtain periodical returns or other information from University regarding the
strength and vacancies of the teachers or officers or non-teaching staff or Principals
of Constituent Colleges;

() to fix the emoluments, travelling allowance and other allowances of the experts
within the limits prescribed by the Rules;

(m) to perform such other duties and exercise such other powers as may be prescribed
or as may be incidental or conducive to discharge of its functions under this Act or
the Rules made thereunder;

(n) to empanel and approve the allowance to be paid for lawyers representing the
Commission in any tribunal or Court of Law including but not limited to the High
Court of Jharkhand and Supreme Court of India;
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(o) to incur expenditure out of the funds of the Commission for achieving any objectives
or mandated responsibilities except for the earmarked funds;

(p) to follow the State Reservation Policy and other procedures made by the Department
of Administrative Reforms, Personnel and Rajbhasha, Jharkhand, from time to time,
regarding selection of Officers, Teachers and non-teaching staff of the University
and Principals of Constituent Colleges;

(q) to provide feedback or suggestion or consultancy to State Government on the
recruitment or promotion policy for Officers, Teachers and non-teaching staff of the
University and Principals of Constituent Colleges; and

(r) any other powers as may be provided by the Rules.

150 Selection of Officers, Principals, Teachers and non-Teaching Staff of the University

)

(@)

(€))
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The University shall send the requisition to the Commission for selection of Officers,
Teachers and non-Teaching staff and Principals of Constituent Colleges against the vacant
post as per the roster approved by the State Government on or before 15th January of every
year.
The Commission shall accordingly advertise the vacancies received and carry out the
selection process for the post of Officers, Principals of Constituent Colleges, Teachers and
non-teaching staff as per the eligibility criteria prescribed by the Statutes.
The Commission shall conduct, wherever necessary, examination and / or interviews and
prepare a panel of suitable candidates for each advertised post by following the process as
may be prescribed by the Statutes:
Provided that, the selection process shall, wherever applicable, adhere, to the provision of
the Jharkhand Competitive Examination (Measures for Control and Prevention of Unfair
Means) Act, 2023.
There shall be a Screening Committee for preliminary scrutiny of the applications. The
composition of the Screening Committee shall be as follows:-

(a) Secretary of the Commission — Chairperson;

(b) Deputy Secretary — Member; and

(c) Controller of Examinations — Member.
The Screening Committee shall send the list of eligible candidates to the Selection
Committee.
There shall be a Selection Committee for recommendation of candidates to the post of
Officer, Teachers and non-teaching staff of the University and Principals of the Constituent
College/s. The composition of the Selection Committee shall be as follows:-

(a) Chairperson of the Commission — Chairperson;

(b) Member (Administration) — Member;

(c) All the three Members of the Commission — Member(s);

(d) three experts in the subject concerned nominated by the Chairperson — Member(s);

(e) an academician representing SC / ST/ OBC / Minority / Women / Differently abled

categories to be nominated by the Chairperson — Member; and

(f) Secretary of the Commission-Member Secretary.
The Selection Committee may constitute different panels, each headed by a Member of the
Commission to conduct the interviews of the shortlisted candidates for each advertised
post.
On completion of the selection process, the Commission shall send the post wise list of
recommended candidates against the requisition provided by the University.
Every appointment of Officer, Teacher, or non-teaching staff and Principals of Constituent
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Colleges shall be made by the University only on the recommendation of the Commission,
and any appointment made in contravention of such recommendation shall be null and
void.

(10) The decision of the Commission as to the eligibility or otherwise of a candidate for
admission to any examination shall be final.

151 Promotion of Officers, teachers and non-teaching staff of the University

(1) The University shall carry out the process of promotion as prescribed by its Statutes and
submit the list of the candidates to the Commission for its concurrence on or before 15th
July of every year.

(2) The Commission shall duly vet the proposals for promotion submitted by the University
and provide its concurrence within a period not exceeding 30 days from the date of
submission of the proposal by following the process as may be prescribed by the Rules:

Provided that, in case the Commission detects any anomaly, it may send back
the proposal to the concerned University within a period not exceeding 30 days.

(3) The University concerned, may resubmit the proposal after removing the defects
determined by the Commission within a period of 30 days from the date of receipt of
communication regarding the defects.

(4) The Commission on resubmission on the proposal for promotion may concur or reject the
proposal within a period of 30 days.

(5) The decision taken by the Commission regarding the promotion of Officers, Teachers and
Non-Teaching Staff of University and Principal/s of Constituent College/s shall be final
and binding on all parties.

152 Power to call for records
The Commission may call for any records, reports or other information from the
University, if in its opinion, such records, reports or other information necessary for
efficient discharge of its functions, and University shall furnish such records, reports or
other information to the Commission.

153 Duty and Responsibility to conduct Jharkhand Eligibility Test

(1) Notwithstanding anything contained in this Act or any law in force, it shall be the duty and
the responsibility of the Commission to conduct the Jharkhand Eligibility Test in the State
of Jharkhand for subjects as may be decided by the State Government from time to time.

(2) The detailed procedure and mechanism for conduction of Jharkhand Eligibility Test shall
be as prescribed by the Rules or notification issued by the State Government.

(3) The Jharkhand Eligibility Test shall be a State Level Eligibility Test equivalent to that of
National Eligibility Test conducted by the University Grants Commission and it shall be
considered valid for all such admissions or appointments where the National Eligibility
Test is considered valid.

(4) The Jharkhand Eligibility Test shall be considered valid only in the State of Jharkhand.

(5) While conducting the Jharkhand Eligibility Test the Commission, shall ensure strict
adherence to the provisions regarding conduct of examination as prescribed by the
Jharkhand Competitive Examination (Measures for Control and Prevention of Unfair
Means in Recruitment) Act, 2023.

154 Funds and Accounts of the Commission

(1) The financial management of the Commission shall be done in accordance with the rules
or procedure laid down by the State Government from time to time:

Provided that, the Commission may, with the prior approval of the State
Government frame special Rules or procedure in respect of matters as it considers
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necessary.
The Commission shall maintain a Personal Deposit (PD) Account in the Government
Treasury to hold grants from State Government. Further, there shall be a Bank Account of
the Commission in any Scheduled Commercial Bank permitted by the State Government
to hold fund in which all its income from fees, fines and income from any other sources
that the State Government may approve from time to time shall be credited.

The expenditure of the Commission shall be incurred from the PD Account and the Bank
Account maintained by it, in accordance to the rules or procedure mentioned in sub-section
(1) and orders of the State Government, if any.

The Commission may carry out any expenditure from the funds placed in its Bank Account
for fulfilling its mandated activities and designated responsibilities.

Any Officer or employee of the Commission who incurs an expenditure in violation of the
rules or procedure prescribed by sub-section (1) or orders of the State Government, if any,
shall be personally liable for such violation.

The budget of the Commission showing the income and expenditure of the Commission
on various heads of account for a financial year shall be prepared by the Finance Officer
under the supervision and direction of the Secretary and submitted to the State Government
for approval at least two months before from the beginning of every financial year in such
form as may be prescribed.

The State Government shall, within fifteen days of commencement of every financial year,
communicate the approval or otherwise of the budget to the Commission.

The Chairperson shall be the Controlling Officer with regards to himself, Member
(Administration), the Members, Secretary, Deputy Secretary, Controller of Examinations
and Finance Officer, including all other such employees of the Commission and shall
exercise all such financial powers as are ordinarily vested in the Head of the Department,
in addition to all other financial powers delegated to the Chairperson of the Commission.
The Secretary shall be the drawing and disbursing officer, but may, if he or she considers
it necessary, by an order in writing, delegate all or any such powers to any officer of the
Commission.

The Secretary shall exercise all such powers as may be vested in the Head of an Office, in
addition to any power delegated by the Commission, as it feels necessary.

155 Audit and Report of Commission
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The Commission shall maintain proper records of accounts which shall be duly audited
internally by a qualified State Government empanelled Chartered Accountant as defined
under clause (b) of section 2 of the Chartered Accountant Act, 1949, in the manner
prescribed by the State Government and shall submit such accounts before the State
Government.

The Commission as soon as possible after closing of its annual accounts, prepare a
statement of accounts in such form and forward it to the Accountant General by such date
as the State Government may notify for audit under Section 14 of the Comptroller and
Auditor General (Duties, Powers and Conditions of Service Act), 1971.

The State Government shall provide for the conduct of the test audit or full audit of
accounts of the Jharkhand State University Service Commission at regular intervals by the
auditor appointed by the Principal Accountant General (Audit), Jharkhand and auditors
appointed by the Audit Directorate, Finance Department of Jharkhand or as may be
prescribed by the rules.

It shall be the duty of the Commission to present annually to the State Government, within
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31st August of every year a report on the work done by the Commission and on receipt of
such report the State Government shall cause a copy thereof to be laid down before the
State Legislature.

156 Punishment for non-compliance
Any entity, failing to comply with the recommendations of the Commission shall be liable
for legal and penal action as may be prescribed by the Rules.

157 Protection for action taken in good faith
No suit, prosecution or other legal proceeding shall lie against any member of the
Commission for anything which is in good faith done or intended to be done in pursuance
of the provisions of the Act.

158 Prohibition of Prosecution
No prosecution for any offence under this Act shall be instituted without the sanction of an
Officer or Authority as may be determined by the State Government, by an order, issued
in this regard.

159 Validation of Proceedings of Commission

(1) No act or proceeding of the Commission shall be deemed to be invalid merely on the

ground of-

(a) any vacancy or defect, in the Constitution of the Commission; or

(b) any defect or irregularity in the appointment of any person acting as a member
thereof; or
(c) any defect or irregularity in such act or proceeding not having any material effect.
160 Authentication of Decisions of the Commission
All orders and decisions of the Commission shall be authenticated by the signature of the
Secretary appointed under Section 148 of this Act or any other Officer authorised by the
Commission.
161 Delegation of Powers of the Commission

(1)  All the administrative or financial powers of the Commission if not vested in any Officer
under this Act or the Rules made thereunder shall vest with the Chairperson.

(2) The Chairperson shall have the power to nominate expert(s) in particular discipline or trade
for each selection wherever necessary, from among the State Government Officers,
Professors of University or Academicians or Officers of Government of India or of other
State or of Public Sector Undertakings whether in service or retired and from among other
eminent persons having specialised knowledge in the particular discipline/trade.

(3) The Commission may by Rules made under Section 163 confer on its Chairperson or
Member (Administration) or Member or Officer, the power to delegate the general
superintendence of and directions in connection with the work done by or in the
Commission, including the expenditure incurred for maintenance of office and internal
administration of the Commission.

162 Transfer of Pending Selection and Promotion
All pending selection of Officers or Teachers or non-teaching staff of University or
Principal(s) of Constituent College(s), whether advertised or not, and said promotion
which has not been recommended or concurred upon by the Jharkhand Public Service
Commission or Jharkhand Staff Selection Commission shall be transferred to the
Jharkhand State University Service Commission, by a notification in the Official Gazette.

163 Power to make Rules for the Commission
(1) The State Government, by notification in Official Gazette, may make rules for appointment



262

SIREUS [iC (ATYRUT) HITeAR, 28 319, 2026

(@)

3

or service conditions of the Chairman or Member (Administration) or Members or Officers
or Employees of the Commission and for carrying out objects and purposes of this act,
including for any other matter which has to be or may be prescribed.

The Commission may make or amend rules prescribing fees of holding of examinations,
for conducting interviews and for laying down the procedure to be followed by the
Commission for discharging its duties and performing its functions under the Act without
the prior approval of the State Government.

All rules made under this Act except rules made under sub-section (2), as soon as it is made
shall be laid before the State Legislature and shall take effect from the date of their
publication in the Official Gazette.

CHAPTER XVI: CIGARETTE AND TOBACCO FREE CAMPUS
164 Cigarette and Tobacco Free Campus
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Every University established, or College constituent, or affiliated under this Act shall take
all necessary measures to ensure that the campus remains free from the use, sale, and
promotion of cigarettes and other tobacco products. The institutions shall mandatorily
implement the "Guidelines for Tobacco Free Educational Institutions" as notified by the
Government of India or the respective State Government, as the case may be.

It shall be the duty and responsibility of the Vice Chancellor, Director, Student Affairs, and
Proctor in the case of Universities, and of the Principal in the case of Constituent or
Affiliated Colleges, to ensure the strict implementation and continuous enforcement of the
guidelines referred to in sub-section (1), and to maintain the campus as a Cigarette and
Tobacco Free Zone.

A radius of one hundred (100) yards from the outer boundary of every University or
College shall be deemed to be a notified area for the purposes of Section 6(b) of the
Cigarettes and Other Tobacco Products (Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and Distribution) Act, 2003 (Central Act 34 of
2003), and accordingly, no trade, commerce, production, supply, or distribution of
cigarettes or other tobacco products shall be permitted within such area.

The Vice Chancellor, Director, Student Affairs, and Proctor of every University, and the
Principal of every Constituent or Affiliated College, shall be responsible for the effective
implementation of all applicable provisions of the rules, regulations, and notifications
issued under the Cigarettes and Other Tobacco Products (Prohibition of Advertisement and
Regulation of Trade and Commerce, Production, Supply and Distribution) Act, 2003
(Central Act 34 of 2003), within their respective campuses.

CHAPTER XVII: TRANSITORY PROVISIONS
165 Continuation of existing officers and employees

Save as otherwise provided by or under this Act, every person holding office either as an
officer or the employee, whether teaching or non-teaching employee, of any University on
the date immediately before the commencement of this Act shall continue to hold office on
the same terms and conditions as were applicable to him immediately before such date, and
shall exercise such powers and perform such duties as conferred on them by or under this
Act.

166 Provisions relating to continuance
(1) Every person holding office as a member of any authority immediately before the

commencement of this Act shall, on the date of such commencement, continue to hold the
said office and the authority with such members shall exercise the powers and perform the
duties conferred on it by or under this Act, until the date on which the authority is deemed to
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be re-constituted or a period of six months from the date of commencement of this Act,
whichever is later.

(2) On the date on which any authority is deemed to be re-constituted or on which a period of
six month expires, whichever is later, every member of an authority of an existing
University who is continued in office under this section shall be deemed to have vacated
his office.

(3) If on the date of commencement of this Act, any authority or body cannot be constituted
in accordance with the provisions of this Act, the Vice Chancellor may, after approval of
the State Government, take such measures for interim constitution of such authority.

(4) The term of such authority constituted under sub-section (3) shall be for a period of one
year from its constitution or till such authority or body is duly constituted under this Act,
whichever is earlier.

(5) For the removal of doubt, it is hereby declared that on expiry of a period of one year of the
interim constitution of such authority, such authority shall cease to function, and the newly
constituted authority or body will be enforced from the date of expiry of such interim
authority or body.

167 Repeal and Savings

(1) On and from the date of commencement of this Act, following Acts shall stand repealed: -

(a)  Jharkhand State University Act, 2000 (Adapted) including all its Amendments;

(b)  The Jharkhand University of Technology Act, 2011;

(c¢)  Jharkhand Raksha Shakti University Act, 2016; and

(d) Pandit Raghunath Murmu Tribal University Act, 2022.

(2) Notwithstanding the repeal of the said Acts as mentioned in sub-section (1) of this section,-

(a) all actions taken prior to the commencement of the this Act, by the respective
Universities or any action taken by the State Government shall continue to hold until
or unless repealed or amended after passing of this Act;

(b) any person holding office immediately before the commencement of this Act as Vice
Chancellor of the University shall, on such commencement, continue to hold the
said office till his term of office as Vice Chancellor of that University would have
expired had he continued to be as such unless he ceases to be the Vice Chancellor
by reason of death, resignation or otherwise before the expiry of his term of office
as aforesaid and shall exercise all the powers and perform all the duties conferred
and imposed on the Vice Chancellor of the respective University by or under this
Act;

(¢) all colleges which stood affiliated to the University immediately before the
commencement of this Act, shall be deemed to be affiliated to that University
under this Act till their affiliation is withdrawn by that University under this Act
and is notified in the Official Gazette with affiliation to a new University along with
the jurisdiction of the said University;

(d) all other educational institutions which were entitled to any privileges of the
University shall be entitled to similar privileges of that University;

(e) all property, movable or immovable, and all rights, interest of whatsoever kind,
powers and privileges of the University shall stand transferred to and shall, without
further assurance, vest in, that University and be applied to the objects and
purposes for which that University is constituted;

(f)  all notifications, orders, directions, Statutes, ordinances and rules made or issued
by any authority or by the State Government under the repealed Act as mentioned
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in Schedule I shall, so far as they are not inconsistent with the provisions of this
Act, continue to be in force and be deemed to have been made or issued under this
Act by that authority or by the State Government until they are superseded or
modified under this Act;

notwithstanding such repeal, anything done or any action taken on the
recommendation of Jharkhand Public Service Commission or Jharkhand Staff
Selection Commission under the Acts of the University shall be deemed to have
been done or taken under this Act as if this Act was enforced on the day on which
such thing was done, or such action was taken; and

this Act shall supersede all orders, rules, regulations notified either by the State
Government or State Universities or Jharkhand Public Service Commission or
Jharkhand Staff Selection Commission which are contrary to the provisions of this
Act.

168 Removal of difficulties

M

2

If any difficulty arises in giving effect to the provisions of this Act, the State Government
may, as occasion arises, by Order published in the Official Gazette, do anything, not
inconsistent with the provisions of this Act, which appears to it to be necessary or expedient
for the purpose of removing the difficulty.

Every Order made under sub-section (1) shall be laid after it is made, before the State
Legislature.

169 Language of Authoritative Text

Notwithstanding anything contained in this Act, if there is any inconsistency or
discrepancy between Hindi version and the English version of the Act, the English version
of the Act shall prevail.
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Schedule- 1
lil(;‘ Name of the Act Name of University Jurisdiction
I I 11 v
8 South Chota N
Ranchi University ou . (.) 2.1 agput
Division
2. North Chota Nagpur
Division except
Vinoba Bhave University districts of Bokaro,
Dhanbad, Giridih and
Koderma
3. Sido Kanhu Murmu University Dumbka Division
4.
Binod Bihari Mahto Koylanchal Districts of Bokaro
Jharkhand State University and Dhanbad
5| Universities Act, 2000 with — —
all its amendments Kolhan University Kolhan Division
6. Nilamber Pitamber University Palamau Division
7.
Dr. Sh Prasad Mukher;j
S yarpa Fasa u' eree State of Jharkhand
University, Ranchi
8. Jamshedpur Women’s University State of Jharkhand
. Baba Bai h kri
? aba ald}-fanat. Sanskrit State of Jharkhand
University
10. Districts of Giridih
Sir J.C. Bose University 1sarr11dc12(()) derrllil '
H- The Jharkhand Universit Jharkhand University of
e Jharkhand University arkhand University o
tate of Jharkh
of Technology Act, 2011 Technology State of Jharkhand
12 Jharkhand Raksha Shakti Jharkhand Raksha Shakti
o ane ma e 2ne Arane BT Sh State of Jharkhand
University Act, 2016 University
Bl p dit Raghunath M Pandit Raghunath M Tribal
t
andit Raghuna urmu andit Raghuna urmu Triba State of Tharkhand

Tribal University Act, 2022

University
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Schedule-I1
LIST OF TEACHING INTENSIVE AFFILIATING UNIVERSITIES

SI. No. Name of University Ye?r of Location Jurisdiction
Establishment
I II 11 v v
1. Ranchi University 1960 Ranchi South C.h (.)t? Nagpur
Division
North Chota Nagpur
. . . . Division except districts
2. Vinoba Bhave University 1992 Hazaribagh of Bokaro, Dhanbad,
Giridih and Koderma
: o o Districts of Bok d
3. Binod Bihari Mahto Koylanchal University 2017 Dhanbad ISHHICES OF Bokato aft
Dhanbad
4. Kolhan University 2007 Chaibasa Kolhan Division
5. Sido Kanhu Murmu University 1992 Dumka Santhal Pargana Division
6. Nilamber Pitamber University 2007 Medininagar Palamau Division
7. Baba Baidyanath Sanskrit University 2019 Deoghar State of Jharkhand
8. Jharkhand University of Technology 2011 Ranchi State of Jharkhand
Distri FGiridin
9. Sir J.C. Bose University 2024 Giridih istricts of Giridih and
Koderma
Schedule-II1
LIST OF RESEARCH-INTENSIVE UNITARY
UNIVERSITIES
L. Year of . e
SI. No. Name of University Establishment Location Jurisdiction
I I 111 v \%
1. | Dr. Shyama Prasad Mukherjee University 2017 Ranchi State of Jharkhand
2. Jamshedpur Women’s University 2019 Jamshedpur State of Jharkhand
3. |Pandit Raghunath Murmu Tribal University 2022 Jamshedpur State of Jharkhand
4. Jharkhand Raksha Shakti University 2016 Ranchi State of Jharkhand
RES TSI & e I,
(AT FAR siareda)
ST Hida-He-fafer omeff
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